Fifth Series Vol, XXXI - No. 27 Thursday, August 31, 1973
Bhadra 9, 1895 (Saka)

LOK SABHA
DEBATES

(Eighth Session)

(Vol. XXXI contains Nos. 21-30)

LOK SABHA SECRETARIAT
NE\WDELHI

Price : Rs. 2.c0



[ORIGINAL ENGLISH PROCEEDINGS INCLUDED IN ENGLISH VERSION AND
ORIGINAL HINDI PROCEEDINGS INCLUDED IN HINDI VERSION WILL BE
TREATED AS AUTHORITATIVE AND NOT THE TRANSLATION THEREOF.]



CONTENTS

No. 27—Fridav, August 31, 1973/Bhadra 9, 1895 (Saka) S
Re.: DYoint of Order. . . . . . . . 1=-3
Oral Ahlswcrs to Questions ;=

*Srarred Qx.imtions Nos. 521 to 5§27 . . . . . 3=~32
Written Answers to Questions——

Starred Quest?ons Nos. 528 to 540 . . . . . 3241
Unstarred Questions Nos, §089 to §288 . . . . 41—214
Correcting statement to USQ No. 853 dated 27-7-73 . 215—18
Papers Laid on the Table . . . . 218—21
Committee on Private Members’ Bills and Resolutions—

(1) Minutes of 28th to 3ist Sittings—Laid . . 222

(ii) Thirty-first Report—Adopted . : . ; . 296—97

ssent to Bill _; . . . . . . . . . 222

Mtement Re. Food Riots in Indoie and Bhopal— . 222—25

hri  Annasdheb P. Shinde . 223—25

ent Re. Alleged Printing of Posters by D.A.V.P. for Delhi
ersity Students Union Elections—

.'Shr1 Dharam Bir Sinha ‘ , . 225
. &)iscussion on India Pakistan Agreement .o 226—29
Motion Re. Approath to the fifth Plan . . 220—90

Shri D.P.Dhar . . . . . 220—4n
Shri Samar Mukherjee . . ; : . . . 48

Shri B.R. Bhagat . . . . . . . . 259—68
Shri Sarjoo Pandey . . . " : . . 268—74
Shri Rajdeo Singh . ; . ' . : i . 274—80
Shri Chandulal Chandrakar . : . . . . 280~=87
Shri M. Ram Gopal Reddy . . . . . . 287—89
Shri Bhagwat Jha Azad . , . : , : 290

* The sign+marked above the name of a Member indicates that the
question was actually asked on the floor of the House by that Member.

1810 LS~—l.



(1)

CoLUMNs
Rccﬂru:;iot::ggﬁ of Answers to two Questions to the Press

Shri Madhu Limaye . . . . : s . 200-96

Resolution Re. Declaration of present Lok Sabha as Constituent
Assembly—Withdrawn., . . . 297—363
Shri Bibhuti Mishra . . . . . 297-309, 363—68
Shri Krishna Chandra Halder i ; ] : . 309—I14
Shri S. A. Kader . . : . " ' . . 314—21
Shri Jagannathrao Joshi : . . : . . 321—33
Shri M. Ram Gopal Reddy . . . . . . 333—36
Shri P. Narasimha Reddy . . . . . . 336—38
Shri Murasoli Maran . . . . . . 338—42
Shri M. C. Daga ' . . . . . . 343—45
Shri Madhu Limaye . . . . . . 2 345—54
Dr. Ranen Sen . . . ] 5 : . . 355—s7
Shri H. R. Gokhale . . . . : : . 35763

Resolution Re. Establishment of Convention when Government
should resign—

Shri Shyamnandan Mishra . . . . . . 368—69
Discussion Re. Delay in the Clearance of the Bansagar Project  369—04
Shri Ranabahadur Singh . . . . . . 370—73
Shri Shankar Dayal Singh . . . . . . 3713—76
Shri Ramavatar Shastri , . . . . . 376—79
Shri Nathu Ram Ahirwar . . . . : . 379—81
Shri Narendra Singh . . . i . ; . 381—82
Shri Dhan Shah Pradhan . . . . § . 382—83
Shri Chandulal Chandrakar . . . . . . 383—84
Shri Sukhdeo Prasad Verma . . . . " . 384—86

Shri B. V. Naik . . . . . 5 . . 38687
Dr. K.L.Rao . . . . . . 38792



1 LOK SABHA DEBATES

2

LOX SABHA

Friday, August 31, 1973/Bhadra 9, 1895
(Saka)

The Lok Sabha met at Eleven of
the Clock.

[Mr. SpeaxEr in the Chair]
ORAL ANSWERS TO QUESTIONS
RE: POINT OF ORDER

ot wy fomd : worw wEe, fraw
38 & TET AT AT ¥ A § |
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aTE T §, s o v wd @
T, N P AT AR
& ar % Ffawa QR &Y |

st 7y faad : ege TR, 7 Wk
T TET AT § | (vWaAwA)

WG AT U A9 F fd A
o< fRw 7o @ & | AT gee wfw
§ FTH £ AACAME FAL L, AATH
AT HFTFU

oft waifeda wg g geom qEf &)

MR. SPEAKER, As if you are the
gentlest.

New Agreement between Major Tea

*521. SHRI B. S. BHAURA: Wil
the Mmster of COMMERCE be
pleased to state.

(a) whether a new agreement has
been arrived at between major tea
exporting countries regarding tea ex-
port quota. and

(b) if so, thie broad outhines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (u) and (b). In
continuation of the intormal arrange-
ment in force from first January,
1970 for regulating the exports irom
major producing countries, the sixth
session of sub-group of tea exporters
was held in Rome from 2nd to 4th
July, 1973 under the auspices of F.AO.
where new export quotas for 1973~
74 and 1974-75 were fixed in respect
of 15 tea exporting countries account-
ing for about 9 per cent of total
world tea exports The global tea
exports agreed for 1973-74 and 1874
8 are 6887 million kgs. and 681 million
kgs. respectively. India’s share ig 217.8
million kgs. for 1973-T4 and 2243
million kgs. for 1974-75,
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SHRI B. 8. BHAURA: May 1 know
from the hon. Minister whether it is
a fact that 1n major exporting count-
ries like the UK. and U.S.A., our tea
is ruling very much? Is it due to
our export policy which, the world
recognises? Also our price is going
up, their demand is not increasing be-
cause of cost of production ang also
because they get that from other coun-
triea?

SHRI A C. GEORGE It 1s true that
UK used to be our most important
traditional buyer of tea. Their demand
has gone down not only in respect of
Indian tea but even the total tea con-
sumption has slightly gone down.

As I said earlier UK used to be the
most important buyer of tea. But, of
late, there are many new tea produc-
g countries that are coming up 1n
the African continent, Most of them
are sterling companies where only the
UK may have a buying interest. I
cannot agree with the hon Member
that the price of tea has gone up In
fact tea 15 one commodity where the
price has gone down.

SHRI B S BHAURA 1Is it also a
fact that our promotional activities mn
other countries are very less than
those done by the smaller countries
hike Ceylon?

SHRI A C GEORGE Our promo-
tional efforts are good. But, there is
defimitely room for improvement. We
are making the best effort to have an
aggressive teg policy.

SHRI DINESH CHANDRA GO-
SWAMI May I know from the hon.
Minister whether it is a fact that last
year we could not fulfil our target of
F.A.O quota of 200 milllon kilograms.
In view of the fact that the price of
tea i{s coming down and the cost of pro-
duction is going up, whether the Gov-
ernment is making a total review of
the export policy regarding tea?



s Oral Answers

SHRI A. C. GEORGE: In the current
year, that iy in 1872, our export of
Indian tea was 207.3 million kilograms,
It 1s. of course, true that we did not
reach the targel. Our performance is
not bad About amenities to fea ex-
porters, I tnink he referc fo excuse
duty of the zonal sysiem: we are
looking into it

SHRI JAGANNATH RAO: May I
know if UK's entry into FEC would
affect our tea exports to UK?

SHRI A. C GEORGE: May not di-
rectly affect; but as I said our problem
is one of competition from new Afri-
can producing countries where UK. it-
gelf has got certain direct interest.

ot g¥R WX FONT WIH W 7
g0 qT A gfwaw Y FA W AW H
& & ETIAT T FTH &, 4T T W@y
faF 7 o & wfur Ear sar & o o
w1 sy A Y 77 o for Roi X
g WM W ¥ o vEErd gy A
Trasy § i o W R 3w
&7 freET 7 g I @ fom & gl
T ¥ AT A A 1o o g7 Ty,
a1 fawr 39t & "ra v AT ST ¢
ST FAG 8 W 7 I {6 gAY =
ST A ST Eg g A ATy
T 5 faelY faem &Y (31 ez 39 7 Framr?

WeR WENEE (T o ST G 7

il RN I i i

TR AT WM 03T 3R =
fmr

The guestion says Whether a new
agrecment has been arrived at bet-
wecn major tea exporting countries
regarding tea export quota and if so
the broad outlines thereof.
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oft g W wouTy . & X wEr A
sarfaaFr@ T m M A §
&R g o A A, 9 X femae
srggar e fmrara g,

MR SPEAKER. If thus question can
fit in somewhere you can reply.

SHRI A C. GEORGE If he insisis
I will fit it in. Naturally Indian cen-
tres will be only selling and promot-
ing Indian iea. The Member may
have a point that thesc cenires are
not doing much. We inlend handing
over these centres to Indian Tourism
Devclopment Corporation who may
them with some commercial outlook,

oft gem = TOA : e FFIA,
¥ o & T g wET | e e &
|1 F7 FFAT VAT E T 38 FOY &
g oy i X fE o7 gl T w
fit o T F) o ¥ @y et S
AT
MR SPEAKER No I am nof allow-
ing it, Next question,

% & A1 7T AT, TR AT 009
&Y oEd ¢ T TR ET 259 W, AE

AT

Orvewdrafis by States

*522. SHRT SHANKAR DAYAL
SINGH: Will the Minister of FINANCE
be pleased to state:

() the position regarding overdrafis
taken by thoe State Governments 4s in
July, 1973:
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(b) whethar there is any limit and
criteria fixeq for taking the over-
drafts by the State Governments; and

(c) it so, the broad outlines there-
of ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
() The amount of overdrafts out-
standing, state-wise as on 31st July,
1878 is as follows:

Rs.
1. Bihar -84 crores
2. Rajasthan 061 crores,
(b) and (c). It 18 no longer wossible

for the State Governments to use over-
draft as a budgetary resource. Under
the procedure which hag been worked
out 1n consultation with the Planning
Commission and the Reserve Bank of
India and which has come ntp effect
from 1st May, 1972, 1n case any State
Government has an overdraft conti-
nuously for 7 days, the Reserve Bank
would automatically suspend payments
which will be resumed only when the
overdraft disappeara.

ofY ¥iwe vave fay : g R T
¥ ot Aifer Frwifea A § ey ¥
[TAN A IQ W WG A% qTEA AT Y
wg % o, gwfg #F oA g
fo w7 ¥ 37 T § R s
Ao Frarfor & are ot v dezgrge
Torar gY w1 I 7 3% w1w & O wa@n
fear g ? o & arq wry & qg Wt e
s g 6 o) e grge fag o § =
®1 YA F ¥ AT TR G A
wy frfw feg o § 7
SHR; YESHWANTRAO CHAVAN:
One can find the best working of the
acheme in ity actual perfomance. In
the first year, naturally, as the scheme
was new there were certain dificul-
ties. And the State Governments had
to adjust themselves. As 1 find, for
the year 1972-78, the scheme hag wor-
ked quite satisfactorily because by the

end of March, the overdraft that I see
from the information {is only sbout RS,
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s:lm againgt more than Ri. 400

the year before, 8o, I
livthltthanhmnhu cartainly
worked well

ft wwe waw Ty : % e ag ar
feamasy fefords o
Frw faar § e o i Ty ¥ wfes
wrrTyreE g g ot Ay I A fE
WA AT FT &, A /1 9T aw gar
firelt o R gur & 7

oft qweenT wogret : @ v @
9gY I WY AT qwar § 1 Ay faav @y
fodrdw avdar i @ 1 7 wor ot worm

E

st wet e fag: feq fm

aEr A ?

SHRI YESHWANTRAO CHAVAN:
I think 1t had to be done in regard
to ministries because they had to be
given financial assistance and then they
adjust themselves and make the pay-
ment.

st wweadre fag X dargETar
fir T A WA B ® WiEE AR
firereft oY Y stroreer dat sfaw aran
wermar war § e e Y s ¥ @ w9
T Y ey fredt § 1 adom oy g
£ e s seqew aga 3 X oy @
¥ | T g w O & fag Ve A oo
grr s ¥ ok At e AN o
& 1w wrd & e soft el sqwre w1
fir fora® wrE Y o WA ez E W
¥ wiew AF W7 AEET W WTT 9
g frfeeer fir wig 3w o faifor <
¢ fr vy afew o mff v awd § 19w
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¥ aftrn #r§ ot o A &, war wowre
T srwear woft 7

SHR] YESHWANTRAO CHAVAN:
This is exactly what the scheme is.
They have certainly laid down certain
ceilings beyond which they cannot
overdraw. But, at the same time, the
State Governments are also entitled
10 get assistance from the Central Gov-
ernment by two or three methods.
One is by devolution of the tax. Cer-
tainly they get the central assistance.
As the scheme exists, under the plan
scheme, they are entitled to have it.
In cases of certain States where there
is a gap between their resources and
the non-plan expenditure, some spe-
cial assistance ig ulso given looking to
the revenue expenditure. So, these
three methods are used sometimes to
save the States from the financial diffi.
culties.

SHRI P. M. MEHTA: I would like
to know from the hon. Minister whe-
ther it is a fact that loans have been
advanced to the States to clear the
overdrafts taken by them. If so, may
1 have the figures of money advanced
Statewise to rlear the loans?

SHRI YESHWANTRAO CHAVAN:
Sometimes releases are made to ad-
just that, They do not go in for over-
draft.

SHR; P. M. MEHTA: What is the
Statewise amount given to rlear the
overdraft?

SHRI YESHWANTRAO CHAVAN:
For the first year I have got with me
the figures. If you want I can give
jt. The overdrafts are converted into
and term loans. The Statewise figures
are:

Rs.
Andbra Pradesh 60 crores
Assam . 2275 2
Bihar . . 18 75 »
m . . . 2 ?3 ”»
Jammu & Kashm . R 15 »
Kerlla . e B77
Mysore . 317 0w
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Rs.
Ocisaa P
Rajesthan 7889 crores
Tamil Nadu 5469 crores
U.P. 17-81 crores
W W AR g9 )
oy faar |

SHRI N. K. P. SALVE: The Finance
Minister hag enumerateq three chan-
nels through which the Centre assists
the States financially. Firstly, they
get what is due to them from the taxeg,
that is, their ghare in taxes. We have
nothing to say in regard to that. Then,
they get what is due to them for plann-
ing. We have nothing to say on that
also. The third channel ig g very,
shady channel; where the States do
not have sufficient resources ang they
spend money, they get assistance.

MR. SPEAKER: Let him come to
his question straight.

SHRI N. K. P. SALVE: 1 am putt-
ing my question,

So far as assistance to the State
from the Centre through the third
channel namely assistance where the
resources are not enough to meet their
expenses, ig concerned, the Centre-
States relationship comes to a very
delicate point. May I therefore know
whether there are any well laid down
criteria so that the States are not
spoilt and those States which indulge
in reckless deficit financing and do not

mobilis their own resources fully do
not run away with a large share of
assistance from the Centre?

SHRI YESHWANTRAO CHAVAN:
First of all, I would advice the hon.
Member not to use the word ‘shady’;
he said that the way the respurces
were used was somewhat shady.
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SHR; N. K. P. SALVE: I Baid Falj in value of Rupes in Neighbour-
‘shedy’ not with reference to the Cen- ing countries in the East

tre but with reference to the States. +

SHRI YESHWANTRAQO CHAVAN:
Even with regard to the States, let him

not use it

SHRI N. K. P. SALVE: 1f the hon.
Minister thinks that it is not desir-
able, I withdraw it.

SHRI YESHWANTRAO C(CHAVAN:
I think we have now begun well and
now I can answer the guestion.

So far as the gaps are concerned,
these gre taken into consideration by
the Planning Commission. It is not
an arbitrary thing. This scheme was
introduced in 1970-71, because we
lound that some of the States had a
feeling that the Finance Commission's
allotment possibly could not take into
consideration the prob'emis of some
specific States. So, certsin amounts
were indicateg at that time for cer-
tain specific Slates on  the recom-
mendations and on the very objective
assessment of the Planning Commis-
sion. It is only on that basis that
this is dome. But at the same time,
for the sake of Centrec-State relation-
ship, in case a certain State is in diffi-
culty, I think it ig our duty as a fede-
ral Government, with the understand-
ing of the Members, to (ome to the
help of the State Government. We are

al] co-partners in the all-India effort.

*523. SHRI 8. C. BAMANTA.
SHRI SAMAR GUHA:

Will the Minister of FINANCE be
pleased to state:

(a) the steps being taken to offset
the falling value of the rupee, part:-
cularly in the neighbouring countries
in the East;

(b) the variations of the fall in the
Rupee value from country to country
during the current financial year; and

(c) the reaction of this development
in European countries and m U.S.A.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN).
(a) Since the Smithsonian Agree-
ment of December 18, 1971 on realign-
ment of currcncies, the Indian rupee
hag maintained a fixed central rate
with pound sterling Thig rate has
remaineq unchanged even zfter pound
sterling started floating in June, 1972
As 2 result, changes in the cross
rates of Indian rupee with different
countries’ currencics depend upon
fluctuationg of the pounc sterling via-
vis other currencies

(b) A statement showing variations
in exchange rates of India rupee in
relation to currencics of 13 countries
(including 6 eastern neighbouring
countries) since the Dbeginning of the
current financial year, is rnclosed.

(¢) The Government is not aware of
any reaction on the pari of European
countries and U.S.A. in this regard
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STATEMENT
Value of Indian rupes equivalent to unit of local currencies
Value of country Currency Iat weck 2nd week Percenta
of Apr.73 of Aug.73  appreciation
(4) or de-
Prer Tndan
rupee
1. Easterr neighbourine  countries
1. Buma Kyat 1-4688 13496 +812
2. Indonesia Rupiah o*01852 0.1779 L34
3. Singapore Dollar 3-0544 3'3452 - 9'95
4. Thoiland Baht 0+ 3627 0-3748 — 3'33
5. Malaysa dollar 3-0544 373583 — 9'95
6. tlong Kong dollar 1° 4786 14944 -— 106
IL. Other major countries
7. US.A. dollar 7'59 7-63 —0'§ 2y
8. W. Germany . Deutsche 2-66 3:09 —I6-1(d
Mark
9. Netherlands Guilder 2+58 281 —8egd
10. France . Franc 1+66 177 —6°61,
11. Japan
12, [Ttaly L ..... ...NoChange ............
15, Canada J

u Percentage depreauon between 2nd Apnl, 1973 and 17th August, 1973,

SIIR] £. C SAMANTA: The nvper-
centare ol appreciation or deprecia-
tion of the 1ndian rupee has been given
in the statement May [ know why
the peiwods chosen were only the
I1st we h of April and Lthe 2nd week
of August, aud why other dates were
chosen?

SHRI YESHWANTRAO CHAVAN:
This wae done because if was much
more relevant for this financial year.
Thit wa: the reason why those dates
were chosen.

SHRI S. €. SAMANTA: The hon.
Minister has stated that the reaction

to the development in the European
countries and the U.S.A. is not known
or appreciated. T would like to know
wheth~ we have dealings in trade and
other matters with European coun-
trieg and the U.S.A. and, if that i3 so,
what is the reaction?

SHRI YESHWANTRAO CHAVAN:
Naturally, we have trade relallon-
ship with Furopean countries as well,
with the U.S.A. and the United King-
dom; and some of the westein Euro-
pean countries vis-a-\ng our currency,
it has appreciated. We have got some
trade with them as well. I think by
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and large I can say that this hag not
affected considerably, because the pre~
sent situation is such that there I lit-
tle choice for us to choose between,
because practically the entire range of
currency is in a floating condition.
Therefore we are living In a world
which has got g floating currency re-
gime. So, we have to find out a prac-
tical way. I think if we go by the
performance, I would say that we
have not done badly.

SHRI SAMAR GUHA: Although
the question relates particularly to
South East Asia, it generally relates
to our own country also. I want to
know from, the hon. Minister; as he
has stated earlier, taking the All-India
industrial workers' comsumer price
index as 100 in 1841, the purchamng
power of the rupee has fallen in 1967
to 46.7 per cent ang now, in Decem-
ber, 1972, to 39.2 per cent accord-
ing to the Government's figures. What
is the reason for this sharp fall of
16 per cent during these three years,
and may I know whether it is a fact
that during the last eight months the
purchasing power of the money has
fallen up to 25 per cent according to
the report in the Statesman? What
is the reason for the fluctuation 1n
Malaysia and Singapore? What 18 the
reason for the fluctuation of money to
the extent of minus nine per cent?

SBHRI YESWANTRAO CHAVAN
He has rather mixed up two gques-
tions. One is about the purchasing
power of the rupee inside the coun-
try, and the other is the relationship
of the courrencies for exchange pur-
poses. These are two different propo-
gitions, The first ig the result of cer-
tain inflationary conditions that we are
discussing in this country. Certainly
it has its own effect, but as far as the
-elationship with other countries is
-oncerned—

SHRI SAMAR GUHA! The point is—

MR SPEAKER: Have the patience
to listen. Will you please sit down?
1.0t the Minister reply.

SHRI SAMAR GUHA; There was
s statement in the Statesman that

AUGUST 31, 1078
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during the lust eight months, the pur-

chaging power of money hag fallen up
to 25 paise. Is it a fact?

SHRI YESHWANTRAO CHAVAN:
1 cannot say whether it has come
down to 25 paise because that is not
our information, But certainly the
result of inflation 18 that the pur-
chasing power of the rupee is certain-
ly reduced. There is no doubt about

that. It is a very acceptable proposi-
tion.

&t O wpa atdd «ft ar, fafras
T AT T Y fafrw 2wy o w R
Fam @, & Iar ¥ A= & ST SR
g — TR w9 #1 Wiy fafeag § o
dfe FaTeEde 2, Tur 5T T g,
& Y T WE A S g, W
IR AT AT AT AT 7

SHRI YESHWANTRAQ CHAVAN:
i do not take officiai cogmsance of
that.

Visits made Ly Chairman of the State
Bank of India to Pondicherry

*524. PROF MADHU DANDA-
VATE, Will tae Mimster of FINANCE
be pleased to state

(a) the number of visits '‘nade by
the Chairman of the State Bank of
India to Pondicherry during the
past three vears and who bore the
expenditure o), these visits,

(b) whether these visits were 1n
connection with raising of funds for
“Auroville”, a centre run by Arvind
Ashram at Pondicherry and also in
connection witp placing of orders for
furniture for the State Bank of
India;

(¢) whetier during these visits, the
Chairman of the State Bank appoint-
ed a resident of the Ashram as Inte-
rior Decorator for the Bank; and
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(d) if so, whether orders for furni-
ture for the Bank were actually
placed with the Arvind Ashram on
the advice of this Interior Decorator
and the value of these orders?

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
(a) The Chairman, State Bank of
India, has reported that during the
three-year period from l1st August,
1970 to 31st July 1973, he had, during
his tours to Madras, visited Pondi-
cherry on duty 24 times and the ex-
penditure on these visits was borne by
the State Bank.

(b) The visits of Chairman of State
Bank of India to Pondicherry were
neither in connection with raising of
fundg for “Auroville” nor in-connec-
tion with placing of orders for fur-
niture for the State Bank of India.

(c¢) A resident of Sri Aurobindo
Ashram associated with a firm of
interior decorators by the name
Auroville Designs, was introduced to
Chairman, Stale Bank of India during
one of his wvisits to Pondicherry.
Auroviue Designs was assoclated with
the Bank's Architects in the interior
decoration of the Bank's new building
in Bombay and later the Bank direc-
4ly secured the services of Auroville
Designs for certain items of interior
decoration.

(d) Out of the total cost of the
furniture amounting to Rs. 81.83 lakhs
purchased for the new building of
the State Bank of India at Bombay,
orderg of the value of Rs. 2.15 lakhs,
on a competitive tender basis, were
placed with 8ri Aurobinde Ashram
Woodworking Unit, Pondicherry., The
tender of this Unit was the lowest
received in respect of the items for
which orders were placed with the
Unit. These purchases were not made
on the advice of the interior deco-
rator.

PROF. MADHU DANDAVATE:
Trom the reply of the hon, Minister

#t appears that Pondicherry is such
en important banking cenire that
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almost after every forty five days the
Chairman of the State Bank of India
likes to undertake a tour to Pondi-
cherry on duty. Is it a fact that the
pervices of the State Bank of India
and its Secretary and Deputy Sec-
retary are being utilised to collect
funds for Aurobindo Ashram and 1s it
also a fact that from the clients of
the State Bank of India they have
raised about Rs. 80 or Rs. 80 lakhs
for Aurobindo Ashram for instance,
Rs. 18 lakhs from Birlas, Rs. 7 lakhs
from the TVS, Rs, 10 lakhs from the
Delhi Cloth Mills, Rs. 10 lakhs from
Tatas, Rs. 10 lakhs from Fafatlals, Rs.
3 lakhs from Bijorias, Rs. 3 lakhs from
Kasturba: Lalbhai, Rs. 1 lakh from
Guenka, Rs. 3 lakhs from Garware,
Poona, Rs. 2 lakhs from Batliboi and
Co., Rs. 2 lakhs from Mathurdas Sagj,
Rs, ¢ lakhs from Sahu Jains and so
on. LY

SHRI YESHWANTRAQ CHAVAN:
I do not know who paid whom as
donations. But the Chairman of the
State Bank is a devotee of Aurobindo;
he has accepted that position; he is
a devotee of the Mother there and
as a member of the Aurobindo Cen-
tenary Committee certain letters were
forwarded through him to some people
not only in India, the names that you
mentioned. Generally it was mention-
ed; it has happend once. I do not
think anybody specially was employ-
ed for this particular purpose.

PROF. MADHU DANDAVATE: 1
asked whether the staff, including
the Secretary and the Deputy Sec-
retarieg were utilised for collection of
funds.

SHRI YESHWANTRAO CHAVAN:
My information {s ‘no’

SHRI PILOO MODY: Which means
it is neither no, nor yes.

PROF. MADHU DANDAVATE: In
the reply that was given, there is
reference to the interior decorators
and furniture purchased for the State
Bank of India. May I know in this
connection whether one Mr. Kudian-
wala who was the architect for
the construction of the State Bank
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of India in Nariman Peint, Bombay,
who hag really no knowledge of
wnterior decoration at mll, was placed
in charge of the purchase ol furniture
angd interior decoration on the very
clear understanding that an impor-
tant personality in the  Ashram,
Mr. William Netter who is an
Anirican ung who has again no know-
ledge of interior decoration, should be
taken as his pertner and he was also
clearly told that out of the ¢ per cent
commission that would bc given 1o
him, three pex cent would be given
to Mr, Netter for the Pondicherry
A-hram. In conclusion, 1 should like
to ask whether all these irregularities
of the Chairman of the State Bank
of India are tolerated because the
Chairman of the State Bank of
India knows the full inside story of the
Nagarwala case of 60 lakhs and he
should keep quiet and therciore the
Government keeps quiet in this matler.
Is it a fact or not”

SHRI YESHWANTRAO CHAVAN:
As far as the last part of the ques-
tion 1s concerned, I would like 1o say
thaty he has got a very sharp imagi-
nation, This seems to be the modurt
of that imagination. I must pay a com.
pliment for his sharp imagination.

PROF. MADHU DANDAVATE.

Let us have a bit of your imagina-
tion now.
SHRI YESHWANTRA( CHAVAN

Let us not compete between youur
imagination anj my imagination. We
are concerucd with facts Tt iz a fact
that the architect, Mr. William
Netter. .,

SHR; K. P. UNNIKRISHNAN: He
is a friend of Piloo.

SHRI YESHWANTRAO CIAVAN:
May be it is good. It is a fact that
one of the inmates of the A-hrum
Afr. Willlam Netter, was associaled for
certain purposes. 1 would like to give
some information gbout Mr Netter,

AUGUST 31, 1978
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who is associated with this Ashram.
He is an American by nationslity and
is aged 46 years. He came to India in
December 1867 and joined the Ashram
in Februmry 1968, He is g graduate of
Georgetown University, New York.
He has a Master's Degree in Educa-
tion, Philosophy and Literature from
Fordham University, New York. He
has studied at New York School of
Interrior Designs.

SHR] JYOTIRMOY BOSU: The
“mitter says that he has studied at
the New York School of Interior
Designs, Did he pass any examina-
tion and get any diploma or degrce
on interior decoration?

MR. SPEAKER: He should ‘ot
be interrupted.
SHRI H. N. MUKHERJEE: Sir,

it is a substantial information. It i-
not a joke.

MR SPFAKER: He
reply to the interruptions.

need not

SHRI JYOTIRMOY BOSU: Sir,
T askel o very relevant question You
take 1t lightly. 1 did not.

MR SPEAKER: A member has
asked a question and ihe Minister
i replymmg to i1t He should not be
interrupted

SHRI P. M. MEHTA: Sir, it is
better for the Minister to give in-
formation and not joke.

MR SPEAKER: What is the joke
about if? Why should there be such
inter: uptions.

SHRI JYOTIRMOY BOSU- Sir,
kindly listen to us. 7t will do a lot
of gond to all of us.

SHRI YESHWANTRAO CHAVAN:
I am only passing on the information
which we have in our  posscssion
ahout thig particular gentleman. There
is no question of my making a joke
about anybody. As I was saying, Mr.
Netter was the Editor-in-Chief of
the Quarterly Magazine of the
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National Society of Interior Desig-
ners, USA, 1966-47. Coming to his
experience, he did the interior decora-
tion of the New York town house
of Dorothy London (famous TV and
film star). This shows that he has
got actual expereience of inierior de-
coration. He was also mssociated with
one of the very leading magazines con-
nected with interior decoration. So,
it would not be correct to say that
he had no knoweldge of interior
decoration. This is the only puint
I am trying to make.

PROF. MADHU DANDAVATE: My
specific question whether six per cent
commissiop, was offered and whether
he agreed that three per ceni would
go to the Ashram has not been an-
swered. He has given a description
of Mr Netter. But he has not given
any information whether My Netter
had knowledge of interior decoration.

SHRI YESHWANTRAQO CHAVAN:
On that point ] have no information.

SHRI PILOO MODY: When the
Minisler says that he has no know=-
ledge about a particular thing, is he
no{ bound to find it out and ther. re-
port to the House?

MR. SPEAKER: Yes, please.

SHRI VAYALAR RAVI: From the
answer of the hon, Minister it is quite
evident that there has been abuse and
misuse of power by the Chairman of
the State Bank of India. He has
gone to Pondicherry 22 times at the
expense of the public exchequer to
see the Mother. I cannot find any
difference  between the Anand
Margis, the followers of Bala Yogi
and the worshippers of The Mother.
‘What steps do the Government pro-
pose to take against the Chairman of
the State Bank for his misuse of
power?

SHRI YESHWANTRAO CHAVAN:
T do not think it is misuse, Whenever
he was in Mudras he certainly made
a trip to Pondicherry. Certainly.
-one can siy....(Interruptions).

BHADRA 9, 1885 (SAKA)
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BHRI VAYALAR RAVI:
pleading a bad case.

SHRI VASANT SATHE: Why wus
it allowed at public expense?

SHRI YESHWANTRAO CHAVAN:
When the Chairman of the Bank goes
there it cannot be said that he does
not maks use of the time for attend-
ing to the working of bank there.
Naturally, he would like to know the
functioning of the bank and its bran-
ches in the rural areas.

SHRI JYOTIRMOY BOSU: Is it or
is 1t not a fact that the Bombay office
of the Aurobindo Ashram Auroville
is situated in the State Bank official
residence of Shri Talwar?

He is

SHRI YESHWANTRAO CHAVAN:
I have no information.

SHRI INDRAJIT GUPTA: I would
like to know whether Shri Chavan
himsclf believes that the Chairman
uf the State Bank had {0 make 24
trips to Pondicherry in order to
supervise the banking operation. If
he is g devotee of the Mother and
wants to gp there, he van go not I
times buy 200 times; I have no objec-
tion. But why should this be done
at the oxpense of the State Bonk?
Why should vou allow him to expend
the finances of the Stale Bonk in or-
der to enable him to carry out what-
evur religious devotion he wants to
indulge in” In the background of
Jecturineg to the country about aus-
teritv and posiponing so many essen-
tial items of expenditure, spending
Rs. 38 lakhs on the furnishing of the
new State Bank of India office, Bombay
and allowing the Stale Bank of India
finances to be used in order o finance
these trips 1o Auroc-village 24 times
in three years, don't you think that it
is something very wrong?

SHR] YESHWANTRAO CHAVAN:
I do not want to justify what he did.
That is not my point. I only want to
point out that he did try to take up
official work during these trips. That is
what I am trying to point out. I am
not justitying it.
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SHR] ATAL BIHARI VAJPAYVER:
He should not have done it

SHR]1 YESHWANTRAO CHAVAN:
He could have avoided it.

SHRI N. K. P. SALVE: To many of
us the name of Aurbindo Ashram is
more revered than the State Bank of
India. So, when we ask questions it
is not that we are casting aspersion
on the Ashram. But the facts narra-
ted by the Finance Minister shows
that all is not well with the working
of the State Bank. Would he direct
the Board of Directors to enquire in-

SHR] YESHWANTRAO CHAVAN:
‘Well, he wants me to ask the Board
of Directors to look into it. I wull
certainly discusg it with the Chairman
himsgelf.

PROF. MADHU DANDAVATE:
Following Shri Salve, I also want to
make it clear that 1 was casting ro
aspersion on Aurbindo Ashram.

AN HON. MEMBFR: So, you are
also afraid of the Ashram?

PROF. MADHU DANDAVATE:
As far as the Ashram is concerned,
I have every respect for it, even
though I am an atheist,

fagre dare urs wrd o few
wult Wt mw fegr o
*525, oft TATwET el W
faret sfalt o e By w W v
(%) war fagre ez W Frove

Yoy o 12 ek, WUF AT Ko

L

{w) afegt, d gaw o o s
;W

(1) TR gg e ¥ W wrd-
mrear ?
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THE MINISTER OF FNANCE
(SHRI YEBWANTRAD CHAVAN):
{a) to (c). A statement is luid on the
Table of the House. Government
have received » representation dated
12th July, 1973 from the Bihar Cham-
ber of Commerce Paina the main
points of which are—

(i) The clearing house in Patnw
has ceased to operate from
9th June. 1878 on account of
the agitation in the Patna
branch of the Bank of
Baroda. This has spread to
other centres in the State
thereby upsetting the econo-
mic activity of the region.

Cheques worth Rs. 40-50
crores are stated to be await-
ing clearance.

(ii)

(ki) The suspension of the clearing
house in Patna is the out-
come of inter-union rivalry.

(iv) Finance Mmnister should m-
tervence in the matter so
that normal working of the
clearing house iz immedia-
tely resorted and clearing
house is kept immune from
such disputes ;n future.

2 The Reserve Bank of India has
stated that due to the suspension of

ted to have piled up in local banks
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of Baroda participating in the clear-
ing from that date. The Central in-
dustrial relations machinery ig in
touch with the parties concerned on
matters relating to the agitation in
the Bank of Baroda.

oft wrweTe et : weRe wgRa:
oft Tg Y AT 2w T T4 AT E IAA
g waran war § fF 11 9(wE, 1973 A%
30 AT ®o & 45 FITT A% 77 &
fafvsr careite 6T & s ¥ | = ¥
&% s a¥nr ¥ wfrgfior groa ¥ &
By ¥ fear qr A fex e g @,
AT g faardt g2 fgrgeam & da et §
o< Feaftr garet & e faredt o ot
¢ w@ fag 1@ 755 wfv % & ag wmAar
wTEAT § % T ST ST Yw A
%t Wi wrwee gt § fe wrer efvar
% gy wafadw & wgr afaw
Y T wT ¥ &% s ¥ vy
4 feara T oY ey ¥F ¥ sl &
#iw ¥ aud+ ¥ qF faw w aiwfaw
garer o o g fear g ? afe e,
&Y 9% &1 =i way § aar I B gfw §
T & Ao war wEg §

oft wrrw fagrdt wrwddh: fagre dhae
& garer § a5 s wfedi o gware wgt
dwrad

o e wrea : g@t & faerfasy
g

SHRI YESHWANTRAO CHAVAN:
It is a fact that the clearing house
wae closed for more than a month
at ong stage and the closure of the
clearing house, certainly, had created
certain difficulties for the customers
of the banking system as g Whole be-
cause cheques worth more than Rs.
85 crores, I think, remained uncashed.
That has, certainly, an adverse, effect
on {rade and commercial sctivities,

BHADRA 8, 1895 (SAKA)
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The main reason for the trouble
is the trade union rivalry. 1 am not
teking any particular view of the
matter. [ am not trying to blame
anybody. I am only frying to find
out some constructive solution to the
problem. Whep one union feels that
there is some injustice against their
own employees, agains; the mem-
bers of their own union, sometimes,
they resort to these sort of things.
May be for good reasons or justified
reasons, I am not expressing ony
opinion on that. I have to find some
way out. Therefore, the Baroda Bank
has been advised that they should
discusss the matter with the Labour
Ministry, For the last two days, the
discussions are going on. Even today
possibly, they must be meeting. With-
out further complicating the question
by answers and questions and other
things, let ug hope, that some way
will be found out of this.

st crsrraere weedlY: aa ag T §Y
& fi wed sy Y s =i wver o
% ws avher Taerdy wrenfedwe
FAL G AT XX G | afx A,
& | T8 T O frar v & aoy
g § wAwiE) w1 pwew s fear
Tav § ? afz g A IW Y dear feaet
¢ aar g7 g wv gw ¥
e sarsror @ & ?

SHRI YESHWANTRAO CHAVAN:
I do not want to go into the merits
of the question because then I will
have to express certain views., I am
not prepared to do thizs at the
moment. As the hon. Member rightly
said, the question arose because of
the recognition of the union. As I
said, I do not want to go into the me-
rits of the question, The other union
wag given recognition because on
verification. they were found to be
a representative union. Certainly.
meactionwnhkmnmur-
tain employees, not fu' Peuson
thltthlyhehuad particular
union. Agtording to Bmk,the?‘
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hkad done something which was in-
consistent with the discipline of the
Bank. So, they had taken action in
the matter. As far as the closure of
the clearing house and its effect on the
customers is concerned, it is a matter
which is causing concern to us, We
are making efforts to find out a solu-
tion. I may not be put in a position
of taking side one way or the other
by giving answer to this question.

DR. RANEN SEN: ] appreciate Mr,
Chavan's statement that one should
noi complicate the issue by rubbing
-on this point. Still may I ask him
whether it ijs g faet that two Unions
were existing ang both had been re-
cognised by the management, but all
of a sudden in the month of April
this year recognition given to one
Union, All India Bank Employees’
Union, has been taken away and,
therefore, this has arisen. If that is
so, what were the reasons for, all of
a sudden derecognising one Union
while both the Unions had beepn re-
cognised? I zlso want to know why,
instead of dealing with this issue
yourself—it was easy for you—it was
shunted opn to the Labour Ministry.

SHRI YESHWANTRAO CHAVAN:
It is a fact that the Bank was con-
sulting both the Unions as far as the
national issues were concerned. But
as the necessity arose of finding out
which is the representative Union so
as to nominate the directors on the
Board, verification had to be under-
teken and from the verification it was
found that the other Unicon was the
representative Union. Nobody did it

out of fun. They had to nominate
member representating the emplo-
vees on the, Board and, therefore,

verification was undertaken according
to the procedure laid down Ly the
I.abour Ministry.

sft mey ey « apefY ) wRte T A Far
fes a1 F wasg ¥ FAF {7t FTHlafaia
frgga s & o @ asdrgrsmara
FiA dfma gfafafas § z@sr o
A d, & AfET & Aga
A2 gw 1 F SrAar Traan

-
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Z 5 agegar 9T & (@ IMleFas 7
feo, A1 a7 ST aHTIF TigwraT ?

SHRI YESHWANTRAO CHAVAN:
I know this. At the present moment
I do not have the details with me.
Certain procedure is laid down hy
th. Labour Ministry according to
which it wag undertaken, There
were certain guidelines given by the
Labour Ministry and according to
those guidelines, verification was
done.

SHRI PILOO MODY: You will find
cut and let us know.

SHRI YESHWANTRAO CHAVAN:
You read back the old papers. I
raust have given that.

%ft“!?/a: feiad : a7 am ¥ aar T 341
T ITT & FAIE Sem 1% H 38 G
qr |

) AMFEUE TGN ¢ AT |

S gFH =T HHA : TF FATIAL
A T AT Y AT FEFH FTLT FHTHI ST
FNIT (32TeqF) Fiwg F@1, arqrfey
F ared adraed #r gfaer w47 <87 ¥
HTsiY T FHI gW(T, B AN 9T HFT
7T 97 AT 2 | g F I ATET I
T HYT ATAS K AT § gaAar
ST &4 =i & qiafalaay & gar 52
7T 2T F fordl WY 90 FT qq@T T
gl , T @CRTT ST R Ifae §T @ g
T AT T qrgan qrq 1 fqom
®IGAAE g, A LA Y wewar
greq w3F g afes fag #1937 2 7K
s widgeme Wi & Sa®1 w41 IART )
9 F AAT FL FI1 FF , ATTA K
FAT GAATT BT BIAT A FOarr awbs
g &1 AiEgT | AT 7

At AT AW : a9 aral H
GCRTLHT TET ) ggard § 4 famr faeew
9%, AT 2Tt 9%, FEHAF I TG
oA & | Tafee a1 FTR E g AT F
arer |
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Ar7 | WA 7 T

*526. =t QHo Tdo guAT : FuT
o Fat ug siana &Y aar 7347 5

(F) a1 JT@ F WA FT IH
s2197< g af@n, M@= AR
T TG RIRF-ATA ST AA] H &7 @
g

{w) afegs, SrggarTa ¥ 1971-
72, T 1873 Faw @ fhaw
STiFTAl 1 GST AT ; WX

(7) aTTC q T A T AA
FaT FAEIET FTE 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SRHI K, R.
GANESH): (a) The Government is
aware that hemp (cannabis) is being
smuggled into India from across the
Indo-Nepal border,

(b). The number of persons arres-
ted for smuggling of cannabis into
India during the years 1971, 1972 =nd
1973 (upto June) is 50, 46 and 39
1‘cspectiv§ly_

(¢). The Government has intensi-
fled the preventive measures and
reinforced the enforec=zment machinery
8!l alo1g thz Inde-Nepal border.

Further, the caforccment agencies
of the State and the Central Govern-
ment, such as State Excise, Police,
Drug Control Administration, Cus-
toms and Central Excise, Central Bu-

reau of investigation, Narcotics De-
partment, Border Security Force
Railway Proiection Torce ete. are

always on the alert to intercept per-
sons engaged in illicit traffic in nar-
cotic drugs. The watch extends to
laces in the interior as well as on
the border. Meetings gare periodi-
cally arranged amongst senior offi-
cers of these organizations with a
view to co-ordinate and strengihen
the anti-smuggling measures.

1810 L.s—2
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A QR0 UwH A :  HAt WGRA
T A9 saT § Farar g fE e ®
T & aFHC AAT F fqg 1971 A
50, 1072H 46 d4T 1973 ¥ 39
rfa fromre frg e 8 1 s oo
2 for o< T 1 qEHR WML HXT JTAT
FT TFSA § AT TF TEAAT AGT (FA
qrg g | & St Sgar g 5 oaeRe
ST TS FT F+3 gl, TH qRT THL
AR F1T FF & fa07 ST 37 @Y 2,
T FATE, FIT AT @l 2, &7 4
FIH IoM T @r g ?

SHRI K. R. GANESH: I have al-
ready, in the course of the reply it-
self, indicated the wvarious measures
that have been taken to reinforce the
Indo-Nepal border. A mew preven=
tive collectorate has been formed in
Patna, and the customs formation and
excise formation on the Indo-Nepal
border have been provided with
mobile vans and various other equip-
ment that are necessary. A special
officer has been posted to coordinate
the activilies of all enforcement agen-
cies, and all enforcement agencies of
State Government like State Excise,
State Police, Border Security FPolice
and various other agencies are busy
intercepting persons engaged in illicit
traffic in narcotic drugs.

st TX TG 9T : 1971, 1972
T 1973 , 3T = i # fwaar air
qEST T W TF AN BT G A
T o fear ?

SHR] K. R. GANESH: Tihe hon.
Member has asked about the quantity
of seizures of genja dyrig 1971, 1972
and 1973. In 1971, it was 72,775 kilo-
grams; in 1972, 3,036 kilograms: and
in 1973 upto June, 1,072 kilograms.

MR. SPEAKER: He has asked, how
they were disposedq of.

SHRI K. R. GANESH: These have
been seized by the enforcement agen-
cies—by the Customs, by the Central
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Excise, by the Border Security Force.
They are deposited in the Govern-
ment. Afterwards what happens, I
have no information at the moment.

Set Procedure followed by Private
Organisations for Distributing scarce
Imported materials

*527. SHRI SHYAM SUNDER
MOHAPATRA: Will the Mister of
COMMERCE be pleased to state:

(a) whether Government import-
ing agencies are having any set pro-
cedure to be followed by the private
organisations which are distributing
scarce mmported raw materials on
their behalf to the allottees;

(b) if
thereof;

so, the sahent features

(c) whether uregulanties had
been found in the distribution of
imported scarce raw materials by
the private agencies during the last
three years; and

(d) if so, the nature thereof and
the action taken by Government in
the matter?

THE MINISTER OF COMMERCE
(PROF. D, P. CHATTOPADH-
YAYA): (a) and (b). Yes, Sir, Only
STC utilises the services of distribu-
tora Raw materials are released bv
the distributors in accordance with
allotmeat letter/delivery order speci-
fying seling prices and quantities
issued by STC

(c) No, Sir,
(d) Does not arise,

SHRI SHYAM SUNDER MOHA-
PATRA: 1t 1s common knowledge
that these distributore only give to
the highest bidders and everything
is done under the table, Although
there are inspection, periodical check-
up of godowns, registers, books of
account and every thing, it is common

AUGUST 81, 1973
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knowledge that corruption. s there.
Will he employ some agency, either
CBI or some such agency or have the
Vigilance Department to find out who
are in the wrong?

PROF. D. P. CHATTOPADHYAYA:
He has said something alleging some
general irregularity, If something
specific 1s brought to my notice I
will look into it. Otherwise if it 18
saxd in a general way, I cannot res-
pond in a very instructive or illumi-
nating way.

SHRI SHYAM SUNDER MOHA-
PATRA: It 18 strange that during
the last many years no urregularity
hag been found out, although 1t is
common knowledge May I know
whether the list of distributors is the
same which has been existing for the
last so many years or there has been
some change, some new-comers,
some additions or alterations?

PROF, D P CHATTOPADHYAYA-
What happens 1s this. Private dis-
tributors are not ordinarily given this
job; when a particular item is cana-
lised at the initial stage their exper-
tise or experience is utilised but
with the passage of time it is dia-
pensed with

WRITTEN ANSWER TO QUESTIONS

Plan to Boost Jute Output during Fifth
Plan Period

*528 SHRI P A. SAMINATHAN:
SHRI R V. SWAMINATHAN:

Wil} the Minister of COMMERCE
be pleased to state

(a) whether Government are plan-
ning to boost jute output in the coun-
try during the Fifth Five Year Plan;

(b) whether his mnhtry has for-
warded a blueprint of the M
to the Planning Commission in this
regard; and

{c) if so, whether Planning Com~
mission has accepted the proposal?
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THE MINISTER OF COMMERCE
(PROF. D, P, CHATTOPADHYAYA):
(a) Yes, Sir

(b) and (c). Ministry of Agricul-
ture have forwarded their proposals to
the Planning Commission, which are
being considered by the Commission.

Export of Kendu Leaves to Sri Lanka
*528, SHRI MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGH
RAO:

Will the Minister of COMMERCE
be pleased to state:

{a) whether the Orissa Forest Cor-
poration signed with the Sri Lanka
Tobacco Industries Corporation an
agreement for supply of 25000 quin-
tals of Kendu Leaves to Sr1 Lanka;
and

(b) whether this is likely to affect
adversely the local bidi workerg and
lead to consequent rise in the price of
bidis?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE): (a) Yes, Sir. The
agreement covers 35,000 quintals.

(b) No, Sir,

Decling in Trade with Latin American
Countries

*530, SHRI RAM PRAKASH: Will
the Minister of COMMERCE be plea-
sed to state.

(a) whether our trade with Latin
American States has declined of Iate;
and

(b) if so, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C,  GEORGE): (a) Sir, our trade
with Latin American States has been
fluetuating. While in 71.72 it register-
ed an increase to Rg 1832 lakhs in
72-13 (upto December) it was only
Rs. 815 lakhs,

(b)The trend of decline has been
mainly due to decrease in our exports
of Jute goods partly due to the un-
competitiveness of Jute goods vis-a-
vig synthetics and the Latin American
countries finding their own substitutes.
Problemg of distance, lack of direct
shipping services, and consequent high
freight rates, and the closeness of
U.S. business interests also account
partly for this decline. There has also
been a decline in our imports, and
hence the balance of trade ig still in
our favour with almost all Latin Ame-
rican countries,

Target for Export of Traditional ftems
during 1973-74

*531, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether target for exports of
traditional items for the year 1973-T4
is not likely to be achieved; and

(b) i so, the export target fixed
for the year 1973.74, the total exports
expected to be made and the reasons
for the decline in exports, if any?

THE MINISTER OF COMMERCE
(PROF. D, P. CHATTOPADHYAYA):
(a) No, Sir.

Keeping in view the pressing
need for earning larger foreign ex-
change, @ target higher than Rs, 1800
crores proposed in the Fourth Plan
hag been envisaged for 1978-74.
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Fraposal to Shitt Satdarjung Alrport,
Delhi

*§33 SHRI RAM BHAGAT PAS-
WAN: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
sigte;

(a) whether Government propase to
ghift Safdarjung Airport in Delhi in-
cluding the Flymng Club operating at
Safdarjung; and

(b) if so, when?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) No, Sir.

(b) Does not arse

Export of Coffee during 1972—75

*533 SHRI G Y KRISHNAN: Will
the Minister of COMMERCE be plea-
sed to state;

(a) the total quantity of coffec sold
for export during 1971-72 ang 1972-73;

(b) the total amount annually gran-
ted by the Central Government for the
welfare of the emplo—ees attached to
this industry, and

(¢) the efforts made by Government
{0 increase investment on research and
on development to take udvantage of
the internal and external coffec mana-
gements?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) The total quan.

of coffee sold for export during
1071-72 and 1872-73 was 41,554 tonnes
and 41,776 tonnes, respectively.

{b) An amount of Hs. 1,80,000 was
ganctioned during 1971-72 and an
amount of Rs, 2,00,000 sanctioned du-
ring 1972-T3 for welfare of the em-
ployees of coffeg industry,

AUGUST 31, 1073
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(e Reseprch of the
Coffee has bean giving iocrea-
sing attention to problems relating
specifically to the objectives of in-
creasing the productivity in coffee
plantations and improving the quality
of the produce. The extension service
of the Board carries the result of this
research to the planters for practical
application in the fleld. Various sche-
mes for the development of the coffee
industry under which financial assis-
tance ig extended to growers for in-
tensive cultivation, lanting, exten-
sion of area under etc, are also
being administered by the Board. The
funds released by Government for
outlay on these research and develop-
ment activities are progressively on
the increase

Export of Miea

*534 DR MAHIPATRAY MEHTA:
Will the Minister of COMMERCE be
pleased to state:

(a) the amount of cxport of mica
during 1972-73,

(b) the names of the countries to
which 1t was exported” and

(c) the names of agencieg which

bhandleg this export?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) The value of
mira, all sorts, exported during 1972-

73 (upto December, 1878) 1is Rs.
16 43 crores.
(b) Austria, Australia, Belgium,

Czechoslovakia, France, G.D.R., West
Germany, Hongkong, Hungary, Italy,
Japan, Koiea, Lebanon, Nether Lands,
Philippines, Poland, Singapore, Spain,
Gweden, Switzerland, Thajland, United
Kingdom, USA, US.S.R. and
Morocco.

(c) MMTC. handled exports of
processed mica while export of fab-
ricated mica was made by the private
sector,

k' [
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Accumulation of Stocks of Jute Goods
with the Jute Mills

*5368. SHRI D. K. PANDA: Will the
Minister of COMMERCE be pleased to
state;

(a) whether a spokesman of the
Indian Jute Mills’ Association has
recently stated that it would be impos-
sible for the jute mills to carry on
production beyond September if ac-
cumulation of stecks of jute poods
centinved to (mcveswe by abeut 20000
tonnes as at present; and
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(b) if s0, what steps have been
taken to help the industry in clearing
the accumulated stocks?

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
(a) and (b), The Jute Industry had
represented that on account of decline
in the exports of hessian and lack of
domestic demand for sacking, stocks
had accumulated with the jute mills
and that remedial steps should be
taken 1mmediately to avoid fall in pro-
duction and employment. The Govern-
ment have taken severa] measures of
which the more important ones in-
clude: —

(i) Reduction of the export duty
on hessian from Rs. 800 per tonne to
Rs, 200 per tonne,

(ii) Abolition of the export duty
on sacking.

(iii) Reduction of export duty on
primary carpet backing from Rs.
300/- to Rs 200|- and on secondery
carpet backing from Rs. 700|- to Rs.
300/-,

(iv) Revival of the domestip, de-
mand for sacking through the place-
ment of increased and firm Governe
ment orders; and

(v) The despatch of u delegation
led by the Jute Commissioner and
consisting of representatives of the
jute industryv|exporters to USSR &
East European countries to explore
possibilities of stepping up exports.

Bheddy Mills facing Closure for want
of Raw Materials

*637. SHRI AMAR NATH CHAW-
LA: Will the Minister of COMMERCE
be pleased to state:

{a) whether his attention has been
drawn to a statement of Indian shoddy
Mills' Assoclatioh reported in the
‘Times of India’ dateq the 5th August,
1073 that twinty-five shoddy woollen
mills in Maharashtra, Punjab and



(b) 1f so, the reaction of Govern-
ment thereto?

THE MINISTER OF COMMERCE
(PROF D P. CHATTOPADHYAYA):
(a) and (b). Yes, Sir, Whue shoddy
mills might have faced some shortage
ol 1aw matenal, these are not likely
to be closed as Government have re-
leased foreign exchange of the order
of Rs 1 crores for import of shoddy
raw material and S T C. has started
bookings The number of shoddy bales
now detainegd with the Customs at
Bombay 1s approximately 10,000

Malpractices indulged in by some

Controllers in the Engineering and

Ground Equipment Divisions of Air

India Headquartess at Santa Cruz
Bombay

*538. SHRIMATI BIBHA GHOSH
GOSWAMI: Wil the Mmnister of
TOURISM AND CIVIL, AVIATION
be pleased to state:

(a) whether 1t has been brought to
his notice that some Controllers in the
Engineering and Ground Equipment
Divisions of the Air India’s Headquar-
ters at Santa Cruz, Bombay, have
amassed assets, both fixed ang liquid,
which are quite dispropotionate to
their known sources of income; and

(b) whether they had mis-used
their official positions in getting fav-
ourg from foreign girlines?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR KARAN
SINGH)* (a) and (b), A pseudony-
mous complaint was received against
the Controller, Ground Support Di-
vison, Air-India, Bombay. The mat-
ter was enquired into and the enquiry
revealed that the officer concerned

had committed certain acts of indiscre-
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tion for which he wag severely warn-
ed, The other allegations made against
him could not be established.

Negotiations by Air India for Exten-
sion of Flights to Latin America

*580. DR LAXMINARAIN
PANDEYA;

SHRI D P, JADEJA.

Will the Minuster of TOURISM AND
CIVIL AVIATION be pleased to gtate:

(a) whether the Air India has held
negotiations with any Anlines or
countries 1n Latin America for extend-
ing the flights to any country there;
and

(b) if so, the result thereof”

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN
SINGH) (a) No, Sir

(b) Does not arise

Disparity in Payment of Allowances
to officers of Public Sector undertak-
ings and Central Government

*540 DR RANEN SEN, Will the
Minister of FINANCE be pleased to
state,

(a) whether allowances given to
top officers in the public sector umts
are much higher than in Government
service, and

(b) if so, whether there is any pro-
posal to bring parity between Govern.
ment officers and public sector cadres
in the matter of allowances and other
emoluments?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R GANESH): (a) Government have
issued from time to time appropriate
guidelines regulating allowances of
various kinds applicable to employees
of public enterprises. Having regard
to the result-oriented nature of acti-
vities of these undertakings, and spe-
clal conditions of service of employees
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©f public enterprises, Government
have not foung it necessary to peg all
such allowances to levels obtaining in
service under Government.

(b) There is no proposal at present
to bring parity betwecen Government
officers and the pub’ic sector cadres
in the matter of ecmoluments, How-
ever, the Third Pay Commission have
made certain recommendations with a
view {0 ensuring adequate coordina=-
tion in regard to changeg in the wage
levels in the private sector, public
secior and the Government service,
and these recommendations are under
consideration of Government,

Indianisation of Management Studies
for Development of Management
Problem

5089. SHRI R, V SWAMINATHAN:
SHRI P, M. MEHTA:

Will the Minister of FINANCE be
pleased to state:

(a) whether he has felt that In-
dianisation of management studies is
needed for the development of the
management problems;

(b) if so, whether he hag also
stated that need for Indianisation has
been felt because the management
studies in India had so far been model-
led on a pattern prevalent in the
West; and

(ey if so, the steps being taken by
the Union Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) to (c). Govern-
ment are fully aware of the need to
adopt the contents of modern manage-
ment education to suit the prevalent
social and economic environment of
this country, The All India Board of
Technica] Studies in Management of
the All India Council for Technical
Education has framed mode] syllabi
for management courses to suit the re-
tfuirements of the Indian conditions,

These syllabi are regularly reviewed
and revised to meet the changing
socio-economic situations and advances
in technology. The management
training institutions are encouraged
to develop a body of knowledge and
teaching maierials pertinent to the
Indian socio-economic conditions by
way of research projects, case studies,
ete,
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Increase of loans in Co-operative sec-
tor in Gujarat

5001 SHRI PRABHUDAS PATEL
Will the Minister of COMMERCL be

pleased to state
(a) whether Gujarat Government

have recommended 1o the Centre for
mn increase of 10,000 looms 1in the

Co-opeirative gector,
(b) if so, whether the Centre

accepted the proposal of the
Government, and

has
State

(c) what financial help will be given
to the Siate Government in this 1e-

gard?

THE DEPUTY MINISTER IN THE
MINIS1TRY OF COMMERCE (SHRI
AC GEORGL) (a) and (b) The
Hon'ble Membetr i1s Presumably refer-
ring lo the allocation of powcrlooms
1n the decentraliced sec*or  If g0 the
matter 1s still under con.ideration

(¢) No financia] assislance spedi-
ficall for the devilopmcnt of the
handloom and powcrloom industries is
given io the State Government by the
Cen.ral Goveinment Block lown and
grante are howuver given to the Sinte
Governments towards the outlayc lor
the Annuaj Plans ol the State

Amount of Money granted by IFC
to State of Kerala

5092 SHRI VAYALAR RAVI Will
the Mimister of FINANCE be pleased

to state
(a) the tfotal amount of money

granted by the Industria] Finance
Corporation to the State of Xerala

during the last three years;

(b) the particulars of schemes for
which this assistance has been utilis-
ed and, whether there is any applica-

AUGUST 81, 1978

mm“

tioh pending with the Corporetien for
decision; and

(c) 1if so, the nature thereof?

THE MINISTER OF ¥INANCE
(SHRI YESHWANTRAO CHAVAN)
(a) to (c) The getails of finaneial as-
sistance sanctioned and disbursed by
the Industrial Finance Corporatien to.
the industrial concerns located m the
State of Kerala, during its last three
accounling years, namely, 1870-T1,
1971-72 eng 1072-78  (July-June),
with the names of the industrial con-
ceins and the purpose for which the
financial as<istance was sanctioned and
disbursed aie given in the statement
laid on the Table of the House
Placed wn Labrary. See No LT-
5562/3/1973]

As on 30th June 1973 there was
un dpplicadon for hinancial assistance,
m respect of projects in Kerala State,
pending with the Corporation  The
Corporafion had howevir recewved
ont application 11 July 1073 from an
Industrial Cocoperitive So ely for a
loan of Rs 13450 lakhs in connection
with 1*c .etting up & scooter manufac-
tuty g umit ,nd the applica‘ion 1s be-
mg exrmned

Wo applicaron fo. financial assis-
tance received fiom ndustrial con-
cerrn 1 Kerala State was rejected by
the Corporation during the above
period

Loss of Japanese Market to Indian
Fish Exporters

5093 SHRI VAYALAR RAVI Wil
the Mimnister of COMMERCE be pleas-
ed to state

(a) whether Government are aware
that the prices of different vurieties
of sea-food being exported from India
to Japan have fallen due to the finding
of mercury content in some vareties
of fish available in that country re-
sulting In the gradusl lvss of Japuwese
markets to our exporters;
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(b) if 30, whether Government pro-
pose to give special incentives to the
flsh exporters to find out new markets
in other countries; and

(c) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Yes, Sir.

(b) and (c). There is no likelihood
of our losing the Japanese Market.
Our shiimps have, in fact lowest mer-
cury cantent. A high level delegation
is being sent to that country to ex-
plain this position and also to make
a detailed study of the entire situa-
tion, Such otirr steps as may be
necessary in the light of this study
will also be taken.

Bale of imported Cars by ST.C. to
Fligible Import Houses at Cost Prices

5094, SHRI VAYALAR RAVI: Will
the Minister of COMMERCE be pleas-
cd to state:

(a) what are the genera] conditions
under which the State Trading Cor-
portion sells imported cars to the
eligble Export Houses at cost prices;
and

(b) the total number of carg dis-
iributed during the last three years
in this manner and its Export House-
wise, break up?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE): (a) The general
conditions under which the eligible
export houses recoginseq by the Chief
" Controller of Importg & Exports are
allowed to purchase jmported cars
from State Trading Corporation’s
stock are ps follws:—

(1) The imported cars shall be
sold at the market price and not
S.T.C’s cost price;

(2) No export house will be allot-
ted more than ong imported car;
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(3) The car so allotted should not
be resold within two years of its
puchase from S.T.C.

(4) No Mercedez car should be
released to export houses,

(b) Policy regarding allotment of
imported vehicle to eligible export
houses came into force from 18th
January, 1872, Since then four vehi-
cles have been allocated to follow-
ing eligible export houses:—

1. M/s. Karnatak Export Co,
New Delhi.

2. Rallis India Ltd, Bombay.

3 Parry & Co., Bombay,

4, Hira Lal & Co, New Delhi

Difficulties experienced by Fish Ex.
porters

6095. SHRI RAMACHANDRAN
KADANNAPPALLI:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government are gware
of the difficulties cxperienced by the
Indian fish exnorters to export fish
products to European Countirieg due
to the irregular arrival of ships hav-
ing ‘frecrer’ facilities; and

(b) 1f so, the steps taken to ensure
regular flow of such goods to foreign
countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE): (a) Yes, Sir.

{b) In order to ensure that the
reefer space requirements of Indian
fish exporters are met on p regular
and regulated basis, close liaison
has been cstablished between the
Marine Products Export Development
Authority and the concerned ship-
ping interests for making forward as-
sessment of shipping space require-
ments and drawing yp forward sailing
programmes, This arrangement wes
introduced early this year and has
been by and large functioning satis-
factorily.
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Appeal made by Government to
Traders to cut down prices in their
respoctive dealings

5096. SHRI VARKEY GEORGE:
Will the Mimster of FINANCE be
pleased to state:

(a) whether Government have ap-
pealed to the traders in the country
to cut down prices in their respective
dealings; and

(b) if so, the reaction of traders
thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) ang (b). Government seeks the
cooperation of all sections of the com._
munity in combating inflationary pres-
sures. In so far as the trading com-
munity is concerned, they are expec-
ted not to create artificial scarcities
and to actively assist in lowering
prices to the extent possible. An ap-
peal to this effect has been made by
che Prime Minister on a number of
occasions when she ha. met the repre-
sentativeg of the business community.
It is to be hoped that the response
will be of a positive character.

Supersession of Ex-emergency commis-

sion officers in the clerical staff of

Funjab Natiowal Baok by other Mem-
bers of staff

5097. SHRI C CHITTIBABU.

SHRI BHAGIRATH
BHANWAR:

Will the Minister of FINANCE be
pleased to state:

(a) whether discrimination nas
been shown against the Ex-Emer-
gency Commission Officers who had
been taken back in the clerical staff
of the Punjab National Bank in thet
the other staff who were in a position
to pass the departmental examination

AUGUST 81, 1978
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have been allowed to supersede the
former (Ex. E.C.Os);

(b) if so, the action taken by Gov-
ernment to remove this anomaly and
to save the ex-Emergency Commis-
sioned Officers from discrimination
perpetrated on them by the Bank

Authorities; and

(c) How the ex-Emergency Com-
missioned Officers in the Bank have
been rewarded for their services dur-
ing the conflict with Pakistan?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) ang (b) The bank has reported
that no diserimination has been shown
agrinst Ex-Emergency Commussioned
Officers taken back in their Clerical
Siaff in that the other staff who were
in a position to pass any departmen-
tal examination have not been allowed
to supersede the former

(¢) Emergency Commissioned offi-
cers, who have been taken back 1n
the bank have been given the follow-
ing benefits by the bank:

(i) Continmty of service with
benefits of gratwity, Provident Fund,
ete.;

(i1) Weightage for service in the
Army for pwiposes of fixation of
salary and semority;

(iii) Making up shortfalls, if any,
between notional salary that would
have been drawn by them in the
Bank had they continued and salary
actually drawn by them in the
Army;

(iv) Bonus for the period of ger-
vice in the Army; and

(v) Accumulation of leave earned
but not availed of upto the time
of enmiment.
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Action against persons for black
money found in their possession in
Bombay

5103. SHRI HUKAM CHAND
KACHWAI: Will the Minister of
FINANCE be pleased to refer to the
reply given to Unstarred Question No,
3565 on the 16th March, 1973 regard-
ing the unearthing of black money in
Bombay and state the number of per-
sons against whom action was taken
in this regard indicating the action
taken against them?
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The requred infor=

MINISTRY OF FINANCE (SHRI K. mation ig as follows.—

p—

Financial Year
197172 1972-73
(1) No.of persons-against whom action was taken 41 59
(2) No of Summary assessments w's 132 (5) of the Income-
tax Act, 1961 1n respect of (1) above. . 37 54
(3) No. of cases out of (1) above in which regular assessments
have been made on the basis of information gathered
. 4 4

dunng rhe search
@

No of acases out of (1) above 1in which the s21zed

assets were returned as properly explawned, without

passing an order u s 132(8)

1

g %t 7T o2 feaEl aa
B gaumfady w1 fay @ ww

5104, st QRo qHo gAY : R
faw war ag any FY T Feq fr
e oy aqt ¥ w67 ¥ 9
faarat 747 212 I3qfagt # feadr
i & o fa ?

famr waverr § ot (swat
griten Aweit) : ashreq dwr
afgs a1l edd & & IO PRI
W (@1 7wt Afer Al 912 dury &
FEATIfeaT Y foedr Ay aat ¥ ey

o R fhsifas & -
(xCrsTaiy)

Y S Y
(armrr FY BYeRT) F I Ud

W.IG?G 153 44 369 89

IT,1971 197 40 442 20

wW,1972  231.50 527 13
OF TYwi 5t ok and ard wiowt &

WTE T WwT ¥ ITHe AT R 1

Levy and Collection of Fee for Ad-
mission of People into Air Terminal
Buuding in Begumpet (Hyderabad)

5105 SHRI P GANGA REDDY:
Will the Minmitser of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the legal sanction and authority
for the levy and collection of fee for
the admission of people into Air Ter-
minal Building in Gegumpet, Hydera-
bad and the amount collected for
each month since the inception and
enforcement of the levy,

(b) the justification for the collec-
tion of Re 1 as fee for Car Park in
Begumpet Airport and the amount
collected each month on Car Park
since ils enforcement, and

(c) what are the terms of the lease
for the collection of Car Park fees
and whether the area outside the
Teiminal bulding belongs to Hydera-
bad Municipal Corporation?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR, KARAN
SINGH)* (a) A fee has been levied
undsr the provisions of Rule 78-A
of the Aircraft Rules, 1937 The
amount collected each month since its
ntroduicion is indicated in the state-
ment attached
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(b) The car parking system has
been introduced at the Begumpet from
1, June 1973 in order to regulate the
parking of vehicles, The lease has
been given to a contractor for Rs. 4451
per month.

{c¢) The main terms of the lease
are:

(1) The licensee will regulate the
parking of vehicles in the
car park and charge a park-
ing fee of Re 1 from each
vehicle each time at enters
the parking area

(1) Government staff cars will
be exempted from payment
of this fee and will be kept
in a special enclosure to be
maintained by the licensee,

(iii) All arrangements to regulate
parking of the vehicles in the
car park will be made by the
licenseg at his own cost and
to the satisfaction of the Aero-
drome Officer at Hyderabad
Airport.

The land on the city side of the
terminal building which has been
licensed for car parking belongs to
the Civil Aviation Department.

STATEMENT

Fee introduced
effective 15.4,1972

April, 1972 (15472 to

30472) 9,870
May 19,6870
June 21,179
July 20,873
August 21,508
September 21,265
October 19,373
November 18,403
December 23,089
January, 1973 23,860
February 18,966
March 20,645
April 20,974
May 21,417
June 20,424
July 20,548
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& qTE-qeT 5T VT i L@

Shortage of accommodation for Pub.
lic in Arrival Lounge of Delhi Airport

5108. SHRI M. 5. SANJEEVI RAO:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether a temporary partition
has been erected in the arrival Lounge
of Delhi Airport to provide office ac-
commodation for the Customs and
other authorities;

(b) whether Government are aware
that the accommodation left for the
public 1s too small for the large num-
ber of people who use it every day
and the partition having blocked the
view of the runway, the people have
complained of claustrophobia;

(c) whether there are no arrange-
ments to make announcements of arri-
vals of planes in the lounge leaving
the people in suspense for long hours;
and

(d) if so,
thereto?

Government’s reaction

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR KARAN
SINGH): (a) Yes, Sir,

(b) The International Airports
Authority of India have formulated
plans to builq more accommodation
for international arrival traffic. The
view of runway from the internatio-
nal arrival hall is not obstructed by
the partition wall but by the Air
Traffic Control (ATC) building.

(¢) and (d), Proposals for provid-
ing an illuminated flight board and
for introducing a public announce-
ment sysiem are under consideration.

Written Answers (2

e xiw ¥ e oftaw KA @
qeat % qfy
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Setting up of Leather Industries De-
velopment and Export Authority

5110. SHRI RAM BHAGAT
PASWAN: Will the Minister of COM-
MERCE be pleaseq to state whether
difference between Industrial Deve-
lopment and Commerce Ministry have
resulted in halting the setting up of
Leather Industries Development and
Export Authority?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE): A proposal to set
up a Leather Export Development
Corpoartion is under Government's
consideration. Before a final decision
can be taken, the proposal has to be
examined from all aspects and all the
concerned authorities, including Mi-
nistry of Industrial Development, are
required to be consulted, which takes
time.
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Agreement with Irag for Economie
Cooperation

51i1. SHRI P. A. SAMINATHAN:
SHRI V. MAYAVAN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether India and Iraq had
signed a pact £6r economic co-opera-
tion between the two countries;

(b) whether the pact has still not
been enforced; and

(c) if so, the reasons for delay in
the implementation of the agreement
reached?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE): (a) Yes, Sir.

(b) and (c). The Agreement has
come into force on 26th July, 1873.

Streamlining the Buying pattern of
MMTC

5112, SHRI PRABHUDAS PATEL:
Will the Minister of COMMERCE be
pleased to state;

(a) whether the Federation of In-
dian Mineral Industries has wurged
Government 10 direct the Melals and
Minerals Trading Corporation to
streamling 11% buying paitern; and

(b) il so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C, GEORGE); (a) and (b), Yes,
Sir. The suggestions wera received
last week snd are being examined.
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Applications filed by Indian Residents
of Bangiade-h fm Compensation for
Pruperly left in Bangladesh

5114. SHRI PANNA LAL BARU-
PAL- Will the Minister of
COMMERCE be pleased to state:

(a) whether a number of appli-
cations for compensation in respect of
property of Indian residents left in
Bangladesh, formerly East Bengal,
were filed with the Custodian of
Enemy Property more than a year
ago;

(h) if so, what action has the
Government taken to expedite settle-
ment of such claims to relieve the
applicants of hardships;
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(¢) why is the matter being delayed
in respect of West Bengal alone; and

(d) the action proposed to be taken
by Government in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir,

(b) to (d). As a measure of interim
relief, the Government have decided
to give ex-gratia grant from the
Consolidated Funds of Indja to Indian
nationals and companies whose assets
were seized during and after Septem-
ber 1985 conflicts. The claims are
bemng verified as expeditiously as
possible.

Steps taken by UP. Administration
to curp large scale hoarding and black-
marketing of foodgrains and other
essential commodities

5115. SHRI JHARKHANDE RAI:
Will the Minmister of COMMERCE be
pleaseq to state:

(a) what steps have been taken by
the U.P, Administration to curb
large-scale hoarding and black-
marketing of foodgrains and other
essential commodities in the State;

(b) how many hoarders and black-
marketeers have been brought to
book since the President’'s Rule was
imposed in the State, and

(¢) whether as a result of these
steps, there has been any improvement
in the availability and supply of
eggential commodities in the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) U.P. Govern-
ment have issued on Order under the
DILR. which covers 21 essential com-
modities like Vanaspati, Edible Oils,
Tyres and Tubes, Soaps, Sugar ete.
Under the said Order every whole-

1810 LS-—3.
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aaler and retailer 1s required to dis-
play price list, stock and to 1asue
receipts and not to refuse to sell
it stock is avaiable with him,
The U.P. Government has also is-

sued another Order called ‘U.P.
Wheat (Requirement to  Sell)
Order, 1973'. This Order requires

a consumer or a producer to sell
stocks of wheat held in excess of his
requirement, to authorised agents.
Under this Order there is a limit of
5 quintals for consumers gnd 20
quintals for producers,

(b) and (c). 87 persons have been
arrested, licences of 105 shops were
cancelled and the licences of 75 shops
suspended. Security deposite of 148
licences have been forfeited. Four
cases have been filed in the Courts
and reports of 27 cases have been
lodged with the Police, As a result,
the availability and supply position of
essential commodities in UP. is
improving,
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w1 (T
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¥mprovement of Monuments of
Tourist Interest

§117. SHRI M. RAM GOPAL
REDDY:

DR. H. P, SHARMA:

Will the Minjster of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Government have
workeq out a Master Plan for the
improvement of monuments of tourist
interest;

(b) it so,
thereof; and

(c) the expenditure involved?

the salient feature

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH)* (a) to (c¢)., The Central Co-
ordinating Commitiee, which has been
set up under the Chairmanship of the
Minister for Tourism and Civil
Avlation including the Minister for
Education, Social Welfare and
Culture has selected 10 archaeological
complexes for development during the
Fifth Plan., The primary objective is
to preserve the environment and

AUGUST 31, 1873
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natural setting of these selected
monuments, and to ensure that the
surroundings of these monumentg are
not spoiled by unplanned and un-
controlled growth, For some of these
centres master plans would have to
be prepared indicating facilities for
tourists such as accommodation,
cafetaria, drinking water and toilet
facilities, parking areas, etc. that will
need to be provided at these monu-
ments, Although the nature and scope
of development at these centres have
been identifled, the details of the
schemes including the cost have yet
to be worked out.

wree ¥ Aem w1 I
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1968-69 3,26,923 6,62,284 9,89,207
1969-70 2,42,114 689,672 931,786
1870-71 2,62,657 5,26,066 7,88,723
1971-72 4,28,615 577,844 10,06,459
1972-73 2,69,233 4,59,455 7,28,68
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Alleged Involvement of a Maharashtra
Minister in Smuggling Activities

5121 SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased
to state.

(a) whether Government have
received any report on the alleged
wnvolvement of a Maharashtra Minister
in smugghng activitaes,

(b) whether it 15 a fact that the
Communication mentions the beating
up of a Customs Officer by the
Minister’s Personal Security Office
for his having sought to check the
car 1n which the said Minister was
travelung and how in the resulting
melee this car and the other cars that
were part of the “convoy” left without
a chech,

(c) whether the incident has been
suppressed by the State Government,

(d) whether Government propose
to order the Revenue Intelligence and
CBTI jomtly to conduct an investi-
gation mto it; and

(e) if not, the reasong therefor?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) On the night of
5th June, 1873, a car was sfop-
ped by the Customs  staff
of Murud Circle, who in pursuance
of an information received by them,
were on the look-out for a car.
Neither this car nor the car following
carried any signal light on top of the
body of the car, The Customs staff
had no indication, therefore, of the
occupants of the car and stopped it.
However, the cars were allowed to
proceed on finding that the number
of the two cars were different from
that of the suspected vehicle. The
Minister of Law and Judiciary of
Maharashtra State was travelling in
the car in front and his Security
staff was travelling in the car behind.

Written Ansyers

(b) The report received from the
Collector of Customs (Preventive),
Bombay states that the Customs offi-
cers who stopped the car were asked
by the Minister's Security staff to
produce their Identity Cards. The
two officers, unfortunately were not
carrying identity cards with them at
that time. They explained to the
security staff that the jeep of the
Customs Department was parked
nearby and Class IV staff in full uni-
form with arms and ammunition was
there on duty which should suffice
to prove their identity, However, in
spite of this clarification, both the
Customs officers were taken by the
Minister's Security staff to the near-
est police station for identification.
It has also been reparted by the Col-
lector that the Security officers are
alleged to have used abusive lan-
guage and alsp tried to slap the
Customs officer. At the Police Sta-
tion, however, after their identity
was established, the Customs officers
were allowed to leave.

While the officers were away to
the Police Station, the Class IV staff
remained on duty &nd continued
their vigil at the Naka. They have
reported that within § fo 7 minutes
of the departure of the Customs offi-
cers, ong car gped away at full speed
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in &pite of all the efforts made by
Class IV staff on duty to stop it. The
Government has no information that
the Minister's car or the get-away
car were part of convoy.

(c) Central Government has no
information suggesting that the inci-
dent has been suppressed by the
State Government.

(d) and (e). Directorate of Reve-
nue Intelligence have no power to
investigate into the matter referred
to at (b) above. The question whe-
ther the same may be handeq over
for investigation to C.B.I. has been
referred to the Chief Minister of
Maharashtra.

Intensifying Promotional Campaign of
Dry Tea in Japan

5122, SHRI R, N. BARMAN: Wil
the Minister of COMMERCE be
pleased to state:

(a) whether India proposeg to
intensify its promotional campaign of
Dry Tea in Japan; ang

(b) if so, what efforts are being
made in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE). (a) and (b). Pro-
motional work in  collaboration
with  three Japanese Imporlers,
Packers has been undertaken for
introduction of quality Indian tea
packs. The Firms are Mitsui Norn
Co., Nisshoku & Co, Ltd. and
Takanos Ltd, A plan for promotion
with Mitsui Norin Co,, during 1978 in-
volves an amount of 190 lakhs of
rupees of Tea Board's share.
This plan envisages promotion
through movie advertising, adver-
tisements through monthly magazines
and presentation of Gift articles.
Plans of publicity collaboration with
Nisshoku Co. include provision of
Indian gift materials, e.g., Sandalwood
elephants hy Board worth Ra, 285,000
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Two Lady Assistants have already
gone to Japan, and one is on her way.
They perform Siore Demonstrations
for popularising Indian Tea and tea
packs introduced by these Firms.

Refund of Excise Duty to Nepal

5123 SHRI R, V. SWAMINATHAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether India has to refund
Rs, 2 crores lowards Excise Duty of
Nepal;

(b) if so, when the payment is
likely to be made; and

(c) whether India had assured the
Nepal Government about the refund?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (c¢). Excise
duty collected on goods produced in
Incia is refunded to His Majesty's
Government of Nepal on the export of
such goods to Nepal. H.M.G. Nepal
had also claimed refund of Rs. 21
crores as Special and Additional excise
duties on goods exported under the
old procedure prevailing upto January,
1964,

India had agreed to pay the amount
on an ad hoe basis subject to Nepal
rfemoving the Customs tariff discrimu-
nation against Indian goods, This
was done by Nepal from July, 1973
only, The claim is now being
examined but since Nepal has not
been able to produce the documents
giving particulars of 1elevant consign-
ments, the examination of the claim
is taking time,
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Contract concluded by MMTC for
export of Mica to Soviet Union

5124 SHRI PRABHUDAS PATEL:
SHRI P. M MEHTA:

Wil the Minister of COMMERCE
be pleased to state:

(a) whethcy the Minerals and
Metals Trading Corporation has con-
cluded a contract for the export of
mica wotlh Rs, 53 crore to the Soviet
Umion and 1f so, the broad outlines
thetreof, and

(b) whether the exports of mica
have shown an increase mn the First
half of 1973 over thec corresponding
period last vear, and 1f so, the eatent
thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C GEORGE): (a) The MMTC.
has concluded a contract for export
of processed mica valued at Rs. 5.3
crores io the USS.R. The contract
has been concluded at floor prices
fixed by Governmeni. The delivery
will] be completed by the end of
December, 1873.

(b) There was some set back in
production and exports of mica in the
first half of this ye~r but the MM.T.C.
has since finalised sufficieni contracts
with foreign buyers which will arrest
the decline in production and exports
of mica,

Smuggling of HMT Waiches out of

India
5125. SHRI D B. CHANDRA
GOWDA:
SHRI C K, JAFFER
SHARIEF:

Will the Minister of FINANCE be
pleased to state:

(a) whether HMT  watches are
being smuggled out of India;
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fy) it so, the number of persons
«rresied in this regard during the last
1.vo years; and

(¢) the <teps Government propose
to take to check the smuggling of
1w itches?

THE MINISTER OF STATE IN
1 1IE MINISTRY OF FINANCE (SHRI
IZ, R. GANESH): (a) and (b). No case
of smuggling of HMT watches out of
India has come to the notice of the
Government during the years 1971.T2
anl 1972-78.

(c) The following steps have been
taken to prevent the smuggling of
poods including watches:—

Systematic collection angd follow up
ol information, keeping a watchful
rye on the suspected smugglers, rum-
11aging of suspected vessels or air-
craft, and checking of vulnerable
sectors along the coast and the land
frontiers. Additional launches and
vehicles are being provided from
time to time for effective interceptiom,
prevention, etc, Some senior officers
of the rank of Collectors of Customs,
Additional Collectors of Customg and
Assistant Collectors of Customs have
been posted in vulnerable aieas to
look after anti-smuggling work ex-
clusively. The Customs Act, 1962 has
bren amended making additional pro-
visions to take special measures for
the purpose of checking illegal import
of certain commmodities and facilitat-
irg their detection. A Bill to further
amend the Customs Act, 1962 to pro-
vide more severe punishments for
sr~uggling offences and to plug loop-
holes has been passed by the Parlia-
ment, The position is kept under
constant review.

Tadian Rupee’s link with New
Currency being fioated by E.C.M.

5126, SHRI S. C. SAMANTA: Will
the Minister of FINANCE be pleased
io state what relationship, if any,
India is likely to have with the new
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currency which the European Com-
mon Market ig floating?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
Under the joint float arrangements in
which six members of the European
Common Market are participating
since March, 1973, the members would
keep fixed relationship among their
currencies, subject to a maximum
margin of 225 per cent, The curren-
cies of the members are floating jointly
against the U.S. dollar and other_-
world currencies. The pound sterling,
in terms of which the central rate of
Indian rupee ig designated, is cur-
rently floating independently, As a
1esult, the cross rate of the Indian
rupee with the six joint float curren-
cies of the European Common Market
1s determined by fluctuations in the
rate of exchange of the pound sterl-
Ing vis-a-vis these currencies. There
is also a proposal that as part of an
economic and monetary union, the
members of the European Common
Market should ultimately have a
common currency. However, the con-
vrete form this proposal 'may take
cannot be assessed at this stage. As
such, it is not possible to say as to
what relationship the Indian rupee
will have with the new currency
when it is ultimately floated.

Coordination between the Ministries
of Food and Agriculture and Finance
in fixing the Prices of various
Commodities

5127. SHRI S. C, SAMANTA: Wil
the Minister of FINANCE be pleased
to state:

(a) what is the coordination
between the Ministry of Food and
Agriculture and the Ministry of
Finance in fixing the prices of various
commodities;

(b) the basls of determining such
criteria; and
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(c) when, after taking all factors
into consideration, the prices are fixed
and refixed, the reasons why Govern-
ment do not act in enforcing these
prices authoritatively?

THE MINISTER OF FINANCE
(a) While price fixation of indivi-
dual commodities is the responsiblity
of the administrative Ministry con-
cerned, the approval of the Cabinet
is. sought only after the views of the
concerned Departments, including the
Ministry of Finance, have been ascer-
tained,

(b) The prices of agricultural com-
modities are fixed on the basis of the
reports nf the Agricultural Frices
Commission, and those of food arti-
cies, like sugar and vanaspati, on the
basis of the reports of the Tariff
Comrmission,

{c¢) The Central Government is
concerned with the fixation of prices
at the all-India/regional level and the
alletment of State-wise quotas wher-
ever considered necessary. Thz State
Government have been delegated the
necessary powers for enforcement
und:r the Essential Commoditieg Act,
and other enabling legislation.

Effect of reduction of Import Tariff
o1 the Expert of Indian Goods to
Australia

5128. PROF. MADHU DANDA-
VATE: Will the Minister of COM-
MERCE be pleased to state:

(a) the effect of the reduction of
import tariff by 25 per cent by Aus-
tralia on the exports of Indian goods
to Australia;

(b) whether Government propose
to increase exports of traditional items
tc Australia; and

(c) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) to (c). Informa-
tion about the 25 per cent reduction
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induty announced by Australia in the
second fortnight of July, 1973 has
been widely publicised. It is, how-
ever, top early to assess its actual

effect on export of Indian goods to
Australia.

All possible efforts, on a continuing
basis, are being '‘made by the Govern-
ment to increase exports of tradi-
tional as well as non-traditional pro-
duects,

Jute manufactures, tea and cotton
textiles are the principal items of
traditional exports to Australia. Apart
from the normal export- promotion
measures, steps are being taken to
improve the competitive position of
jute manufactures through reduction
of costs and with this end in view
the export duty has very recently
kreen reduced by Rs. 400/- per-tonne
in the case of carpet backing and
hessian and has been totally removed
on sacking, Research and develop-
ment is being criented towards not
only cost reduction but also towards
finding new uses and developing new
products of jute. For promotion of
tea, two centres have been opened,
demonsirations are held regularly,
wide publicity through modern media
is undertaken, participation in exhi-
bitions and fairs is organised and an
office of the Tea Board headed by a
Director has been established in
Australia. In respect of cotton tex-
tiles, efforts are being made on the
one hand to increase production and
to generate additicnal exportable
surplus of products in demand in the
sophisticated markets including Aus-
tralia, and on the other hand to
strengthen the image of Indian Tex-
tiles through promotional measures
like exhibitions, fairs, fashion shows,
etc. Export of ready-made garments,
a non-traditional item, is also on the
increase and the Cotton Textiles
Exports Promotion Council is consi-
dering a displayv of fashion garments
and fabrics to coincide with the visit of
the Queen of England to Australia in
October, 1973.
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Submussion of a Memorandum on

behaif of Chairman, Action Commiitee

of the Central Bank Part Time Pass
Book Writers

5131 SHRI RAMAVATAR SHAS-
TRI Will the Minister of FINANCE
be pleased to state

(a) whether a memorandum has
been submitted to the Prime Minister
with coples to him and the Labour
Minisier on the 30th July, 1873 on
behalf of the Chairman, Action Com-
mittec of the Central Bank Part Time
Pass Book Writers, Delhi Zone,

(b) if so, the contents of the memo-
randum, and

(¢) what action Govermment have
taken thereon?

THE MINISTER OF FINANCE
(SHR!I YESHWANTRAO CHAVAN)
(a) and (b) A representation dated
30th July 1973 from Chairmean, Cen-
tral Bank Part Time Pass Book Writers
Action Committec (Delhi Zone) has
been 1eceived The representation
eontained the following demands —

(1) Absorption of part time pass
book writerg of Delhi Zone of Central
Bank of India as full time pass-book
writers or clerks

(n) Re-employment of all dischaig-
ed part time pass book writers

(1) Increments, medical-aad leave
benefits etc for them from the original
date of appointment,
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(c) Central Bank of India has
reported that they have offered cer-
tain concessions, as a very special case,
to the part time pass-book writers to
be absorbed in the service of the
Bank. Discussions are going on bet-
ween them and the bank management.

<ervice costs in Nationalised Banks

5132. SHRI RAM PRAKASH: will
the Minister of FINANCE be pleased
to state:

(a) whether service costg in the
'::rionahscd Banks have increased
conkgerably; and
L)

{(b) if so, the reasons therefor?

THE MINISTER OF FINANCE
SHRI YESHWANTRAO CHAVAN):
‘a) and (b). Hon'ble Member has pre-
sumably in mind service charges to
customers by way of commission,
exchange, discount etc, There has
been no general upward revision by
the nationalised banks of the schedule
of charges for different gervices

Results of the Enquiry against the
Suspended Employees belonging to
State Bank Staff Associaticyy, Delhi

Circle
5133. SHRI SUKHDEQO PRASAD
VERMA: Will the Minster of

FINANCE be pleased to refer to the
reply given to Unstarred Question
No, 878, dated the 27th July, 1973 and
state:

(a) whether an enquiry against the
suspended employees belonging to
Delhi Circle State Bank Staff Asso-
’ciation has been completed;

(b) if so, the result of the enquiry
and the action taken thereon; and

(e) if not. the reasons for the delay”

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
(a) to (¢). The State Bank of India
‘has reported that on 24th April, 1973
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the suspended employeeg were served
with chargesheets and were called
upon to furnish their replies to the
same. The enquiry has not concluded
as 1me riaplnvees have sought certain
clarifications from Lthe bank and have
rol yet s~nt {the replies to the charges.

Erratic functioning of Glide Path of
Instrument Landing S-stem at Delhi
Airport

5134 SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to slate:

(a) whether a thorough check has
bheen made as to what exactly is res-
ponsible for the erratic functioning of
the glide path of the Instrument
Landing Sysiem at the Delhi Airport;
and

th) 1if so, with what result and the
precautions taken in regard thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAWN
SINGH): (a) and (b). The enfire
Instrumert Lending System at Delhi
Airport including fthe 4lide path has
been theroughly  ~xamined  and
checked and has heen found to be
functioning nrrmally within permis-
sible tolerances

Decision on planning export-import
budget by S.T.C,

5135. SHRI RAM BHAGAT
PASWAN: Will the Minister of
COMMERCE be pleased to state:

(a) whether STC has decided to
pian its export-import budget for two
or three years in<tead of planning it
annually as at present; and

(b) if so, the reasons therefor and
advantages thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The possibility
of the planning export/import in
advance on two or three years, basis
is being explored.

(b) The reasong and advantages of
this aproach are:

(1) In case of imports, it may
ensure continuity of supplies
%o industry at regulated and
internationally competitive
prices,

(ii) In the case of exports, the

export oriented unitg will

know in advance the export

commitments thereby leading

to better planning. It will
ensure a sustained export
market and give  better
opportunities for break-

throurh in new markets,

{ni) Projection of foreign exchange
requirements for imports in
advance and better utilisation
of foreign exchange resources

can also be achieved.

Setting up Joint Ventures in Latin
America

51368. SHRI G. Y. KRISHNAN: will
the Minister of COMMERCE be
pleased to state:

(a) whether Government
signed any contract for setting wup
joint ventures in Latin America,
resulling in the export of several
crores of rupees worth of Indian
capital; and

have

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) No, Sir.

{b) Does not arise,
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Staff of Tea Board serving in Cairo

5137, SHRI M, S. SANJEEVI RAO:
Will the Minister of COMMERCE bhe
pleased to refer to the reply given to
Unstarred Question No. 1813 on the

4rd August, 1978 and state:

(a) why the Inspector in Tea
Board's Office, Cairo, who hag Deen
for 9 years in contravention of the
rules of tenure, continues there:

(b) what special interest of the
Board, as stated in the reply, 1s being
served by this particular Inspector for
which he has been rctained for ¢ years
at one place; and

(c) what other special concessions
in the form of extension of service,
etc. are contemplated in this case?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) to (e). One of

the Inspectors continues to be on
deputation since January, 19684 in
telaxation of the normal tenure of

India based staff at Tea Board's Offices
abroad. This arrangement has been
found necessary in the 1interest of Tea
Boards work Only normal entitle-
ments under the rules are allowed to
this Inspector during his period of
deputation including extension,
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Equipments Lost|Misappropriated
from Air Conditioning Department of
Ashoks Hotel

5141. SHRI LAXMINARAIN
PANDEYA: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether equipment worth about
Rs. 4p thousand has been lost/mis-
appropriated from the Air-Condition-
ing Department of Ashokg Hotel;

(b) if so, who is responpsible for the
same and what action has been taken
against him; and

(o) the particulars of the material
lost|misappropriated?

THE MINISTER OF TOURISM
AND CIVIL, AVIATION (DR. KARAN
SINGH): ¢2) Material worth about
Rs, 9,600/ was Tecenily reported
missing from the Air.Conditioning
Section of the Ashoka Hotel
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(b) On the basis of a preliminary
enquiry, 3 members of the Staff have
been prima facie held responsible and
disciplinary proceedings are being
initiated against them,

(c) The particulars of the material
reported to have been lost are:—

Exhaust Fan 54 1
Selecto-Flow Valves 300 Nos.
Cooling Tower Nozzles .. 700 Nos.

Export ¢f Non-Traditional Goods

5142 SHRI JHARKHANDE RAIL:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government are consi-
dering a plan for generating export-
able surpluses of a number of non-
traditional goods over the next six
years through increased capacities; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir,

(b) A group lo recommend a long-
term export strategy for the Fifth
Five Year Plan and beyond has
recently been set up under the Chair-
manship of Prof. S. Chakravarty
Member, Planning Commission and it
has commenced its deliberations. One
of the terms of reference of the Group
is to recommend steps required for
creating adequate production base and
surplus for exports,

Officlals of Customs Godown and

Directorate of Revenue Intelligence at

Palam Airport Allegedly Involved in
Smuggling Racket

5143. SHRI VIKRAM MAHAJAN:
SHRI SUKHDEO PRASAD
VERMA:

Willy the Minister of FINANCE be
pleased: to state:
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* (a) whether Government are aware
that some officialy of the Customs
Godown and Directorate of Revenue
Intelligence at Palam Airport are
alleged to be in league with the
business houses and individuals deal-
ing in smuggling business;

(b) 1f so, the particulars of those
officlals and the action taken or pro-
posed to be taken against them;

(c) the names of firms and indivi-
duals involved in this and the action
taken or proposed to be taken against
them, and

(d) whether it is proposed to hand
over the case to Central Bureau of
Investigation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI X, R
GANESH): (a) A complaint hag been
made alleging that an unknown out-
sider in collusion with certain officials
of the Customs Godown at Palam and
of the Directorate of Revenue Intelli-
gence, attempted to remove a bag
containing some goods from Palam
Customs Godown on the evening of
24-7-73

(b) The officials against whom
allegation has been made are two
Superintendents, two Inspectors and
one Sub-Inspector. One Superinten-
dent and the Sub-Inspector have been
suspended: the two Inspectors have
been transferred from Palam Customs
Godown, and the Superintendent of
the Directorate of Revenue Intelli-
gence has been for the present assigned
duty which would not require him to
visit the Customs Godown or the
Airport at Palam. Further action
will be considered on the basig of
evidence whicy, may come to light.

(c) Identity of the outsider is not
yet known,

(d) The case nyas referred to the
Central Bureau of Investigation for
investigation after preliminary enqui-
rles by senior officers of the Collecto-
rate of Central Excise and Customs,
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Delhi, and of the Directorate of
Revenue Intelligence. The Central
Bureau of Investigation, however,
advised that 1t may be handed over
to the local police to- investigate.
Accordingly, the case has been refer-
red to the local police. However, the
Central Bureau of Investigation has
been asked to look into the broader
ramifications which may be revealed
in this case.

Former Rulers of Pringely States
allowed to convert their Palaces into
Five-Star Hotels

5144. SHRI VIKRAM MAHAJAN:
SHRI M M, JOSEPH:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the number and names of
former Rulers of Princely States who
have been allowed to convert their
palaces into five-star hotels guring the

last three years upto the 15th August,

1973;

(b) the terms and conditions on
which such permission has been given
to them; and

(c) the location of the hotels?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c). No special per-
mission from the Central Government
is required for this purpose.
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Amendment of Coffeec Board Act and
Rules to provide fur the additional
Representation on the Coffee Board

5146. SHRI P, NARASIMHA
REDDY: Wil  the Minister of
COMMERCE be pleased to state:

(a) whether the Guvernment of
Andhra Pradesh have requested for
representation or fulfledged member-
ship of Coffee Board in view of the
significant progress and potential for
coffee plantation in that state;

(b) whether the Coffee Board Act
and Rules have to be amended to
provide for this additional represen-
tation on the Coffee Board; and

(c) the reaction of Government
thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C, GEORGE): (a) and (b) Yes,
Sir

(¢) The matter is under considera-
tion,

Establishment of Aerodromes during
Fifth Plan

5147. SHRI B. V NAIK: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) what are the places where aero-
dromes will be established during the
course of Fifth Five Year Plan;

(b) what 1s the cost involved there-
m, and

(c) whether the inaccessibility by
conventional ‘modes of transport will
be taken into consideration while
choosing the places for aerodromes?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH). (a) and (b) The Fifth Plan
proposals relating to construction of
new aerodromes are still under consi-
deration of Government,

{c) All relevant factors will be
taken into consideration

Transfers of Custodians of Nationalisd
Banks

5148 SHRI B V NAIK: wWill the

Minister of FINANCE be pleased to
state:

(a) whether the cusiodians of the

rationalised banks are transferable;
and

(b) if so, whether any transfers
have been effected from bank to bank?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b) Presumably, the Hon’ble
Member has in mind the Managing
Directors of nationalisedq banks
appointed in accordance with the pro-
vislons of the Nationalised Bankse
(Management and Miscellaneous Pro-
visions) Scheme, 1970. The Managing
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Directors of nationalised banks are not
transferable from one bank to another.
However, there is no bar under the
said Scheme to the appointment by
Government of a person, who has been
working as Managing Director of one
nationalised bank, as Managing Direc-
tor of another nationalised bank, on
his vacation of the former office. There
has, however, been no such case so
far,

Import Entitlements for the Export of
Marine Products by Fishermen or their
Organisations

5149, SHRI B. V. NAIK: Will the
Mut::ater of COMMERCE be pleased to
state:

(a) how many Fishermen or Fisher-
men’s Cooperatives Fishermen's orga-
nisations, have been granted import
entitlements for the export of marine
products caught by them;

(b) what is the value thereof: and

(c) what steps are takep to elimi-
nate middlemen from the business of
marine product export?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Separate statis-
tics are not maintained regarding the
number of Fishermen or Fishermen's
Cooperatives or Fishermen's Organi-
sations to whom import replenish-
ment licences have been issued against
their exports of marine products

(b) Durirg 1972-78, import reple-
nishment licences for Rs. 5.16 crores
(cif) were issued to manufacture-ex-
porters against exports of Fish and
Fish Products.

(¢) In the interest of export pro-
wmotion, merchant exporters and eli-
gible export houses can also export
Fish and Fish Products, but they are
allowed #0 utilise thelr import reple-
nighment entittements only in waccord-
dance with the provisions made inthe
Import Policy for Begistered Expor-
tors.
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Publicity te rock formation ¢t ¥an in
Mywore State

65150. SHR] B. V. NAIK: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the rock formation at
Yan in Mysore State received publi-
city by his Ministry in the form of
folders and if so, when; and

(b) if not, whether the publicity is
proposed to be given now?

THE MINISTER OF TOURISM AND
CIVIL,. AVIATION (DR. KARAN
SINGH): (a) The Department of Tou-
rism has not published any folder on
the Rock Formation at Yan in Mysore
State as the place is not easily acces-
sible and touristic facilities are un-
available there.

(b) There are no present plans for
developing tourism to this area.

Number of Phone Threats to blew up
planes received at Palam Airport dur-
ing 1973

5151. SHR] SHASHI BHUSHAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the number of Phone threats to
blow up planes received at Palam air-
port during the year 1973 so far;

(b) how many of these proved cor-
rect and the number of culprits ap-
prehended;

(c) whether the sources of these
phone calls have been ascertained;

and

(d) if not, the steps taken to ascer-
tain about the sources?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR, KARAN
SINGH): (a) Seven.

(b) None.
(c) No, Sir.
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(@) The telephone exchange at
Palam Airport and the local police
have been alerted.

Waste of Export Promotion Funds

5152. SHR] SHASHI BHUSHAN:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the attention of Govern-
ment has been invited to the news
item which appeared in the °‘Econo-
mic Times’ dated the 1st August, 1973
under the heading “Waste of export
promotion funds”; and

(b) the reaction of Government
thereto and the steps taken to improve
the gituation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Government have
seen the news item referred to.

(b) No waste of Export Promotion
Funds by the India Cotton Mills
Federation has come to the notice of
the Government Amounts collected
so far towards Export Promotion Fund
are reported to have already been dig-
bursed as cash assistance on textile
exports, except for a balince of
Rs 26 crores yet to be disbursed.

Bungling in collection of Direct L xes

5153. SHRI SHASHI BHUSHAN-
Will the Minister of FINANCE be
pleased to state:

(a) whether the attention of Govern-
ment has been invited in the news
items which appeared in the ‘New
Age’ dated the 5ih August, 1873
under the heading “Bungling in collec-
tion of Direct Taxes”; and

(b) if so, the reaction of Government
thereto and the steps taken or pro-
posed to be taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) Yes, Sir.

1810 L8—4
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(1)
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(b) The position is elucidated as
ollows:—

Regarding Shri Kalyan Roy's
reference about handling of
tax cases of Birlas, attention
is invited to Starred Ques-
tion No. 2068 by Shri Kalyan
Roy in the Rajya Sabha on
the 15th May, 1978 and the re-
Ply given thereto vide copy
laid on the Table of the
Houge. ([Placed in Library.
See No. LT-5588/73].

The nature of the two levies
2., Direct taxeg and indirect
Taxes is different and there-
fore comparison between the
two i3 not appropriate.

The 88th Report of the Pub-
lic Accountg Committee (1972
73) has been received and the
comments made will be looked
into and suitable action taken
under intimation to the Com-
mittee

(iv) As regards the working of the

direct tax administration, the
functioning of the Central
Board of Direct Taxes has
been reorganised in regard to
dealing with matters which
may come before the Public
Accounts Committee and Au-
dit matiers. The Intermal
Audit organisation of the In-
come-tax Department has
been strengihened and stre-
amlined to ensure more effec-
tive functioning Administra-

tive reconstilution of the
Board is not contemplated
now. However, in imple-

menting the recommendations
of the Wanchoo Committee,
and in the light of the recom-
mendations of the Pay Com-
mission, some restructing of
the Board may take place.
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Outstanding Amount of Central Sales
Tax in Mysore

5154. SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of
FINANCE be pleased to state:

(a) the outstanding amount of
Central Sales Tax ind Mysore State
for the years 1989—71, 1971-72; and

(b) the steps Governmert propose
to fake te raalise the outstanding
arrears?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
‘GANESH): (a) The outstanding
amourt of Central Sales Tax in
Mysore State for the three years 18

as follows: —

1969-70 Rs 2.13,73 092°91
1970-71 . Rs. 2,42 82,575°41
1971-72 . Ry, 2,39,37,710°21

(b) Under section 9(2) of the Cent-
ral Sales Tax Act, 1056 the adminis-
tration of the Act has been entrusted
to the sales tax authorities of the
States who assess, 1e-assess3, collect and
enforce payment of the tax payable
under the Act in accordance with the
provisions of the general sales tax
law of the appropriate State, The
following details would indicate the
various stages of recovery of arrears
of Central sales tax in the State of
Mysore, outitanding on 31-3-72, as a
result of steps taken for recovery of
such arrears:—

(Rs. 1in lakhs)

1. Amount not yet due. 517

2. Amount covered by sty

Orders. 7366
3. Amount covercd by Revenue

Recovery Certificates. 7478
4. Amount covered by appli-

cations filed in Courts. 1528
5, Amioant to bec written off. 1'90

AUGUST 381, 1973
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Amount covered noticss

issued to third pmie-?r o867
Amount for which instalment

facihty is 5n|:ru:ed. 7°48
Amount covered by show

case notice. 6044
Amount covered by insolv-

ency Petwwens. ©'03

Total : 23938
o T a1 ¥ o wat Tt & e

w fasie

5155 o i@ QEAAIHT :
&Y BAAIE WA

#q7 gifrvm gt 7z 3% N wav
LECRLS

(%) =avwica faei w1 wees frafar
FrATE AR afzg, Arfyeaay a5ty
feu-faw aw Fwrva &1 faeaar el
qar weta & faaty A area g€, wk
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R wadt ¥ frafe freitey g3
@R

watw ¥ waw & Frafat o1 ge

1971-72 wiw-fagmae72

To go

1. w07 T ¥ 10,629 6,556
2. T 3w — 18,207
3. gar§ — 5,445
4. WG 11,890 472
5. feftfemg 2,183 =
6 ST 700 —_—
7 ¥4a 1,250 1,086
8 Aurw 46,380 13,21,502
9 FATT 7.425 2,475
10. q=1 2,500 —
11. fwes 86,541 46,515

IR 1,69,498 14,02,258

(@) wemt & Frafel & gfy <
% fag wami ox fe 5 {g anfore
warwg ¥ gF ot wfqfa foa £ 0f
g

Proposal to drop the case agalisi Hindi

5156, SHRI NARENDRA $gNGH
BISHT; Will the Minister of FIN:NCE
be pleased to refer to the reply gven
to Unstarred Question No. 5471 on
the 30th March, 1978 and state: '

BHADRA 0, 1805 (SAKA)
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(a) whether there is any proposal
under the consideration of Govern-
ment to drop the case against the
Hindi Officer; and

(b) if not, the reasons for delay in
taking further action in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). The case
requires consultation with two other
Departments of the CGovernment of
India before taking a final decision.

5157. SHRI NARENDRA SINGH
BISHT: Will the Minister of FINANCE
be pleased to refer to the replies to
Unstarred Question No. 5472 dated the
30th March, 1973 and Unstarred Ques-
tion No. 6318 dated the 6th April, 1973
and state the action taken or proposed
to be taken by Government against
the Hindi Officer in view of the
adverse remarks made in the judge-
ment of the High Court of Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH): The judgement of the
High Court of Delhi, referred to in the
question, has been examined, again,
in detail, in consultation with the
Ministry of Law. Tt hag been found
that what appeared to be observations
by the Court, of the obgervations made
by the Court, of the observation made
by the Counsel for the petitioner,

As the court had made no adverse
remarks, the guestion of taking any
action against the Hindi Officer pn
the basis of such remarks does not
arise,
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Export of Furniture

5160. SHRI RANABAHADUR
SINGH; Will the Minister of COM-
MERCE be pleased to state:

(a) the volume of export of furni-
ture manufactured in India during the
last three years; and

(b) the names of the countries
where Indiap furniture is becoming
popular; and if so, the amount o
foreign exchange earned on this ac-
count during the period;

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI!
A. C. GEORGE); (a) and (b). Export
of furniture from India during the last
three years have been as follows:—

(Value in Rs. lakhs)

1969-70 . . : . 45
1970-71 . . ‘ 65
1971-72 . . . . 67
1972-73 . SI

(April—December, 72)
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The important importing countries
of furniture from India are Kuwait,
Malaysia, Muscat, Nepal, Zambia,
Saudi Arabia, Siera Leona and Kenya.

Quantity of Alkyle Benzene|Dodecyle
Benzene Imported by S.T.C. during
1971and1972,

5161. SHRI DHAMANKAR: Will the
Mimistry of COMMERCE be pleased to
state .

(a) the quantity of alkyle benzene|
dodecyle benzene imported by State
Trading Corporation during 1970, 1871,
1972 and upto 30th June, 1973 and the
figures for oromte 56 and oronile 60,
separately; and

(b) the quantity distributed to large
scale industries and quantity distri-
buted to small scale sectors during the
above period?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRT
A. C. GEORGE);

i Grades im|
(=) Year 'Iml?&il iy wﬂedom&
g)
Benzene)
1970 5300 3700 1600
1971 R . . . 9872 6110 3762
1972 . . = . . 15031 10637 4304
1973 . . . . 3799 2825 974
(upto 30-6-73)
0 Large  S.S.L.Units
s Year scale indus-
tries
1970 . . . . 4869 431
97T . . L . 7696 2176
1972 . . : . . . . . 9639 5392
1973 . . . . . 2I10 1683

(upto June, 1973)
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Proposal to set up a national desert
Park in Bikaner-Jaisalmer-Barmer

Areas of Rajasthan

5162. SHRI BANAMALI PATNAIK:
DR. KARN] SINGH;:

Wil the Minister of TOURISM AND
C1VIL AVIATION be plcased to stale:

(a) whether it is proposed to set
up a National Desert Park in the
Bikaner-Jaisalmer-Barmer areas of

Majasthan;

(b) if -so, the salient features of
the proposal; and

(c) the stage at which the matter
stands at present?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) fo (c). Due to severe
consirainig on resources, no new pro-
jects are proposed to be taken up in
the last year of the Fourth Five Year
Plan. Wild Life Tourism Projects to
be taken up during the Fifth Five
Year Plan are yet to be finalised.

Number of Airports improved during
the last three years

5163. SHRI BANAMALI PATNAIK:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
the number of airports in the country
which have been improved to cater to
the needs of the tourists and the pub-
hc at large during the last three

year:.

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (DR. KARAN
SINGH): Twelve. (Delhi, Bombuy,
Calcutta, Madras, Begumpet, Jam-
nagar, Agra, Varanasi,
Gauhati, Lucknow, Udaipur). In ad-
dition termipal buildings at seversl
other aserodromes are in the process
of improvement.

AUGUST 81, 1978
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Availability of hed-room accommoeds-
tion in hotels in the Country

5164. SHRI BANAMALI PATNAIK:
Will the Minister of TOURISM AND:
CIVIL AVIATION be pleased io state
the position of availability of bed
room accommodation in hotels in the

country at present?

THE MINISTER OF TOURISM AND'
CIVIL: AVIATION (DR. KARAN
SINGH): The total available capacity
in 185 hotels which have been appro-
ved by the Department of Tourism
from the point of view of their suita-
bility for forelgn tourists, is af
present 11,714 rooms,

Steps being takem to0 have some alter-
native to Conventional Aircraft

5165. SHRI BANAMALI PATNAIK:

Will the Minister of TOURISM AND
sctif'[[. AVIATION be pleased to
e:

(a) whether any proposal to have
some alternative to the conventional
aircratts is under the consideration of
Government:

(b) 1f so, the salient features there-
of: and

(c) the stepg being taken in this
direction?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH). (a) No, Sir.

(b) and (c¢). Do not arise.

Agreement for loan from UK.

5166. SHRI BANAMALI PATNAIK:

Will the Minister of FINANCE be
pleased to state:

(a) whether an agreement has been
signed with United Kingdom for a
Rs. 26.58 crore loan to, Indip: |

i
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(b) if so, the tetms and ronditions
thereof; and

(c) the manner in which it is pro-
posed to be utilised?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes. A loan agreement for an
amount of Rs. 26,56 crores (£ 14 mil-
lion) was signed on 24th May, 1973
between the Government of India and

the Government of the Unitcd King-
dom.

(b) The loan ig free of all interest
and service charges, repayments bcing
over 25 years, including an initial
grace period of seven years.

(c) The loan “UK/India Capital In-
vestment Loan, 1973" is intended for
the purchase of British manufactuied
capital goods which are needed for
India's economic develgpment, jn the
Yollowing manner:—

(a) Rs. 1043 croreg (£ 5.5 mil-
lion) for the import of capital equip-
ment by private sector indusiries
in India;

(by Rs. 10.43 crores (£ 5.5 mil-
lion) for the import of capital items
by public sector enterprises in India;

(c) Rs, 2.85 crores (£1.5 million)
to the Industrial Finance Corpora-
tion of India and Rs. 2.35 crores
(£1.5 million) to the Industrial
Credit and Investment Corporation
of India Ltd. for the import of
Capital goods from UK. by firms
who take loans from these orgum-
satlons.

Tripartite Agreement between India,
Yugoslavia and Egypi

5167. SHR] RAJDEO SINGH: Will
the Minister of COMMERCE be
pleased to state:

(a) whether the tripartita agree-
ment between India, Yugnslavia and
Egypt bhac been extended for five more
years;

(b) if s0, whether only apectfied
goods or goods of any category will
Anjoy preferenitidl ;emd

BHADRA 9, 1886 (SAKA)
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(c) if only specifiey goods, then
what is the definition of specified

goods?

THE DEPUTY MINISTER 1IN THE.
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir. Uplo:
31st March, 1978.

(by and (c). The 50 per ccnt Ppre-
ferential tariffs under the Agreement
ave applicable only to 134 tariff head-
ings included in ‘Commeon lists’ of pre-
ferential items attached to the original
agreement signeq on the 23rd Decem-~
ber, 1987 and the subsequent proto-
col signeg on the 16th July, 1769.

Financial Assistance to Neighbouring
Countries under Cotombo Plan

5168. SHRI RAJDEO SINGH: Will
the Minister of FINANCE he pleased
to state:

(a) whether our financial assistance
to our neighbouring countries under
Colombo Plan has a steady rising
trend:

(b) if so, what is the volume of
our assistance to our neighbouring
countries in the year 1971-72 and
1972-73;

(¢) whether this assistance in parts
or whole is in kind or cash and ser-
vices; and

(d) which are the countries to
which under the Colombo Plan we are
under obligation to help?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(a) and (b). India extends mainly
technical assistance under the Colcm-
bo Plan, except in the case of Nepal
and ‘Bhutan, to which financial assis-
“tance is also extended, the finamelal
assistance committed in regpeet -of
‘these 'two ‘vountries during the yeurs
$971L72 antl 199RIT3 is as -fnilows:
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(Rs. Crores)
Country 1971-72  1972-78
Nepal 9.12 750
Bhutan 8.00 9.90

These figures cannot be said lo indi-
cate any steady rising trend,

(¢) The assistance committee is In
the nature of economic ang project
assistance and services.

(d) There is no obligation under the
Colombo Plan on the part of any par-
ticular country to help another mem-
ber-country. The Plan provides an
umbrella for extension of economic
assistance from one membter-tountry
to another on a voluntary basis
through bilateral channels

Export of Vacuum Flasks

5169. SHRI RAJDEO SINGH: Wil
the Minister of COMMERCE be
pleased to state:

(a) whether Vacuum Flasks manu-
factured in our country have entered
in a big way in the Japanese market,
the traditional home of the product;

(b) whether there are demands for

our product from other countries also;
and

(c) if so, whether Government are
thinking of encouraging the industry
io find more international market at
least in developing countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE): (a) An Indian Com-
pany is reported to have recenily se-
cured a big order from Japan for ex-
port of Vacuum Flasks.

(by Yes, Sir.

-. (e) Grent of import replenishment,
Iseash compensaiory support, duty
todraw-back, etc. are some of the major
gripncentives given to boost exporty of
Vacuum Flazks. Perticipation in Ex-
hibitions and Trade Fairs, sponsoring

AUGUST 31, 1973
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of Sales-cum-study teams, inviting
foreign buyers, etc. are some of the
other steps taken fo promote exports.

Export of Cotton Textiles, pisce
Goods and Readymade Garmenty

5170. SHRI RAJDEO SINGH: Will
the Minister of COMMERCE be
pleased to state:

(a) whether the exvort of cotton
textiles, piecce goods and readymade
garmenis wag the highest last year;

(b) if so, which couniry is the big-
gest importer of these goods:

(c) whether attcmpts are being
made to popularige these goods in the
developing countries, and

(d) if so, the broad outlines of the
attempts?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Yes, Sir.

(by U.S.S.R. was the biggest im-
porter of these items from .ndia dur-
ing 1972.

(¢) and (d). Attempls are being
made to increase textile exports to
developing countries. Some of the
measures being taken are:

(1) msaking unified offers to coun-
trieg like Egypt, Ceylor, Burma,
Bangladesh ete. which have centra-
lised buying;

(2) participating in tenders and
inquiries received from the deve-
loping countries; and

(3) participating in textile ex-
hibitions held in important deve-
loping countries.

Diversion of Fund by Bank from ru-
ral and semi rural branches to towns
and cities

5171. SHRI RAJDEO SINGH;
SHRI JYOTIRMOY BOBU.
Will the Minister of FINANCE be
pleeased to state:

() whethey according to the Re-
serve Bank at the end of June, 1072
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Banks had diverted over Rs. 500
eroreg from their rural and semi-rural
branches to towns and cities; and if
80, Government’s reaction thereto; and

(b) whether the Reserve Bank al-
lowed record lending by Banks in the
last busy season from October, 1972
to April 1973 to the level of Rs. 884
crores as against Rs. 355 crores in 1971-
727

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CIHAVAN)
(a) Data relating to depositg and cre-
dit of different categories of offices as
on june 1872 published by the Re-
gserve Bank do not indicate the diver-
sion of Rs. 500 crores from rural and
semi-urban brancheg io towns and
cities. All that the data show is a
disparily between the deposits mobi-
lised ang credit extended in rural and
semi-urban brancheg than ip urban
and metropolitan branches. How-
ever, even in urban and metropolitan
branches, credit extended is lower
than deposits mobilised. Hence, there
is no evidence of diversion of deposit
resources from rural to urban centres.
Further, rural centres gain not only
from advances but also through the
investments made by banks in
securities of Central and State Gov-
ernments and ansociated bodies. It has
also to be remembered that the credit
extended and outstanding in the books
of metropolitan and wurban bank
branches is not necessarily utilised in
those centres. A portion of the credit
could actually be utilised by units
located in rural/Semi-urban centres.

(b) Credit expansion in the busy
season 1972-73 amount:d to Rs. 885
crores as against Rs. 355 crores re-
corded in the previous busy season.
However, this expansion took place

BHADRA 9, 1895 (S4KA)
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Game Birds Being served in Hotels
in the Country Despite Ban on their
Sale

§172. SHRI M. M. JOSEPH:
SHRI SHRIKISHAN MODI:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
slate.

(a) whether game birds are being
served jn hotels in the country des-
pite ban on their sule; and

(b) if so, what action Government
propose to take in the matter?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN
SINGH): (a) and (b). The enforce-
ment of the Wild Life Protection Aci
(1972) is primarily the concern of the
Stale Government. As far as hotels
operated by the India Tourism
Development Corporation are con-
cerned, no violations of the ban have
come to notice,

Article Regarding Activities of

ILT.D.C, Management

5178, GIRI G. P. YADAV:
SHRI ISHWAR CHAUDHRY:

Wil the Minister of TOURISM
AND CIVIL AVIATION be pleaged o
state:

(a) whether Government's atten-
tion has been invited to the article
published in a Weekly magazine
“STIR" dated the 3rd June, 1973
regarding the activities of I.T.D.C.
management; and

(b) if so, the reaction of Govern=-
ment thereto?
THE MINISTER OF TOURISM

AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Yes, Sir. Govern-
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ment do not condl”er that any ac-
tion is called f0" 45 the article refer-
red to con*;ns a misrepresentation
of facls =7hq yapue allegations.

Manager of Duty Free Shop at

Bombay Arrested by Customs for

Illicit Possession of Foreign exchange
and duty Free Goods

5174, SHRI G. P. YADAV:
SHRI ISHWAR CHAUDHRY:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether the Mahager of Duty
Free shop at Bombay and one of
hig accomplices were arrested by the
Customs for illicit ‘possession of
foreign exchange and duty free
goods;

(b) whether they have been res-
tricted by the Custom Authority to
enter the Duty Free Shop at Bombay;
and

(¢) what actiola the management
has taken against the officials?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN
SINGH): (a) The Manager and a Sales
Assistant of the Duty Free Shop at
Bombay were arrested in May 1973
by the Police authorities, Bombay.
The foimer was arrested for holding
an expired liguor permit and the
latter on accouni of customs offences.
Both have been granted bail

(b) Yes, Sir.

(c) The action to be taken against
the Manager will be considered after
¥he Customg authorities have com-
phwd their investigations, The ser-
‘iyloes. of Hilie Bales Askivtant bas been
Saprdinated.
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Revision for Enhancement of Salary
of Chairmmn and Managing Direcior
of L T. D, C,

5175 SHRI G, P, YADAV:
SHRI ISHWAR CHAUDHRY:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased io
state

(a) whether the salary of the
Chairman and Managing Director of
the ITD.C. who is already drawing
ihe highest salary and other allow=
ances around Rs. 50,000 p. a. besides
several other fringe benefits includ-
g free furmished bungalow, car,
electricity, telephones etc. lis being
enhanced by the Mimstry where as
he is showing his inability to meet
the legilomate financial demands of
the workmen and preaching auste-
rity on the basis of pronouncements of
the Government policies; and

(b) if so, the fact of the matter?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN
SINGH): (a) and (b). The present in-
cumbent of post of Chairman-cum-
Mansging Director; India Tourism
Development Corporation is in the
soale of pay of Rs. 2500—3000, ap-
plicable to posts in ‘Schedule C
of top management posts in public
sector undertakings. The benefits
admissible to him are in accordance
with the directives 1ssued from time
to time by Government, He is not
entitled to a free furnished bunglow,
car and eleetricity.

Settlement of Demands of IT.D.C
Employees Union

5176. SHRI G. P. YADAV:

SHRI ISHWAR CHAUDHRY:

Will the Mimister of TOURISM
AND CTIIVL AVIATION be pleased to
stote-

() whether All.Ipdia.JTDC .Em-
1 ployees - Union ~singed armassies oof
demonutmptions »nd rdbamaps o . its
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Headquarters and at the residence of
Chairman and Managing Director
for redress of grievances;

tb) whether the demonstrations
and dharnas were suspended on the
assurance given by him that their
demand; would be wsettled across the
table; and

(e) il so, what are their major
demands and to what extent these
have been fulfilled across the table”

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (DR. KARAN
SINGH): (a) and (b). Yes, Sir. Nego-
{'ationis on the demand of India

Tourism Development Corporau®i
Employees Union were resumed aftcr
the Union expressed refret Over its
agitational activities.

(c) The major demands of the
Union arei—

(i) Payment bf Interim Relief
as granted by Government;
and

(ii) Withdrawal of suspension
orders of six employees.

As regards (i), employeeg have
already been paid an amount equal
to what Government have paid to
their employees in the form of dear-
ness allowance, and their dearness
allowance has also been linked to
the cost of living index on the basis
of a formula. The employees have
bee'n offered an additional amount of
dearness allowance but are yet to
give their acceptance of the proposal
in writing.

In regard to (ii) above, the Ma-
nagement has, with a view to pro-
mﬁnl industrial harmony, taken

back to duty one of the six suspend.
ef 'émployees. The ' casé of smither
employee is also under consideration.
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Allegations Against a Seniop Lady

Official of IT.DC

5177. SHRI G, P, YADAV;
SHRI ISHWAR CHAUDHRY.

Will the Mimnister of TOURISM
AND CIVIL AVIATION be pleascd
to state:

(a) whether his attention has
been invited to anp article publhshed
in a news weekly “STIR” dated the
24th June, 1973 making allegations
against a senior lady official of the

ITDC. wcharge of duty fiec sales:
and

(b) if so, Government'y

reaction
thereto?

THE MUNISTER OF TOURISM AND
CIVIT, AVIATION (DR. KARAN
BUNGH): (a) and (b). Yes, Sir. The
allegations againgt the official con~
cerned are without foundation,

Terms of Payment of D.A. {o
L.IC. Employees

5178, SHRI BHAGIRATH BHAN-
WAR: Will the Minister of FINANCE
be pleased to state:

(a) whether the August, 1970 con-
sent awarg determined the terms of
payment of D. A. to the LIC em-
p!oyees. and if so, the text of the
relevant paragraph of the agreement/
award;

(b) whether DA was cut
period of three months when
Index Number fell by only
points and not 4 points;

for a
the
233

(c) whether the Caleutta Labour
Court decided the question of inter-
pretation of the agreement/award in
favour of the employees and still the
LIC refused to give effect to this
decision;

(d) it so, the money, so far spent,
by the LIC on this litigation; and
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(e) whether the LIC proposes to
seitle the dispute amicably with the
employees directly and if rot, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI (a). Yes,
Sir. The text of the relevant para-
graph of the award 1s laid on the
Table of the House |Placed in
Library. See No. LT-5587/73].

(b) Yes, Sir, This is strictly in terms
of the Award.

(c) Yeg Sir. However, the Corpora-
tion has moved the Calcuita High
Court in a writ petition to quash the
decision. The Centra] Government
Labour Court, Bombay, which heard
of a similar application decided in
favour of the Corporation.

(d) This information is not readily
available.

(e) As the matter hag been refer-
red to the Industrial Tribunal, Bombay
for interpretation of the relevant pro-
visions in the Award, the question of
setthng the dispute by negotiations
with the employees doeg not arise,
especially when three out of four em-
ployees’ associations which are par-
ties to the Seitlemeni/Award have
accepted the interpretation given to
the relevant clause of the award by the
Corporation,
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Strengthening of Income-Tax Intel-
ligence and Investigation Department

5182 SHRI C. K. JAFFER
SHARIEF: Wil the Mimster of
FINANCE be pleased to state:

(a) whether there iz any propo-
sal under the consideration of Gov-
ernment to strengthen the Income-
tax Intelligence and Investigation
Department; and

(b) if so, the broad outlines there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R, GANESH): (a) and (b).
Various proposals to strengthen the

BHADRA 9, 1885 (SAKA)
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Intelligence and In tion W
of the Imme-tnxveﬁem:rtment 2‘0
under the consideration of the Gov-
ernment, Presently, the Special Cell
functioning under the Directorate of
Inspection (Investigation) to watch
over the tax matters of large Indus-
tria] houses iz being expanded,

Allotment of Powerlooms by Mysore
State in the Co-operative Sector

5183. SHRI C. K. JAFFER
SHARIEF: Will the Minister of
COMMERCE be pleased to state:

(a) what 13 the number of power=
loomg sp far allotted to the State of
Mysore by Union Government in the
co-operative sector along with the
number of cooperatives to which
they were allotted in turn by the
Government of Mysore; and

(b) the broad outlines regarding
the total amount spent by the Central
Government in the implementation of
this scheme?

THE DEPUTY MINIS1ER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE). (a) and (b). Allocation
to the cooperative and other sectors of
powerlooms allotled to the wvarious
States and Union Territories is made
by the State Governments or Union
Territories themselves According to
the information furhished by the
Mysore Government, 2400 power-
looms have been allotted by them to
25 cooperative societies. The total
amount spent by the State Govern-
ment comes to Rs, 77.15 lakhs.

Production of Small Coing by Miuts
in 1973-74

§184. SHRI C. K JAFFER
SHARIEF: Wil the Mimster of
FINANCE be pleased to state the
number of small coing likely to be
produced by mints during 1973-74 and
the value of the coins proposed to be
issued during the same period?
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THE MINISTER OF STATE IN THT
MINI OF FINANCE (SHRI K. R.
): The total number of small

coins proposed for minting during
1973-74 is about 2165 million pleges
valugd al Rs. 31.43 crores. The Re-
serve Bank of India excepts that coins
worth about Rs. 30 crores will be sup-
pled to 1ts offices and small coin depots
for issue to the public during 1O78.74,

Financial difficulties faced by Weavers

Jiue to present System of Yarn Dis-

tribution

5185. SHRI C. K. JAFFER
SHARIEF:

SHRI P, G. MAVALANKAR:

Will the Minister of COMMERCE
be pleased to state:

(a) whether due tothe present yarn
distribution system the weavers are
also facing financial difficulties with
the rasult that most of them are unable
to purchase yarn against their quotas;
and

(b) if so, what steps are being taken
by Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) (a) and (b) There
have been reports on this. The difficul-
ties were due to the replacement of the
traditional channel of distnibution of
yarn, who used to function as financlers
also, Under the control scheme, distri-
but.on of yarn of counts 41s and above
is being made through the nominees of
the State Governments and the State
Govits. have been reguested tu
arrange for the necessary credit fac-
lities to the weavers.

Selection of a suitable Site for
Mounting Son-ET-Lumiere Projectin
‘West Bengal

5188. SHRr BIRENDER SINGH
RAQO: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased fo
state:

(a) whether Government of India
have girice gelected a suitable site for
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the mounting of a son-et-lumiere pro-
ject in West Bengal; and

(k) if 8o, the site gelected and when
it will start working?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (DR. KARAN
SINGH): (a) and (b), The matteris
still being considered by a group of
experts.

Payment by Forelgn Tourists jn
Foreign Currency

5187. SHRI P. G, MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether vigiting tourists from
abroad are obliged to make all pay-
mentg in foreign currency;

(b) if so, whether these tourists are
informed about such a requirement
before they arrive in India; and

(c) the reasons for making this
regulation?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (¢). With eftect from
1st November, 1972 all non-residents (of
non-exsmpteqd categories) are requir-
ed to pay their hotel bills in foreign
exchange, with a view tp maximising
earnings of foreign exchange These
instructions have been publicised
through Indian Tourist Offices and
Missiong overseas as well as through
travel agents, tour operators, airlines
and hotels,

Failure of S.T.C. to provide Capro-
lactam to Nylon Spinners

5188 SHRI P. G. MAVALANKAR:
Will the Minister of COMMERCE
be pleased to state:

(a) whether the State Trading Cor-
poration. canalising imported capro-
lactum, falled to provide the raw
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material to  Nylon Spinners, _cveh
though the State Trading Corporafion
knew their requirements well in. ad-
vance; and

(b) if so, the steps taken to meet
ﬂae requirements of the said spmners?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIA.
¢ GRORJE): (a) and (b), Theré has
‘been 8 world wide shorfage of capro-
lactum and due to this a shortfull in
.supply Has ' taken wplace. Vigorous
efforts are bBelng made to lovate fur-
ther sources of suppifes and arrange
imports, .

Rise jn Price of Geld

5189 SHRI SHANKAR RAO

SAVANT:

SHRI C. K. CHANDRAP-
PAN:

Will the Minister of FINANCE be
pleased to state:

has

(a) whether the price of gonid
‘risen and is rising steeply;

(b) the causes of this steep rise;

{c) the reaction of thisg rise on the
Indian currency both at home and
abroad; and

(d) what was the priee of gold in
Indig during the last three years and
the monthly fluetuations of gold dur-
ing 19737

THE MINISTER OF STATE IN THE
"MINISTRY OF FINANCE (SHRI
R R GANESH): (a) and (b). The
price of gold has recently shown a
generally upward trend. Internsl price
of gold rose in sympathy with free
market prices of gold in the interna-
tional market where the upward trend
was due to stagnant gold produc-

BHADRA 8. 1608 (SAKA)

Written Answers 122

. tlonm the past few years, speculative

upsurge in thé demand for gold due to
the continued wenkness of the dellar,
the expectations of an upward revision
in the official prices of gold, the back of
confidence in the prevailing Interna-
tional Monetary cystem and the unszet-
tled-conditions in the exchange markets,
In early August, 1973, however, the
price rose further due to among other
causes, rumours about demonetisation
but declined thereafter.

(¢) Prices of gold in the country do
not affect the valug of the Rupee
because (i) gold is not included as an
item in the official price index and
(ii) its use for industrial purposes in
India is very small. On the other hand
the increase in its price in the markaets
abroad- hag tended to reduce the mar-
gin between the internal and inlerna-
itional prices and consequently the un-
official exchange rate of the Indian
Rupee has become stronger in the
free market.

(d) the maximum and minimum
prices of standard gold per ten gram-
mes, during the last three years is
given below:—

Year Maximum Minimum

_ (Rs.) (Rs.)
1970 . . . 18400 17600
1971 20%+00 183-00
1972 249°50  203°00
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The monthly fluctuations of the prices

of standard gold bar for ten grammes
during 1978 upto 25th August was as

Month Maximum  Minimum
Rs.) Rs.)

January, . . 26I'50  3241°50
Pebrurary 29500 252°00
March | 290+ 50 26600
April 340°00  279°00
May . 348°50  321°00
June 340°00 321°00
Jaly . . 35450 323'50
N?““’;';im . 405700  340°00

Opening of Shops for sale ¢f control-
led Cloth in Rural and Urban Areais

5190. SHRI NAWAL KISHORE
SINHA: Will the Minister of COM-
MERCE be pleased to statc:

(a) the criteria adopted for open-
ing shops for sale of controlled cloth;

(b) the number of such shops func-
tion i1n various States and their break
up in rural and urban areas; and

(c) whether private individuals are
also allowed to sell controlled cloth

and if so, the terms and conditions
thereof?

THE DEPUTY MINISTER IN THE
<INMISTRY OF COMMERCE (SHRL
A, C. GEORGE): (a) There is no cri-
teria for opening of shops for sale of
controlled cloth. The different States,
to whom allotments of controlled cloth
are made by the Textile Commissioner,
Bombay, adopt their own criteria for
this purpose. Controlled cloth is to be
sold through five approved channels
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viz,;
(a) Mils own retail shopa;

(b) Super Bazar in the coopera-
tive sector;

(c) National Cooperative Consu-
mers’ Federation and the chain of
cooperative institutions affiliated to-
them;

(d) Fair Price Shop run under the-
aegis of the State Government; and

(e) Any other Agency in the co-
operative sector specified by the
State Government concerned.

(b) The break-up of shops set up or
approved by the State Government in
urban and rural areas is not available.
K is the concern of the State Govern~
ments.

(c) A private individual can trade
in controlled cloth if his shop is a
Fair Price Shop approved by the
State Government,

Routes on which Services have been
suspended by Indian Airlines during
the Three Years

5191, SHRI NAWAL KISHORE
SINHA: Will the Minister of
TOURISM AND CIVIL AVIATION
he pleased to state:

(a) the routes on which Services
have been suspended by Indian Air-
lines in the country during the last
three years upto the 31st July, 1873
with reasons therefor and the period
for which the routes remained sus-
pended;

(b) the names of the new routes
added to the map of Indian Airlines
during the scame period; and

(c) whether therp is any proposal to
open the routes already suspended and
if so, when and if not, the reasons
therefor?

THE MINISTER OF TOURISM AND:-
CIVIL AVIATION (DR, KARAN
SINGH): (a) and (b). A siatement.
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giving the requisite information is
1ald on the Table of the House. (Plac-
ed in Library. See No. LT-5588/78.)

(¢) Indian Airlnes will endeavour
progressively to restore its services
when its fleet position improves. The
pervice to Aurangabad will be resumed
as soon as the airfield is repaired and
becomes serviceable,

Compiaint against Air India Agents in
Latin American Countries

5192, SHRI D, P, JADEJA:
SHRI VEKARIA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether any complaint has been
received by Government against Air
India agents in Latin American Coun-
tries; and

(b) it so, what are those complaints
and the reaction of Government there-
to? Ia

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH): (a) No such complaint ap-
pears to have been received,

(b) Does not arise,

Propooal to open Air India Offices in
Latin American Countries

5103, SHRI D, P. JADEJA:
SHRI VEKARIA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there is any proposal to
open Air India Offices in Latin
American Countries;

(b) if so, where and when; and
(¢) if not, the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH): (2) and (c). No, Sir, Offices

1810 LS—b
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in Latin America at present would not
appear tv be commercially justified,
but the matter is kept under careful
review.

(b) Does not arise,

Remunerative Price of Raw Jute for
Cuttivators

5194, SHRI INDRAJIT GUPTA:
Will the Minister of COMMERCE be
pleased to state:

(a) what “remunerative” price of
raw jute he had in mind when he re-
portedly directed the Indian Jute
Mills Association recently to make
their fibre purchases at a level helpful
to the cultivators;

(b) whether he warned the LIMA
that in the event of their paying
lower prices, the raw juts trade would
be canalised; and

(e) if so, whether this is an empty
threat in view of the Jute Corporation
proclaimed intention to buy only bet-
ween 10 to 15 lakhs bales in the cur-
rent season?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C, GEORGE): (a) It has been sug-
gested to the Jute Corporation of India
that they should conduct their pur-
chases of raw jute in conjunction with
the industry in such a manner as to
achieve on the average a price of Ra.
157.68 per quintal rouna the year

(b) No, Sir, no such warning was
specifically given to the IYMA but they
were told if they did not cooperate
with Governmeni in securing re-
munerative prices for the jute growers,
Government would not remain a silent
spectator,

(¢) During the current season the
Jute Corporation of India plans to
purchase 12—15 lakhs bales of raw
jute as a part of its commercial opera=
tions. In addition, about § lakh bales
are proposed to be purchased for build-
ing up a buffer stock, It is envisaged
that, over a period of time, the JCI
will be in a position to take over the
bulk of the trade in raw jute,
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Loog-Term Plag of Importing Raw
Juie frem Bangiadesh

5185. SHRI INDRAJIT GUPTA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have con-
sidered any long-term plan of increa-
cing imports of raw jute from Bangla-
desh so that jute-growing acreage in
India may progressively be diverted to
paddy and wheat in order to alleviate
the food shortage; and

(b) if so, whether any such idea has
been projected during his recent dis-
cussions with his Bangladesh counter-
part?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C, GEORGE): (a) The question of
working out a long-term arrangement
for import of raw jute from Bangla-
desh is under consideration. However,
this is not expected to result in any
diversion of acreage from jute to food
crops,

(b) The idea was discussed as part
of bilateral co-operation,

Inguiry into Foreign Exchange Deal-
ings by M/s. Experiment in Interna-
tional Living

5196. SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
of the reporteq illegal foreign ex-
change dealings py M/. Experimen!
in International Living and its Secre-
tary General;

(b) whether the organisation had
been given clear directives by Gov-
ernment that exchange of “Experi-
menters”’ between India and foreign
countries should be purely on hoapi-
tality basis,

(c) whether there are complaints
that large sums of money have been
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pald over the years to US natienals
mmm“aumw

(d) if so, whether any inquiry will
be held into the matter?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a), (c) and (d). Certaln complaints
alleging infringements of foreign ex-
change regulations by the officials of the
Experiment in International Living
have been received and these are
being investigated by tbe Enforcement
authorities,

(b) Approval for the programme
was given on the understandig that
there would be local hospitality by
famulies in host countries.

Revision of the Present Policy om
Export Obligations on Industry

5197. SHRI INDRAJIT GUPTA:
Will the Minister of COMMERCE be
pleased to state;

(a) whether Government propose
to revise the present policy on export
obligations on industry, and

(b) if so, what are the changes pro-
posed?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) and (b). The fol-
lowing steps have slready been taken
by Government to iationalise the po-
licy of export obligations with a view
to expanding the production base:—

(1) Large houses, foreign majority
companies and dominant under-
iakings are permitted to parti-
cipate in those sectors of indus-
try to which they are not nor-
mally eligible, provides they
undertake an export obligation
of 80 per cent or more Since
one of the objectives of the li-
censing policy is to curb con~-
centration of economic power,
this facility, 1s indicative of the
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high priority given by Govern-
ment to expanding the base
production from the point
view of exports, without at
same time swamping the
units,

The establishment of the
Cruz Electronics Export Proces-
sing Zone, all the units in
which would be under an obli-

£22

P

(2)

eligible to a number of conces-
cions and relaxations, ig another
major step in the rationalisation
of the present policy of export
obligation with a view to ex-
panding the production base,

Yet another major step in this
direction is the special treat-
ment given to proposals for the
transfer of complete working
plants, subject 1> substautial
export obligations, from deve-
loped countries to India so as to
tuke over the foreign markets
and labour intensive manufac-
turing processes vacated by the
developed countries,

(3)

2, Government are bestowing their
attention on a continuing basis on
the policy in order to adapt it to
changing market /product situations,

Suggestion by Governmeni to Jute
Mills Association for Payment of
Average Price of Raw Jute

5198, SHRI INDRAJIT GUPTA:
DR. H, P. SHARMA:

Will the Minister of COMMERCFE
be pleased to state:

(a) whether the Indian Jute Mills
Association has not yet accepted Gov-
ernment’s suggestion to pay an aver-
age price of Rs. 157 for raw jute; and

(b) if so, whether there is any pro-
posal to canalise fibre purchase through
the Jute Corporation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
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A, <. GEORGE): (s) Indian Jute Mills-
Assoclation have accepted the Govern-
ment’s suggestion,

(b) Does not arise.

Purchase of Mines by MM.T.C. in
Forelgn Conntries

5199, SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
COMMERCE be pleased to state:

(a) whether the M.M.T.C., has
been asked to purchase some mineg in
foreign countries; and

(b) if so, the reasons for such a de-
cision?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) Does not arise,

Demand by Ashoka Hotels Workers’
Association for Payment of Interim
Relief

5200, SHRI R, V. BADE: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Ashoka Hotel Workers'
Association has put up a demand to
the management of the Ashoka Hotels
tor the payment of Interim Relief;

and

(b) if so, what action has been taken
thereon?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR, KARAN
SINGH): (a) Yes, Sir.

(b) Prior to the receipt of this de-
mand from the Ashoka Hotel Workers'
Association, charters of demands cal-
ling for revision of wages had been
received from the Ashoka Hotel Em-
ployees’ Union and the Ashoka Hotel
Karamchari Sangh, Negotiations are

already being conducted with these
unions,

.
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Registered Reoagnined Tride Unioms
which are werldng in Ashoka Hotel

5201. SHRI R, V BADE: Will the
Minister of TOURISM WAND CIVIL
AVIATION be pleaseqd to state:

(a) the number and names of Regis-
tered Recognised Trade Unions which
are working in Ashoks Hotel;

(b) whether the management has

discriminated between  Registered
Trade Unions by way of providing
facilitieg to one of the regisiered trade
unions and denying the same to the
other registereq trade union; and

(c) if so, why?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR, KARAN
SINGH): (a) Names of the three Re-
gistered Trade Unions are—

1. The Ashoka Hotel Employees
Union
(Affiliated to All India Trade Union
Congress),

2. The Ashoka Hotel Karamchari
Sangh
(Affiliated to Indian National Trade
Union Congress).

3. The Ashoka Hotel
Asgociation
(Affiliated to the Bhartya Mazdoor
Sangh).

Workers

Only the Ashoka Hotel Empioyees
Union is recognised.

(b) and (c¢). The facilities granted
to the three registered Unions depend
upon whether they are recogmsed or
not, their representative character etc,
The Ashoka Hotel Employees Union is
granted all the facilities to which a
recognised Union is entitled. In view
of the support it commands, the Asho-
ka Hotel Karamchari Sangh has been
granted similay facilities except for
office accommodation, The Ashoka
Hotel Workers' Association which has
a membership of about 15 employees

Witthin Ansiodhs

National Oapitzxl Reglon BScheme

5202, SHRI P, M, MEHTA: Will the
Minister of FINANCE be pleased to
state:

(») whether Chief Ministers and
representatives of States who attended
the meeting of the high power board
for the formulation and implementa-
tion of the National Capital Region
Scheme on 4th August, 1973 have
asked for one month's notice to study
its implications; and

(b) if so, when their report is likely
to be submitted?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K,
R. GANESH): (a) and (b). At the
meeting of the Board held on 4th
August, 1973, it was decided that the
draft Plan already prepared for the
Region may be circulated to the mem-
bers of the Board. The Plan will be
discussed at the next meeting of the
Board now proposed to be held on
17th September, 1973,

Remiftances by Foreign Companies

5208, SHRI P, M, MEHTA:
SHRI R, V. SWAMINATHAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether somc cases of new de-
vices of foreign firmg to take out the
money from India under the pretext
of indirect royalty on their trade
marks have come to the notice of Gov-
ernment;

(b) if =0, whether a cigarette com-
pany collected a sum of Rs, 88.8 lakhs
in foreign exchange on cne ysar alone
and if so, its name;
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(¢) whether his Ministry doe§ not
* %D a track of remittances abfoad by
foreign companies in Indie) and

(d) if so, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) Foreign firms charging any in-
direct royalty in rupees from com-
panies in India for the use of their
trade marks do not require Reserve
Bank’s or Government's approval
under the existing regulations and the
profits increased by such indirect
royaltieg are remittable, However, it
should be possible to deal with such
caseg under the Foreign Exchange

BHADRA 9, 1485 (SAKA)
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Regulgtion Bill, which is at pregent
before the Parliament,

(b) to (d). Regarding the collection
of Rs, 68,6 lakhs in foreign exchange
in one year alone by a Cigarette com-
pany the information is not readily
available.

During the years 1969-T0 to 1971-72
the foreign owned or controlled ciga-
rette /tobacco companies did not make
any remittances abroad on account of
royalty payments, technical know-how
fees or head office expenses, During
this period they had made remittances
on account of profits/dividends ag per
details given below:

(Rs, lakhs)
1969-70  1970-71 1971-72
Indian Tobacco Co, Lid. . 14894 14361 7690
Godfrey Philips (India) Ltd. . . . o*o1 1459 29+22
Vazir Sultan Tobacoo Co. Lid. 32-01 9-85 991
Indian Leal Tobaccuw Development Co. Ltd. 75" I0 3263

All cuch remitftances abroad are
made with the prior approval of the
Reserve Bank of India,

Theft in Petlad Branch of S. B. L

5204. SHRI P, M. MEHTA:
SHRI PRABHUDAS PATEL:

Will the Mimser of FINANCE be
pleased to state:

(a) whether in Petlad Branch of the
S. B. I, a sum of Rs. 5,000 was found
missing on the 7th May, 1973;

(b) if so, the circumstances that led
to the loss; and

(c¢) what were the finding of the
Enquiry Committee?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
{a) to (c). The State Bank of India has
reported that on 18th April, 1973 the
Agent of the Petlad branch during the
course of his periodical verification de-

tected a shortage of Rs. 5,000 in the
Currency Chest of the branch. The
joint custodians of the cash have made
good the shortage, The State Bank of
India has further reported that the
cace had been handed over the police
and the matter ig still under police
investigation,

Thefts and frauds in nationalised
Banks

5205. SHRI P, M, MEHTA:
SHRI PRABHUDAS PATEL.,

Will the Minister of FINANCE be
pleased to state:

(a) whether during the month of
June, July and August, 1873, a record
number of thefts and frauds were com-
mitted in the nationalised banks in the
country;

(b) if so, the total number of thefts
and frauds committed;
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(c) the aetion taken in each case;

(d) the factors respongible for these
thefts and frauds; and

(e) the steps taken to prevent such
thefts and frauds in the nationalised
banks?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(a) to (d). The information is being
collected and will be laid on the Table
of the Houge,

(e) All the nationalised banks have
their own security arrangements for
prevention of thefts ang have also
prescribed a number of safeguards
against perpetration of frauds op the
banks. These are also constantly re-
viewed by them. In terms of the in-
gtructions issued Wy the Reserve
Bank of India all banks are required
to send a report about all frauds per-
petrated in their offices as soon as such
frauds came tp their notice, On going
through the modus-operandi of the
frauds and the laxities in observing the
usual internal controls which faciliates
the perpetration of most of the frauds,
the banks concerned are advised by
the Reserve Bank of India of the safe-
guards and precautions to be taken
to avoid recurrence of such frauds,
The Reserve Bank of India also issue
instructions to banks from time to
time regarding precautions and safe-
guards to be taken in regard to the
varieus type of transactions to avoid
perpetration of frauds,

AUGUST 11, 1873
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Working of 5. B. I Oredit Scheme
for Backward Aveas

5208. SHRI P, M. MEHTA;
SHRI PRABHUDAS PATEL:

Will the Minister of FINANCE be
please to state:

(a) whether S.B.I. credit scheme
for packward areas has been work-
ing satisfactorily;

(b) whether the low paid workers
have been given loans under the
scheme; and

(c) if so, the total loan given under
this scheme and to which categories
of people, upto the July, 1973 and the
rate of interest chargeable thereon?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The State Bank of India
does not operate any credit scheme
exclusively for backward areas. The
Bank's credit schemes for financing
small scale industries and small busi-
ness also cover backward areas.
Applications for extension of credit
facilities from low paid workers who
desire to set up their own ventures
on the basis of their experience/skill/
knowledge are also considered by the
Bank under its scheme for assisting
the setting up of small scale units or
small business anywhere in the coun-
try including the backward areas.
Information with regrad to the rates
of interest charged by State Bank of
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India for small-scale indusiries is as follows:

Small Scale Industries

Term loans in backward districts under Indus-
trial Development Bank of India’s refinanc-
ing arrangements . . . . .

Bor U-its with aggregate limits (inclusive of
term-loan)

@MUpoRs. 10000, . . & &

(#) Between Rs. 10,001 and Rs. 25000

(i) Between Rs. 25001 and Rs. 1,00,000 ,

(fv) Between Rs. 1,00,001 and Rs. 10,00,000

(v) Over Rs. 10 lakhs . . .

{vi) Under entrepreneur

Small Business

Interest Rate

4%

2% below State Bank Advance Rate® mini-
mum 7% Per annum

1% below State Bank  Advance Rate—
minimum 8%, per annum.

3% above Statc Bank Advance
minimum 9§% per annum.

43% above State Bank  Advance
minimum 10§ % per annum.

13% above State Bank Advance
mnimum 10 3/4% per annum.

1% below State Bank advance fate-mini-
mum 8}4% per annum.
three years)

Between 10}% and 113%.

*9% with effect from 1-6-1973.

The advances of State Bank of India
and its subsidiaries in some of the
backward States for small-scale indus-
tries as on the last Friday of Septem-
ber 1972 are as follows:

(Rs. crores)
Assam 257
Bihar 5.46
Jammu & Kashmir 1.32
Madhya Pradesh 7.82
Orissa 187
Rajasthan 7.18
Uttar Pradesh 21.38

Closure of Ajanta Textile Mill
Ghazlabad

5207. SHRI CHIRANJIB JHA: Will
the Minister of COMMERCE be
pleased to state:

(a) whether his Ministry is aware
of the long closure of the Ajanta
Textile Mill at Ghaziabad;

(b) whether any steps have been
taken to take over the management
of the Mill; and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) The Ajanta
Textile Mill Ghaziabad is lying closed
since 17th April, 1978, due to shortage
of working capital

() snd (c).
sioner has undertaken the slitvey of
the mill on technical and financial as-
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pects. Further action will be taken
in the matter on receipt of the SBur-
vey Report.

Announcement of Policy for the
Import of Dry Fruit from Iran
during 1973-74

5208 SHRI CHIRANJIB JHA: Will
the Mmister of COMMERCE be
pleased to state:

(a) whether the much awaited
policy for the import of dry fruits
from Iran guring the currently licen-
sing period is expected to be announ-
ced;

(b) if so, the main points of the
policy; and

?c) whether the established trade
is likely to get import licences as in
the past?

"' THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The policy for
the import of dry fruits from Iran is
expected to be announced shortly.

‘(b) and (c). The details of the
policy for issue of licences to eligible
importers, are being workedout.

¥ aden fawmer gret qen ¥ wdew
Ty ¥ g grew wr faafo

5209. »ff fadoita w7 : wT  odew
dit awre famree Wt ag T A g
w01 fr ¥Ry qdew favor ITa o
¥ qdew @ ¥ oF g ¥ frafor
¥ woew ¥ fmlt s g€ & 7

wdew W Arre femmw wefr (wto
wof fog) : g e 1.5 oww
whr Tien fawrr ®) g@nfe =X &
¢ wor T vdew fawrd forr g
50 wret ¥, fordk & 25 areeor
m,@ﬁmmﬁt few

ATVGUST 31, 1008 Written Ampmwen 140

% fmir o dwar & whew @
fear o <qr € fafes aur @7l
¥t ¥ rﬂ't[ft\ m!‘f“_ﬁt
qqT I AT AT o Y

fofire 0Tt Wt Qare fey o
& wrt ¥ sfrewr drer Ferme ot A

5210. &t fagdry w : w7 fam
dar 93 wwA T P T

(w) #ar sfiaw dwr for wfa
TG FATAT 40,000 THT W HL@T
& qqr T IIAY §r ST ¥ QIR Ay
gfray frae 2ar 8, W

(@) afzgr, @ ga aXd w@C
#1 ®1 SrACRT E ?

few davew ¥ gadeh (st
geiten Qgadt) ¢ (W) Sfraw T
e & uire fm € waadd
@ & amm S ¥ wiwew
TN W ) ¥AA qE-ZTH AT T
aoaTE 1 a¥ 1968-69 ¥ 1971~
72 @ sew At ¥ faged PRl A&
gl #y gy Wi =i Rfedl § &
Faa ¥ wf gafeal £ geEnm AR
g —

-

= ¥ frowe g Q-
aT a% o9er  fedl ¥ ¥
RO T W

w§ q fear
1968—69 29,613 45,110
1969—~70 27,411 35,172
187071 28,358 28,046
1971=72 38,496 24,120
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¥ 1972-73 ¥ WA 4T WA
THA & anaw ¥ AT HoqEwT
#Y Trfer w1 TR ST v g 7

faet warem ¥ wwet (st
et Sge) : qE wEd A o
W wir awrges a7 vE & e
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U.S. Aid to India

5212, SHRI VAYALAR RAVI. Wil
the Minister of FINANCE be pleased
to state:

(a) whether Government have
noticed the reports appearing in the
“Blitz" dated August 4, 1973 under
the caption “Return to U.S.A, on your
“Knees”; and

(b) 1f so, the reacfion of Govern-
ment thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir, -

(b) Government of India do not
subscribe to the “wilws expressed in
this article,

Fixing Prices of Synthetic Rubber

§213. SHRI SARJOO PANDEY:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government propose
to fix prices of synthetic rubber;

(b) whether Tariff Commission has
made any recommendations in this
respect; and

(e) if so, the broag outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (5HRI
A C. GEORGE): (a) Prices of syn-
thetic rubber have been statutorily
controlled since 1989, A revised
interim price structure is proposed to
be prescribed shortly,

(b) Yes, Sir,

(c) A statement is attached,
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Statemens
Grade Method A Method B
Where Block Value Where Block  value
and Depreciation and Depreciztion are cal-
sre aaleglsted on culated on straight
written Down Value line method.
method.
Rs. Rs. Rs. Rs.
per tonne per Kg. periwonne per Kg.
S-1500/1502 . 4069°93 4'05  4400°I0 4 40
S-1713 . . o 3646°47 3°65 3887 o4 3 90
s_l’,s . N N N . 4037 20 408§ 436737 4 40

The Tarif Commission, inter-alia
bas made the following recommenda-
tions: —

(1) The fair ex-factory selling
prices of the three main
grades of S.BR., namely
§-1500{1502, S-1712  and
S-1958 to be valid wupto
31-12-1973 are as under:—

(2) For the purpose of fair price
calculations, the Commission
have proceeded on the fol-
lowing main assumptions:—

(i) The average annual pro-
duction during the price
periog would be 35,000
ionnes of S.B.R

(ii) The full requirements of
Alcohol for the manufac-
ture of SBR would be met
from indigenous sources at
controlleq prices,

(iii) Benzene requirements
would be fully met by sup-
plies from Hindustan Steel

(iv) A part of the Butadiene
requirements would be met
by supplies from National
wle Chemical Industries

(3) An additional sum of Rs
19.63 lakhs per annum has
been allowed towards special
repairs and maintenance to
enable the company to opti-
muse its plant utilisation,

Organisation of Net work of Farmers
Service Cooperatives Soclety

5214. SHRI K. LAKKAPPA:
SHRI P, GANGADEB:

Will the Minister of FINANCE be
pleased to state:

(a) whether the nationalised Banks
will soon organise a network of Far-
mers Service Co-operatives Society
throughout the country; and

(b) it so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
To organise and register farmers' ser-
vice societies, as recomimended bv the
National Commission on Agriculture,
is primarily the function and respon-
sibility of State Governments, These
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societies would be financeg either by
the Central Cooperative Banks or the
public sector banks. The public sec-
tor banks would finance such societies
only in areag where the Central Co-
operative Banks are weak. Tweo such
societies have so far been formed in

their financing by the public sector
banks in other States would naturally
depend upon the decision of the res-
pective State Governments,

Plan to Boost Export of Engineering
Gonds

5215. SHRI K, LAKKAPPA:
SHRI P. GANGADEB:

Will the Minister of COMMERCE
be pleased to state;

(a) whether his Ministry is consi-
dering any plan to boost export of
engineering goods ang if so, the main
outlines thereof; and

(b) whether a new export-mix will
be evolved?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE): (a) The following
important measures are being taken
to boost export of engineering goods:

(i) Priority is given for avail-
ability of steel from indigen-
ous gources;

Special steps have been taken
to allow import of steel
required for export produc-
tion and make available to
the exporters at JPC prices
plug 2 per cent;

(iii) Manufacturers exporting 10
per cent or more of their pro-
duction are given prefcrential
treatment in expansion and
diversification of their pro-
duction and also facility for
import from preferred sour-
ces;

(ii)
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(iv) Assistance under Marketing
Development Fund is avail-

able through the Engineering
Promotion Couneil

Export

for marketing efforts already
publicity, market

survey, sales angd study teams,

delegations, overseas offices,

ete,

(v) Facility also exists for import
of raw materials and stores
other than steel on preferen-
tial basis,

(b) There has been a significant
change in the export-mix in the sense
that more and more capital goods,
power station equipments, transport
equipment, structural fabrications are
being exported and turnkey projects
undertaken,

Exemption from Payment of Income-

Tax and Customs Duty on Awards

Won by Shrli Vijay Amritra), Tennis
Star

5216. SHRI N, K. SANGHI: Wil
the Mimister of FINANCE be pleased
to state:

(a) whether Shri Vijay Amritraj,
India’s No. 1 Tennis Player, has recen-
tly won 5000 dollars plus a sports car
costing 6000 dollars in Volvo Tourna=-
ment;

(b) if so, whether he will have to
pay 160 per cent import duty when
he brings the car home in addition to
income-tax on 5,000 dollars; and

(¢) whether Government propose
to exempt him from the payment of
the said levies?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
K R. GANESH): (a) to (c). It has
been reported that Shri Vijay Amrit-
raj has recently won $ 5,000 and a
car in Volvo Tournament. The award
is liable to Income-tax. The question
of exempting such awards from
Income-tax is under consideration,
The import duty on the motor car
would be 164 per cent of the cif
value and the question of exempting
it from the import duty is also under
consideration.
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Complaints by Cerfain Commercial (k) whather the of jute
Cirdles in Somth Aghinst Indiam Air- goods has on the during

Hnes for Delay In Transpert of Cargo

5217. SHRI N. K. SANGHI: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to stafe:

(a) whether certain commercial
circles 1n the South have complained
aganst the Indian Airhines for delay
1n transport of cargo;

(b) whether air service in South
1s 1nadequate to meet the heeds of
passengers and freight;

(c) 1if so, whether due to inadequa-
cy, the passenger and cargo are being
diverted to other sources of transpor-
tation, thus depriving the Infian Air-
lines of its revenue; and

(d) what steps are being tanemn to
mmprove this situation?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH): (a) No such complaint ap-
pears to have been recéived,

(b) Due to the current very tight
fleet position of Indian Airlines, the
capacity providegq for the Southern
Region is at present below require-
ments.

(c) Some diversion of traffic has
perhaps taken place due to shoriage
of capacity in Indian Alrlines.

(d) Service in the Southern Region
will be strengthened as soon as the
fleet position improves,

Problems before Exporters of Jute
Goods

5218 SARI N, K, SANGHIF Will
the Minister of COMMERCE be
pleased to state:

(a) whether any representation has
been receiveq from the Indian Jute
Mills Assneiation and the West Ben-
gal Govenment regarding varlous
problems fEcing exporters of jute
goods;

the last three years dup io stuff com-
petition in the international market
and accumulation of stocks; and

(c) if so, the grievances put for-
ward by them and the remedial mes-
sures taken to redress the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C, GEORGE): (a) Yes, Sir,

(b) Yes, Sir,

(c¢) The main reasons attributed to
the decline in the export of Jute
‘Goods from India are uncompetitive-
ness of jute products vis a vis synthe-
tics The remedial measures taken
n this regard are research and deve-
lopment activities for cost reduction
diversification of jute goods. Besides,
the Government have given relief by
way of reduction of export duties on
jute goods recently.

Amount Ear-Marked for Development
of Tourism in Dadra and Nagar Havel
Arxea During 1973-74

5219 SHRI RAMUBHAI PATEL:
‘Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
the amount ear-marked for the deve-
lopment of tourism in Dadra and
Nagar Haveli area during 1978-7417

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): No funds have been ear-
marked 1n the Central sector for the
development of tourism  Dadra and
Nagar Haveli during 1973-74,

Advances made by Reserve Bank of
India and other Institutions to
Different Reglons

5220, SHRI SAMAR GUHA: Wil
the Minister of FINANCE be pleased
to state:

(a) the State-wise break up of the
figures of the deposits and advance
figures of the deposits and advances
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made in and by 1i) Deposit Insurance
Corporation, (li) lLife Ineursnce Cos-
poration and (ili) General Insurance
Corporation, and the advances made
by (i) Agricultural Refinance Corpo-
ration, (i) Industrial Development
Baok of India (iii) Unit Trust of

India and (iv) the Reserve Bank of
India; and

(b) whether Govenrmen. proppse
to review the issues arising out of
disparity of advances made by such
institutions to different regions?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Deposit Insurance Corporation
neither accepts deposits nor advances
loans to any party. The Life Insu-
rance Corporation and the General
Insurance Corporation do not also ac-
cept deposits but grant loang sparing-
ly; they are mainly investment insti-
tutions.

The Agricultural Refinance Corpo-
ration does not grant direct loans
but refinances loans given by the eli-
gible institutions.

The Industrial Development Bank
of India is a long term financial insti-
tution giving finunclal assistance to
industrial concerna.

Reserve Bank of India does not
grant any advances to any party.

State-wise break-up of financial
assistance given by the Agricultural
Reflnance Corporation, Industrial De-
velopment Bank of India, Life Insu-
rance Corporation of India and Unit
Trust of India are given in the state-
ment laid on the Table of the House.
[Placed in Iibrary. See No. LX-
5880/78].
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The total loans granted by the
General Insurance Corporation and
outstandings ag at 31-12-1972 to com-
nies prior to nationalisation amount
to Rs. 442 lakhs. State-wise break-up

of the figures are not readily avail-
able.

(b) The concerned Hnancial insti-
tutions which give assistance to agri-
culture ang industry to ensure that
no worthwhile project suffarg because
of lack of institutional finance. With
this general objective in view, these
institutions take particular care to be
of assistance to projects sponsored in
backward regions. For reducing the
regional imbalances, the IDB{ has
devised schemes of concessicnal assis-
tance for development of industries
in indugtrially backward districts
specified by Governrment. The IDBI
hag also conducteg industrial poten-
tial survey practically in all the in-
dustrially backward States of the
country. The IDBI ag well as the
Agricultural Reflnance Corporation
have set up technicau consultancy
service units in various places. Re-
gional Offices of both these institu-
tiong have been strengthened, espe-
cially in the backward areas.

The progress of these institutions
in the matter of assistance to back-
ward States are constantly kept under
review by the respective Boards of
Directors of the Corporations.

Ex-Gratla graais given to [Evacuees
from former Bast and West Pakistan

5221, SHRI SAMAR GUHA: Will
the Minister of COMMERCE be pleas-
ed to refer to the reply given to Un-
starred Question No. 1938 on the 3rd
August, 1973 regarding ex-gratia
grants given to evacuees from former
East and West Pakistan and state:

(a) the break-up of the figures of
the sum of Rs. 2,40,84,325.36 ex-gratia
grant: given to the evacuees from
(1) former East Pakistan and (2)
former West Pakistan;
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(b) the names of the companies
given ex-gratia grants and amounts
given to each company from (1)
former East Pakistan and (2} formey
“West Pakistan;

(¢) whether a branch office will be
opened in Calcutta to deal with the
applications of the evacuees from
former East Pakistan; and

(d) the time schedule for settling
the claims?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Out of the sum
of Rs. 2,40,34,325.36 paid as ex-gratia
grants, a sum of Rs. 1,41,05,088.14 and
Rs. 99,29,288.22 respectively hag been
paid to the Indian nationals/compa-
nieg from (1) former East Pakistan
and (2) West Pakistan.

(b) The requisite information is
being compiled and will be placed on
the Table of the House,

(¢) and (d). This being ex-gratia
grants, the payments are being made
against verification of claims support-
ed by documentary evidence. The
claims are verified by the Office of
the Custodian of Enemy Property
for India whose office has been
sirengthened to expedite verification
of claims and steps are being taken
to expeditiously dispose off claims
which are complete in all respects.

Loan advauced to Applicants by
Financlal Institutions

5222. SHRI SAMAR GUHA: Wil
the Minister of FINANCE be pleased
to refer to the reply given to Unstar-
red Queation No. 1839 on the Srd
August, 1978 and state;

AUGUST 31, 1973
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(a) the break-up of the amounts
advanced as loans to the applicants
from each Btate by (1) the Reéwerve
Bank of India (2) Deposit Insurance
Corporation (8) Agricultural Refl-
nance Corporation (4) Industrial
Devélopment Bank of India (5) Unit
Trust of India (6) Life Inturance
Corporation and (7) General Insu-
rance Corporation;

(b) the break-up of the figures of
the loans given to (a) private sector
and (b) public sector companies and
projects; and

{c) the amounts of outstanding
loans with (i) private concerns and
(1i) public concerns?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The Reserve Bank of India and
the Agricultural Refinance Corpora-
tion do not grant any direct loans to
any party.

The Deposit Insurance Corporation
and the Unit Trust of India do not
grant any loans at all

The Life Insurance Corporation and
the General Insurance Corporation
grant loans only sparingly; they are
mainly investment institutions.

The Industrial Development Bank
of India is g long term financial insti-
tution giving financial assistance to
industrial concerns. Statewise break-
up of assistance, sanctioned and dis-
bursed by the IDBI and LIC is given
in the attached statement,

The loans granted by the General
Insurance Corporation and outstand-
ings an on 31st December, 1072, prior
to nationalisation, amount to Rs, 440
lakhs, Statewise break-up of the
figures are not readily available.
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(b) and (c). As the Agricultural
TRefinance Corporation does not lend
directly to any party except to eligi-
ble institutions sectorwise break-up
of loans doeg not arise
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In respect of the Industrial Deve-
lopment Bank of India, the informa-
tion direct loans agsistance
(as on 30th June, 1878) is given
below:—

. (Rs, in lakhs)

Private Sector concerns . . .

Public Sector concerns

Sanctioned Disbursed outstanding
27492'06 14288°97 YoBog4- 68

L 191668 1057:07 _ 777°44

The information regarding sector-
wise break-up of loans granted by the
Life Insurance Corporation is being
collected and will be laid on the Table

of the House to the extent available.
. As regards the General Insurance
Corporation, sector-wise figures of
loans granted are not available,

e

Statement
Stqte-wise distribution of Financial Assistance sanctioned and disbursed

since their incertain by the concerned institutions

(Rs. in crores)
I.D.B.I L.IC.
State Territory

Sanctioned Disbursed Sanctioned Disbursed

_r
1 2 3 4 5

Andhra Pradesh , N .\ 31-96 29-87 671 475
Assam . ; R . . . 16° 58 461 8-20 716
Bihar . . . - " 5 20° 42 2020 19° 41 10° 46
Gujerat . . 79°29 58-19 30" 17 1569
Haryama . . . 14745 11°87 141 039
Himachal Pradesh . . 115 0'93 o' 0§ o 05
Jammu & Kashmir . o 56 0 61
Kerala . . 17+ 06 10 78 27°03 2-59
Madhya Pradesh . 28 11 22° 97 324 2-68
Maharashtra . 198: 08 166° 71 60°32 4797
Mantpur : w8 002
Mysore e . . . . 4r7 2800 808 3-83
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1 3 3 4 s
Nagaland 0 50 =
Odsla , , , ., ., . 1361 616 430 3'33
Pm.lb . . - . 7 47 4'50 I'04 o7
Rsjasthan . v e s 14'21 897 2'8o 1 49
Tamil Nadu . . . . g 99° 65 7504 20" 04 12°IT
Uttar Pradesh & = = © & 29' 34 17°78 13' 67 9'48
West Bengal . s+ s e 91-82 4814 35'44 30'04
Union Territories 15-18 I3'I0 469 393
ToTAL 73625 528° 40 222°50 155'74

-

NoTE. ~—Financial assistance in the case of LD.B.I. includes loans underwriting and direcy
subsgcription refingnce rediseount and export finance.

Disparity between deposits and
Loans in States

5223, SHRI SAMAR GUHA: wil
the Minister of FINANCE be pleased
to refer to the reply given to Unstar-
red Question No. 1940 on 3rd August,
1978 and state:

(a) whether Government have as-
certaineq the reasons for disparity
between deposits and loans in differ-
ent States;

(b) whether such disparities are
contributory factors regarding uneven
development of different zones;

(¢) whether Government propose
to set up a Study Team to go into
the issues and to evolve equitable
pattern of distribution of loans to the
different regions; and

(d) it so, the sieps proposed there-
about?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). As already indicated in reply
to the Unstarred Question No, 1940
answered on 3rd August, 1973, the
level of credit utilisation as well as

deposit mobilisation is largely linked
up to the general level of economic
activity, degree of industrialisation
and availabilty of infrastructure like
communication, power etc. in any
region.

(c) and (d). While there isno pro-
posal to set up a study team as such
to go into these issues, the function-
ing of the public sector banks ig kept
under constant review to ensure that
greater attention is devoted to the
needs of the underdeveloped and
under-banked States and that no
viable proposal irrespective of its
size or location is denied bank credit.
The Chief Ministers of the concerned
States and Union Territories have
also been requested by the Finance
Minister to activise the development
machinery at the State and district
level so as to assist in the formulation
of bankable development programme
and in the provision of infrastructure
angd other inputs which together with
bank credit would go to make the
schemes a success. The
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delegation of power, kimplification
of forms and procedures, training of
staff to reorient their attitudes etc.,
and implemenation of the lead bank
scheme are some of the steps that
have been taken to achieve this
objective.

Enquiry into allegedly slapping of
an Indian Airlines Employee by a
V. L P, on 1st Aungust, 1973

5224 SHRI M. S. SIVASWAMY:
Will the Minster of TOURISM AND
CTVIL AVIATION be pleased to
state:

(a) whether any enquiry was held
i the matter of a V. I, P. allegedly
slapping an Indian Airlines employee
on Ist August, 1978 (Wednesday) at
Sanganer Airport; and

(b) 1f so, the facis of the incident?

THE MINISTER OF TOURISM
AND CIVIL AVIATION
(DR KARAN SINGH): (a) and (b)
The matter has been taken up with
the State Government The person
concerned has tendered a written
apology.

Creation of new jobs by Nationalised
Banks

5225 SHRI M S SIVASWAMY:

SHRI MUHAMMED
SHERIEF:

Will the Minister of FINANCE be
pleased to state the number of new
jobs created in the nationalised banks
during the current year and likely to
be created in the next year?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Inormation is being collected and
will be lsid on the Table of the
House,

1810 LS8
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Vacancies in Boards of Directors and
Management of Public Sector Under-
takings

5226. SHRI D. B. CHANDRA
GOWDA Will the Minister of FIN-
ANCE be pleased to state:

(a) whether there are some vacan-
cies jn the Boards ol Directors and the
Management of various public sector
undertakings; and

(b) if so, the particulars thereof and
since When they are lying vacant and
the reasons foi not filling wp these
vacancies?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR K R GANESH): (a) and (b).
The required information is given in
the statement laid on the Table of the
House. [Placed in Library. See No.
LT-55080/73]

Exemption from Payment of Exeise
Duty on Diesel Oil used in Mechanised
Fishing Boals

5227, SHR1 D, B. CHANDRA
GOWDA: Will the Minster of FIN-
ANCE be pleased to state:

(a) whethey the Government of
Mysore have approached the Central
Government for excmption from pay-
ment of Excise duty on diesc! o1l used
by mechanised fishing boats cperating
along the Mysore Coast; and

(b) if so, the reaction 5f th, Cen-
tral Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Yes, Sir,

(b) The matter 1s under considera-
tion of the Government
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Disappearance of Cash Box from the
Central Bank of India, Delhi

5228. SHRI SHRIKISHAN MODI:
SHRI V MAYAVAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether a Cash Box containing
Rs. 1.12 lakh had disappcared from
the Central Bank of India, Delhi on
the 5th August, 1073:

(b) whether any investigations had
been made in the matter; and

(c) if so, the findings thereof and
whether any arrests have been made?

THE MINISTER OF FINANCE
(SHRT YASHWANTRAO CHAVAN):
(a) to (c). The Central Bank of India
has reported that on 3rd August, 1973
a steel box containing a sum of Rs.
1,12,258|- was found missing frorr the
cabin of the Chief Cashier of its Press
Area Branch, New Delhi. According
1o the bank the Chief Cashier had re-
ported that the steel hnx also con-
tained a sum of Rs. 2.500/- which he
had received from a customer c¢f the
bank late in the ovening of 2nd
August, 1973 The Ceniral Rank nf
India has rrported the matfer to the
Police and police investigations have
not yet concluded. According 1o the
information available with the Cen-
tral Bank of Indiy no arrests have so
far been made,

Sale of L I C shares in various
undertakings

5228. SHRI SHRIKISHAN MODI:
SHR] K. LAKKAPPA;

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have made
any provision for the sale of L.IC.
ghares in the various undertakings at
their face value; and

(b) if so, the broad outlines?

AUGUST 31, 1978
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE /SHRI-
MATI SUSHILA ROHATGI): (a) No,
Sir,
(b) Does noi arise

Indian Airlines Viscount Aireraft
Damaged Near Runway at DLelhi Afr-
port on 6th August, 1973

5230, SHRI SHRIKISHAN MODI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether an Indian Airlines Vis-
count aireraft was damaged near the
runway at Delh; Airporl on the 6th
August, 1973; and

{b) if so, the reasons for the mishap
and the extent of thp damage caused
as a result thereof?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN
SINGH): (a) and (b). Yes, Sir. As a
result of the incident, the aircraft
sustained minor damage, and live run-
way lights were broken

The incid2nt 1s under mvestigation.

Communication Receiveg fium Mem-

ber of Parliameni i Regard (o frre-

gularities in New India Insurance
Company an? General Insurance

5231. SHR] MADHU LIMAYE. W:il
the Minister of FINANCE pe pleased
tc state:

(a) whether he has received com-
munications from any Member of
Parliament about the irreguiarities in
New India Insurance Cotapany and
General Insurance in general;

(b) whether he has alsg rece.ved
any communication about the diver-
sion of over 500 jeeps for Election pur-
poses in 1971 and the curious and in-
genuous way in which their financing
through Insurance Companies and
finance Houses was arranged by the
big people in New India Insurance
Company
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(c) if so ,the main contentg of these
communications; and

(d) whether Government have in-
vestigated the charges and taken
action thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MAT] SUSHILA ROHATGJI): (a) and
(b). Yes, Sir,

{c) The communications received
from two Members of Parliament
alleged that:

(i) certain unusual pensionary
leave and car benefits have been
allowrd to Shii B K Shab ex-
Custodian of New India Insurance
Co Ltd

(ii) Shri Shah  worked out a
scheme under which certain selec-
ted finance houses had, in assucia-
tion with a few selected insurers,
provided finance for the hire-pur-
chase of over 500 jeeps, manrufac-
tured by Mis Mahindra & Mahin-
dra Lid., which were diverted
from the Defence Depaitment ior
the ruling Congress Party during
the last General Elections Soon
alter the elections were over, the
jeeps were confiscated ty New
India Assurance Co. Ltd  andlor
the finance houses and sold to
private partie.

The jeeps were insureq  Without
any proposal forms and the insu-
rance cover was back-dated on the
strength of cover notes issued at the
factory premises of M|s. Mahindra &
Mahindra Ltd.

Most of the transactions relating
to the payments of initial instal-
mentg and|or sale proceeds were ex-
ecuted in cash, thus infecting subs-
tantial unaccounted money into the
transactions. No Sales Tax was
charged on the sale proceeds by the
finance houses or New Indlia.

(iii) Grossly abusing his power
and position as Chief Executive of
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the Company, Shri Shah had allo-
ited one flat each to his son Shri
Sanjay B. Shah and to Shri G. V.
Kapadia, in the company’s buwld-
ing, ‘May Fair Gardens” even
though Shri Shah's family owned
a bungalow and two flats in Bom-
bay and the company had alicady
allotted a flat to Shri Kapadia in
“Sundatte” at Bombay on subsidi-
sed rent,

(iv) A number of irregularities
were committed by Shri Shah in
extending credit insurance covers
to certain motor finance companies.

(a) Allegation (i): The terms of
Shri B. K. Shah’s re-appointment as
Managing Director of the New India
Assurance Co. Ltd, for four years
with effect from 28th September,
1970 were approved by the Contro-
ller of Insurance in August, 1870.
When  Government took over the
management of New India on 1i3th
May, 1971 under the General Insu-
rance (Emergency Provisions) Act,
1971 and Shri Shah was appointed as
the Custodian. it was decided as in
certain other cases that the pensio-
nary and other benefits which had
accrued to him up to that date on
the basis of the terms sanctioned by
the sharcholders or Board of Diree-
torg in his capacity as Managing
irector, may be made available
when he ceased to be Custodian.
(Shri Shah ceased to be the Custo-
dian of the company at the end of
1972 and proceeded on leave of 408
days).

Shri Shah has been alloweg the
car facility while on privilege leave
on the same basis as was admissible
to him when he was on leave in the
past.

Hire-Purchase
recognised

Allegation (if):
Indemnity business is a
line of general insurance business.
Early in 1871 insurers were appro-
ached by hire-purchase companies
for providing hire-purchase indem-
nity covers in respect of jesns -e-
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quired by a number of parties. Since
the businesg involved was substan-
tial, the Indian Insurance Companies’
Association circulated, amoung its
members, a scheme for the formation
of a consoriium of insurance com-
panies for providing the necessary
cover, Ultimately, only 16 insurers,
including New India Assurance Co.
Ltd., and Oriental Fire & General
Inswmiance Co. Ltd. (a subsidiary of
the Lifc Insurance Corporation of
India) agreed to join.

The consortium provided hire-pur-
chase indemnily cover in respect of
548 jeeps soled by M/s. Mahindra &
Mahindra Ltd. in the normal course.
It is gathered that these jecps were
purchased on hire purchase basig for
the use of four political parties and
some independents.

The Consortium handled the busi-
ness in accordance with the commer-
cial principles and practice. It duly
considered all requests for hire-pur-
chase indemnity covers, The Pre-
miums under these policies were
collected in each and every case and
paid to the insurers The cover
notes were issued on the spot, For
this purpose it was mnot considered
necessary to insist on propoal forms
particularly becausg the risk was of
a standard nature. Issue of policies
subsequently, as having effect from
the date of risk assumed in the cover
note, was also in accordance with
the rprmal practice in  insurance.
Further, where claims were paid,
action was taken by the insurers to
recover the amount from the hirers.

Information as regards the manner
in which instalments were received
by the finance companies and the
action taken by them to recover
their dues i8 not available. However,
neither New India nor any other
insurer confiscated any vehicle, For
this reason the insurers were not
concerned with the collection of
Sales Tax.

Allegations (ili) & (iv): the alle-
gationg are being looked into.

AUGUST 31, 10738
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Permission to Indian Companies for
using Trade names of Foreign
Companiey

5232, SHR]‘{!ADHU LIMAYE:

SHRI PATTABHI RAMA
RAO:

Will the Minister of FINANCE ke
pleased to state:

(a) whether Branches of foreign
companies operating in India have
been permitted by Government to
allow the Indian Companies the use
of their Trade Names for compensa-
tion;

(b) if so, the amounts received by
the Branches on this account;

(c) whether Government are aware
of the practice of foreign companies
to expand their capacities at the ex-
pense of indigenous industry by the
device of ‘licensing’ and ‘contracting’
other companies to produce their
goods; and

(d) the names of the companies
indulging in these practices, the com-
pensation received by them under
“licensing” as also the share of their
total produtcion under “contracting
out” to other companies?

THE MINISTER OF FINANCE
(SHR] YESHWANT RAO CHAVAN):
(a) Under the existing exchange con-
trol regualtions branchcs of foreign
companies in India are tretated as
“Residents” amnd they do not need
Government’s or Reserve Bank's per-
mission for lending trade names to
resident Indian companies. It may
be possible to regulate sueh activities
of branches of Forelgn Companies
after the Foreign Exchange Regula-
tion Bill, which is before the Parlia-
ment, is enacted,

(b) In view of the above fhe re-
quisite information is not available.

{c) and (d), Under the new licens-

ing poliey foreign companies are re-
quired to obtain industrial licence for
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expansion and diversification. Some
of the forelgn companies might have
indulged in such contracting or sub-
licensing which did not come under
the purview of the Industiries (Deve-
lopment and Regula‘ion) Act, 1951.
The provisions of the existing Forelgn
Exchange Regulation Act were also
founa to be inadequate 15 deal with
such cases, However, it should be
possible to deal with such cases under
the Foreign Exchange Regulation Bill,
which is at present before the Par-
liament,

Registration of Foreign Companies
under Companies Act

5233, SHRI~ MADHU LIMAYE:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government intend to
compel by legisiation foreign com-
panies and their subsidiaries/branch-
es to register themselves under the
Companies Act; and

(b) if not, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) There is no proposal to amend
the Companies Act, 1956, o compel
foreign companies as defined in Sec-
tion 591 of the said Act to register
themselves as compames thercunder.

(b) The provisions proposed in
Clause 31 of the Companies (Amend-
ment) Bili, 1972, now before the
Joint Committe. of Parliament, are
considered to be sufficient.

Restrictions on Repatriations by
Foreign Companies

5234. SHRI MADHU LIMAYE:

SHRI PATTABHI RAMA
RAO:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are con-
the desirability of restricting
repatriation by foreign companies
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operating in India under the Indian
Companies Act or by foreign compa-
nies through their Branches of pro-
fits, expenses, etc, proportionate to
their equity participation or the capi-
tal of its Indian Branch;

(b) if so, what percentage of equity
or capital of the Indian Branches
would be permitted as maximum re-
patriation; and

(c) whether Government are also
considering asking foreign companies
in non-priority sector with a capital
of more than Rs, 25 lakhs to disin-
vest their holdings in India?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) No, Sir,

(b) Does not arise.

(c) No, Sir. After the Foreign
Exchange Regulation Bill is enacted,
the cases of all foreign branches and
companies with more than 40 per cent
foreign shareholders operating in
non-priority sectors will be reviewed
on a case by case basis.
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Seizure of Contraband Goods in
Bombay

523t SHRI V MAYAVAN:

SHRI PRABHUDAS PATEL:

Will the Minister of FINANCE be
pleased to state:

(a) whether a rich haul of contra-
band articles worth nearly Rs, 13
lakhs was seized by Central Preven-
tive Collectorate on the 4th August,
973 1n Bombay,

(b) if so, the brief facts of the case;
and

(c) the action taken against the
culprits?
THE MINISTER OF STATE IN

"THE MINISTRY OF FINANCE (SHRI
K R GANESH): (a) to (c). No sei-
zure of contraband articles worth
nearly Rs, 13 lakhs was made by the
nficers of the Customs (Preventive)
Tollectorate, Bombay on the 4th
August, 1878. However, on the basis
of the information received, the Cus-
toms Officers in the early hours of
3.8.73, intercepted a truck after a
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chase and seized 70 packages of con-
traband goods consisting of foreign
textiles valued at approximately
Rs. 10.5 lakhs. During the chase the
driver and the occupants of the truck
made good their escape. In the cir-
cumstances no persons could be ap-
prehended,

Export of Cotton Texliles to Denmark
and Ireland

5237. SHRI V, MAYAVAN:
SHRI R, V. SWAMINATHAN:

Will the Minister of COMMERCE
be pleased tc state:

(a) whether India has decided to
ship another 365 tonnes of cotton tex-
tiles to Denmark and Ireland; and

(b) if so, what are the terms of
the agreement in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (<RI
A. C GEORGE): (a) and (b) No
{formal agreement has been conclud-
ed with the EEC so far in 1espect of
quotas for the imports of Indian cot-
ton textiles into Denmark and Ire-
lahd which became members of EEC
with effect from 1st January, 1973.
The Community has, however, decid-
ed to establish a quota of 800 tons
for Denmark and 70 tonnes for Ire-
land for the period ending 30th Sep-
tember, 1973,

Proposal to change Timings of Delhi
to Calcuttta via Patna Flight from
Morning to Afternoon

5238, SHRI BHOGENDRA JHA:
Will the Minister of TOURISM AND
CIVIL AVIATION bg pleased to
state:

(a) whether two planes fly from
Delhi to Calcutta via Patna just with-
in an interval of half an hour in the
early morning;
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(b) whether it is proposed to change
the timings of one of these flights
{fiom morning to that in the afternocon
for the convenience of the passengers;
and

(c) if not, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir.

(b) and (c). No such proposal is
under consideration at present The
aircraft used on the two services in
question are of different types and
werve different Stations en-route to
Patna.

Population served per Bank Branch
in the Country

5239. SHRI BMOGENDRA JHA:
Will the Minister of FINANCE be
pleased {o state:

(a) the latest position with regard
to the population served per bank
Branch in the whole of India, in the
whele of Bihar and in Madhubani,
Sisamarhi, Saharsa, Purnea, Dar-
bhanga, Samastipur, Muzaffarpur,
Champaran, Vaishali, Chapra, Siwan
and other Districts of North Bihar;

(b) the por capita credit advanced
hy the banks, both private and natio-
naliseq in the whole of India, whole
of Bihar and the dbove-mentioned
Districts of North Bihar; and

BHADRA 9, 1895 (S4KA)
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(¢) what steps are being taken to
bring North-Bihar in particular and
Bihar in general on the All-India
level?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI!): (a) and
(b). The relevant information is set
out in the Annexure enclosed.

(c) The level of deposit mobilisa-
tion ang credit utilisation is largely
determined by the level of economic
activity, and availability of infrastruc-
tural facilities like transport, power
and communications, The Chief
Mimisters of States have recently
been addresscd by the Finance Minis-
ter to activise the development machi-
nery at the State and District levels
to draw up bhaukable schemes and
also arrange for the necessary inputs
which along with bank finance will
make the implementation of the deve-
lopment schemes possible. The pub-
lic sector banks on their part have
been laying greater emphasis on in-
creasing their lending to small bor-
rowers in other sectors like Agricul-
ture, Small Scale Industry, Road
Transport etc. The implementation
of the Leag Bank Scheme, restructur-
ing of the administrative set up of
bariks to provide for pgreater delega-
tion of powers, eimnlification of forms
and procedures, new schemes for ex-
tending finance to small borrowers,
training of <t: fT to 1eorient their atti-
tudes etc. are some of the steps that
have been taken 1o enable the banks
to enlarge ndvances portfolio.

Staremont

()

Population served per Per capita credit as at
Decem-

A. 1. Saharsa
2, Purnea

bank office as on the end of
30-6-1973 ber 1972,
("000) Ras.
(2 @
138 6-15

92 13°41
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3. Darbhanga including®* . 149 435
(@ Madhubani
(&) Samasti pu:

4. Muczaffarpur micluding* . . 124 It 93
(@) Sitamarh
(5 Vashal

5. Champaran including® . $1 11,52
(@) Pachuim Champaran
(6) Purwaa Champaran

6. Sarun including* . 171 10 56
(@) Chapra
(B) Siwan

B. All Bihar 95 19° 51

C. All India . . 36 102 28

(41 60)t

*These are newly created districts in respect of which separar. figures ar. nt waillihle,

tExcluding nmietropolitar centres.

Targets for Small Savings Collections
during Fourth Plan

5240. SHR] BHOGENDRA JHA.
Wil the Minster of FINANCE be
pleased to state

(a) what were the targets set for
small savings collection in the Fourth
Plan;

(b) how much money has been
collected; and

(¢) what are the plans for stepping
up small gavings collection for the
Fifth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILLA ROHATGI): (a) The
target for net small savings collec-
tions during the 4th Plan was origi-
mlly fixed at Rs. 769 crores. This

was raised 10 Rs 1000 crores during
the Mid-term Appraisal of the Plan

(b) The net collections during the
4th Plan so far are as follows .

(In Rs crores)

1989-70 127
1970-71 188
1971-.72 227
1972-73 Aa54

Total 396

. PP =

(¢) The target for small savings
collections during the Fiith Plan
period ha: been tentatively taken as
Rs 1850 croies  Broadcasting the
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Small Savings movement hag been
receiving constant attention of the
Government and steps are taken from
time to time to make the Small
Savings Schemes more attractive and
popular with the differcnt classeg of
invesiors. With a view to rationalis-
ing and improving the existing small
savings securities the following deci-
mons have beepn taken:

(i) Tuhe rate of interesi of 15-
Year Public Provident Fund Scheme
has been ncreased from 5.0 per cent
to 5.3 per cent with effect from the
1st April 1873.

(ii) The 5-Year and 1b6-Year
Cumulative Time Deposits are being
withdrawn from the 1st October
1973. Thereafter there would be
available for regular savers three
schemes 71z, 5-Year Recurring De-
posits, 10-Year, Cumulative Time
Deposits and 15-Year Public Provi-
dent Fund.

The Government have also announ=-
ceg the iniroduction of two new
savings schemes as delailed below:—

(i) A 2-Year Post Office Time
Deposit with effect fiom 1st August
14973 which will yield taxable in-
terest of 7 per cent per annum, and

(ii) A 7-Year National Savings
Certificate on whicth the principal
and taxable interest at 7.5 per cent
per annum compound will be pay-
able al maturity.

Import of Non-Essential Commodities
in the Country

5241, SHRI DEVINDER SINGH
GARCHA: Will the Minister of
COMMERCE bhe pleased to state:

(a) whether there i an unneces-
sary wnflow of many non-essential
commuadilics in the country by way
of imports; and

(b) whether any survey thereof has
been made and if so, the remedial
measures taken to slash their imports?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) Import policy is kept under
constunt{ review and the import of
such items ag are being manufactured
indigenously is either not permuatted
or permitted on a restrictive basis.

Reporis of Deparimental Committees
set up to go inlo the Working of
Indian Airlines

5242, SHRI S. M. BANERJEE: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether various Departmental
Committeeg appointed by Government
have gone into the working of Indian
Airlines;

(b) if so, whether they
mitted their reports; and

have sub-

(c) whether a copy each of the re-
ports will be laid on the Table of the
House?

THE MINISIER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) to (¢). During the last
iwo yeais no Departmental Commit-
tee has been appointed to ga into the
working of Indian Airlines.

Issue of Licences for Shoddy Wool
daring 1972-73

5243. SHRI S. M. BANERJEE: Will

the Minister of COMMERCE be pleas-
ed to state:

(a) whether licences for production
of shoddy wool have been given during
1972-73;

(b) if so, the number of such licen-
ces and the names of business-houses:

(¢) whether this has been given
on the basls of applications received
in {he Ministry:
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(d) whether applications which were
received earlier have been given licen-
ces, and

(e) 1f not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) and (b) No,
Sir However, a statement showing
the names of parties approved by the
Government so far since 1971 for 1ssue
of permits under the Woollen Textiles
(Production and Distribution) Con-
trol Order, 1962 for setting up shoddy
spinning umts in backward areas, 18
laid on the Table of the House
[Placed mn Library See No LT-5591/
73]

(c) to (e) Do not arise

Financial Assistance from World Bank
for Farm Projecis

5244. SHRI R V. SWAMINATHAN:
SHR; PRABHUDAS pATEL,

Will the Minster of FINANCE be
pleased to state

(a) whether the World Bank has
assured more aid for farm projects
during the next project periog 1974—
78; and

(b) if so, what will be the total

aid to be given under the proposed
scheme?

THE MINISTER OF FINANCE
(SHRI WESHWANTRAQ CHAVAN):

AUGUST 31, 1973
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(a) Proposals for World Bank
Group's assistance fo1 Projects in the
agricultwe and irngauon sector
under consideration

are

(Y It 15 pre-matuie to mdrale the
lthe'y gquantum [ thewe seclors for
the period 1974- 78

LAFATR 0 /T« AT 3 a1 eqy A
wfa® Ww-v 37 IwTET vifw

5245 st @rwA W - a7 faw
Tt 4 7, 197, T sArvifes S
UEAT 9246 ¥ I ¥ AIW N f2F
™ AAET §7 fearfatas & @v &
27 (€, 1973 F 8T TT® 9T 777
T faETo gwar 11 & 9T 65 F ATy
¥ 98 T F1 FO A

(¥) voima 97 = A
TIAEATH HT FRI AT 537 79 57
Fag 1970% 1973 a¥ Fr wafw
oF 9@ T & AHT T AT-HT 7
awE afw &1 w7 f5d 9l ¥
w1 O g

(@) g @t ofw faw o
g ¢ w farc @, A

(W) wWET R wHT A WA
arelt w1 1 wreS faar s 7
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foer swre § o waAY (sft ¥
|Teomin) : (%) A (T)w¥ferT A
THEST AT 3T & 3 AN G4 TH
A&A 4 A5 9T oA &M ST )

Arrears of Corporate Tax

5246. SHR] C. K. CHANDRAFPPAN.
Will the Ministey of FINANCE be
pleased to state-

(a) what ig the total amount of
arrearg of Corporate Tax now:

(b) what was this amount during
the past two years;

(c) the names of 25 Companies,
firms of business houses whn top the
list of those who have
Corporate tax;

arrears of

(d) what are the reasons for this
sccumulation of big tax arrears and

(e) what is the amount written off
during last year from the Corporate
tax arrears?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). The
net arrears of Corporation-tax out-
standing as on 31st March 1972
amounted to Rs. 90.30 crores.

Information relating to the Corpo-
ration-tax outstanding as on 31ist
Mareh 1973 is being collected and
will be laid on the Table of the House
as early ag possible.
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(c) The nameg of the first 25 com-
panies against whom net arrears of
Corporation-tax were outstanding as
on 31st March 1973, are given in the
attached stalement.

(d) The arrears have accumulated
due to any one or a combination of
the following reasons:—

(i) Amounts are pending settle-
ment of Double Income-tax relief.

(1) Amounts are due from com=-
panies under liquidation.

(i) Amounts are disputed in ap-

peals though not covered by
or instalments.

stay

(iv) Assets are attached but there
are difficulties in selling them. For
example: il

(a) Ownership of attached pro-
perties is disputed, involving pro-
tracted litigation.

(b) There are either no buyers
or the bids are too low when
attached immovable properties are
put to auction.

(c) Sale of shares of private
limiteq companies is difficult be-
cause the shareg are not freely
iransferable and there are few
buyers when purchase means
minority share-holding

(e) The information regarding the
tota] amount of arrear demand written
off during 1972-T73, in the cases of
companies, is being collected and will
be laid on the Table of the House as
early as possible.
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Statement

51, No. Names of first 25 companies against which arrears of Amount of net strears
tion tax were outstanding as on 31-3-1973. outstanding as on
31-3-1973

(In lakhs of Rupees)

1 M/s. R. B. Shreeram Durgaprasad Pvt. Ltd. . 308" 70
2 M/s. Allenbery & Co. Pwvr. Lid. . . . 108 39
3 Mis, Indian Alummium C)h. Ltd. . . . 114' 00
4 M/s. Dalmia Cement & Paper Marketing Co. Pvt. Ltd., 111 94
5 Shri Chandeo Sugar Mulls Ltd. . . . 87 49
6 Mjs. D. R. Sons Ltd. . . . . . 86:09
7 M/fs. Carew & Co. Ltd. . . . . . 85-83
8 M/s. Dalmia Cement Ltd. . . . ; 8348
9 Mj/s. Dalnua Jain Airwa)s Lud . . . . 78+28
1o M/s. Steel (1957) Ltd, . . . . . 77°23
11 M/s. Filmistan (P) Ltd. . . . . . 7344
12 M)/s. Dunlop Rubber Co. Lid. (U. K.) . . . 63+43
13 M/s. Bengal Jute Mills Co. Ltd. . . . . ., 59+50
14 M/ Hravy Consrtuction Corpn. (P) Ltd. . 5394
15 M/s Bengal Texnle Agency (P) Ltd. . . . 5348
16 The Associated Cemegt Co. Ltd. . . . 52°45
17 Ml/s. Sholaour Spg. and Wvg. Mills Co. . . s 49.65
18 M/s. Filmistan Distributore Pvt, Ltd. . . . 49+46
19 M/s. Purshottam Traiers (P) Litd. . . . 48-42
20 M/s. Assam Bengal Cement Co. Ltd. . 4768
21 M/s. Brahmaputra Tea Co. Ltd. . . . 47°52
22 M/s. Goodyear India Ltd. . . . . . 4703
23 M/s. Martin & Harris (P) Ltd. . i . . . 4640
24 M/s. Golcha Properties (P) Ltd. . . s 4547

25 M/s. Bharat Union Agencies (P) Ltd. . . . 4513
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Collaboration agreements in the field
of setting up Tourist Hotels in
India

5247, SHRI C, K. CHANDRAPPAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether several countries are
having collaboration agreements with
their counterparts in India in the
flelds of setting of tourist hotels;

(b) it so, which are the countries
having this kind of collaboration

Written Answers BHADRA 0, 1895 (S4KA)
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agreements and who are their colla-
borators in India; and

(c) what are the reasons that have
prompted Government io allow colla-
boration in this fleld?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) and (b). The
following collaboration agreements
between hotel companies in India
and foreign hotel chains have been
approved by Government:

Indian Party

B it i i ——— JE—

Poreign Party Locarion of Hotel

1. EBast [ndia Hotels Ltd.

2. Indian Hotels Co. Ltd. . .

3. East India Hotels Ltd.
4. Eastern International Hotels (P) Ltd.
5. Adyar Gate Hotel (P) Ltd.

6. Uttar Pradesh Hotels & Restaurants Litd.

7. Northern India Hotels Ltd.

Intercontinental Delhs
Hotel Co -
tion, U.S.A.

Intercontinental Rombay
Hotels Corpora-
tion, U.S.A.

Sheraton Inter- Bombay
national, U.S.A.

Hohday Inns Inter- lemliy
national. U.S.A.

Holiday Inns Inter-
national, U.S.A. Madras

Ramade Inns Inter- Agra, Varanasi,
national, U.5.A. Lucknow &

Jaipur

Holiday Inns Agra
Internatinnal,
U.S.A.

(e) Collaboration arrangements with
well-established foreign hotel chains
to provide substantial touriem bene-
fits including technical assistance in
the planning, designing, -constructing
and equipping of the hotels; and world
wide publicity, sales and reservation
services. The control of management
of these enterprises however vests
with the Indian Party,

Export of Woollen Cloth by different
factories during last three years

5248, SHRI VEKARIA: Will the
Minister of COMMERCE be pleased
to state:

(a) the total quantity of woollen
cloth exported by different factorieg
during the last three years;

(b) the names of the oountries to
whom exported; and
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(c) the foreign exchange earned
thereby?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Total quantity
of woollen cloth exporteg during the
last three years by different factories
is as follows:—

Year Quantity
(in lakh metres)

1970-71 12.12
1971-72 12.66
1972-73 9.0.5-5

(b) UK, Canada, U S A , Yugo-

slavia, Denmark, Sweden, Norway,
Singapore, Hong Kong, Gunary,
USSR, Sudan, Czechoslovakia,

Zambia, Malawi, Ethiopia, Jamaica,
Kingston, F1j1, Uganda, Kenya, Dubai,
Somahia, Malaysia, Kuwait and New
Zealand

(c) Total foreign exchange earned
during the last three years by diffe-
rent woollen factories is as follows'—

Year Figures
(in lakhs Rs)

1970-71 190.81

1971-72 184.15

1872-73 158.26

Existence of Trade of adulterated tea
in North Bengal

5249, SHRI JYOTIRMOY BOSU:
Will the Minister of COMMERCE be
pleased to state:

(a) whether his attention has been
drawn to the existence of a flourish-
ing tra®: of adulterated tea in North
Bengal, particularly in Jalpaiguri;

AUGUST 31, 1978
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(b) if so, the facts of the matter;
and

(c) what action, if apy, is being
.aken to put a stop to it?

THE DEPUTY MINISTER IN THE
UNISTRY OF COMMERCE (SHRI
A, C, GEORGE); (a) No,, Sir

(b) Does not arise,

(c) Cases of adulteration of tea are
detected by the Health authorities, the
Tea Boarq @s also by the Police,
Provigions of the “Prevention of
Food Adulteration Act, 1954” and
“Tea-Waste (Control) Order, 1959”
are considered adequate to prevent
adulteration of tea,

Memorandum by Powerloom Wea.
vers' Federation on the Issue of Yarm
Control

5250, SHRI JYOTIRMOY BOSU:
Will the Minister of COMMERCE be
pleased to state:

(a) whether he has received a
memorandum from the All India
Powerloom Weavers' Federation, 245,
Maulana Azad Road, Bombay-3, on
the issue of “Yarn Control”;

(b) whether the Federation, in the
said memorandum, has drawn his
attention to the following facts viz,
taking advantage of the lifting of
control on the distribution of yarn
upto 355 counts, the composite textile
mills have started quoting the prices
on 10 LBS of 325 counts at Rs 85—
wheieas under the price control the
highest price fixed by the Committee
was Rs., 65/- only;

(c) the other contents of the said
memorandum; and

(d) what action, if any, has been
taken on it?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C, GEORGE): (a) to (c). Yes
Sir. The All India Powerloom Wea-
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vers’ Federation has drawn attention
of the Government to reported over-
charging by Textile Mills on the sale
of Yarn excluded from the distribu-
tion control The Memorandum also
contained the following suggestions—

(1) whenever the Composite Mills
entered into contract with a
party such contract should be
registered with the Textile
Commission’s Office, so that
they canuot manipulate the
figures;

(2) the Composite Textile Mills
generally do not enter into
a contract as far as Sized
Beams are concerned. There-
fore it is suggested that the
Composite Textile Mills should
be directed to supply Lthe
Sized Beams through the So-
cieties/Association; in such
eventuality, it will be diffi-
cult for the Textile Composite
Mills to demand on money;

and
(3) whatever contract the Com-
posite Mills had with the

varn Traderg in the past, n
future the Composite Mills
should be compelled to sup-
ply the yarn for (weft)
cones to the consumers i.e.,
Weaverg through their Soci-
etirs/Associations: bhv  this
middle men can be eradicat-
ed,

Traditional
Non-traditional

Grand total of Expat inclt ing =e-e it
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(d) The Textile Commission has
addressed the Directors of Industries
in all Stateg to investigate such com-
plaints and to take action against the
offenders under the law and to launch
prosecution where prima facie cases
of contravention are established, The
suggestions at (c) above have been
noted.

Export of Traditional and Non-
Traditional Items

5251 SHR1 JYOTIRMQY BOSU:
Will the Minister of COMMERCE be
pleased to state:

(a) the wvalue of non-traditional
and traditional exports during 1971-
72 and 1972-73;

(b) the rate of growth in tradition-
al and non-traditional exports in
1971-72 and 1972-73; and

(c) whether high rate of growth
secn in the countr¥’s exports during
1972-73 is not likely to be sustained
this year because of difficulties being
faced by some traditional items?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) and (b), India's
Exporis of principal Traditional and
Non-Traditional items: —

fvalue in Rs. crotes)

April-December, 72

1971-72
e (9 months only)

799* 42( | 6-6°)
643-14( 1 4 7%)
1607° 02

702°29 (+23°3°"
56087 (-16:20)
1394 11*

-

Nore : (1)

i)
¢ inclu.des miscellaneous group

Figures in brackets indicate the rate of growth over corresponding period.
"The granl total of exports apart from traditional and non-traditicnal items

of items which amounted to Rs. 164-46 crores

in 1971-72 snd Rs. 120° 95 crores in April-December, 1972.

‘“his excludes exports to

which were not recorded completel

Bangladesh
tle Customs authorities in the earlier months of the current 1car.
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(c) Every effort will be made to
gustain the rate of growth achieved
during 1872-73; exports during the
current year are however faced with
drought and acute power shortage.
These have adversely affccted both
production and export surpluses of a
number of agricultural and industrial
products,

Maintenance of Inventory Registers
in Ashoka Hotel

5252. SHRI PHOOL CHAND
VERMA: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) whether the Inventory Regis-
ters are being maintained in the
Ashoka Hotel for all the articles and
stores purchased for the wuse of
Ashoka Hotel; and

{(b) it so, from which date?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) (a) and (b}, Yes, Sir. Ap-
propriate Registers are being main-
tained since October, 1956,

Opening of Shops in Rural and Back-
ward Areas for the sale of
Controlled Cloth

5253 SHRI R. K, SINHA: Will the
Minister of COMMERCE be pleased
to state:

(a) whether the main aim for open-
ing fair price shops for the sale of
controlled cloth is that the poor per-
sons should get the maximum bene-
fit out of it; and

(b) the number of shops approved
for the sale of controlled cloth in
Faizabaq District of Uttar Pradesh
and whether there is a proposal 1o
open some shops there during the
current year and if so, the parti-
culars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) Yes, Sir,

AUGUST 31, 1958
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(b) We have no information. The
Government of Uttar Pradesh, like
other State Governments deals, with
the details of distribution of control-
led cloth within the State.
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Sanctioning of Interim R« ief to Gov-
ernment Employees as a result of
rise in Price Index

5254, SHRI R, K, SINHA: Will the
Minister of FINANCE be pleaged to
state:

(a) the perod upto which Govern-
ment have received the price index
1111 date and the figures thereof;

(b) whether the next instalment
ol interim relief to Government em-
ployees has become due long ago;
and

(c) if so, when that is going to be
sanctioned for the Government em-
ployecs who are the worst affected
pcople due to present rise in prices
of all essential commodities?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K R. GANESH): (a) Government
have received the monthly figures of
All India Working Class Consumer
Price Index wupto June 1973, The
figure for June 1873, taking base ycar
1860—100, is 233, The 12-monthly
average is 214.16.

(b) and (¢), Pending decision of
the Government on the recommenda=
tions of the Third Pay Commission
relating to the Dearness Allowance
formula, additional Dearness Allow-
ance has been sanctioned provision=
ally to employees drawing pay upto
Rs, 575/- per month with effect from
1-5-1973, apart from interim relief
sanctioned earlier. A further instal<
ment of dearness allowance in terms
of the Third Pay Commission’s recom-
mendations has yet to become due on
the baals of avallable orice index
figures,
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Incemé-tax Defsulters in Gujarat

5255, SHRI ARVIND M. PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) the total number of Income-tax
defaulters in Gujarat State; and

(b) the action taken by Govern-
ment against them?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R, GANESH): (a) and (b).
The requsite intormation regdarding
the assessees agamnst whom net
arrears of Income-tax exceeding
Rs 50,000 were outstanding as on 30th
June, 1973 1n the Charges of Commis-
sioners of Income-tax, Gujarat-I, II
and IIT, Ahmedabad, 18 being collect-
ed and will be laid on the Table of
the House as carly as possible.

Export of fish by Gujarat State

5256. SHRI ARVIND M, PATEL:
Will the Minister of COMMERCE be
pleased to state:

(a) the total amount of fish ex-
poited by Gujarat State durning the
year 1972-73; and

(b) the foreign
thereby?

exchange earned

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): (a) and (b). The
information relating to the export of
fish made by the Gujarat State is not
available as trade siatistics are main-
tamned for the country as a whole and
not State-wise,

Providing of Financial assistamce by

Nationalised Banks to increase agri-

cultara] production in drought affec-
* ted areas

5257, SHRI SAT PAL KAPUR:
BRRI E V. VIKHE PATIL:

'Will the Minister of FINANCE be
plessed to state:
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(a) whether the nationalised banks
have taken any steps to provide
finances te increase agricultural pro-
duction in the drought affected areas
during 1978, is so, the particulars
thereof; and

(b) the total amount so far dis-
bursed under the scheme, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHTAGI): (a)
The banks have directed their efforts
mainly to provide credit for opera-
tions lhke digging of wells, installa-
taion of tubewells, pumpsets, supply
of seeds, fertilisers, fodder etc. The
public sector banks have been parti-
cipating in schemes which include
financing minoy irrigation, develop-
ment projects under the emergency
programme of wells construction, loans
to scarcity-affected farmers for their
cultivation needs, financing State
Marketing Federations for purchase
of seeds, financing the dairy farmers
for purchasing cattle fodder etc.
Banks also generally reschedule in
hard cases instalments of repayment
ag relief to borrowers in the drought-
affected areas.

(b) Figures exclusively for
drought-affected areas are not main-
tained. '
Facing of difficulties by Account
Holders of Saving Accounts as a
result of non-issue of carrency

notes of small denomination

52568, SHRI SAT PAL KAPUR:
Will the Minister of FINANCE be
pleased to state:

{a) whether the Account Holders
of Saving Accounts in Banks are fac-
ing great difficulty in drawing cur-
rency notes of small denomination
because the bank authorities issue
only currency notes of 100|- rupee
denomination;

(b) whether Government are aware
that currency notes of 100}. ru
denomination are being exc in
the open market at high premitun;
and
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(¢) whether the bank authorities,
particularly the Central Bank of
India has been given strict instruc-
tions to issue currency notes to its
Aecounts Holders of the denomination,
which are required by the customers
and not insist un their taking only
100|- rupeeg notes?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R, GANESH): (a) No, Sir. Till the
end of July 1978, notes of Rs. 100/-
denomination were very much in de-
mand but the poesition changeg from
the beginning of August 1973 when
a large number of notes of Rs. 100
denomination returned from circula-
tion because of rumours of demone-
tisation. The banks are freely accept-
ing such noteg ir. exchange for small
denomination notes. Therefore, the
question of the banks issuing only
Rs. 100 denomiiation notes duves not
arise,

(b) Government have seen press
reports on exchai ge of Rs, 10¢ geno-
mination notes into smaller deno-
mination at a discount, This was due
to the rumours that ¢ne Fundred
rupees notes were likely to be de-
monetised. The rumours have since
been dispelled.

{c) The inforn.ation is being collec-
ted and will be laid on the Table of
the House as soon as it is received.

RBIs scheme for conversion of
short term loan advanced to Agricul-
turisis into medium term loans

5258, SHRI SAT PAL XAPUR:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Reserve Bank of
India has approved any schemes for
the conversion of short term loans
advanced to agriculturists into me-
dium term loans; and if so, the parti-
culars thereof; and

(b) the number of persons likely
10_be benefited thereby?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MAT] SUSHILA ROHATGI): (1) The
Scheme for conversion of. short-term
loans advanced to agrioulturists for
seasonal agricultural operations into
medium-term loans in the event of
occurrence of natural calamities like
floods, droughts etc. has been in opera-
tion since 1955-56, Under the Schem,
Agricultural Credit (Stabiligation)
Funds have beep established at the
levels of Central Cooperative Banks
and State Cooperative Banks and also
a Nationa] Agricultural Credit (Sta-
bilisation) Fund is maintained at the
national level by the Reserve Bank
of India. These funds are useq to
advance through the cooperative
banking system mediwrm-term loans,
generally for g period of three years,
to cultivators hit by famine or other
natural calamities so ag to enable
them to repay the short-term loans
falling due during the year. In cases
of successive droughts etc., the facility
of rephasing the converted loan instal-
ments is also available subject to the
condition that the total period of the
original converted loan does not ex-
ceed 5 years.

(b) Information regarding the num-
ber of persons benefited under the
scheme for conversion of short term
loans into medium term loans has not
been collected and published by the
Reserve Bank of India and, therefore,
is not readily available.  However,
Reserve Bank of India advanced Rs.
61.84 crores out of its Stabilisation
Fund to the various State Cooperative
Banks in this connection ag on 27-7-73.

Names and Locations of Branches of
Foreign Banks in India

$260. PROY. NARAIN CHAND
PARASHAR: Wil] the Minister of
FINANCE be pleased to state:

(a) the names and locations, along-
with the Branches, of the Foreign
Banks working in India ®»s on 18th
August, 1973; and
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(b) the number of employees of
Foreign nationalities working in each
oneg of these banks?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
{a) The required information as on
June 30, 1973 is furnisheq in the
statement laid on the Table of the
House. [Placed in Library. See No.
LT.5692/73].

(b) The required information ag on
June 28, 1973 is furnished in the
statement laid on the Table of the
House. ([Placed tn Library. See No.
LT-5592/73].

Recognition to Unions and Assocla-
tions of Bank Employces

5261, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) the criteria observed by the
* Government in according recognition
to the Uniong and Associations of the
Bank Employees;

(b) the names of the Associations/
Uniong registered at the all India level
in the case of (i) State Bank of India
(ii) Reserve Bank of India (iii) na-
tionalised Banks; and

(¢) the names of the Presidents and
- General Secretaries of these Associa-
tions/Unions as on 30th June, 18787

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
{a) The Sastry Award of 1958 gave
Feneral directions for the recognition
of unions in the banking industry.

*The Code of Discipline evolved in
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1958 lays down the criteria for re-
cognition of unions in all industries.
Banking industry, however, has not

formally accepted the Code of Dis-
cipline. It is for the individual
managements and not for Government
to accord recognition to unions of em-
ployees working in the banking in-
dustry.

(b) and (c). Information is being
collected and will be laig on the Table
of the House.

Hire Purchase Credit Business by
Commercial Banks

5262, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) whether the Commercial Banks
which have entered hire-purchase
credit business are having special
departments for this purpose;

(b) if so, the names of the Coms~
mercial Banks which have entered
this business; and

(c) the names of the Banks which
have get up special departments for
this purpose?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). Information is being col-
lected and will be laid on the Table
of the House.

Private Investment from Japan

5263, SHRI C. JANARDHANAN:
Will the Minister of FINANCE be
pleased to state;

(a) what is the total amount of

Japaness private business invesimenis
in India as on 30th June, 1973;
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(b) the industries in which these
investments have been made;

(c) whether any proposal for fur-
ther investments ig now under consi-
deratien of Government; and

(d) if so, the broad outlines there-
of?

THE MINISTER OF FINANCE

(SHRI YESHWANTRAOQ CHAVAN):
(a) and (b), The latest figure about

outstanding Japanese private invest-
ments 1n India is available upto the
end of March, 1969 The total Japa-
nese private investments upto the end
of Maich 1969 was to the extent of
Rs, 758 crores The industry-wise
break up of the said investment is as
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under:—
Industry Group Amount
(Rs. croreg)
Petroleum 1.5
Manufacturing 47.6
Servicesg 27.7
Total 5 8

The major portion of the investments
represent suppliers credits for the
import of capital egquipments.

(c) and (d), A statement showng
the particulars of the collaboration
proposals mvolving Japanese 1invest-
ments which are pending since 1st
January, 1973 1s attached

Starement
: llaborator Items of
ISJ 3 Name of the applicant Foreign collabora Ko
bt o — — e I S e e e
1. ShiiA.C. Gulati, New Delhy, MJs. Asahi Glass Co. Ltd, Soda @ Ash/
Japan. ammonium
chloride.
2. Kerala State Industnal Develop- M/(s. Torav Industnies Inc, Nylon 6 Filament
ment Corporation Lid., Tnivandrum.  Japan, etc. yain.
3. M/s. Indo Nippon Foods Pvt. Lid.,, M/s. Japap Casing Develop- Sheep  casungs
New Detht, 000 o > ¥ nent Co. Ltd., Japan. or ' sausago
casing.
4  Shri Kisto Kumar Saha, Calcutta. M{:. Soshem Electric Co. Mico Capacitors.
1d. , Japan.
s. Shri P. Obul Reddy, Madras. Matsushita Electric Midget
Industrial Co,, Japan. )
6. Shri MK. Raghubir  Singh, Saroht M/s. Mitsushita Electric  Spinning  Pots
(Rajasthan). e ;Wo:h Ltd., Japan. :vi;t: cover and
Regularisation of Workers on Daily (a) whether about 150 workerg are
Wages In Ashoka Hotel working in the Ashoka Hotel the

5264, SHRI

pleased to state:

H
last two to six years but

are
HAMENDRA SINGH otil on daily wages and have not
BANERA: Will the Minister of TOUR-
I8M AND COIVIL AVIATION be

been regularised; and
(b) if so, the reasons therefor?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR, KARAN
SINGH): (a) and (b). The number
of workers on daily wages basis in
Ashoka Hotel has been varying bet-
ween 41 in 195 and 180 in 1973.
The number of such workers depends
on the volume of business, The
strength of staff in the hotel is perio-
dically assessed and daily rated wor-
kers are absorbed against regular
waghncies to the extent possible,

Negotiatiors by Management with
Ashoka Hotel Karamcharl Sangh
and Ashoka Hotel Employees Union
in whom workers have shown dis-
trust, =
5265, SHRI HAMENDRA SINGH

BANERA: Will the Minister of TOU-

RISM AND CIVIL AVIATION bc

pleased to gtate:

‘ta) whether about 800 workmen
of Ashoka Hotel showed distrust, in
writing, in Ashoka Hotel Karamchari
Sangh and Ashoka Hotel Employees
Union and they informed the manage-
ment not to negotiate in connection
with their demands with the leaders
of the said Unions; and

(b) if so, whether the management
1s still negotiating with the said
Unions ang if so, why?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). A letter
containing about 600 signatures of
employees in Ashoka Hotel was re-
ceived by the Management of the
Hotel through the Ashoka Hotel
Workers’ Assoclation, expressing lack
of confidence in the Ashoka Hotel
Employees Union and Ashoka Hote'
Karamchari Sangh with which nego-
tistions on @ charter of demands sub-
mitted by these two Unions were be-
ing conducted by the Management,
1t was however, found that some em-
ployees had signed the letter without
knowing what its contents were. An
agreement was signed with the two
Unions in September, 1972 which has
been honoureq by the employees,
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The majority of the workers are still
representad by the above two Unions
and the Management hag continued
to negotiate with them,

Deixyed action on complaints against
Income-tax evaders in Delhi

5266. SHRI PRABODH CHANDRA:
Will the Minister of FINANCE be
pleaszd to refer to the reply given
on the 17th August, 1973 to Unstarred
Question No, 358 regarding com-
plaints against the tax evaders re-
ceived by the Income-tax authorities
in Delhi and state;

(a) whether Income-tax authorities
allegedly in collusion with the de-
faulters knowingly take delayed ac-
tion with a view to give sufficient
time to the defaulters to remove the
clues or tamper with the records,
documents and bank accounts bal-
ances etc,, on the basis of which pro-
cezdjngs are started against them;
an

(b) whether action will be expedit-
ed against all such firms against
which proceedings have not yet been
initiated or against which proceedings
are going on so that they may not
remove the clues given in the com-
plaints made against the tax evaders?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R, GANESH): (a) No, Sir,
(b) Yes, Sir.

Achieving of Favourable Trade
Balanoce in 1973

5267, SHRI NAWAL KISHORE
SHARMA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Indla 4id not achieve
a favourable trade balance upto June,
1973 during this year;

(b) if so, the reasons therefor; and

(c) the steps being taken by Gov-
ernment to enquire improvement in
trade balance during the next six
months of the current year to mak
up the loss suffered? ’
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): (a) India’s favour-
able balance of trade during January
—May, 1973 is provisionally placed
at Rs, 40.08 crores,

(b) and (c). Do not arise.

Import Licences given to concerng for
Direct import of A.B.S. Resin/
ABS moulding powder

5268. SHRI NAWAL KISHORE
SHARMA: Will the Minister of COM-~
MERCE be pleased to state:

(a) whether A.B.S. resin/A.B.S.
moulding powder is a canalised item
for import through S.T.C.;

(b) whether some of the concerns
in country had been given import
licenceg for these powders to import
direct and not through S.T.C.; and

(c) if so, the names of such con-
cerns together with reasons?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Yes, Sir.

(b) and (c). It has come to notice
that import licences for A.B.C. Resin
have been issued to M/s. J. K. Syn-
thetics Ltd., through inadvertance.
Action has been taken to cancel these
licemces as well as any other licences
which may have been issued_to any
other party for import of this itefn;
It may be pointed that ‘A.B.8. Resin
is the same item as ‘A.ES. Mould-
ing Powder’ although the latter name
only is mentioned in the list of cana~

lized items,

. SHRI M. K, KRISHNAN: will
o iinister of COMMERCE be

pleased to state:

whether the study undertaken
br(:;xc Overseas Development Insti-
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tute of London on the effect of Bri-
tain's entry into the European Eco.
nomic Community on the trade of
Asian Commonwealth countries has
been brought to the notice of Govern-
ment;

(b) whether the extent of losses
that India ig likely to suffer as a result
thereof has been explained in the
study; and \

(c) it so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): (a) Yes, Sir,

(b) According to the study of the
Overseas  Development Institute,
Commonwealth preferences would be
lost in respect of 100 ‘million worth of
imports from India.

(c) The question of safeguard
measures for India’s exports in the
context of UK's entry into EEC is
already, being pursued both with the
UK as well as EEC authorities.

Proposal to operate Passenger Flights
from Agartala to Silchar via
Kailasahar

5270. SHRI DASARATHA DEB:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Governmefnt have
received any representation for the
extension of air service now in opera~-
tion from Calcutta-Agartala-Kailasa-
har upto Silchar; and

(b) if so, whethey Government pro-

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR, KARAN
SINGH): (a) No such representation
appears to have been received.

(b) Does not arise,
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Rationalising the Excise Duty on Tea
imipossd on Zonal basis

8271. BHRI BISWANARAYAN
SHASTRI: Will the Minister of COM-
MERCE be pleased to state:

(a) whether he has taken steps to
ratipnalise the Excise Duty imposed
on Zonal basis, as assured by him in
his budget reply; and

(b) if go, what is the new rate
structure, if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) and (b). Seve-
ral writ petitions have been filed by
Tea Estates in various High Courts
against classification and grouping of
Tea areas into different excise zones
and the matter is sub-judice. Neces-
sary steps for rationalization, if any,
can be considered only after f{he
Coury decisions are annourced,

Overtime Allowance allowed to em-
ployees of Indian Airlines during
1972-73

5§272. SHRI BISWANARAYAN
SHASTRI. Will the Minister of
TOURISM AMD CIVIL AVIATION be
pleased to state:

(a) the categories of employees in
the Indian Airlines allowed to work
overtime and draw Overtime Allow-
ances;

(b) the total zrwunt of Overtime
Allowance drawn by such employees
during the year 1872-70 (Aprxl-Marc!{)
and how does it compare to their basic
salaries;

(c) whether gome Traffic Assistants
work for more than 15 hours while
their normal duty is for seven hours;
and

(d) the rate of Overtime Allowance
per hour paid to them?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. XKARAN
SINGH): (a) Employees in the work-
men category, which includes:

(i) Aircraft Maintenance Engi-
neers, Alrcraft Radio Main-
tenance Engineers, Technical
Officers etc, in the pay scale

of Rs. 640—1170, 870—1380
and 1270—1700.
(ii) Pilots, Flights Engineers,

Radic Officers and Cabin
Crew in whose cases the over-
time allowance is called
Excess Flying Pay.

(iu) General Cadre Officers in the
pay scale of Rs,640—1170 who
are paid overtime only for
working on a Gazetted Hoh-
day,

(b) The total amount of overtime
and Excess Flying pay including Holi-
day pay paid during the year 1972.T3
was Rs. 362.46 lakhs.

The pay and allowances during
1972-73 amounted to Rs, 1505.19 lakhs,
This figure includes the pay of several
calegories of employees who are mnot
entitled to overtime such as officers
and engineers in Grade 15 and above.

(c) At times, depending upon the
urgency of work, Traffic Assistants
may have to work for 15 or more
hours, while their normal duty is for
7 hrs. and 20 minutes.

(d) The rate per hour differs
depending upon the emoluments
drawn.
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Setting up of 3 Committee for Jute
Procutement

5274. SHRI SHRIKISHAN MODI:
Will the Minister of COMMERCE be
Pleased to state:

(a) whether a Committee for Jute
procurement has been set up by Gov-
ernment; and

(b) if so, what would be its scope
and functions?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Government
have not set up any such Committee.

(b) Does not anse,

Allegedly callous attitude of officals
at Begumpet Airport towards the
passengers of flight No. IC 120 bet-
ween Hyderabad and Bombay on
25th July

5275. SHRI P. GANGA REDDY:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Government's attention
has been drawn to a news item pub-
lished in the ‘Current’ (Bombay
weekly) of 11th August, 1973 with the
headline “Another IA Scandal” refer-
ring to the cancellation of Flight No.
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IC 120 between Hyderabad ang Bom-
bay on 25th July, 1873 and the alle-
gedly callous attitude of the concerned
offivials at Begumpet Airport tywards
the passengers of the above flight;

(b) the nature of action taken by
the Corporation in the matter; and

(c) whether any steps haye been
taken to keep the spares and spanners
in Begumpet Airport for ready use?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c). Yes, 8ir, The
delay to and subgequent postponement
of Aflight 1C-120 of 25-7-73 from
Hyderabad to Bombay was caused by
a major engineering snag that required
flying 1n of a complete brake assembly
from Bombay, which is the major base
for the maintenance of Caravelle type
of aircraft. Hyderabad airport 1s
equpped with tools to maintain
Caravelle transit operations. It ig not
possible to keep complete sets of
spares at all arports used by the
Caravelles

Censtitution of an Independent
Authority for Distribution of ¥Yam

5276. SHRI D. D, DESAI: Will the
Minister of COMMERCE be pleased
to state whether Government intend
to constitute an independent autho-
rity for the distribution of yarn to the
weavers?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): No, Sir. No auch
proposal 1s at present under consi-
deration of Government of India.

Fanctioning of L1.C. Scheme of
‘Term Insurance’ in Ministries

5277. SHR1 CHANDRA BHAL
MANI TIWARI: Wil] the Minister of
FINANCE be pleased to state:

(a) whether Life Insurance Corpo-
ration Scheme “term insurance” is not
properly functioning in certain Minis-
tries; and
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b) if g0, the remsons therefor and
steps being taken by Gevernment
this tegard?

. &

THE DBEPUTY MINISTER IN THE
m!f OF FINANCE (SHRIMATI
ROHATGI): (a) No Scheme

of “term insurance” of the L.IC. is
in operation in any of the Ministries/
?!partmentl of thg Government of
ndia.

(b) Does not arise.

Stoppag, of Overtime Allowance in

respect of Employees working in

Nafionalised Banks and LIC in the

Light of Recommendations of Third
Pay Commission

5278. SHRI CHANDRA  BHAL
MANI TIWARI: Will the Minister of
FINANCE be pleased to state:

(a) whether the Third Pay Com-
massion has recommended stoppage of
overtime allowance in respect of
certain categories of staff of the Cen-
{ral Government;

(b) it so, whether this aspect will
also be considered to be appled in
respect of the employees of the same
categories working in the nationalised
banks and Life Insurance Corporation
of India; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) The Third Pay
Commission has recommended inter
alia that the system of overtime allow.
ance should be withdrawn in respect
of categories and establishments to
which the practice was extended sub-
sequent to the recommendations of
the:fecond Pay Commission. For the
extegories which would become ineli-
gible for overtime, a system of com-
pansatary offs and payments of hon-
erarvia, subject to certain restrictions,
has been recommended.
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(b) and (c). As the employees of the
nationalised banks and Life Insurance
Corporation of India are governed by
the rules and regulations of thoge
organisations, the recommendation of
the Third Pay Commussion do not
apply to them.

Amount of Currency with the Public

5278. SHRI P, R. SHENOY: Wil the

Minister of FINANCE be pleased to
state:

(a) the total amount of currency
with the public at present; and

(b) the total amount of new money

created during the years 1971-72 and
1972-737

THE MINISTER OF STATE IN THE
MINISTRY! OF FINANCE (SHRI
K. R. GANESH): (a) The amount of
currency with the public as on 10th
August, 1973 was Rs, 5728 crores.

(b) The increase in currency with
the pubhe during 1971-72 and 1972.73
was Rs 438 crcres and Rs. 604 crores,
respectively.

Propesal o Freeze Prices

5280 SHRI P R SHENOY: Will the

Minister of FINANCE be pleased to
state:

(a) whether there is any proposal
made to Government for freezing of

prices in order to control their rise;
and

(b) if so, the reacttion of Govern-
ment thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(a) and (b). Maintenance of price
stabilty is an important objective of
Government poliey, and a number of
fiscal, monetary and administrative
‘measures have been taken with this
end in view. Government has also
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been recewving various suggestions
from time to time, and these are duly
exammed However, there 1s at pre-
8ent no proposal under consideiation
for a general frceze on prices

Import facilities for Small Seale
Industrialists 1n the Field of
Electronics

5281 SHRI P R SHENOY Will the
Minister of COMMERCE be pleased
to state whether small scale industria-
Lists in the field of -electromics are
allowed the import of raw matenals
diwrectly without any application to
the State Tiading Corporation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) Small scale indus-
trial uruts engaged 1n electronics
mdustry are granted actual wuser
licences for direct import of such raw
materials as are not canalised for
import through public sector agencies
For canalised items, the Llcensing
authority 1ssues a release order on the
basis of which a umit has to contact
the State Trading Corporaiton or
other canalising agency with the
release order

Rules for Refunding Fares for Can-
cellation of Tickets in Indian Airlines

5282 SHRI LUTFAL HAQUE
SHRI MADHURYYA

HALDAR
Will the Mimister of TOURISM
AND CIVIL AVIATION be pleased
to state

(a) the rules of Indian Airhnes for
refunding fares in cases of cancella-
tion of tickets 1ssued to non-offimal
and official organisations both on day
of non-availed fught and following
missed flights,

(b) whether the Press Information
Bureau, New Delhi hag been charged
Rs 4 only per ticket in case of
seventy-two canacelled tickets during
the first quarter of 1973; and
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(c) the officers responsible for this
huge loss to the public undertaking
and what stepg are proposed to recover
the charges due from PLB?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) (&) The cancellation and
refund regulations are the same for
both non-official and official organi-
sations The cancellation charges
are —

(1) If made more than 48 brs Service
betore the departure of charge of
the flight Rs 4%
(u) Betweep 24 hrs and less 10
than 48 hrs before the %
departure of the flight

Between 12 hrs and less
than 24 hrs of the depar-
ture of the flight,

(v More than 30  mmunutes
and less than 12 hrs of
the departure of the
flight

(1) 25%

50%

Within 30 munutes of 1009

I
the departure of the flight

(b) Yes, Sir

(¢) The cancellation charges were
reduced to service charges by the
Commercial Director, Headquarters
under powersg vested 1n him under
Article 14 of the Cancellation and
Refur.d Regulations, on receipt of a
request from the Principal Informa-
tion Officer, Press Information Bureau,
Government of India

Number of Employees recruiled by
Nationalised Banks after
Nationalisation

5283 SHRI P R SHENOY' Will the
Minister of FINANCE be pleased to
state*

(a) the total number of employees
recruited in the nationalised banks
after nationalisation, Bank-wise, and
the total number of employees belong-
ing to the Scheduled Castes among
them; and
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(b) whether recruitment to any of
the nationalised banks 1s done through
Employment Exchange?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN)

Wniten Answers 2Io

(a) The total number of employees
and the total number of employees
belonging to Scheduled Castes in the
14 nationalised banks as on 30-6-69
and 31-12-72 are given below

Name of Bank Total No. jTotal No. Total No Tctal No
Pojecsas hied ployers T duled
on 30-6-69 Caste | wn Caste
employees 31-12-72 employees
as on a8 on
19-7-69 3r-12-72
Central Bank of India. . . . . 17495 186 27375 616
Bank of India . . . . . 5 10477 203 14770 ?40
Punyab National Bank. . . 12549 378 15595 ;zs
Bank of Baroda . . . . . 10264 145 15518 435
United Commercal Bank . . . . 8382 Is7 10623 244
Canaia Bank . . . . . 6638 31 11668 114
United Bank of India . . . 5000 98 r"94-'?6 202
Dena Bank . . . . 4991 29 8962 336
Syndicate Bank . B . . . 4753 11 9666 52
Urnuon Bank of Inda , . . . . 6298 121 9989 291
Aliahabad Bank . . . 4117 57 5452 162
Indian Bank . - . . . . 3649 29 4797 146
Bank of Maharashtra . . . . 2697 8 5440 125
Indian Overseas Bank . 3655 46 5161 161

(b) The banks have reported that
recritment 13 made through adver-
tisement 1n newspapers and that
vacancies are also generally mnotified
to Employment Exchanges Candida-
tes sponsored by Employment Ex-
changes are considered for recruat-
ment along with those who apply
direct in response to advertisement.

Deposits in Banks

5284 SHRI P R SHENOY Will the
Minister of FINANCE be pleased to

state the total deposits in (a) State
Bank of Indig (b) 14 nationalised
banks and (¢) banks other than
nationalised banks as on 3lst Decem-
ber, 1972 without taking into account
inter-bank depomts?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
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SUSHILA ROHATGI): The required

(eﬁluaiv: orﬁm-
bank transactions)

(Amt. in Rs. Crores
Provisional)

As at the end of
Dacemiber, 19712.

¥. SBI andits
Subsidianies

3. 14 Nationalised
Banks . .

2334

4706
3. Other Scheduled
Commercial

Banks

4. All Scheduled
Commercial
Banks

1323

8363

Cost of IT.D.Cs. Monthly Bulletin
Yatrl’

5285. SHRI MADHURYYA
HALDAR: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) what 1s the total monthly cost
for editing and producing LT.D.C's
8-page monthly bulletin ‘Yatri' with
break-up of salary of the Editor, other
editorial staff, printing and overhead
. establishment expenses;

(b) how many total issues with total
number of pages have been printed so
far gince establishment of this bulletin
and its total expenses so far; and

(c) the reason for not using public
sector agencies like D.A.V.P. or Pub-
lications Division for the purpose?

THE MINISTER OF TOURISM AND
-CIVIL AVIATION (DR. KARAN
SINGH): (a) The total monthly cost
for editing and producing 8-page bul-
Jétin VATRY is Rs, 13,571.00. The
~break-up of salery of the editor and
.other editorial staff is attached.
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(b) 58 issues with 43§ pages have
been produced from May 1068, when
the menthly bulletin was started, it
June 1978. A sum of Re, 444 lalths
has been spent till June 1973 én pro-
duction of YATRL

(¢) The Department of Tourism has
entrusted the job of producing the
entire range of {tourist literature to
India Tourism Development Corpora-
tion—a Public Sector Agency, YATRI
is a touristic newsletter. ITDC has,
therefore, been assigned the task of
producing it.

Statement

1. Cost of paper, printing,
packing and forwardi
,and freight charge ‘s_a etc.
of 9,000 copies of one
issue of “Yatr1’ containing
8 pages

2. Overhead expenses per
issue of Yatn ':'f"l‘:“‘fs
as a ?Iﬂwlm
Division overhead char-
ged to the Department

| of Tourism . . .

10,600° QO

297100

13,571 00

3. The Editorial Staff in ITDC iy as
under:

Grade

Rs.
Editor . 13001600
Asett. Editor . 7001250
Reporter Sub-Editor 335—578
Proof Reader 210—530
Editorial Asstt. . 210—530
P.A. to Bditor ™ . 210—530




213  Written Answers BHADRA 9,

The editorial section handles the
entire range of publicity literature
including folders, tourist brochures
guide books ag well as Vatri It is,
therefore, not possible to pin-point
the exact amount spent op the edito-
rial services for Yatri. The above
editorial expenses have, therefore,
been calculated proportionately to the
total range of work in relation to the
work done for Yatri.

Directives Issued by Government to
Lower Down Prices of Nylon Yarn to
Pre-Budget Level

5286. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
COMMERCE be pleased to state:

(a) whether Government have
issued directives to lower down prices
of Nylon Yarn to pre-budget level:
and

(b) if so, the outcomg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GRORGE): (a) and (b). Prices
of Nylon Yarn are fixed under a
voluntary agreement between spin-
ners and weavers, The Spinners and
Weavers have been advised to review
their mutual agreement on prices of
various deniers of Nylon yarn, in
view of the recent increases observed
in market price and the need for
actual users to get supplies at the
agreed prices.

Canalisation of Imports of Dry Fruits
through 8.T.C.

5287. SHRI YAMUNA PRASAD

MANDAL: Will the Minister of
GOMMERCE be pleased fo state:
(a) whether Government have

revised their earlier decision to
cypalise imports of dry fruits through
8T.C; and

(b) if
change?

so, the reagaps for the
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEOBGE): (a) No, Sir,

(b) Does not arige,

Financial Assistance to Tripara for

giving Relied to Feoply affected by
Flood and Drought

5288. SHRI DASARATHA DEB:

Will the Minister of FINANCE be
pleased to state:

(a) the total amount given to the
Government of Tripura for meeting
the emergency demand during the
current financial year; and

(b) what was the amount asked for
by the Government of Tripura for
providing relief to the people affected
by flood and drought this year?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R, GANESH): (a) and (b) The
reference perhaps relates to the
reques{ of the Government of Tripura
for Ceniral assistance towards expen-
diture on flood and drought relief
measures. The State Government had
assessed the requirement of fundg for
such purposes at Rs. 9.08 crores, On
the basis of a Ceniral Team’s Report,
the Government of India have adopted
a ceiling of expenditure of Rs. 1.06
crores. Of this, a sum of Rs, 1 crore
has already been released to the State
Government, Further releases, sub-
ject to the ceiling, will be made on

the basis of the progress of actual
expenditure,

CORRECTION OF ANSWER TO

UNSTARRED QUESTION NO. 858

DATED 2TTH JULY, 1978 RE. RE.

PORT OF TASK FORCE ON AIR-
PORT SECURITY

THE MANISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MARI-
SHI): In Teply to patt (¢) of the Un-
starred Question No. 553 answered en
the 27th July, 1978 it was stated that:
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“(e) Vital inatallations at the four
international airports viz. opera-
tional areas, runways, taxi-tracks,
aprons, hangars, re-fuelling instal-
lations, Instrument Landing Systems,
etc, have already been declared
“prohibited places™ under the Official
Secrets Act, 1923. The Industrial
Security Force is being inducted
into the four airports.”

1t is regretted that in the above ans-
wer, due to typographical error the
word “protected” has been typed in
advertently instead of the word “pro-
hibited”.

After making the necessary correc-
tion the reply would read as under:—

“(e) Vital installation at the
four international airports viz., opei-
rational areas, runways, taxi-tracks
aprons, hangars, refuelling installa-
tions Instrument Landing Sys-
tems, etc, have already been dec-
lared “prohibited places” under the
Official Secrets Act, 1923, The In-
rustrial Security Force is being
inducted into the four airports.”

1 regrei that the statement correct-
ing the reply mentioned above was
inadverteutly delayed and not laid on
the Table of the Lok Sabha within
the prescribeq period. Care will be
taken to ensure that such an omission
does not recur,

12.04 hrs.

MR. SPEAKER: Papers to be laid
Prof. D, P. Chattopadhyaya...

SHRI SAMAR GUHA (Contai): 1
‘want to know from you about the
commitment made by External Affairs
Minister, that the text will be sub-
mitted to youu I want to know
whether the text has been submitted
to you and whether you have gone
through that. If so we would like to
know your reaction thereto.

MR. SPEAKER: So far it has not
come to me,

AUGUST 31, 1873
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o WY T T T v
w fear At & 7

werw W A P

| qg ¢ TR I g
winede faar &1

off wow oi®  (TegL) ¢ W
g, . . o (W)

WU WO . W FIE AN
qr wfera qEew qig Y & 1 A
g A WY W IR A Mg
0T gW A fi% 59 o % ool
qT femaws w1 & )

ot vy o (am7) @ wee
gy, Wed A ™a Wi &
WE ¥ @ migw = @ EE
T wgET W I F ar¥ { wwew
T wifgr W T F T gyar gE,
f, Y 9 S & AL { 77 IH 4T
g7 @ 1 waTE WK wvat § I W oo
migqt a7 gy € & | WY I HA A
¥ 2 & G R | WY ST FRER A
difew a1 fgw 377 & wlw AMfea
AT A T I T ATTW
Wt WT ¥ A1 W 9Ifgd 0
(vnewr)

ot AN YIw W (wTemgR)
wsIH WEIRW, agt AW mfem A g )
Aqx Wk AFg Wit @& A WW,
wRewgwy, o Wi ane wify O
v R w9 T A f ) (ew™
i fraw 377 ¥ wedrr e @hwr
T Wy I wTIwY A A #
wemedy sy &t we foar
ghar, ot & F @ faew 9wl
oY | (swaw)
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qRA WA e e ot
Tl X & 377 & HiagS TF WTAAT
BT 91 | Afw ww A A sfgEr
wiifgear €& &1 g2 §i a=w forr & 1
w ok oW A e Ao
SET A% Y e A7 weew 8, &
Wq fefwer &) wgar )

falforaw meagedr 3% §, o1
%9 gTSW ¥, ST heer Pwnr WA 2,
IH AT FT TGS &, AT ATIT HgE™
% ¢ fea wdr wa  ? fafedw
TEARIS RS X T AW B §
W g gEG I AT ot € 1 QA
Ty e wfew f W< wEw et
et fesasigen a @
e &1, I 4T FT40 F0fET )

ot 7g fomd - e wgwa, ™
wafams w07 ¥ T ¥ W fafre
TEEARAd aWEr ¥ hAr g ¢

WWW WERY : U GWAAA A
arw FI Y ) TE GIAGAT 4T % W
#rd fege =@ & ool o femw
& W AT |

SHRI DINEN BHATTACHARYYA
(Serampore): I am a Mebmer of
the Business Advisory Committee.
You always advise ys that the BAC
is to fix up the time only and they
cannot go into the merits, So, how
can we determine?

SHRI S. A. SHAMIM (Srinagar):
Sir, you should find some time
for g discussion on the recent Indo-
Pak Agreement.

MR, EPEAKER: Prof. D. P, Chat-
topadhyaya.

(Interruptions)
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MR. SPEAKER. Mr Bosu, I am not
allowing anything now I have called
Prof. Chattopadhyaya.

(Interruptions)

12,651 hrs.
PAPER LAID ON THE TABLE

DocuMmeNT ENTITLED “UK.8’ ASSOCIA-
1108” 70 EEC & INDIA'S TRADE

THE MINISTER OF COMMERCE
(PROF D P CHATTOPADHYAYA):
1 beg to lay on the Table a copy of
the document entitled “U K's accces-
sion to EEC and India's trade” (Hindi
and Enghsh versions). [Placed in
Library See No, LT-5570/73].

REPORT OF COMITROILER & AUDITOR
GENERAL FOR 1973 UNDER THE CONSTI-
TuTioN, CrNTRAL Excise (8w Avprr)
RuLes, 1973, NOTIFICATIONS UNDER
CevtRaL  Encisg Rules, 1944 AnD
STATEMENT CORRECTING ANSWER

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R GANESH): I beg to lay on the
Table—

(1) A copy of the Report of the
Comptroller gnd Auditor General
of India for the year 1973-Umron
Government (Commercial), Part I
—Introduction, under article 151
(1) of the Constitution. [Placed
in Library. See No. LT-5571/73].

(2) A copy of the Central Excise
(Eighth Amendment) Rules, 1973
(Hindi and English versions) pub-
lished in Notification No. G.S.R.
846 1 Gazette of India dated the
11th August 1873, under section
38 of the Centrai Excises and Salt
Act, 1844, [Placed in Library. See
No. LT-5572/173].

(3) A copy of Notification No. G.S.R.
384(E) (Hindi and Fnglish ver-
sions) publisheq in Gazette of
India dated the 16th August, 1878,
under section 153 of the Customs
Act, 1982 together with an ex-
planatory memorandum. [Placed
in Library. See No. LT-5573/73].
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[Shri K. R. Ganesh)

(4) A copy each of the following
Notifications (Hindi ang English
versions) jssued under the Cen-
tra] Excise Rules, 1944: —

(i) G.S.R. 847 published in Gazet~
te of India dated the 1llth
August, 19738 together with an
explanatory memorandum.

(i) G.8.R. B48 published in Ga-
zette of India dated the 1l1th
August, 1973 together with an
explanatory memorandum,

(iii) G.S.R. 850 published in Ga-
zelte of India dated the 11th
August, 1973 together with an
explanatory memorandum,

G.S.R. 851 published in Ga-
zette of India dateg the 11th
August, 1973 together with an
explanatory, memorandum,

G.S.R. 852 published in Ga-
zeite of India dated the 11th
August, 1973 together with an
explanatory memorandum.
|Placed in Library See No.
LT-3574/73].

(iv)

(v)

(5) Two statementg (i) correcting
the gnswer given on the 2nd
March, 1973 to Unstarred Ques-
tion No. 1972 by Shri M. S. Purty
regarding exemption to foreign
technicians from payment of in-
come tax, and (ii) giving reasons
for delay in corecting the answer.
| Placed in Library. See No, LT-
5575/73].

Accounts or TextiLEs CommrTTEE FOR

1971-72 aNp TExTILE MACHIKERY (PRO-

puctioN & DisrrisutioNn CoNTROL
(AmpT.) ORDER, 1873.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE {SHR] A.
C. GEORGE): I beg to lay on the
Tablew

(1) A copy of the Certifled Ac-
counts (Hindi ang English ver-
gions) of the Textiles Committee
for the year 1871-72 and the Audit
Report theredon, under sub-section
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Papers Laid 239

(4) of gection 13 of the Textiles
Committee Act, 19683. [Placgd in
Library. See No. LT-3576/173].

(2) A copy of the Textile Machinery
(Production and Distribution)
Control (Amendnient) Crder, 1973
(Hindi and English versions)
published in Notification No, S.0.
1184 in Gazette of India dated the
.28th April, 1973, under sub-sec-
tial (6) of section 3 of the Essen-
trial Commodities Act, 1855.
[Placed in Library. See No. LT-
5577/173].

NortiFicaTioNs vUNpErR Ogrissa MoTor

VEHICLES (TAXATION OF PASSENGERS)

Act, 1969 anp Moron Venicirs Act,
1939.

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M B RANA):
I beg to lay on the Table—

(1) (i) A copy of Orissa Notifica-
tion S.R.0O. No. 695/73 published
in Orissa Gazelte dated the 2nd
August, 1973 making certain am-
endment to the Orissa Motor Ve-
hicles (Taxation of Passengers)
Rules, 1868, under sub-section (3)
of section 23 of the Orissa Motor
Vehijcles (Taxation of Passengers)
Act, 1969, read with clause ()
(iv) off the Proclamation dated
the 3rd March, 1973 issued by the
President in relation to the State
of Orissa.

(ii) A statement (Hindi and Bng-
lish versions) explaining the pear
song for not jaying the Hindi ver~
sion of the above Notification.
| Placed in Library. See No. LT-
5578/73].

(2) (a) A copy each of the foilow-
ing Notifications making certain
amendmetits to the Andhra Pradésh
Motor Vehicles Rules, 1684 ynder
sub-section (3) of section 183 o}
the Motor Vehicles Act, 183, redd
with clause (c) (iii) of the Pro-
clahtion gated the 18th Janthry,
1978, issued by the Presiddnt
relation to the State of Andhra
Pradesh!
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(i) G.OMs No. 547 published in
Andhra Pradesh Gazette dated
the 5th 5th July, 1973.

(ii) G.O.Ms. No. 548 published
in Andhra Pradesh Gazette
dated the 5th July, 1973,

(iii) G.0O.Ms. No. 599 published
in Andhrq Pradesh Gazette
dateq the 5th July, 1973.

(v) G. O.Ms. No. 649 published in
Andhra Pradesh Gazette
dateqd the 5th July, 1973

(v) G, OMs. No. 650 published
in Andhra Pradesh GGazelite
dated the 5th July, 1978.

(vi) G.O.Ms. No. 651 published
in Andhra Pradesh Gazetle
dated the 5th July, 1973.

(vii) G.0.Ms. No. 687 published
in Andhra Pradesh Gazette
dateq the 5th July, 1973.

(b) A statement (Hindi and Eng-
lish versions) exp'aining the rea-
sons forno t laying the Hindi ver-
sion of the above Notifications.

(Placed in library. See No. LT—5579|
73).

RrviFw AND ANNuAL RrrorT oOF
LusrizoL INp1A LTD. FOR 1871272

THE DEFUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): I beg to lay on the Table
a copy each of the following papers
(Hindi and English versions) under
sub-section (1) of section 619A of the
Companies Act, 1956:—

(1) Review by the Government on
the working of the Lubrizol India
Limited, for the year 1871-72.

(2) Annual Report of the Lubrizol
India Limited, for the year 1871-
72 along with the Audited Ac-
counts and the comments of the
Comptroller and Auditor General
thereon,
(Placed in library. See Nou LT—5580|
78).
1810-L5—8
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Food Riots in 222
Indort & Bhopal (Stat.)
COMMITTEE ON PRIVATE MEM-
BERS’' BILLS AND RESOLUTIONS

MiINUTES

SHRI G. G. SWELL (Autonomous
Districts): I lay on the Table Minu-
tes of the Twenty-cighth to Thirty-
first sittings of the Committee on
Private Members’ Bills and Resolu-
tions held during the current session.

—

1206 hrs.
ASSENT TO BILL
SECRETARY: Sir, I jJay on the
Table the Appropriation (No. 3) Bill,
1973 passed by the Houses of Parlia-
ment during the current session and
assented to since a report was last

made to the House on the 24th August,
1973.

12,07 hrs.

STATEMENT RE: FOOD RIOTS IN
BHOPAL ANp INDORE

THE MINISTER OF STATE IN
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEE PpP. SHINDE):
On behalf of Mr. F. A. Ahmed...

At steArg T ey (o)
[ETET AEEA, N7 qARGT FT A ¢ |
W ¥ TR fanw ov satAEdr ST
e Ty fqoar g femr 377 &
s Aifen =fiFre T8 fHar o w5
HEIET St aFTT I Ve, A XY I
¥ a1 I qAT QB9 &7 garwd fReET
arfer 1 aw O fet @t 3 FE AR )
agt Ifw ¥ 3ga s far g
afes g AT KT ITW AT R AT B
a7 AT T TANT T L 1 BT A I
HEAT TS1Y &1 RAw FY &, AfeT A
a weafa 44T &Y § 1 & el & gk
form ®aT e § 7 g 9T NAW W
qer 1 W e S dmw w0
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U W 0F A< A W
fefere o ¥ ¥ 77 dwen
FA ¥ —39 ¥ quit Hfreet a—Fr 18
e 7 ¥ R, ® 377 ¥ Wiaed
WY T @Y ToT &, @ A 9%
femm svg, whgEd aoe A
ST Tt AT F & | @R o o 2T
2, 99 ¥ W fafree a1 S @
grar g, a1 @Y+ A oF a7 A
daer #0 ¢ % s w1 2R qwae
&Y ferar s 517 gAY v mre TR
2 5 w9 I FRA Y gy Y om
# 09 g | W7 we W &, ) fafex
Rewe 4 2 )

ot few @ woad (gi) @
AT gud A gArd I |

weaw W &l g g &
AT A A F, WY HT 3T q€ q@r 2
fFraffre@ar e mar
FYE T TE &Y THAT 2. I & g @A
garft 1 mae F e ar, AT
felt o serg ox |@F AFT @A &, A
QAT FL & &1 |TT @17 537 7397 7 W9
frft a@ o7 v s A A 1 @

off 3 09 W7 YA  WIT TH AT
wfe &7 1 1230 % 15 af 7 oA
#t gfeer & e frdmar & drer &,
w0 & e v drer 2 Arfsar & wror

ot mfiw wuw (2few famelt) @y
gax & fom darv @) & @Y vy W@
WHIZIA IR

MR. SPEAKER: He may lay it on
the Table of the House,

THE MINISTER OF ST..ATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHER P. SHINDE):
I beg to lay on the Table a statement
regarding food riots in Indore and
Bhopal.

I wish to share with the Honourable
Members our deep concern over the
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unhappy incidents recently reported
from Indore and Bhopal following an
agitation there by people ‘against rise
in prices, The fact that some human
liveg have been jost in the incident
at Bhopal have distressed us,

Madhya Pradesh is normally sur-
plus in loodgrains and contributes
sizeable quantities of rice to the Cen-
tral pool for allocation to the deficit
States. Due to drought in 1972-73, there
has been a shortfall in the procure-
ment of rice during the current sea-
son. On account of reduceq availabi-
lity in the market the prices of food-
grains showed a rising tendency not
only in the State of Madhya Pradesh
but throughout the country

In order to combat the rise in prices
the releases of foodgrains through the
fair price shops have been stepped
up considerably. During the period
from January to July, 1973, the total
public distribution of foodgrains in the
State has been of the order of 2.01
lakh tonnes as against 1.28 lakh
tonneg distributed during the corres-
ponding period of the last year. Ac-
cording to the reports received from
the Government of Madhya Pradesh,
a quantity of 1300 tonnes of wheat,
200 tonnes of jowar and 560 tonnes of
rice were allotted during each of the
months of July and August for sale
through 163 fair prices shops at
Bhopal. In the case of Indore, allot-
ment of 2340 tonnes of wheat, 500
tonnes of jowar and 800 tonneg of rice
were made for sale through 248 fair
price shops for each of the months
of July and August.

The procurement of wheat started
in an encouraging way in Madhya Pra-
desh, the current year's procurement
being 1.91 lakh tonnes as ugainst 65
thousand tonnes during he correspond.
ing period of last year.

In the case of coarse grains also,
the procurement has seen of the order
of sixty thousand tonnes against neg-
ligible quantities during the corres-
ponding period of last year.
RAMESH 1810 LS A's 4-12-T3
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There has been a fall in the prices
of different foodgrains at Indore and
Bhopa]l mainly due to the brightened
prospects of the ensuing kharif crops
owing to good rains received in the
State. The raids organised by the State.
Government to unearth the hoarded

stocks have also reported to have aided
the bearish sentiments.

As I have had occasions to inform
the House, we have been able to meet
the most difficult phase of the food
situation created by unprecedented
drought over the major portion of the
country. There has been satisfactory
rainfall all over the country and kharif
crops prospécts have substantially jm-
proved. With the coming in of the
kharif crop in the market there is
bounq to be an easing of the food sit-
uation throughout the country.

12.12 hrs.

STATEMENT RE; ALLEGED PRINT-
ING OF POSTERS BY D.A.V.P. FOR
DELH] UNIVERSITY STUDENTS
UNION ELECTIONS

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): I beg to lay on the
Table a statement in reply to an alle-
gation regarding the DAVF’s role in
the recent Delhi University Students
Union elections.

Statement

Yesterday, Shri Phool Chand Verma
made an allegation in the House
that the DAVP published posters
worth about Rs. 5 to 68 lakhs for the
pro-Congress candidates in the recent
Delhi University Students Union elec-
tions. This allegation is baseless and
politically motivated Neither the
DAVP nor anv other goivernmental
agency has printed or published any
poster of this tyve. Similay allegation
that DAVP has brought out posters in
connection with the Delhi University
Teachers’ Assnciation elections is
equally unfounded and malicious.

————
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RE: DISCUSSION ON INDIA-PAKIS-
AN AGREEMENT

SHRI INDRAJIT GUPTA (Alipore):
I understood you to gay yesterday,
that you would be convening a
meeting of the Business Advisory
Committee to see if time could be
found for a discussion on the Indo-
Pakistan Agreement. May I take it
that because some parties are not in
favour of this discussion, therefore,
you have withdrawn your suggestion
now?

MR. SPEAKER: No, it was not
withdrawn. But in view of the fact
that the Minister of External Affairs
is going away today, I was just think-
ing, when we could have it....

THE MINISTER OF PLANNING
(SHRI p. P. DHAR): If you would
permit me, Sir, I have been authorised
by the Minister of External Affairs to
submit for your kind consideration,
that if it is the will of this House, by
and large, to have a discussion on this
issue, then it can be had only today,
because the Minister is leaving for
Algiers this evening; if it i{s at all ne-
cessary and if it is the overwhelming
wish of this House, then {t could be
had only today...

MR. SPEAKER: This afternoon is
a non-official day. What to do in this
situation?

SHRI D. P. DHAR: He is
today.

MR SPEAKER: I considered this.
Unfortunately, the whole of this even-
ing is for non-official business, There
is no other way out. Now, let the
hon. Minister take up his own item
regarding the approach to the Fifth
Plan.

leaving

SHRI SAMAR MUKHERJEE
(Howrah): Kindly allow one or
two minutes for hon. Members to have
their say. The situation outside is very
serious. Please find some way out.
If you allow hon. Members to have
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therr say, then less time will be con-
sumed Otherwise, more time will be
taken.

SHRI H. N MUKHERJEE (Cal-
cutta— North—Ea-t) The  Prime
Minister could be here; she is here,
and I see her car outside, and she can
come to the House and we can have

w discussion in the morning today

weqq ATa Fhad wg i §
&Y Ty 21t & | G aF a1 w1 79 9T
afer T 97 T At @
war & AR ¥ wEwErd TR
oz fr o 37 ¥ q v @1 9 Ty IF
B mr & 7 & Y e W, S ETew
FTZHE 99 F1 arvfia 7 781 § AR
ST W19 T g & R 9 Ad Fear g
A F R | WY FAET T w7
arzria g Pros s w37 2 fruge
NI LIR @A ITH 4278 %
#FT FY AT §, AT qforr A7 ATAT
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SHRI JYOTIRMOY BOSU {Da-
mond Harbour) May I submit a
few words m one muntes Sir, I have
written to you earher It 15 a very
serious maiter The other day, the
House discussed the atroeities com-
mitted on the Haryans Only the
other day (Interruptions) If you
keep on talking I cannot talk 1
would appeal to the Chairr to Lstan
to us,—in West Bengal at Godhulia
in Midnapore district, the police has
committed unspeakable attrocities on
the Hanjan women there What they
have done is the most atrocious thing.
Why does not the Home  Minister
come forward with a statement (In-
terruptions).

MR. SPEAKER. I only pray that
God give you some guidance I am
unable to give you.

SHRI B. V NAIK (Kanara): Sir,
1 beg to gubmit thet the discussion of
the Plan s of paramount importance,
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and no time should be cut out from
that discussion. It is too important to
be neglected.

Wtavw qid  (wofige) s
g, OF fe w99 ww AR 2
s e e G I gt A |

WETR AET  WIT AW A T
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9 FL AT § | (WaNA) @ H @A
LIRRC RUE LR LR K R
T o T awwr ?

SHRI DINEN BHATTACHARYYA
(Serampore) Yesierday, when we
raised the i1ssue of the severe food
position in Kerala and did not ask the
Minister to make a siatement

MR SPEAKER I have asked

SHRI DINEN BHATTACHARYYA:
In the other House, the Home Minis-
ter made g statement BSo, the Gov-
ernment are using double-standards;
double-standards are being apphed
(Interruptions)

MR SPEAKER The Speaker is no
more a Presiding Officer He 13 a man
in the dock now I am really worried
about 1t All the time you accuse me
by saying ‘you &id not to that' and so
on There 13 & way of addressing the
Chair You do not make him stand
in the dock There should be some
courtesy, politenesg in addressing the
Chair Every day you do it. The Mi-
nister was asked to make a statement
yesterday. I had permitted him.

SHRI PILOO MODY
rose—

(Godhra)

MR SPEAKER: I do not pneed your
help. 1 ¥now what to b, I only waht
that miy Gbd save mé from you and
some others.
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SHRI VAYALAR RAVI (Chira-
yinkil): Sir, taking the opportunity
of rule 377, the Members on that side
make false allegations. It is the res-
ponsibility of the Member concerned
to prove the allegation. VYesterday,
the hon. Member, Shri Phool Chand
Verma, made an allegation that the
DAVP has gpent Rs. 5 lakhs in con-
nection with the University students’
elections. It is a baseless and false
allegation; it is without eny foundation
or truth. I challenge the hon. Mem-
ber; the Member has to prove it.
Let him apologise. He must apologise
for the aliegation. It is a false and
baseless allegation. It is their res-
ponsibility to prove it. This forum
must not be misused; they are misus-
ing this forum. (Interruptions).

TRy WA : F wdr wdy areat
gframafidarsag ' # g3 =q
g7 e o e e S A av
oTi g, AUNA oA\ 9T 93T geAr
&, T 9T O 6T A0 FEr Q% wL W
& 7 o9 &y Y Gy ST WY B Fawer
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Fr 3T § | iz gw ¥ S atev
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12.20 hrs.

MOTION RE: APPROACH TO THE
FIFTH PLAN

THE MINISTER OF PLANNING

BHADRA 9, 1895 (SAKA) A

roach to the
Fifth Plan
(SHRI D. P. DHAR): I beg to move:
“That this House do consider
the ‘*Approach to the Fifth Plan
1974.79’, laid on the Table of the
House on the 20th February, 1973.”

230

At the outset I should very res-
pectfully beg to share your feelings
that 5 discussion on this very impor-
tant and significant document which
relates to the future of our country
has at long last been possible in
this House. I had hoped and I had
wished that this discussion should
have taken place a little earlier but
that was not to be and that is why
at the precsent moment I am present-
ing this naper under the burden of a
few constrainis.

In the first insiance, zs I said, it
is rather late to discuss this approach
paper, but none the less it is a mat-
ter of pleasurs and privilege for me
that an apportunity has been afford-
ed. Late, because we are almost in
the process of completing the draft
plan; and we shall therefore have
the added pleasure and privilege of
taking into account the wvaluable
suggestions and opinions which this
hon. House may express, so that as
far ag is within our power we shall
try to incorporate them and give them
a position of significance and honour
in the planning process itself.

Ve are meeting today under some
what altered circumstanceg since
the plan approach was framed.
There have been changes in the do-
mestic scene and there have been
more significant and more disguiet-
ing changes in the global scene. It
is against this backfround that we
have to examine the basis and wvali-
dity and relevance of the postulates
that underlie the »lan document.

As is well known, the approach
document has two aspeets. In the
first instance, if enumerates as clear-
ly as pcssible the objectives which
we seck 1o achieve and the strate-
gies which ars necessary for achiev-
ing these objiectives. Secondly, we
have also cndezvoured to work out

details, targets and programmes and
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other institutional reforms so that
we are able, in concrete terms, to
achieve the objectives that have been
set forth in this approach document.

As I submitted, the state of our
écondomy hag undergone a consi-
derable change, It has been going
through very severe stresses and
strains and it is very natural there-
for for us to take these changes and
stresses and difficulties into account,
because we cannot forget that even
though these difficulties might appear
to be of short-term duration
and they may appear to
be temporary in character, they are
bound to affect in some degree and
to some extent the formulations of
tomarrow

‘What are the most prominent
changes or stresses which the eco-
nomy has undergone during the
last year or so? In the first instance,
many difficulties have arisen as a
result of a lean and very unfavour-
able agricultural year. We have had
a considerable diminution in the

overall production in the agricultural
sector, This, along with several other
factors—but this being the basis
offender in this game—has led to the
spiralling of prices and they have
galloped for quite some time. This
1n itself has not only caused suffering
to many sections of our people but
has also had rather deleterious effects
on our economy.

Secondly, the position has been
made somewhat more difficult the
position has aggravated somewhat,

because of the high prices which
quite a large number of commodi~
ties which we import have record-
ed in the world market. Ag I put
it one day, there has been literally
an invasion of high prices from
abroad on our domestic economy.
“This has been particularly mnotice-
able in food. This then is another
source of agony, this them is an-
other source which js having its
jnevitable consequences on f{he state
of our economy. The other factor
which has been responsible for
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these imbulances has been due to
the existence of a very large liqui-
dity in the system. And,’ this has
led to its own results. I do mot want
to repeat at any great length threse
various factors, because they have
been discussed in one form or the
other in this aqugust House on several
occasions before. These then are the
three factors which we have to take
into account in assessing, if I may
submit with all respect, the validity
and the relevance of the fundamental
strategy of the approach document.

As far as agriculture is concern-
ed, we have mentioned i the ap-
proach document that it is absolutely
essential that the production in this
sector has to be increased substan-
tially, that investments have to be
made so that we are able to increase
the production of particularly those
items of agricultural commodities
which have lent themselves to a
sharp rise in prices. This hag been
stated in the approach document and
this has been repeated by us during
the various exercises that we have
undertaken and its relevance be-
comes all the more important today
because of the traumatic experience
through which the people of this
country have passed as a result of
weather aberrations and its conse-
quential harmful effects on agricul-
tural production.

We have ot only to think in terms
of greater production but we have
also to ensure that what we produce
is made available to the people, that
the poorer, vulnerable sections of our
society get the fruits of the large in-
vestments that we make in agricul-
ture, that the food we produce, the
articles of daily consumption, eat-
ables, the bare necessities of life in
which there is a substantial augmen-
tation of production, do really reach
the hands of the people WwWho heed
them, Therefore, the suggestion
which was made in the approach
document, that thig country has to
rely upon a healthy effective and effi-
cient distribution system, has been
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emphasised and has been vindicated
by the experience that we have gone
through recently, Not only that.
‘This distribution system must not be
lefi to the tender mercies of the spe-

culative, profiteering elements of our
society....

SHRI PILOO MODY: Or the erook-
ed elements of our society.

SHRI D. P. DHAR: I am glad you
have brousht a new dimension to
this definition, which 15 very relevant,

SHRI PILLQ MODY. 1
cluded him also

just in-

SHRI D. P. DHAR: If you are talking
purely lterally, it 1s difficult for you
{0 bend and it is not my habit even with
regard to a friend to be uncharitable
in the use of language. I repeat for
the sake of my dear friend, Shri Piloo
Mody, that the glogans of free market
are all right; that the slogans that
crooks as well as profiteers and
blackmarketeers should have g free
field-day in this country is all right,
but not if you have to achieve two
basic purposes. I am not bringing in
#ny ideology; 1 am only mentioning
the specific needs of the situation in
this couniry. These two specific basic
needs are, firstly, that we have got to
ifeed the wulnerable sections of our
people, whether they are in towns, or
landless labour or marginal farmers
in the villages and rural areas. This
is the responsibility of the society.
This is the responsibility of Govern-
ment. This is what has been stated
in the approach paper, and the situa-
tion that has developed unfortunate-
ly has vindicated this position.

SHRI DINEN BHATTACHARYYA
(Serampore): It is nothing new,

SHRI D, P. DHAR: But if we re-
iterate our faith in something good,
that should not be pooh-poohed; that
should be welcomed,

The other thing I submit for your
kind consideration is that we should
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procedure sufficient quantities of
food indigenously, within  the

bounds of this country in order
to feed this system. Other-
wise, we are going to plan for utter
poverty, for a system which will be
always dependent upon alien and
foreign mercies,

The other thing that has been said
with regard to agriculture in the
approach paper—I think it is equally
valid today—ig that we have to re-
lease the creative energies of rural
India, and these energies cannot be
released merely by empty slogans.
These energies can be released by
effectiv implementation of land re-
forms. I am not thinking, again, of
land reformgs in terms of social justice
or bringing the much needed succour
and help to the deprived sections of
our soclety in rural India. I am think-
ing of land reforms as a basic instru-
ment of restructuring our society in
rural India, so that the creative
cnergies of our millions are released
for greater production and greater
prosperity.

This is the other element that has
been mentioned in the Approach
document, As we are discussing the
Approach document, I have no wish,
no desire, to enter into controversies.
I am only stating what has been stat-
ed in the document, what in the opi-
nion of the Planning Commission,
what in the opinion of the Govern-
ment of India and what in the opi-
nion of the National Development
Council is of relevance and validity
for our ¢onditions,

The second matter that has been
stated in the Approach document and
to which I would draw the special
attention of you, Sir, and the hoh.
Members of this August House, is our
emphasis on the core sector, When
we said this at the time of the formu-
lation of the Approach paper, at the
time this paper was made puble,
quite a number of voices were raised,
not only criticisms but even in deri-
gion of this objective. Today, as I
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submitted, the maricet conditions in
the world, the price situation in the
world, has again brought home to us
the need amd significance of laying
more emphasis than we had even in
the Approach Paper, on the develop-
ment of the core sector.

I will give only one example, with
your permission, Sir, of a few items.
The trade terms today are so heavily
unfavourable to developing countries
that it is g source of great concern to
all of us and it should be a source of
great concern not only to this side of
the House but also to the other side
of the House, As ] submitied a little

- earlier, the fouvdgrain prices in the
world market have recorded an all-
time record. The prices of steel which
we import, the prices of fertilisers
which we import, the prices of oil
which we import, have risen pheno-

menally, Therefore, it iz hound to
have a very serious effect on the
balance of payments  situation.

When, occasionally. we refer to the
developments in the global context,
sometimes, this aspeet of the matter
is not clearlv appreciated,

What ig the lesson that we have to
draw from this? The only lesson
that we can draw from ijt, as was in-
dicated in the Approach document
even before the prices of these vori-
ous commodities touched these high
tevels, is that we have got to acquire
self-reliance and self-sufficiency.
That is why a considerable invest-
ment has been designed in these
sectors. 1 submit with all respect
that the importance of developing
heavier industriss in the core sector,
the need for bringing greater effi-
ciency into the functioning of the core
sector, is absolutely imperative for
the survival of this nation as a free
and a dignified entity.

The third matier of the high impor-
tance that lLas hees mentioned in
the Apwroach paper related to the
question, the objective, of removal of
poverty and reduction of unemploy-
ment, In the matter of unemployment
the Approach paper sald and, with
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all repect, 1 reiterate the logic ond

the wisdom, if I may say #0, of this

strategy that, in the first instance,

there must be a fuller land-use by

institutional arrangements.

I did mention that one of the most
important arrangements is land re-
forms and tenancy protection, ete, But,
apart from that, better land utilisa-
tion has alzo been conceived in
specific programmes of area develop-
ment, of improving some of our
chronically drought-prone areas, of
bringing special programmes to relieve
the difficulties and proverty of the
marginal farmers of small farrnera,
and these programmez have been
worked out and will be adequately
listed and guantitied in the Drart Plan
which, as I submitled, is lokely—to
be ready fairly sooh.

As far as the question of unemploy-
ment wnd removal o upemplovment
is concerned. we also have said in the
Approach Document and I think there
is no escape from accepling this——-name-
ly, to endeavour to have an accele-
rated rate of growth, We have postu-
lated a 5.5 per cent rate of growth.
There is a ecriticism that this is
an unattainable objective. It has been
said that the rate of growth should
be somewhat lower, But when this
criticism is levelled against the Ap-
proach Document, I would like those
friends to give us the benefit of an
alternalive solution lo some of the
baslc things that we have got to
deal with, What cffect will it have
on cmployment? What effect will it
have on our balance-of-payments situ-
ation? What effect will it have on our
objectives of achieving self-reliance
and self-sufficiency? What effect will
it have opn the question of raising
produciion in this country?

Therefore, it is our humble view
in the Planning Commission that to
aim for a lower rate of growth is
to aim for a mediocre remedy. an
inadequate remedy for some of the
big problemg which this country 1is
facing.
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he second thing, as 1 submitted, is
he large expansion of employment
opportunities for the common man so
that there will be a larger and more
diffused and widespread generation of
ncomes. We have also conceived in
e Approach Paper that essential
social consumptiions apart from pri-
ate consumption have got to be
provided, like  health, education,
drinking water, etc., we have also
gaid that priority has to be given to
e procuction of articles of mass con-
sumption to match the new incomes.
Here, I would like to venture to offer
aword of explanation. In the Approach
per we have said thai the pattern
‘of consumption has got to ba some-
what ulters¢ ‘Somewhat’ perhaps may
be an euphemistic way of saying. It
has to ke basically altered, We have
to think of an unknown commodity
called the consumer who is not given
what lie needs.

Ther:fore, the emphasis in the
entire process of production is to
shift ti» the production to the manu-
facture nf articles of mass consump-
tion. They have to shift from the
produtiion of commodities of elitist
consumption. Perhaps this may de-
prive yuite a number of our friends
a small luzury like eating a chocclate
or two,

' AN HON, MEMBEPR: Tt is only
!5 childern who eat chocolates.
SHRI D. P. DHAR: But there are
someg gvergrown children also.

Nevertheless, thiz is  imperative.
But, apart from this, my submission
is thal the Aporoach Document ven-
tures to submit this with 2ll humi-
lity but with all seriousness, that
the tiin~ has come when the distor-
tions which enterad into our
productive svstem have to be removed,
not only removed but the productive
system ite=~1f has to aim at drastically
different objectives etirely. This, I
submit shoulq be continuously made,
whatever one may say,

hove
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The other factor which I mentioned
was this. The other difficutly as I
said, was born out of the excess
liquidity in the market, We have said
in the Approach Paper and our ap-
prehensions, our fears have been brone
out by facts, that any deficit financ-
ing which is not relatable to produc-
tion in real terms, will cause inflation
and, therefore will be one of the
direct causes of high prices. We have,
therefore, re-emphasized the need for
keeping the deficit financing at the
lowest possible level . As a matter of
fact we are revising the figures which
have been postulated in the Approach
Document with regard to deficit financ-
ing in the lower direction, And this
is absclutely essential. ...

SHRI SHYAMNANDAN MISHRA
(Begusarai): But the trend is in the
higher direction,

SHRI D. P. DHAR: The trend, with
all respect to Shyamnandan  Babu,
is not in the higher direction. Perhaps

you, as an economist of note, would
agree that never before....

AN HON. MEMBER: Acha.

SHRI D. P. DHAR: Well, I must

submit that I, in &all humility—and
I do have humility foriunately do

believe that one has to learn a gcod

deal from Shyamnadan Babu.
Therefore, I would draw his very

kind atfention to one or two facts

which perhaps may not substantiate
the observation which he was pleas-
ed to make a little which ago, that
there is a trend in the upward direc-
tion, It has never happened in this
country that at one go, expenditure
has been reduced by Rs, 400 crores.
It has never happehed in this country
that Rs. 300 crores were just impound-
ed from the institutions. Tt has not
happened so far, ...

SHRI SHYAMNANDAN MISHRA:
But you have already incurred Rs,
350 crores of deficit financing.

SHRI D. P. DHAR: I am talking of
the remedial aspect,
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Therefore, while the hon Member
is perfectly at Uberty to be critical,
as far ag the level or the size of deficit
financing is concerned—the hon
Member is perfectly at hberty to ques-
tion the justification—I think that
justification was unavoidable, 1t was
an unalterable justification for having
had to indulge in this size of deficit
financing. He is perfectly at liberty to
question that, question our premises, on
which that deficit financing was based.
But he, at the same time, I am sure,
will have the charity to concede that
the measures which were taken are of
a substantial character. I am afraid
of using the word, revolutionary, so
that, it does not hurt some sentiments
of a revolutionary type. Therefore,
Bir, this is, by and large the frame-
work of the Approach Document
which I have had the privilege of
presenting for the consideration of
the august house.

I had a few Substitute Motions
and I pondered very sincerely and
very objectively on the contents of
those Motions—particularly the one
which was rather drastic in the use
of itg language, namely, that the
Paper, the Approach Document, should
be scrapped. On the contrary, I felt.
after viewing the economic situation
—no doubt a difficult situation, which
should cause all of us concern,—after
looking at it ruthelessly and dispas-
sionately, I have not been able to find
a better approach to meet this situa-
tion even under the altered circum-
stances, than the one which has been
eleborated in this Document.

Of course, there can be modifica-
tions, tliere can be changes, and sug-
gestions to that effect would be most
welcome, That is what we are con-
cerned with, But I cannot cohceive
of any alteration in the fundamentals
of this approach I cannot conceive of
altering the very basis on which the
structure of this Approach has been
built.
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8ir, Planning is a difficult process
It 18 not merely an expenditure
progremme, It is not merely putting
together of Budgets of States and
the Centre for filve years, The moat
impcrtant factor, the central factor,
which ghould occupy the mind of every
economist, every politician, every hon.
Member oi the House 15 the future of
the Man in India. It 1s that future
that has gol to be sifeguarded It 1s
that future for which we plan, I must
caution Hon, Memebrs that there are
no soft options, 1f I may say so Op-
tions are hard Choices are difficult
And, this Honourable House will
be called upon to make hard and
difficult choices

We have only indicated the frame-
work of a policy When the policies are
actually spelt out in the Draft Plan,
where they will be spelt out, they
where the y will be spelt put, they
will be very drastic; they will be very
severe and they will be wvery
demanding. But I have no doubt
in my mind that our faith in
oum1 people in our system, should
enable us to make this choice and tc
succeed to serve the objectives that
I have very brefly elaborated here.

Sir, I do not want to take any mor2
time of the hon House

With these words, I again commend
the document for the kind considera-
tion of this august House,

MR SPEAKER: Molion moved

“That this House do consider the
‘Approach to the Fifth Plan 1974-79',
laid on the Table of the House on
the 20th February, 1973.”

There are a large number of Spea-
kers on both sides. So, what I propose
to do is that, I shal]l call the first
Member from the Opposition and the
first Member from the Treasury Bench
who can take twenty minuteg each
But, all the other Members from the
Treasury Bench will not take more
than seven to ten minutes each.

SHRI K. P. UNNIKRISHNAN
(Badagara): Give ug fifteen minutes.
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MR, SPEAKER: This is what is
suggested by your party,

SHRI SHYAMNANDAN MISHRA:
‘May I make one submission on the
discussion on the Approach Paper?
The discussion might be permitted to
go to the next session. Let us have a
ful and detailed discussion as much
as possible, Otherwise this five or
ten minutes will not do. Our no-
confldence motion is not coming up
on the 5th Sept.

MR SPEAKER Why are you at
bpains since yesterday to give all ex-
planations for not bringing in the no-
confidence motion?

SHR1 SHYAMNANDAN MISHRA:
Shri Bhagat also says that it has hap-
pened in the past,

MR, SPEAKER: Shri Samar
Mukher Jee, Your party is allocated
39 minutes. You may take it your-
self or give some ghare to others.

Before that, there are substitute
motions. Are you moving them?
Shri Mavalankar is not present in
the House, (Interruptions) Except-
ing, him, I take it that all the others
are moving them (Interruptions).

How can I take the motion as mov-
ed when Shri Mavalankar is not pre-
sent”?

The tirae allocation is as follows:—

CPM.

39 minutes,
CPI 37 minutes.
J.8. 34 minutes.
DMK. 34 minutes.
Congress 9 hours.

Of course, the Congress has got
quite a good share.

UlP.G. 23 minutes.
Congresg (0) 21 minutes.
Swatantra 11 minutes.
8P 8 minutes.

23 minutes.

Unattached
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That 18 all I have to say. Now you
may move your Substitute motions,

PROF. MADHU DANDAVATE
(Rajapur): I beg to move:

‘That for the original motion, the
following be substituted, namely:—

“This House, having considered
the ‘Approach to the Fifth Plan
1974—179', laxd on the Mable of
the House on the 20th February,
1873, recommends that in view of
the changed economic context,
the present approach document be
rejected and a new approach
document formulated to suit the
changing economic conditions and
requirements”.’ (1)

SHRI MURASOLI
(Madras South):

MARAN
1 beg to move:

‘That for the original motion, the
following be substituted, namely:—

“This House, having considered
the ‘Approach to the Fifth Plan
1874—79", laid on the Mable of
the House on the 20th February,
1973, recommends that in view of

the mounting unemployment,
under-employment and hidden
unemployment, the present

approach document be remoulded
and a new approach document be
formulated to provide for full-
employment in our Federa-
tion”.” (2).

DR LAXMINARAIN PANDEYA:
(Mandsaur): I beg to move:

‘That for the original motion, the
following be substituted, namely:—

“This House, having considered
the ‘Approach to the Fifth Flan
197419, laid on the 'Table of
the House on the 20th February.
1978, recommendsg that in view of
imbalanced development of urban
ang rural areas, fast increasing
poverty and mounting unemploy-
ment, the present approach docu-
ment be radically overhauled and
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a8 new document be prepared in
order. to provide equal oppor-
tunities for the development of
“urban and rural areas, check
mounting unemployment so that
the said document may fulfil the
hopes and aspirations of the
people in the context of the
changing social and economic
conditions of to-day“. (3),

SHR1 S. M. SIDDAYYA (Chama-
rajanagir): I beg to move:

“That for the original motion, the
following be subztituted, namely: —

“This House, having considered
the ‘Approach to the Fifth Plan
1974—79, laid on the Table of

the House on the 20th February,
1973, recommends that—

(a) Rs, 1350 crores be allotted
to the Government of Mysore for
plan’ expenditure and Rs. 337
crores under the non-plan
expenditure;

(b) in view of the little change
in the socio-economic conditions
of the Scheduled Castes and
Scheduled Tribes, the present
approach document be radically
overhauleq and a new document
be prepared in order to dovetail
a geparate Five Year Plan for the
development of these backward
communities within the framework
of the national Plan and State
Plans with clear cut physical and
financial targets for their all
round development and to provide
for a definite Social Policy
Resolution for implementation as
a ti ne bound programme;

(c) prohibition be introduced
throughout the country;

(d) the active participation of
the representatives of the Sche-
duled Castes and Scheduled
Tribes in the formation of the
Plan at all stages be ensured for
its success and implementation
and at least Rs. 500 crores for
Scheduleq Castes and Rs. 750
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crores for Scheduled Tribes be set.
apart for their welfare in the
Fitth Plan; . _

(e) Planning Commission and
the Central Government should
ensure that the benefits intended
to flow to the Scheduled Castes
and Scheduled Tribes actually
flow from the general sector
schemes and any reduction in the
expenditure on plan schemes due
to economy measures does not
affect the schemes for Scheduled
Castes and Scheduled ‘Tribes;
and

(f) the scheme of post-matric
scholarships be immediately
reviewed with a view to linking
the quantum of scholarships with
the rise in cost of living and to
ubolish the means test in the case
of Scheduled Castes and legislative
and executive measures be taken
to abolish scavenging in the
country”™.’ (5).

MR. SPEAKER: Now, Shri Samar
Mukherjee.

SHRI SAMAR MUKHERJEE
(Howrah): Mr. Speaker, Sir, now
this approach document is being
discussed in a bit of new context when
the country is passing through an
unprecedented price rise.

13.00 hrs.
[Mg. DeruTY-SPEAKER in the Chair]

Now, we had more than six months
time to test the main premises for-
mulated in the approach as well as
the basis thereof. The approach to
the Fifth Plan has been prepared on
the basis that there should be stability
of prices. But the course of develop-
ment during the last six months has
shown that this basis or premise of
stability of priceg has absolutely gone.
Apgain, the approach has been based
on the fact that there should be more
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and more self-reliance, and our de-
pendence on imports will be reduced,
.but again the course of development
during the last six months has proved
that that basis has also gone, because
the hon. Minister has told us just now
that there has been price invasion
ifrom the international world, and in
the matter of imports of every item,
whether it be steel, fertiliser or oil,
there has been hike of price-rise and
the imbalance between imports snd
exports is increasing. So, our depen-
dence an imports is not being reduced
but on the contrary it is increasing.

The non, Minister said that though
there were some distortions in the
various formulations, the basis of the
Plan wis sound. Here lies our main
criticistn. The basis of the Plan is
absolutely the old basis; it is not a
new basis on which our entire society
has to run. The Plan has been pre-
pared within the framework of the
system in which we are now living.
That system is the capitalist system
which has led from capitalism to
monopcly capitalism. The exploita-
tion by the feudal forces in the vil-
lages has still very dominant and has
not gone. TUnless the fundamental
basis is changed unless there is com-
plete elimination of the exploitation
by the feudal forces over land, unless
there is complete elimination of do-
mination and particularly the element
of economy will not come out of ts

present crisis,
}

The crisig in our economy is not an
accident and it is not an isolated thing.
It is tlie logical result of the system
of exploitation under which capitalism
has beep built up and the capitalist
economy has developed. So the idea
that this crisis is a passing phase ic
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attack monopoly capitalism they have
refused to attack the teudal forces;
they have refused lo attack the im-
perialist assistance to our economy
and our dependence on them, 28 yeas
of Congress rule has failed to com-
pleie the tasks of the democratic re-
volulion, namely the anti-feudal and
anti-imperialist tasks. Still, they are
carrying the old heritage of the old
imperialist and feudal exploitation,
though taey have tried io modity it to
a certain extent. That is why the cri-
sis is precipitating. It has accentuated
and it is bound to grow more and
more.

The Minister has said that now the
mvasion of price rise has come from
outside. That is the global invasion.
In the newspapers, the report has
come out that there has been a global
rise in prices. That ig true. But also
in that news you might have seen
that price rise is a phenomenon in the
capitalist woned.  There have been
figures to show how much rise there
has been in France and other coun-
tries, but also there is a report from
the communist countries. “The pic-
iure ig difficult to analyse. The re-
portgs from Soviet Union, German De-
mocratic Republic, Czechoslovakia,
Hungary and Bulgaria indicate that
the food prices with Government con=
trol have remained stable.” Why is it
a different picture? This shows that
there is price rise only in the capita-
list countries. Because you are de-
pending on the capitalist countrieg in
the international fleld, and that is why
you are to bear the brunt of this price
hike.

In China, what is the position?
There ig a report that in China, des-
pite drought, there has been a vast
improvement in the agricultural sec-
tor. In the current year, China's
foodgrains production is expected to
reach a level of 250 million tonnes.
Some people have come back from
China. Dr. BK. Bosu, who was a
member of the Medical Mission, has
recantlycutnﬁblck and he has given

the newspaper that in
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China there ig no food scarcity, no
food problem, and that the people are
getting sufficient quantity of food at
the cheapest prices

SHRI C. M. STEPHEN (Muvattu-
puzha): They made a massive import.

SHRI SAMAR MUKHERJEE: Dr.
Basu has made it clear that the en-
tire import that China has made is
for supplying the Vietnamese to help
the Vietnamese liberation struggle.
(Interruption). Even if it 1s accepted
that China imported, there has been
no rise in pricee In China, despite
deficit, despite import, there hag been
no rise in price. Why? Why is it
possible in China and not possible
in India? Because in India you are
building up a capitalist system, and in

China they have developed a socialist
system.

It hat been the argument advanced
by the 'Minister by the ruling Cong-
ress, that because of a war with
Pakistan, because of some other
extraneous factors, there has been so
much price rise, deficit financing, in-
flation und all these. That is why we
are not able to contrpol the price and
corruption, he said. But here is the
report in this weeks Blitz, a report
from A. Raghavan who has come from
Vietnam. He writes that there are
no hoarders or profiteers in Vietnam,
where there is heavy bombing going
on, They are in the midst of a serious
life and death struggle. “While I was
waiting at the State Bank to change
some money, an Arab diplomat asked
me ‘How long I had been in Hanoi'
“] was a luky man,” he said, for, he
had beepn sweating it out for months
with no posh restaurant, no night-
clubs, nothing whatever, to cater to
the creature comforts of the diploma-
tic community.”

“The Viet-Namese are adequately
fed and modestly clothed. Everybody
gets his or her quota of rice, quota of
sugar, etc. all of which are strictly
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rationed. No problem of hoarders
and profiteers in North Viet-Nam
Adults get 20 kg, of rice each and
the price of 10 kg. of rice is 4 dongs,
that is Rs. 8.” In the newspaper
report it appears that in South
Viet Nam the prices of vegetables
have increased in one year by
140 per cent in Saigon. How different
it is in North Viet-Nam? Why? Be-
cause they are geveloping a different
social system, soclalism there lies the
departure, the breakthrough. You are
talking of democratic socialism, but
not practising. You gre defending all
the big business, hoarders and profi-
teers. Vegetables in saigon cost 140
per cent more than a year ago. That
is in South Viet-Nam where all types
of exploitation and corruption are
there. Society is corrupt to the core
because at the helm of affairs are
capitalists, hoarders and landlords and
vested interests. They are acting as
stooges and handmaids of American
imperialism.

There is a rePort i\n Economic Times
which says that ‘profits keep soaring’.
It says that a study by Economic
Times of profits and dividends reveals
that more thap 100 companies have
retained their pre-tax profits of more
than one crore each during 1872-78.
Many companies had profits in the re-
gion of or exceeding 4 crores. What
is interesting is, it says that among
those who return larger profits are
units with foreign collaboration, or
foreign equity and managerial control.
You should keep in ming these words.
The Economic Times says:

“Where bonug issueg are made in
lieu of higher dividends it is ob-
vious that the aggregate repatriation
of profits by way of dividends tends
to be larger in the subsequent
years. It ig astonishing that all these
devices escape the assertedly vigl-
Meﬂgﬂm%m.rdw’
tal Issues. And so the drain on
foreign reservas at a critical junc-
ture in our ecomomy goes almost
+ unnoticed” 'y
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What about foreign companies? It
says:
“Foreign controlled companies

which have declared high rates of
divideng are Godfrey Phillip (35 per
cent): Food Specialities (25 per
cent); Phillips India (24 per cent)
CAFJ (25 per cent) and ESSO (81.25
per cent)"

Thig is the economy you are puilding
and you are clarming that you are
leading the country towards soclalism,
This is nothing but a hoax. You are
defending vesteq interests but are
trying to cover it up with this type of
slogans, you are cheating the people
in this way. The very basis of the
Fifth Plan is exploitation, it is exploi-
tation-based In the first para of the
basic objectives, you say that the esta-
blishment of a fully democratic socia-
List society has been accepted as the
goal. But what is the performance?
These are the results of your perfor-
mance; I read out to you just now.

You have said that removal of po-
verty and attainment of economic
self-reliance are the two major objec-
tives which the country is set out to
accomplish But this ig not new.
This is the same thing you declared
in your Bhubaneswar resolution. This
is the same as the objectiveg of the
first, second, thirq and fourth five year
plans. The result of these plans after
26 years is that the disparity hag fur-
ther grown. In your approach paper
you have admitted that disparity thas
grown. Those who have prepared the
document have developed certain lo-
gles and counterpoised two variants
of two models. They have said catego-
rically that if the 1988-88 varlant is
accepted, the more the plan develops,
the more disparity grows. This is
written here. That means, you are
accepting that during the four five
year plang, disparity has bedn grow-
ing. But the objective you have de-
clared is removal of gisparity.
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work of these property relations or

production relations, can you remove
poverty? You cannot do so unless

this very system is fundamentally and

basically changed. Land ceiling legis-

lations have been adopted in 1958-54,

but what about their execution? Here

comes the report of the Planning Com-

mission’s Task Force on Agrarien Re-

lations. This report was submitted

after the approach document was sub.

mitted. In this report, the task force
has said:

“Thus, the overall assessment has
to be that programmes of land re-
form adopted gince independence
have fajled to bring about the re-
quired changes in the agrarian sec-
tor.!l

This 1s the admission of this task
force. They have further gtated which
type of democracy we are building in
the villages.

“In the context of socio-economic
conditions prevailing in the rural
areas of our country, no tangible
progress can be expected in the
field of land reforms in the absence
of the requisite political will. The
sad truth 1s that this crucial factor
has been wanting.”

It is wanting because thoge who are
at the helm of affairs are directly
linked up with the vested interests.
So, the class character of the Govern-
ment is clear. Tt is a landlord capi-
talist Government led by big bour-
geois. Here ig deflnite proof of that.

“The sad truth is, in no sphere
of public activity in our country
since independence hag the hiatus
between precept ang practice, bet-
ween policy pronouncements and ac-
tual execution, been as great as in
the domain of land reforms.”

So, your professions are very good,
but your performance is just the con-
trary. That is why this plan is
bound to fail, Again there will be a
reproduction of the existing relations
of production that means there will
further disparity between the affluent
sections and common masse, between
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the rich and the poor. It is inevitable
The result is that the economy will
have to pass through bigger and big-
ger crisis; it is not a temporary
phenomenon, a passing thing. So,
the time has come for some hard
thinking.

Your Approach to the Plan is based
on the calculation that there will be
stability in price. It ig something
which has already beer blown wup.
Your objective is to raise the standard
of living of the 30 per cent of the
people who are at the bottom to a
level which is above the poverty line,
Your arbitrery fixation of the poverty
line shows how callous you are. You
bhave fixed a per capita cOnsumption
limit of less than Rs 20 per mensem
as below the poverty level. If a per-
son gets a consumption capacity of Rs.
20 per mensem, he is not considered
poor. That means all the factory
workers are above the poverty line
and they are not poor. This shows
your total bureaucratic attitude to-
wardg the common people, the toiling
masses. This is the usual attitude of
the capitalists, the landlords to th2
workers anq poor people. This out-
look also shows the class chracter of
tlie Government.

‘What is the solution given here? In
order to raise the level of the 30 per
cent of the people at the bottom, you
want to reduce the consumption of the
people at the top of 30 per cent. It
is not clearly mentioned as to how
you will reduce the consumption. You
say that you will put some restraint
on their consumptirn cupacity, but it
wil! not be at the accrual point of in-
come. They will be allowed to earn
a8 much income ag they can. You are
not prepared to hit them there. But
after allowing them ful income through
black money, hoarding, intensive ex-
ploitation of workers in the factories
by mechanisation and various other
methods, you try to put some restric-
tions. is not clear as to how these
restrictions will gctuaily work in prac-
tice.

¢ there ig nn full Iard reform, if
the toffers are not made the owners
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of the land in the rural areas, there
will not be any removal of pnverty.
That is the bagic and tal
thing. Yet, all the laws of the coun-
try and the entire socio-economic
structure is just opposed to it Seo,
you will not be able to make any
headway. In your approach to the
Plan you say that the land ceiling
should be completed by December,

1973. But nobody is thinking of
executing the land ceiling policy,
now.

So, these slogang remain absolutely
baseless. These will never materialise
because you are not, really, interested
in attacking the upper sections of so-
clety.

What is the suggestion made?
fer to pp. 52-53—1I quote;

“There is little chance of carry-
ing conviction withh the workers and
employees about the reed to exer-
cise due restraint in putting forth
wage claims if a similar discipline
cannot be imposed on those who
draw their income from property
and enterprises”

I re-

Can you impose discipline on these
upper sections of the people? You
are absolutely powerless They are
more powerful than you. You Minis-
ters wil] be removed “ut they cannot
be put under disclpline. Then, your
way out is—I quole

“In private industry and trade,
excessive incomes arise from (i)
exercise of monopoly power and
adoption of restrictive practices
ete.”

But I have just read out how mono-
polies are being given full scops to
increase their profits how they are in-
creasing profits at the cost 0® the ¢ m.
mon people So, you are expecting to
put discipline on them!

Then, you say:
“(ii) resort to corrupt practices
by management....
Here, 1 say, corruption is now wide-

spread. You are absolutely powerless
to check eorruptton.
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As regards “(ihy exploitatidn of
workers, supphers and consumer”, that
exploitation 18 further intensified The
work load is beavily increasing, the
workers are being retrenched In
Calcutta, the Jay Engineering Factory
18 closed It 15 not runmug because
Iala Chaiit Ram, the big business
'magnate, hag demanded that thousand
workers should he 1etrenched as they
are surplus He 15 now putting pres-
sure on the union to increase the
tieavy work-load So you cannol con.
trol the exploitation of workers

Coming to ‘(1v) black-marketing
and profiteering”, you cannot control
it.

Then, you say, “(v) abuse of quotas,
permuts and lcences, and (vi) tax eva-
sion and avordance ' You are power-
less there

Thig 1s the solutiop given by the
Apnroach paper
‘In 1l interest of equality and
stability mcomes pohey must s~ek
to restrun to the maximum the ex~
e<siie Incom~, arising fiom  all
sources’

You are not tiying 1o check these
things You are powerless there you
are absolutely weak.  You want to
rectrirt thoir eacessive mncumes  How
can you Plan operate” How can you
go towards socialist society? Is this
the way going towards soclalist so~
ciety? No This 18 the (apitalist way
You are defending this type of ex-
plaitation You are not prepared to
even check these monopojies thig type
of black money and this type of cor-
ruption and exploilation

That is why, I say, the entire basis
of the Plan Approach 1s absolutely
class-based and class-oriented. Dur-
ing the last four Five Year Plans, the
capitalism has been further strengthe-
ned Money has been concentrated
more in the hands of a few big busl-

ness families is
on- qur hﬁh%ep?::ﬂmnﬁ
it will rejifo-
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duce the same thing in a bigger mag-
nified way.

Your slogan of self-reliance has
been complewly blown up I want
to give some figures Here 1s another
Report submitted to the Government
recently, by a high-level commuttee
se{ up to examine and review the
guide-line pertaming to foieign col-
laboration. This Report was submit-
teq in July, long after the submussion
of this Approach paper The conclu-
sion of tne Report 1s that too hugh a
price i bemng paid for foreign colla-
boration The Repori says thai the
Goveinmeni has taken more than
threc yars 10 act on the recommen-
dations of the Dutt Commuttee which
was submitied before The Commitice
made certain 1ecommendations The
Study Group hag submutted 1ts report
and 1t says that the total number of
collaboration proposals approved till
now have exceeded 3000 The colla-
boration 3s Increasing, the foreign
capital 18 coming and the foreign
capital 1s taking back therr pro-
fits and charges for know-how and
other charges on a big scale Those
reports are glso coming in the daly
press and 1if you go through all these,
you will see that this slogan of self-
reliance 1s absolutely a bunkum
There are other figures also The
slogan of self-reliance is also a mis-
nomex, a deception, and under cover
of that you are really having secret
deals with all foreign monopoly capi-
talists to come to some secret under-
standing, Mr Dhar has just now said
the because of objective compusion—
+ understend objective compulsion—,
unless we give greater importance 1o
e core sector, the future of the eco-
nomy will be totally bleak, more and
more we will have to depend on im-
ports More and more their prices
are rising and they are using all types
of mapoeuvres to extract money from
the Government Recently, yesterday
or the day before yesterday, I read in
the Economic Times that there
have been some deals by the -
orncbly Burmash Shath Beso snd Cal-
% Shell, Beso and Cal-
tex. :
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have decided to purchase gome more
shares and become 51 per cent share-
bolders. There, the terms and condi-
tions are that a higher price has to
be paid. Also the unauthorised re-
fining which these Companiey were
doing so long illegally hag been lega-
lised by the Government ang some
payment will be made to these foreign
companies That means, further ex-
traction. T'hey have extracted money
from the Government and they will
repatriate that money to their home
countries.

How Government is faithful to its
slogan of self-reliance can also be
judged from the new industrial policy.
The new industrial policy has opened
further gcope for investment by fore-
ign monopoly capitalists in India; the
sectors which were previously restric-
ted are now being opened up. There is
one stalement. Mr. H. N. Sethna,
Chairman of the Fertiliser Corpora-
tion of India, has stated that a num-
ber of mechanical failures occurred
mostly in imported machines.

It is, therefore, difficult to accept
that Government intends to pursue a
policy of gelf-reliance It seems from
government loang that Government is
going to rely on private foreign capi-
tal or costly foreisn bank loans This
is morigaging the country to protect
the present property relations.

Moreover, in this Approach to Fifth
Plan there is already provision for
Rs 3.000 crores of foreign aid. Gov-
ernment have said in this document
that they want to reach a stage when
the net foreign alq will be zero as
regards debt servicing. But the to~
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A rate of growth of 5.5 per temt 8
envisaged. We want that rste of
growth shoulg be further increased.
But on the basis of the preseat indi-
cations of production and the experie-
nce of the last two decades and the
past four Plans where the rate of
growth has fuither deceased and spe-
aally the performance in the Fourth
Plan does not justify the claim that
your target of 5.5 per cent produc-
tion growth you will be able to attain
and maintam,

Simlarly is the question regarding
exports. Now exports have become &
compulsion to us in order t{o repay
back the debt-servicing and our lia-
bilities. All these foreign companies
are taking huge porfits out of the
country. One company iz taking ten
times the amount they have invested,
in one year. There are astonishing
fizures I think you all konw about
this—how the foreign companies are
repatriating huge amounts of profits
from this country So, if these things
are allowed, then the question of a
favourable balance of trade is out of
question Moreover when England
has entered the ECM our exports have
become more difficult in ECM coun-
tries which have big competition with
other capitahst countries in the world
market. That is why pressure is put
by the big business and the private
mononolists here +hat more and more
relief is necessary Already, the Com-
meres Minister has declared that the
wute ndustry will be free from ex-
This means vou will have
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iteelf they can get more profits than
in the external market. That is why
the rise in prices is a discouraging
facior for increase in exports.

Because my time 13 up, I am con-
cluding with these words that the
time has come for a serious thinking
—~here I agree with Mr. Dhar—it is
necessary. So, I request you to give
your serious thought to this.

Now, two types of social systems
are being counter-posed. If real so-
cialism is built up, we will be able to
solve all the basic problems of the
masses, There is no unemployment in
China, There is no unemployment in
Vietnam and #n all the socialist coun-
tries. Your system has completely
failed to solve the unemployment pro-
blem. There is no price rise in so-
clalist countries. Your system has
completely faileq to check the price-
rise and the prices are rising sky-
high So, people will judge and choose
between your system and the socialist
system.

Whether you want existig system or
a true socialist system—the crisis has
posed the choice of thig alternative be-
fore the people More and more our
people will realise the differences of
these two systems and more from be-
low ‘hey will come forward with that
alternative choice ang there is no
other way. This is the only way out.
But for the time being, our suggestion
is this. You must be bold enough to
attack the foreign monopolists and the
foreirn cepitalists. Our suggestion to
the Government is this. You should
take over all foreign concerns, you
ghould put moratorium on foreign debt
payments, there should be no foreign
loans or borrowings on onm::s terms,
you ghould gmbark upon nationalisa-
tion of Indian monopoly houses which
are the sources of black money. You
take away all the hnd:h ai':-
lapdidpds who do not contribute
manup! latiour in the essential agricul.
titral operations and distribute them
to landléss Isboyrers and poor peasants

i

BHADR. 9, 1808 (SAKA)

Approach to 248
Fifth Plan

with preference to Harijans and adi-
vasis, There should be cancellation
of all their debts to money-lenders
and landlords, there should be close
economic relationship with the bur-
geoning socialist world including
China. There should be development
of economic relations and friendly
ties with underdeveloped countries
like ours.

Sir, these are the ways of achiev-
ing self-reliance and these mesasures
wﬁlhelputooomeoutufthe
at the present stage. I hope
awareness and reality will dawn
them and they will start re-
about the whole system, Unless pro-
perty relations are changed and
fundamentally new system is built
there is no hope for the future,

sft vy famd (@iwr): o s
s & ? F qudr oft I3 TgaT O

e gfs 7R 5o a7 T FET AT
wirg & ¥ waw feam

MR. DEPUTY SPEAKER: I have
seen that. Just a minute. Please sit
down, Hear me first. I have just got
your letter. I am examining it. This
cannot be raised in the midst of a
discussion,

M ryfemy soem  wgEm,
REA AT wEEqT R WA %
It is according to the rules.

WY A 9T FaA 17 (A |

hi

Se

MR. DEPUTY-SPEAKER: Please
Iisten to me. What you have written
to me relates to something else. I will
examine, You can do it.  afler
this item is over and before the next
item is teken up. Your subjeet mat~
ter does not relate to the subject
presently under discussion. It will be
gravely irregular it 1 were to divert
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SHRI B. R. BHAGAT (Shahabad):
‘The House will agree tha: it is discus-
sing one of the most important do-
cuments which has been placed on
the Table of the House, The Ap-
proach to the Fifth Plan, on the suc-
cessful implementation of which de-
pends the future of this country, the
future of the new soclety, the gocialist
society, that we are trying to build
up., The Planning Minister in his
inimitable style has very ably and
comprehensively presented this do-
cument and 1 a realistic manner he
did not fight chy of saying some un-
pleasant things also, That shows his
clarity of vision and the candidness
with which he is approaching this
problem. 1t is only in this way that
this problem can be approached,

I am sorry to say so. We have heard
the total denunciation completely—I
would say rather subjective denuncia-
tion—because, I think, that almost
every word in this document that has
been sald has been rejected, 1 felt
that perhaps, there is no meeting
ground between the hor.  Member
who  spoke just before me
and what is presented in
this Approach paper. That is
because he may be speaking from the
text book of his party and the rociet:
to which he belongs It is not rea-
listic to compare what 1s happening
in China with us here, it is true that
one fact should be accepted Some-
body called this document as a docu-
ment of hoax. Look t the first
gentence in this document. That 19
removal of poverty and economic
self-reliance. How can we call this as
a hoax? Later on, however, he has
mccepted the principles behind the
Approsch as umexceptionable, He
bus dealt with the principles, But,
he thinks thet this Government will
pot be gble to implement that. In
our economy certain distortions have
taken ,place in this country. You
cannot cali this dooyment which re-
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* “Igisters the fuiure of this couritry as &

¢hoax. That shows the mental attitude
and the which the hen.
Member is having. He is going out
of the reality of the situation. Take
for example what the Planning
Minister himself has said. The basic
assumption-the major assumption-in
a planned development is the stability
of price—this is what he has said.
And he has expresged a deep concern
on the recent spiralling of prices. 1
know it has posed a great problem to
You and to the country But the
fact remains that this is a temporary
phenomenon. This should pot
obacure the definite progress that has
been registered in thiz country, See
the situation today and the one that
was in existence a few years ago. We
are now facing a terrific economic
situation and  Jrought <1tu~tion,
These have completely upiet cas
economy, It has knocked our bottom
out of the cconomic stability Even
then we have been making progress,
That 15 because of the strength of the
economy—the infrastructure that has

been built over a period—we have
been able to make progress without
dependence on outside help If you
compare the situation four or five
yveira igo, that 1, in 1967-68, we de-
clared the Plan too rigd Similar
economic situation was there That is
why development plang and various
progiammes could not be undertaken.
See the d.fference to-day as compared
to what 1t was five years ago. There
are some pcople to-day who say that
we could have a plan holiday. I think
it is not only a Gospel truth but, if I
may <ay so, it i~ anti-national to
speak of a plan holiday You can
call it anti-people. But, is
i# not ir the interest of the
people, They completely ignore the
strength of the economy to-day. I
think, the Planning Minister has very
rightly said that the approach to
meet the situation is to gtrengthen
our basic instrument of plan Imple-
mu:g:m and. to have a re-appraisal
of .

FefquIeR, W’W"f‘ﬂu v
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gthen the plan against distortions that
&ré taking place and not to throw
dur hands into helplessness and to say
thac we nave a plan holiday, T think
the hun. ™Member said so many
undesirable things. He was telling
that our approach is to build up a
socialist society and how to eliminate
monopoly capatiism., We are in
agreement with all this and there is
ho differcnce of opinion about it. Why
shodld we wax eloquence over
this? The only difference iz that

e wants to do it in a cer-

in manner but we are trying
to do it in a certain manner, The
sccinlist pattern of society that we
have envisaged for this country is
different from the society which he
and his party has in mmd. We want
u democratic socialist society but he
w+ls a complitely 1egimended socie-
ty Therfore, it may be po-sible that
there are certain advantages and dis-
advantages in these two societies. It
is better to accept this fact Look at
the economic situation in  Europe.
Look at the capitalist society in
Europe or even the affluent society
In Western and North Ame-
rica They a]l are facing the prob-
lems of 'high prices.

Then, there is also the problem of
the floating exchange rate, Such a
situation does not obtain in the socia-
lia;gndgies.udtherisawrysmd
record y Of prices  thare.
That is also tte;.‘ It is also to be
admitted that much of the problems
that we have to face is an extension

ecopomic forces,
importation of in-
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iy the first oint that I would like to
make

.

]

Ths main distortion that has taken
place and which in some way shadows
the future vision of progres-
sive growth &nd growth with
soclal justice in this country is
becaise of the high prices. I
think the Planning Minister will be
well advised to take the House and
the country into confidénce on how he
is going to tackle this problem. Of
course, I know that thére are exer-
rises going on in the Planning Com-
mision and in the Government, and
they are goihg to tackle this problem
successfully. But they will hiave to
underline the instrument of Plan im-
plementation.

My hon friend talked of the con-
sumption level of Rs. 20, but that was
on the basis of the 1960-81 prices, To
reach this consumption level at 1970-
71 prices, one would require Rs. 27,
and to reach it as the 1973-74 prices,
one would require Rs. 45. But the
levvel of ‘the 1lowest 30 per cent
bracket of the population is below
that So, is it not wise if we take
steps towards the removal of poverty
and we find a consumption level
Rs. 45 at 1978-74 prices,
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this, because I do not know whether
by a mere reduction by 8 per cent of
the cosumption level of the top 30
per cent bracket, we shall be able to
increase the consumption level (f
the lowest 30 per cent bracket of the
society to the level of Rs. 44 or 45,
I think this has to be gone into fur-
ther, because on this depends the
strategy, the policy framework and
the implementation of the Plan be-
cause this counfry is now at a
time when a very drastic re-
duction in the consumption pat-
ter. of the affluent sections of
the soclety is needed, and we
cannot just do lip-service to it but
we have to take serious action on it.
Some people say that we should shut
out the air-conditioners and refri-
gerators; if it produces results, it
may be done, but the basic thing is
something elge. Take, for example,
the very important question of cotton
textiles,

We are exporting Rs. 110 crores
worth of cotton textiles. And we are
importing Rs, 113 crores worth of
cotton every year. And with <his
Rs. 113 crores worth of cotton, you
know the fine cotton goes for the con-
sumption, for the requirements of the
upper 30 per cent hracket of our
people. What interest does it serve?
Why cann't we faghion the produc-
tion pattern of the entire textile in-
dustry? Why don't you have four
to five varieties for mass consump-
tion? They can be produced much
cheaper in the public sector, and if
necessary, not only modern mills
have to be organised to produce
maps consumption cotton textiles but
the entire finer variety should be re-
served for exports. ‘This will not
eliminate the import of cotton but it
will be a bigger step towards the re-
&ucﬂontﬂthe consumption of the

Simitarly housing. Take .ountry
like Japan for exlm;:le.I 1t is 5 cabi-
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talist country, . It is a model of the
most successfully developed examples
in the world today. But even in the
earlier stages what was its position? I
had been there in those days, and I
saw almost half of Tokyo obliterated
and pot-holes everywhere, But there
was a ban: nobody could construct a
house in Tokyo for a number
of years. was con-
fined to public bulldings or
hotels or hospitals. The entire
resources of cement and iron
everything that was scarce, was uged
in that direction, Why can’'t we do
s0 here? Now, we have the poor
people, the middle class people and
others who cannot afford to live in a
decent house, whereas the other
luxury buildings are going on. So,
why can't we take a policy decision?
For example, we should ban house
comitruction of more than a lakh of
rupees, and all the scarce resources
ljke cement and iron should be utilised
for building public buildings,/housing
for the slum clearance schemes and
catering to the needs of the poor
people. You see how Moscow was
developed in the 60's. Almost eight
million flats a year Wwere cons-
tructed in Moscow. They have de-
vised not only cheap construction
but the entire thing was omented to-
words mass consumption and mass re-
quirements, whereag here, whether it
is housing or textiles or wvarious
other items, the enmtire production
pattern is oriented to the needs of the
upper 30 per cent bracket of the
population. Therefore, we should
not only satisfy ourselves by making
a statement that the consumption
pattern of the upper sgection should
be reduced, but we have to concretise
the steps and take bigger steps 1in
which they can be done, and only if
you put this in a proper manner we
will be creating a climate in which
not only we will be achieving our
objective but will be real
pesple's participation and enthusiasm
and the hopes of persons lke Mr.
Semar Mukherjee who say that this
Government will not be delsg any-

. thitig wil) also‘be belied.



Bir, T would like to issue a very
friendly advice to the Planning Minis-
ter. Because of the distortions in
the price, namely, a high price rise,
there is already a talk of the high
prices having eaten into our re-
sources. Somebody seid the Plan is
in for a cut of 10 per cent, to main-
tain the same physical target or to
maintain the same raie of growth of
5.5 per cent or we may have to in-
crease the financial resources and
financial targets, That will mean an
additional resource mobilisation and
with al} its implication ir the balance
of payment gituation,

Here, I must compliment the Plan-
ning Minister and his expert advisers
This Plan ag a purely technical model
has been vonceived more scientifical-
ly; may be so because they have the
experience of the four Plans and this
Plan has a flexible element built into
it. The first Plan was purely on the
Keyneg model, on which performance
and other things as a growth indica-
tor were emphasised. The second
Plan was conceived by Prof. Mahala-
nobis as a page from the Soviet Plan-
ning, in which the emphasis was on
capital goods as a growth indicator
and g public sector was created.

1400 hrs,

That Plan did not take into ac-
count the demand distortions or the
balance of payments distorations.
Later on when balance of payments
constraints appeared, the talk ‘save
the core’ was there. The third and the
fourth Plans were 2 little advance-
ment on the Second Plan; they took
into account the demand conditions.
But the Fifth Plan approach that we
have is based on the inter-regional
optimisation of the model. It is the
concept of optimality which is the
basic factor in this. It is neither a
static model nor a homogenous model;
it is a non-homogenic, non-linear
model. You have fixed the physical
targets; you have terminal points
whether it is steel or oil or food pro-
duction but you have also introduced
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into it a flexible elemen: and if dis-
tortions are there in one place, it will
affect the others. The entire Plan is
the core, whether it is agriculture or
industrial development or even edu-
cation and social services; it is com-
pletely welded together and it stands
or falls as a whole. Therefore to talk
of a core today 18 a misnomer. 1
compliment the Planning Minister
for introducing a new technique in
planning which meets the require-
ments of the situation and the new
dimensions that the economy is tak-
ing I think if the implementation is
correct and good, the plan ig built in
apainst distortion.

I shall come to the implementation
aspect because the entire thing rests
on implementation. Planning is no-
thing unless it brings about a change
in society and reorientation of pro-
duction relation in the rural or in-
dustrial economy and creates a new
man and emphasises on the toiling
millions in the villages and wurban
areas, It is the entire restructuring of
soclety: it is social engiseering. If, we
have failed in implementation in the
past, it is not a shame. We have at-
tempted big. It was restructuring
completely medieval society, colonial
society which was exploited for ages.
It can be changed through a big
national effort. Therefore what is
required is a new approach and
people’s involvement, political invol-
vement and faith in the Government.
That 1s why I was very much pained
by the speech of Mr. Mukherjee which
tried to destroy that faith and weaken
the will of the country. That is not
the way in which a plan is implement-
ed He alsp wants the plan to be jm-
plemented. Therefore, the responsi-
bility of implementing the plan rests
on the party to which I belong, al-
though it is not a party plan. It is
a national plan and the total involve-
ment of the people s required.
Therefore, whether it be the public
sector or the rural sector, we have
to refashion our administration and
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the Planning Manister wap very
much right when'he refeired to effi-
ciency in public sector or rural sector

- any other sector. Today that
country survives v, hich produces the
highest efficiency, where productivity
per man iz the highest Take the
example of Japan or any other so-
cialist country

MR DEPUTY-SPEAKER' Nobody
disputes this generality.

SHRI B R. BHAGAT. 1 am sorry
you are saying this 18 generality.

MR. DEPUTY-SPEAKER Nobody
disputes the necessily for efficiency
that is what I was saying

SHRI B R BHAGAT I was mak-
ing the point that a big chunk of re-
source mobilisation 15 theie in the
manageimnent of the public sectn  Al-
most 14 000 to 15,000 ciores of rupees
account for that So, we have to im-
prove the management of the public
sector and enlarge its scope by going
into thz consumer secto: etc Simi-
larly, 1n the rural areas unless you
improve: the relations between the ul-
Jex and the owner and unle.s land re-

ns 4re 1mplemented, we cannot
~wmke g big impact Take the exam-
ple not only of socialist countries but
even Japan, where land reforms have
been implemented. It is a small farm
unit but the efficiency is so high and
productivity is also very high. In
India the small farmer finds it bard
to get seeds, fertilisers and other ex-
tension activities. In a country like
Japan, all these things go the door of
the farmer. So, unless we change the
psychology of the district administra-
tion and see that everything goes to
the farmer, the efficlency of the far-
mers cannot increase and so produc-
tivity from land cannot increase. That
is the most important thing, Sir, I
have not got the time to go into the
other aspects of implementaion.

I will conclude by saying that the
approach to the ffth plan is in the
direction of building up a socialist so-
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ciety, removing poverty nd achiev-
ing messure of self-reliance, But it
has to be implemented with the grea-
test efficiency in all the sectors.
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the stress on & more effec-
taive and integrated population
policy, the emphasis on employment
opportunities, the provimon for a
National Programme of Minimum
Needs, the accent on uplift of back-
ward classes and development of
backward regions, and the envisag-
ed public procuremnt and distribu-
tion system to ensure avalability
of essential goods to the poorer sec-
tions of the population at reason-
ably stable prices
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¥ gardy frgefY wrT Ao weft,
@t 7 wft Ty, wfe fra wwr
¥y awT wart af oY, wg T wveT T,
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& - ag T g7+ frgem 1w aveTe
¥ 1962 ¥ ¥ wd go fz-wwr e a7,
I8 & garfaw 22 w7AT Qg Y,
AT w0 P N E, Tw ¥ ww
7 ¥ w1 sqrar 5 F Y ar-F 22w
I 3F ¥ A faelt At wmew A
W FEgar #ifa-1047 ¥ wew
frer 3@ qmw @ ¥ew dar
WIS 25-26 @ & gY ¥ &, wdaT A
IAEY qrafor g€ & M7 e o Y @
?, T AT F O WYT , IT qHY
¥ MATR &K FT AT HITIA WA
FHIR AT KT ATETEY W W 5597 T F
TWTT 110 7UR P MET IA o
BW ATHW ¥ET A ST 9O | Wro F @G
ag # fr a0t & vy dar @ o
T & Y 3§ F7 gvafor gEr @
#iT A& § Foaw 5w gfoar ¥ 4w
FTIE

gRIe arad #Y gifor ag gy
atfem for vt foaat w=<1 2t &
g7 ®T | WIS IO F ATy qvg AT
M AHET — ¥ e ¥ va ¢
T et gr arrr FT o @ R
i AR gt wrelt §—are wry
&, T AT §—ga® o oy e frere
Luld

U W 79 oY JawETe Ao
T AT geTWAT X 1961 [ WA
T4y 91—

Study Group on Welfare of

Weaker Sections of the
Communities

TN 1861 ¥ wowt Peard o, forar &
Lk Sl

‘Between 40—50 per cent of
household (5 or more members)
an indome of less than Rs BOO

Ee

I3Es
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household had an income of less
then Rs. 1000. 20 per cent of rural
household have no land 25 per
cent had a holding of land of less
than an acre and 45 pur cent are 1n
a pitiable condition™

20WAN T8 Ta<F ary vl T #
M7 25 R TNAAE TR F maorTe
¥ Y w7 A4 5T ATE ¥ 45 TTAL
T IT FIAY F HIA & ~—xF FT A
FT R 7ad AW R AT |

&7 TR U §97 i
16 Frgfaer’ wr 2 | AfpT qwrae &
iz a% figfeer wgr gt 2 °
w2z ifeew eare dar feT o g,
IRF AE AT F1 AN fa¥ A & A
37 &) A3z foar s €1 fne
Fa @ FRT-HAT aArT wF e ¥y
AT wg Ew I H AT Frawr oA
wat § o FeomyT TITART A4 TR
T AT IR WA T A R T
® 1 i mar X wrE ey A5 § 4
AMF IARY FAM g1 §F AT ¥O
aumE & & ag == a1 aw g, ™ A
qrefi iy #e, A e o
T ST AT AT H AAJ T TAAAL
T A At rfen | wor g7 g F7L-
frt a7 & ev A R g owradr
& Ffaar O g vaar &
TEEr SRR IA gy wlom)
I WIIW EW FIRY 6 8w Y 0
wrfgy Wi T WSt 7 faety wredra,
IAFIEEH NG gyrfed A wifgo

ferra 7g & fe ool vTwr A
favgy T v & §, AfeT g
WT wTEY § —arwfaew Y T |
ag o 3w § fw qwlgew &t 5 €
afTaTg gY awdt & dfew v ¥ 57

u.d_( W
W&ﬁ@mw
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' forrama- feeagum an miframa—
T AT S ¥ g A MY Wy,
it At oF W T 9T mwAr g

A B qrgT ¥T Jo Tlo F AT 7 %
AT AT § —4% %dq TH #Ee
1971 & §&% § I T WEEr 883
A g1 AT WG 9 $TE F e
&1 T ET T G 7T T A
7 o fto 7 sarar & | #iw Tl 47
fram g f& wgr adar §dr g, adr
HTETRT AA F A@AT ¢ ) I NI FT

WEET 4W W W@EIE( T 16 1
wradr 7 oA+ war ¥qWOF
TIEl T 91 FIE g 1 HIT

o G0 G TA =Wz fordt gAY
qE TN g, TAT q@ a7 &)
froer v2dt 2, 3w A T favg =W
#4 tear arar @1 FEw i qw
B Aol AT Al FOETAaT E 1 BTR
TG T JTBHE 4 TFA WA
sqne wiEgEr 8 e o

‘The meaning of nationalism 1s
that the total wealth of the country
belonged to each and every citizen
m equal measure and any system of
distribution of revenue leading to
inequality between man and man,
between one province and another
18 not a fair and just system ”

FEEIZIAT §F AR W A TE 9T |
AT B ALY, o g5qAT Fore WY T
awfas aft & , 7% s &, 92N

e v -

“If a federation meant anything it
meant that there should be a trans-
fer of wealth from the richer to the
poorer provinee.” (At thet time
U.P. was not backward).
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[#fr Treder fag)

q Jo Yro & @Y a4 & e §
TEW A wgrar afe @ W HEHA
TN m wﬁm“@!ﬂ'l q‘otﬁ‘o
Ft & i 978 A ¥ ST gEe
P agr fomwr Aad s 98 gat o me
g e daas § 1 To Tio ¥ 36 ik
a% & WNfF ATC dvas § W 27 oAy
WY N fr AR E ) waE
o o Hq¥ 54 fodl & graa o ww
Y | Tr 9T galw i e At
wrfie O e featfrecd | &fem &
vt fgfaees se= w) soemT wEaT 8
ﬁm'}ﬂﬂ?{ﬁ*@{olﬁoﬂ
ae-$ et g WX € KT e § weet
9 | T8 7T o Tro WY qrhfaer sAww
259. 62 To 47 W f QX fergeam
TR TRH 247 50 ®o AT |
#4¥ T WA F AR TG 259 62
¥ gTHT 245 68 %o @ AL | gMET AT
CMA & &) Jo 9o Wiy AT FRT
1960-61 ¥¥ NTgES ¥ fgme &4
1966-67 & o o & qrafizy
T A T A wehr ) a@g
227 60 8o TG T JI(w ST FT T
#fer v9w 313 wwggd ) wH W
wHw gFa § fr go fro wt AT wFAT
W gl oty qwer ¥ fage
gt # @ v, SER e wR
sqr gy fear w1 et Ay & A
W WY FroaT § W TR /19 T
Ty fear AT 1 7o 1 #Y 60 -
A2 qryEnT i dfaa & AX §
FafF g7 I AW 40 TR AN
aifos Afamr FAXF 1 1971 F
w ¥ go fro & qrdfer www
276. 05 oY waf o AW ¥ 347 To
dY | oy ¥ i fmr o &)

& ot Fafireee amge ¥ Free
v e gefto ¥
frg W wre  qereie ot W@
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qa o gt 97 A o § wew
e v awk § 1 gew At aw
o fx o Wit @ oy #, T
arar & Lo fro w FX Y aTE ¥ OF
oY st oy frmt 1 1951 % 1969
% A witeew wr vy safr e
A g 7 Lo A 106 To §wafw awrw
T T W19 4T 141 §o 1851 &
69 % 189! ¥ i Taala GreATaT
o @i o arET Awar # e
w2 w1 wftr sufier ey go o %
106 %o q7 A W TRT F JY ThT
¥ 203 % ar | et o frewr gur
oo & | OO w7 NS 190 Fo
w—3g W frewrgwr ww g
ST ST HT 155 To 47 — 7% WY frowr
T TR ¥ | FEiT ST A 405 T
ar, 7g Wt frser gt Tw § 1w
FT 189 %o 9T, 77 WY fywwr gur T
2 @ fox godto S gw
froer gwr Tvw & IERr S =
BT T qE AW ¥ @ W § 0
wefo & aaman § dgw wfedw o
oY § & I O TET I FET T
frgy dwad ofea oY § ag o
@ AT q@Er 71 e of@w &
qFHT X W FE 1 A G AN
Fo dfo AT { gwadia FwaT {
== afga 3500 FUT ¥IY 7ML
HYAT TR A1, WIAT SR TAET
Afew agr & o feardde & 9%
rewer g § s 9T domT S oy
wH 49 A=w afgedw § FEv
T T, JAX ST AW |
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fr ooy foara & T w7y wody
@ wf g afer wgre SHEr A
q A1 ¥ I §, < faw et ewadia
PN X FERT F WAT F X X
Y FAA W Forad 7o g IEN)
WA AT T § 78 FANY ¥ Qrorar
¥ 41 &1 gy aw Fw S aqEEe X
T #Y am §, ¥ xw S a7 I
g1 g T fpws farg dame A sy
¢ 7 wrfE dvomr o dare A andr
gazdw A rdr T iR g
Qo wafag adt § fis g o7 At &
A w gt a9 AfeT g v
e & fag arw AR & g A wow
et & forg dvarT oY e el & g
foar SR @ aar A a1 gwA
IARr 4N fge@are ATy #7 Fvy o
QAT WA TG AT 0 ar ag
¢ fr foraet & dYommd @Y § 7 @<
18 sl ¥ fafwy aot # fod
F AT I T AHFT AT IOAT
A 7@ & AR MR qF A&
aqr FAF WA 9eq ¥ 9fcady
FIT SO FT A FAFTIFTITE | W
oA § wgr oy & v e 5y v
HIET qYF47 G & 147 | Ffww
fo 7 wlE v gvsmr 917 T ?
T I W FAFST § AT TEATC X 4T
W FHART ¥ B UTHE AT I
W9 AT W SH F AT 9% gyemwr
fare g wEn

HETET ATHY ¥ w7 wwwg
¥ o ®y fgelare amar a1 AT @
flrg ameteraT qaT & o WS ©7
wT<or firat | W W 9T & aTar &
fiere % forg o gw e T Q@
¢ o Iwd v W fgwRare w off
sy § © farg¥ g gw QYo o
iy o it ool et AR | W on
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syfir grRwie 9 &, o s O
e W E TET A WY AyrorAr  gAAR
#1 zafag faaeft st ogs @
AT & @ & I § Fed ™
AT A T & | 9T ¥W TrEew X A
ag w7 awar § fy oar wt e weT
¥ R feeia et avd & ? v Iaer
gaxag ¢ e wrr forey o gt wiw
g TR ITA™ quEE § W g AT
qreTias samr § W1C 9w oW 9w
FTH THTAAT ST SATRT HT THTE HIAET
NAAT FATT A W W@ qw Aw
PorTr o oY qw T P A &
@ 20 A T8l g F A Doy
& TG TR 1w oft wyT
wrar & fr fast ot e (wmer
fegfr) 9ty ¥ ey § SEwr
feav? w\ frerad ot ff g g
gt

et i woft dorar et off & sqd
wrawr & qarat fw ag St e § sy
#1¢ dfam 3w, gfard ofadw @ @
ggar g1 FU fadw g ol oY
g, A TGN T qF A A,
T IATET & ST AAEEAT &
firafor 7% TET ¥ NVATTAT WHT
qTd AT IAF WA 9T A d4re
¢ ity I9F foar g a5 w@
g awdr & 1 afe dar w) firar war &
o o€ v fF w X A ooy
o WA | oW W gEer dveer
&Y T &Y IEHT THT WA G AT
AT TR AT AWt T T @Y
gAY |

Wt T ¥ W doer § oaad
ol i 7 & o it ey oy oy g
it v & fie Shvoprroll ) QU AR A
forcierd fieaft 8 1 ¥T faere §
fi ey o Forsitery R ((Forfieer) wft
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w araf , waw foF ¥ g AT Egm-
qw & feeré, wow, oW, wwEE-ET-
oF e ¥ fog frdft sefemr #) formiare
A ATET THAF WA, FqT, AR H
g o A W AT W oswer w9
¥ et gt g oW
Tifeferdy  Yfsgeix ( Prmiody
AEFL ) FAAT AT wEA 2|
AT & 27 9TW A1 6T FATT For ey
TF qI® 70X ATT AR THETOT AT
fowrs wviww ot g | 7 Tem
t oafasfr @ 7 faerd &Y speqr @
TSR W T HETIT o WA W
T X oA Ay Arragwza o e
o ® are T d4 WY & fAg
2,000 FUT To &I qFYT FT AT
& Towar ¥ g Y o v &
dAffr Mt & for s § 7 FwroF
&Yt #ft Foard A ofr 7Y g0 Wi
7% afwa g g fo frr oy qaram
T 98 FroATd  AATT AT Y 2o
TET ST %y ¢ {4 07 A% mng
T ¥ | T 7F FIATIAT AT
17 39 & IqF AW qHEA T O
a7 fw few s A ey fawar foars,
T HIT eI 41 gavdy T4 g,
wiT ang fow v #7 srafasar «ar
area # 7 feaa fafiaga = &S
g  Frov afofae awr a8 2,
fega w1 a@TQ A faft § i
P TS & €14 & qrAT £ sgaeqy @Y E,
w7 weaw TE & fEay Avn oA Wy
s & fort 7% T & far onfre
& | T9E W A F qrfr Wy
SEeqT AT AW aAT ¥ fa¥ e
& ww wdlw #Y sqawT T WIfg
7g 25 aT& ¥ AEY gUT ¢@ wT WL
7% & fr Paadt Freard aomfy wft &
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wET A W T F wwQ A s
2 gy mfr g wrx fw #
fora® wwmre, WAt av @AY, AT g §
gawy Sfa Srad Forwr 2, 3w
AT § TgAT qEar § W AT JAg EAT
qwaT ¢ a7 77 A4y 8, Fawrdy ady &1
gafed 39 AW ®) qEr # AVAE
wTeH T @ WY AWY Arw ¥ greer
FTir &1 =% Prodm gart afead
Rt ma w At g 21 o fly
rx ¥ o A 2, 7@ afr zq A oftw
g7 g1 AT AL wrATA T frIA A
W wgr v & ¥ wgfre AT
T 3T |

W Ay ¥ uF faig vy y=wv ¥
T ATC ST WHARTAAT B 5T A
wram e afd ) hryerATTETITA
war mrdy P ooy arfy gaoevw ey
T ®Y AT AW AT aF ¥ oot {aww
g IS P Aer T ér R 2. v §
fre¥ gm Yot vrmrEr W A
faraar &1 99 aF =x7 = g
e mt—’ffﬂ?%ﬁ#}'ﬁ"ﬂr_ﬂ'
¥ pfir & gfayr s am gz 77 A9
ar agua forra w1 AT AT
7 o AT 7T AWM F TAC
g7 ¥ for T B 7w 10 1A # wrerdy
F A yurfrgvyw e FHaw #7
A=W R ZT W IOy AvE #
10 9T FY QAT F AT ¥ 77 oOIHA
yefrge oz ¥7 Zfaw a7 § @
T &R #vg w7 soAT ArafaeT A
q% |

wer aw Mwfar J™x T ama B,
qgeT arw a1 98 € fv  Fowrr ogfe #
ofcads wTaT q¥r 1 oA ag @
fi6 Wt g o dro.qwo dte § 30 Wy L
#z frfa yewd adfr die dueeraie
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TRENT BT I WRw AT WY
fr Fom® safer  fer oY s 500,
700%0 ¥ wfgw # T wEwT A
7 2 Fe v AN ¥ wEwT wY
s o wwEer g7 @
e foraeft qxadia oismT aarft ot
® 9 a1 W wgT F A A AT WA
grar & wfew ma & ST 8 Ay ww
fard | el gTos ymaemaA &
qRETA G A WY AT A
Traee) OFad § ag WS ST AR 99
gEETEaT & gg wang gt fr fow
qEW #Y A oy §7 W qar ¥ §
gEa® WAfr o 7w & A1 97 51 9
fH 1

grEAT T TTeEHT B eaifE
FIA G {F 7 oIS TV A7 A 41
afes oaT 77 go1 1 vaT Ew AY aE
gm1 srfen fa o1 At & Taemd
i fasef T ona & far eg 7 wfyw
s At 3 srfedr

T TS F PTTEL § AN
g & T 3w & 3w A ®1 g3 oAy
FY#a & 774 4fg g ¢ 0.7 35 Sar
wadrgd & o w@Tac Mer w@
gERAaT &F ¥ 7 @ ATnd w
wegt qE A R g b ot oA e
afas o zn 20 Fha fer o
I &A1 a0 i oft g edfla Frser
F e B Y § fred w0 aF wo wE
A Jq A Y AT AT AT AqT ¢ P
st 723 2 fr 37 o v G 77 943
f ow w1 @ fooer g g 1 Afw
T qeAEy & g0 wwe § Fomw &
AT W7, AwAw AW 19 o
wavar sy § % p o GF & werEw
fest et angw, wore W T X
R w o nwg fw oW
1810 L8—10
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s wgd § ot g waw  Wiw
g1 77 gfaws v ger gAw H
e & 1 34T axg @ wfy safew ww
AWMAT A qPr AT AT 1 o AW
¥ fawr &Y syaeqr ey giw ¥ HF
& 1 w7 8 wftorT st ¥ framd
sgaeqT 3 9w o Ty wiea 23
sfowe 81w axg & gfa ¥
A AE 7 7R g viiaEw 8 41
Tz afa gweT &1 wafe qwwe &1
gread 11 24 fvaew wfa gweT

zAY qTg ¥ Ay Ty AT X
g wHTT 7 98 e ey ar B
drarat et ¥ A1 9grer @At & fawrr
# s ¥w a9 |
57 1 qfcorw ag gw fr g fast
3T da wY Favar da faer 1 IxETT
¥ far qrrae 7Y faore & fard wiy
=t Ffeama 7 678 %o T T 917
fr %w & fawm & Ay afy afm &
AT & i® &7 BT 65 To g7 ATAT
g1 qmwrwrfrarlm 7 ogma A
YFIF TS0 &Y 65%0 fraAr | Afew
qor OIq Ay g ¥ Araw frrw
go T Aravae T g ara w3 Fw e
waw it fr fager gom & w7 ¥ o
A qTT 15T § FT N FAF a9 6
wAT AT ¢ aui WY wIer AT § afrw
qETd & ATYET &Y THT AT ¥ g AT
§a 710 3T AT Iz FY My 92w & qfy
I At fifw ¥ A v Foraar wew
SN F FE orATT Y TR g IANT
fedt wg T F g A g 2
wtw fafem dm Tww A
WTILAHAT FTAHHA BT AHTT BT TG4
e # Ay | WY Fagra et
s & fafraw dreq s & foir
aa fear § 37 & w9 wer N3 A
385 F0¥ To faerar wifgy w9 qromr
warery ¥ 0% wequw o Y qut Wy {0
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[=fr wgwTer ﬂ?-'.ﬂiﬁ'{}

fog g ami M aw aaw 7 & oo
v @ as 1 w@fer e #@Y
FIEHL JIGAT AATST | 282 FAL
w faar qmr @ 1 & wgn fr fafw
frgg T ot @ ww FT aw
HTFTL A9 T AT | WA T30 FTR
fresr g sia & =gl @« & wfuw
wifearet & o faorg ofvfrafy 5@
§C W F=NT FHEC T AT IF ATH
A oom w1 & gy welt & wFw
& wexr w3 #Y aCw savw & Wi fafimw
g Tm N vw g A F

SHRI M. RAM GOPAL REDDY
(Nizamabad): Mr. Deputy-Speaker,
Sir, well begun is half done. The ap-
proach paper which the Minister has

produced and presented to this House
is very good in all respects.

PROF MADHU DANDAVATE
(Rajapur) : All is well that ends
well,

SHRI M. RAM GOPAL REDDY:
That can also he added. I am hope-
ful of that. I do not want to make a
speech. But I want to give some
figures. When India got Indecpen-
dence, the land available per head
was one acre and 20 xuntas.

Today it is only three-fourth~ of
an acre; that is the land-man ratio; it
is reduced by fifty per cent On the
day of Independence we were 30
crores people and now we are sixty
crores. Our food production has in-
creased by 100 per cent, industrial
production by 250 per cent; we have
got colleges, schools, hospitals, roads,
everything. Yet our poverty has not
egone. The basic cause is the increase
in population. In western countries
population doubles in 150 years; in our
country, it doubles in thirty years.
How are our Ministers going to pro-
duce enough food and services and

nemployment for everybody? Unless
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and until the growth of population is
arrested, what is going to happen? As
a matter of fact it must go on reduc-
ing. In several developed countries
population dccreases progressively.
In Germany and Japan they had to
give ncentive to produce more chil-
dren. Unless and wuntil steps are
taken here, I am going to tell our
young Minister here that he is going
to fail miserably in this country.
There are political parties on the op-
posite side who want to create trouble
by producing more children; they are
competing with each other to produce
more children? (Interruptions).

Government should provide only for
two children per family, not more
than that. When Nixon in America
could not feed one person in one
family, how is Indira Gandhi going
to provide for five persons in a
family? The land-man ratio in
America is 6 acres to one man: in
Russig 1t is 5 acres io one man; here
it is not even thirty kuntas per per-
son and every ycar it is reducing by
23 per cent and in thirly years we
will have enough land only ior grave-
yards, mandirs and 1o0ads ang nothing
for cultivation That is why the Gov-
ernment should give attention to al-
lotment of funds for family planning.
They are going to spend 19 paise in
one rupee on this, How are they go-
ing to control population growth, I
do not understand.

Brfore Independonce the services
were ?% per ceni; now they have in-
creased four-fold, to 100 per cent.
Their salary and remuneration takes
away about two-thirds of the entire
budget of the Centre, States and
municipalities. How are you going to
meet the plan expenditure? Yesr after
year that expenditure is increasing.
One could complain against my own

party Government that they are go-
ing on conceding point after peint,
benefit after benefit to all {he wor-.
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L
kers. But what are the workers do-
ing? They are going on strike. The
electrical engineers, the doctors were
threatening to go on strike. On each
one of them the society had spent
more than a lakh of rupces. Bui then
they get jobs and go on strike; they
do not care for their fellow-beings.
We had four wars with Pakistan and
oneg war with China. We had cye-
lones and droughts and floods. The
couniry suffered some losses on ac-
count of these., But the losses
suffered on account of strikes and
locklouts are almost double the
other loss. Government helieves
in socialism and wants to do geod
to these people. But 18 there
any social discipline among those
people? There the Government has
miserably failed. I want the Gov-
ernment to see that there is no
strike. If there is even one day
strike, they must be dismissed from
service and new people available in
tl » country must be appowrled. The
Government should be prepared to
face the ronsequences of it. They are
not even 08 per cent and they are
ruining and eating away more than
75 per cent of the budget of the muni-
cipalitics, Stale Governments and
Centr. 7 Government

Feriiliser supply in the country to-
day is not more than 50 per cent. The
waler available in the country is go-
ing waslo. I want that there should
be indizenous production of fertihi-
gsers I am nol interested whether the
fertiliser factory is located in my dis-
trict or in my State or elsewhere
Previously they said they will have
12 ferliliser factories. Now they have
reduced it to 5. I submit that we
should have at least 20 fertiliser fac-
tories so that we may have enough
food for our people.

SHRI KRISHNA CHANDRA HAL-
Helabhmlngﬂt;s
opposition parties. How many =
dren has the President of India got?

BHADRA 9, 1895 (SAKA)

Approach to
Fifth Plun %0

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Sir, I wclcome this
document, which makes 1t clear that
there shall be no plan holiday, which
has come with some important objec-
tives and which has explodcd many a
mwyth. I find 1t has get triple objec-
tives. It has been stated categorical-
ly that growth by itself is not suffi-
cient to raise the standard of the
people. When a few of us were try-
ing to challenge it some years back,
we were told by the econumist in the
Planning Commission that growth will
take care of other thing as well, I
mean social objectives. I am happy
that Mr. Dhar and Mr. Dharia now
tell us that it is not so. Of course
wisdom has dawned on the Planning
Commission after a long time that
growth by itself is not enough for the
attainment of the social objectives we
have laid down. We have seen all
these years that growth has increas-
ed the disparity between the rich and
the poor. Therefore, I welcome this
document which says that growth,
self-reliance and social justice must
go together. It was said that self-
reliance cannot be had in this coun-
try if you want growth. Our econo-
mists used to say, we must have lean
from outside as much as we can from
America and other countries.

MR DEPUTY-SPEAKER: You can
continue on Monday. This debate will
¢ ntinue on Monday.

Nefore we lake up privale mems-
hers® business, I will hear Mr. Madhu
Limaye's point of order.

—

15,00 hrs,

RE: NON-CIRCULATION OF ANS-
WERS TO TWO QUESTIONS TO
PRESS CORRESPONDENCE

ot et Rl (aiwr) ;T
e, & & wrowy o fad & 7.
qger & 3 W) gar § W fmT A wod
sraeqT ¥ e BY a9 wet | Y ar Ay
g vor forer we fean €
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- Written answers to my Unstarred
Question No, 5121 (which was the
subject matter of the point of order
this morning) and Unstarred Ques-
tion No. 5281 have not been laid on
the Table today by the Minister
concerned.

This is a grave lapse and contempt
of Parliament.

I checked this with the Press people
and also our Library. The bunch of
questions and answers supplied to
the former by the PIB also does not
contain answers to these questions,

I do not know whether the Minis-
try of Finance or the Ministry of In-
formation and Broadcasting (PIB) is
responsible for this.

. It is the bounden duty of the Press
to report proceedings of Parliament
faithfully and fairly. But if impor-
tant documents and papers are with-
held from them, a breach of privilege
and contempt is committed, and in this
cage it must be the Ministry/Mimster
or Ministries/Ministers concerned who
should be held responsible for this
breach, for this contempt,

§9 T97 § g% [ AwaIlA AT
warer 541 Tar @1 | v faawt w
o1 Ieery gAT &, § §9 397 99 34
&7 W¥ BT ET g WL TAG weatEa
qEl ®T [T E ATAA TEAT AFATE
¥ smaar g frose wr faaaifent
FT A TN E, AT ET WITE AE
griv dnf ey va TP # ez
Aifex g

wRgT qEgd w1 Baw §F qe
sssaefaary:

“In the case of unstarred gques-
tions, written answers thereto are
laid on the Table by the Ministers

«concernad.”

ug faega e fear gon &1
AT 387 FAG AME

sl b

AUGUBTSI, 19"!8 wwml’lﬂﬂ m

“Copies 0! pdnted Lisls ocl quﬁ«
tions’ are distributed to the accre-
dited press correspondents or sold
to the public at a fixed price one
hour before the Question Hour be-
glns."”

wifaT # sifeariie defa fe Fart &
ot forar &, § Sa¥r oF IFI A
Rl U

“The question of privileges of
Parliament vis-a-vis the press arises
mainly in two ways, the publica-
tion of the proceedings of ®Parlia-
ment and comments casting reflec-
tion on either House, its committees
or members.”

S S qrAl F Zr B TS e
g A g9 AW 9AwT TR gwEd
AT IR T AR Ar A ¥ Afrm
wrgT A FRary § §7 3yETT g

A

TN AGTIIITIER ¢

“The Press Information Bureau,
whose officers are attached to the
different Ministries of the Govern-
ment of India and who have to per-
form functions analogous to those
of correspondents in giving publi-
city to the proceedings of the House
is allotted one seat in the press gal-
lery. Against this seat some 30
Press Information Officers are issu-
ed press pallery cards on alternative
basis.”

T gfaed mAm e R
Sg arat o1 wgw & fF o€ qwr d¥
WA gl F1 T w fem rarg,
fa & art ¥ gowday dr wrewden
Fafiredy av gk ferefy sarerg Y qeate-
FeQart gL wrdawy mo
N te i A rEwT N gh N
hmﬁmti wﬁ‘iﬂw‘fmm‘_-



:93 Moviwn se.

¥ Hy R o &5 fwar &1 7Y
W7 gmY we a1 aa §Y e
firar, 77 a1 w7 qadrTe gm e g1

Fe7 9 FIAT A TEE
afes qw g ara ¥ w30 w@gfE
W qIL {7 qaeqT a7 g ISAT
i fow arorfer ot 7 o feAt
=fge 4t § warofea wwaT ¥ a0 T 0
HAITL AT FY 37 & wa1q A4 faq 1@
EARAH T FraEAOT T @I

w7y FagEwcfEmd e

“It has also been reported by
the Collector that the Secunty
Officers are alleged to have used
abusive langauge and also tried to
slap the Customs Officer”

EALIC LI DA

“While the officers were at the
Police Station, Class IV staff re-
mam on duty and continued their
vigilance at the Naka They have
reported that within five to seven
minutes of the departure of the
Customs Officers one car sped away
at full speed in spite of the efforts
made by the Class IV staff on duty
to stop it.”

MR DEPUTY-SPEAKER: What is
the point of order?

staq femd g7 ¥ ¥w awe
o wEeag & fe s 9w
CARER T warfed W
* fafer waw v I WY
wf FaT & Wi 3w gx 7 AF wO
E—"R" %1 Aawa § IR ¥ WH—,
ST I SEY Y e < fea s g,
&1 ag gArR frawt sTIeUA & | WX
¥ g ar ¥ o 7 FY P, WK R4
Tt ¥ A qarera agE A, T AW
garr A srerar—ape qrfearie € I Y

BHADRA 6, 1896 (SAKA)

oach to 294
Fifth Plan

% & e frm A, AT fgegeana
ForwWiwaa” 1 weras e O
gaae AT W OB

JqTERE  WARET, FAT) FpRe-
W &7 KT (EFT3A, TAAT e
fmid gak fag a7 fasdmd--
fprrer fafee), $a wdm & 1
FrEaT Y WEAA AT 7 WO AR AH
Fifo, gt wat g3 ffads v qam
THAT &, AT AT FT AR A F
gt FT qATer FETH B T GG
gq a9 A1 ¥ Fa9 98 TWEAYT A A
FBT7ETE i Ao Frsfwar s fagst
FT oA &1 @1 & H17 qE THIT HIITY

g

MR DEPUTY-SPEAKER: I can
give you some information even now.

It 15 g litle unfortunate that the
Answers to these Questiong to whach
you referred were received rather
late this morning But they have
been received and sent to the Library
al 12 noon I am giving you this in-
formation Our Secretariat has taken
up the matter with the Mimstry of
Fmance about this.

staw femg gYTardto o ate
& agAe A fear ?

MR, DEPUTY-SPEAKER"' The posi-
tion 18 that the PIB itself collects
these answers. Either the Informa-
tion Officer of a particular Mmmstry
hands over these to the P.LB, or the
PIB itself collects these Answers
and circulates to the press people.
That is the position Our Secretariat
does not give out the papers.

drow fomd TEAIWE 1 W
w) g wifog fis o @1 & Jud
warfea e au®, 39 w1 W ag-
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[efr =g o)

qefrar o | 37 H(w ey wr g
g QT 9T Wy Srfada s g
FRAT B, N ¥ gar A ¥ Smarew
TrwTaEr AYfea gav )

MR, DEPUTY-SPEAKER. They are
in the Library,

SHRI MADHU LIMAYE: They have
to be circulated to the press.

a8 ITHY T |

MR. DEPUTY-SPEAKER: Other
necessary steps will follow, I suppose.

st e e W (qrmye)
SYIEAW  WEIRA, g WIH HAT agq
e ¢ oo & wAed Hevak
aRF AT G, o v g7 F7 AMfew
AT qgw frar wrav €4

=Y w2 femg - atw faw qgd Afew
fear war qr—afer o= fam, wifs
FDTENTE G |

MR. DEPUTY-SPEAKER: I just
now told you that our Secretariat has
taken up the matter with the Finance
Ministry, that is, the concerned Min-
istry. What else can we do at this
stage? I am giving you the facts.

SHRI P, M. MEHTA (Bhavnagar):
It should be probed thoroughly as to
who is responsible, who suppressed
such an important information to the
press,

MR. DEPUTY-SPEAKER: This is
not a question of suppression. This is
a question of being laid only.

st wy foamd - gursnw wEw,
ot ga Y e aff g€ &

MR. DEPUTY-SPEAKER: We have
written to the Finance Ministry. Let
us get the reply from them. Since
these Answerg have been placed in
the Library, the P.LB, I think, must
have received them now.

AUGUST 31, 1878  Approach to Fifth Plan 206

st wy Pawd : soew W,
forer 7g & fe d9 oo o
& gra ot T & IUT Frigaiiey
wrfeg wA &1 T IR T w4 FAT
21w IR fag Fraae ¥ E)
a7 # mHeT % few ¥ oF
v aaar § fF :

Their function is analogous to that
of parliamentary correspondents.

MR, DEPUTY-SPEAKER: The Ans-
wers have been placed in the Library.
If they have not collected them, they
should do it now. The PLB, is in the
know of the matter. They should col-
lect these Answers and circulate them
to the press.

PROF. MADHU DANDAVATE
(Rajapur): The matter becomes more
serious because 1t is related to the
behaviour of a Minister and, therefore,
a suspicion grises that this is deli-
berately done,

MR. DEPUTY-SPEAKER: The sub-
ject-matter of the Question is g differ-
ent matter. No more about it,

=it a% fomd - gET v 94 T
Sty i F IR FE, M 1071
¥ & aqT ¥ qAEl ¥ a9 FHA
qret &1 frat ST Forr w6t avr g $0T

T o7 |

1512 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS—
contd.

TamRTY-FIReT REPORT

st qagy WY W (7o)
sy, & weAre gt g e oorar, -
aoTr AT & fad Tl aq Avesy
gaet afafr & 317 qfdar &, o
awTH 20 WTE, 1973 %) g9 fFar Tar

qr, ggTA )



e W

MR, DEPUTY-SPEAKER: The ques-
tion 1s:

“That this House do agree with
‘the Thirty-firast Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 28th August.
1973.”

The motion was adopted.

1513 hrs,

RESOLUTION RE DECLARATION
OF PRESENT LOK SABHA AS
CONSTITUENT ASSEMBLY-—contd

MR DEPUTY-SPEAKER: We now
take up further consideration of the
Resolution moved by Shri Bibhuti
Mishra He will continue his speech.

st fesfer fe (Aerdt) - 9
£ HEYET, ¥ TH VTS £ a0 AT
w1y g # g ®) qAATAT ARATE
fore ¥ wrw T ¥ wF AF AT T
BT A gATd Faw ¥ gy s 2w &
gerl, 3% Awrer faar RgE AR &
FUT, HHIAE F FHIT gH AT T F
FAW | FAHIGH T g AN RGAY
Y eamTar wr werf w4 A I AT
gag AT ¥ OF 7 797 7 T

T @G FRY UG T @ AL |

STHY gETETAT NTOAT w
mlil

IaET Wt qawa agrar fw gw s
¥goad =fed | qw| A NI
7% F ATAGF TTATE | I & AR
qg 7 faame w1 W1 Tg 4 99 Ig WY
#Y s wifed
15.14 hrs

[Suxrz S. A. Kaper in the Chair]

&0 RN ¥ Tar &7 qwrg 7Y

@ Y; 9 A% I AT S e
war, WY fisaw F SR e ) s F

eV ARG FR TSI DOR - SUORa OF

Constituent Assembly (Resl.)
IEW 21 [+ fgrpma ¥ famrr formfor
W G5 | 97 qNT & S ST
¥ T ¥ xp aemSie wER
WA ¢ 97 IFRoewd
sffrfant F ananfes smr o
TAFLAAT AL, FE TG & W
TT T T FF KA 47 | f57 1S Frew
g aar fe feggea wiT arfeears &t
Tz 7 g /Y St Fgegeara r faeat 4y
A 7 AT IHY asrfyE w97 S
I AR FY AT F AT IR A X,
agr Frarm faatq, ofae & = o
wfers a7 w7 3q awa s faur faafg

aftrz &=t T8 W wefAEy & O
TF WA AT 4T | AfFT aw ger-
W gATET ¥ X A | 29 @ W
QIR & T A T, Y IT A9 FY
YA oY, IT AATAAT ¥ T AT F
FAT TF WIEHT F) T AR A 1|
fagre 7 fe €, 36 Wt 3w aww
yLyr o am R A ¥ faee
QW €, I AIT F 9T T4 (5 39
Fagaswmoa ¥ 5 fam o fagre
W mdwfrE aes ¥ Fif argad qr
for ® fergee & =i @y @
®YE 7AW & qT, A rEAr I fawrr
fraty afcre 3 o Q| for #7 fgegeame
®Y IA T T AT FTHE AT Ay
QT AR IAT T TG | 7F AT AT
Trfes wmETe g AT g 3 o far
w1 fegeam st o { A A0 T
4T 3F AR T 1 | 2T, A FAIL WrEw
FEET ¥ o TNE WvE, TiEa
TATET ATH ATE, G JFr W o Q|
dfFa aw ¥ Q& & W 97 g 9
fgrger™ &Y oAt FY v v g
frfer 7t s 9 g9, IWEA
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w wgy &1 g F§ gur A !
wATEEt 7 AT gur 9 qradi w
e 7T o T ¥ 1A g AT
¥ fagrr Fealy ofwz s w=7)
A wgR w1 wows ag § 5 A oner &
VAT & 99 97 99§ o1+ @y ar
FHRT EATA QTAT §AT a7 ¥ ¥ fog™
HRTHET qGAE 47 | TH F ETT AT A
T & 7 70 ag e foale, afrow
LA chL

w9 25 A9 g g 1 fawer
frafy ofaz & @t fggmm &1
e awma ® fegem & faaw
T W e forar & 9w siwEw
] @Y ¥ oA W g fmmm
¥R I F WA FYE W AL
guT | oY ag sfeam & gl s
AEE TR AT a1 @ &
HHTET ERIT  ATANE  HERT §91ET
faurs # aq9v & fou qag wEg 9%
g faw aw & | g fR @R A
o AT fFar @ Afer ST e
¢ f& afqam ¥ 3o S wnfem
a1 5% gy wan Sfem ag T & fr g
ATF /9T T4 T8, T gersy & AT
9%, ANTOETE & AT 9T | ¥ 97 eW
s oA @8 & fF g e
qWT AT § T TFIEE AT A qrdfr
AT ¥ W@ A WEEr QT W
srATgEh  a § | 9w weieg-
gt F¥gwwm & SR TweE
Tma ¥ W 8 WR g omer &
v w1 sfafafaes ®v § 1 Afew
ag Wigegw Ay ST & eEl
®, 99 & WA W WwiOA AL FEA
g wigasw waw A Efr
@ afgam T WY fer a1
gfyam  #7 T%9T IE WK a@Ed &
faqog @ aar & & g o
faramr Tty aficeg & waw & afafim

AUGUST 31, 1973

Lok Sabha as 300
Constliuent Assembly (Resl)

wd goamaga § e www Y
firdrarr 1 &Y W WOA WA WY AT W
fifre | 6 TY ¥ T AW WER
#fen | wie A v ¥ faare faaiy
feqy TAT T AT wdEgET w0
Arfao |

WT W F1 N FqAAT Hgar g
fir 9@ A & fram T A A 7
T[T WG AR e W &
Ar A Ay F o wiefwmady fraw
¥ g Ox A § o g A
gt 7 frem A Q@ €, 0
¥iT ¥ fag 7 o T W, WA
¥ fawrs ey W fmar fgea ad
gt 1947 ¥ 12 % v AF AR W
F q¥ aF FTHE, ST, NIAT WK
a8 a% NgEK 1@ Ama 9 %
fegmm & wior aft s, 9w
O # AE ATT 4 A1 T8 AL
wm w2x 9 f& ag fardr @R o
TR E AqfEaT A FT AT g 7w
FT FaT HAA  werg A3X 7 AfEw
gw wdrar 7 feaar e fr gardy ama
¥ wpirsr ger A = W | AfE @Y g
afqur amr 78 "faww fegem &
sar & faer 57 WewE W ¥ 0
i fegeam & Y2 & wafimy
s mArgfer & sorfa s@r g

4z WG F qTHA § T@AT WA E,
0% fFAa & o omfar w0wR A
g9 |rit ®Y v g, 7w fearw ¥ faan
2

“The foreign cebt
Rs. 7171 c:mres at the
1972-73.....
7161 FUT TR 0 FAT gAX M ¥
FAX T | T 1972~73 BT WIHET
§ v @ ¥ gx g gw W A R
g1 Wi oww oW owES &

stood &t
end of
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“Poverty, in a practical sense,
is relative 850 mulhion people live
in this country at many economic

levels ranging from lavish wealth
to utter indigence

% QAT ¥ AW AT & | 98 |faae

T & AT AT A AOTT HT IS AT

& 1 5 wn wga 2

“Even among the poorer classes

there are various degrees of po-
verty These many degrees and
kinds of poverty have existed in
our country for a long time They
strike the eye wherever we g0
Thewr acceptance as a fact of life
18 t0 be 8een 1n the earlest Indian
literatures it 1s a part of the
Indian ethos itself”

u w7 @ & fF 1960-61 ¥ AE-
Ix ¥ 20 =y f7q & oy @, Ao
40 *17 ¥ fgama ¥ fegram & v
70 gfraa 70 wrd & qrEdiersd
& &

fe< wfaars grar F 70 fwar?
A EW @1 A 1939 W #EWE W
qFAT B A1 ey A g7 faa
% fefige dfomie & 7 & a9
T T Ug  WeETEH  AW—AR
arég g WU IT FAG ATEATA B
arerg faadt € @7 g wfeEe
FATY AT A 10 AT TIY HIY TAfT

gt wifgg ad7 s & I A WKW
foe ot afaew T T W @
IFA wg fF T gATT TAT WGIRY
# fear 9@, M3 A A W@
gitr ¢ & o Y frr o WK
AR 91T A A GATC T gTE B
¥ o v foar w0 w@l aw S
R ag & A 9 dEA & T N

BHADRA 8, 1895 (SAKA)

Lok Sabha as 302
Constituent Assembly (Resl.)

TASATE 3 LTI 4 o | e
AT ATHAG DA Q, AT AT ITATE
T & 1 & AR AW g P A
AT T | FAT TE §rEy q )
afaara & FAT7 &Y AT G 7AR F1T
a1 % 78 97 1 77 w7 799 8, BT
1 7 fegem &Y ST @ owfy-
fafirea 7Y 52 &, figgmam * g
Ygaad W Al wwe &1 gafm
T W afqem & <

T & F@Er g oS awr oS oo
& 3 ¥ wfavac drew wee @ &
qX W q W AW G ag
T I qIH F WA F, FIET IR ¥
AR § | AT RIS AF AT & I A B
9% & A g | 709 FHT g qan
F A @ X & A AAar Y faw a6y
Fdarw wwr § | IfFF IF qAT A
X A § gATd € ¥ A o AN
St gy 9 fF gar 7@ g AT 3
N = G {7 qfeq sag a9 Agw
& | ofew 3@ & oy w97 A9 § frgr
fraty aftey @ 1 ez RaEw @
T AEY ARA 41

¥ o F qoAET agar g
@ u o feeifed @ of § W
Iw T g £ | faw AW E 70 Hwdr
a1 qradt wgT & A g 9 30
radt I weEr A ¥ |@¥ AN gi-
Iq &7 w4r wiasy § 7 wror fedy
TARET ¥ I T, 9T oW 10 T9¥
B & IW & wMA T TEY, Ig @
oA 3

gamafe o, ‘A o At
am ® foae fedt &, A Sw & A
foar §,~sw & faar § fo wreAr
g & ©S ur, Afww s AT B
¥mmofrmr g . ...
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st o e qrgw  (wArTr)
fog Twg g ?

o fayfr oy - o feam §,
¥ faar &

SHRI B. V. NAIK: They are capable
of blowing bombs. .

MR, CHAIRMAN: He 13 giving a
reference; you have to take it

AN HON. MEMBER: He is not read-
ing the reference, he is telling orally.

ot fopfe e - gw & =2 A A
T mr | Fad aw—71 T 60
FAT TTGT TR 97 HAT Y 74T §—
]} ot v g §, @ i
wiw § fewn @ 1 o 7 eTra W
War g oak a® afm gz
FOPIT A 31 a1 A= fopar, aofag
fiear, @@ Tw & qg wearar aAw @ f
w afm ¥ o o w8 w8,
A gEQ qfagm qArT IR, WA
g #1€ gwa wfar 78 & fr oo
drw Wt w gfeaw war fsge
fed |

uIT Eew  #7 efmT-aferw
A §, TEAT TEA &, AT A4 §,
A FOUYINARS TGS
s 7 A F adm mEwr AN R,
N g8 VR TART TFIT F ARAU
FaR T cTEA 8
W fredyr ;T WOTF AT 0 AW &
Toq AT Y wEATTY g, 7 it ad
HEAT AT g | 1 Eat fape o
ywEm e 7 SEweEEy ¥ e
¢ ST TFHETHE T GIHET I FT
&t ofdfafs &1 wmw @
gt mgAg e oraw
wat w1 W IET L, I FT N wF
¥y w1 Awr {F ) gifar Twd
¢ fw wfgam &1 ag=r w0 )

AUGUST 31, Iﬁ‘g

"ok Ve W 3
onstituent Asgembly (Real)
wo ww ey i Regnr
R E—wgly St o i ot st
& fgmw fwenzd | wiw § whiai &
diferr g€, afiew v ol &
¥ yo #f fisar | age @rd O
&7 fifew ¥, Towrlodrodro & wewl
¥ g ¥ g § fr g wiw et &
T ¥ vt fa=mr @ -—NfEw o aw
g @ 1 e 47 @—%w wfawe
¥ 3o 7@ Rfr e # aog
® T W W] awT | i S §
WS T &, T9TE) 90E % a9E e
&1 W0 &, HYWIT I § T ET oy
g omd; S AT T G SEsl o9,
TR §@F ®1 fam w7 qgr 45T 9,
SETA-SATE 24 9% 94 | §F FH7 aWmTT
#Y &z A argd f& oo afayw
T4 axed WX 4z FwAT T AW
i & w9 wgr 48 @,
dragr Al 43 @A nw fem s
§T Y FT AN g & F AT A
JET qvE U AT TSW WY gE S

qar wgy WA & fr W &

T gfaww a7ar 8, ag T A ¢

ar @Y & wfer g, a1 e 6

Wi g1, a1 fex wwhew wif @A
wfed | & AT g v el e &
war wfw @it Tifer fr &F
gfaam &1 AT 2 1 A FEET X
e aEfar wfer afr @ g, @
¥ qramr g g e ag = s
gSr @ WA AT oA wm fRwr
HEAT | Iy ET  TAGR 99T R,
ferzeim it adt I & I

(=sary)

MR CHAIRMAN I would request
the Member not top have cross talks
like thus, Let the hon. Member give
his views and then you will get your
turn when you may say what you

want to say on this. Mr, Ishaque. you
are also interrupting very much.
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off fastfiy foos  swofe of, sl
¥ W W A e AT I
wfat & s ¥ D, w@r A g A
7 & wgr uuwwew  fedfd R,
feew feedfed @ facl & &F 8%
A O R AT T ¥ T R o AT
ey wT Fo WAL PP A
afY 7 frmar @ 1 s @@ FmEr #Y
e gq wrew g @ fr g afen
LGUURG U S S IR ss i
wmEi

W W W AW W W W
w1 WG FTAT § | TR Aafa
¥ ¥gr @GS FT I T AW AT
% §— TEIfE 4 T A 10 TR
AT T g—s=m ver & fr @
UHoTHoTo 1 F1 FAX § oo,
Hromo ¥ &Y Axre & | & g wEAT
g—3 WF 10 TR TV AT & A
TR A W § e fie s
fge 1 wwdfer e 200
Ll S ol G
R w § 9 7 O
CAREV &% g WTfed, SiEw 7
qfeur % T < T | W9 ¥ET

TR S8 &% gR | "
gfegw fog ¥ a@mr @ @
fegna a1 g@ e 9IA 9, TEW
G FAT T SR A AT 9T )
Tt oft gz dfes b, sEER W ot
oR Tew a| e @, A
37 ¥ wax dvwfeE & TR G W
9 | ¥fw &t wr qfegm T W@
Sw T W ¥ fgw W @@ A
ayT 41, I # a1 fafew oo ¥ €
fear 2¥ §, 97 WX WA W w;
wae qr, 9% amt 3 gfam s,

BHADRA J, 1898 (SAKA)

Lok Sabha as 303
Constituent Assembly (Resl)

oY fge™ 1 mw A1 afcfoafrt &
wrew AR A § e &

oY gwa § fr afeam 6 el
#1 qug & dez W "e ¥ g gE
g mar ¢ | 39 ®Waw wgdh ¢ e g
1 gReEET fradt afgr |, dex &
wTY O wHaT @@ gy v
T FOOT , 4T AEART AT §?
T ¥ WA ¢ fr afaar ¥ g9 o
& foa s dvex Q@ A W qwar
¢— 7 ¥ fewwr ¥ wredgar w1
S g, @I AW FY UF @R €T T
O—or T fawgw o § f
% 4T § faw 1 a8 afqam o
TF QU TET FL AT § | ST FT qww
2, I9 9 AT §Y OTAT §, AET AEA
? g% ANt & fod woeft vy & e
T 9778 §, § W §O qI17 § I wv
WA & ot &, T 3w W W
e & fad s o ow wner Ay
T R e by a1 fet—
fow o & I w9 wieT ¥ g
®Y gw frar § 1 dfer e wfrew
uT aw faed 26 a9t ¥ @ W gw
g v Ewr g )

ol off, AT TR 5079 7Y
T AT-WTE FAVER 9T, IH T FaATT
feve fufres ag@ ¥ e §, =
w7 —

“(a) Since, ;n the Army, due to
hustorical reasons and on grounds
of tradition, certain class compos:-
tions are continuing There 18 re-
servation and weightage in re-
cruitment, for members of certain
castes only, on the basis of the
existing class compositions.”
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st favfa fas

WY TTRR—gAAr wgerqd
gardr Fafedt §—fom 3 s o wgd
g o g9 *ww wevm e
oA QU T A
et § W §7 S wed ¢ far qw
Agatoon &, wfew fafgdt & dgwion
wi 7@ g—fre¥ 26 s=t ¥ gArQ
wfaew @@ #1 gx T wEEr g

26 919 % a1z Wit fafigr & dw-
aficenr 7t ot | &1 T agr g W
fre 3w % 8 vt | fafegr femgrar
%% O § | MW OR B T 12
T4 3% & fmr g § a1 fa afaaw
& qanfow wft i ey 1 o
Yag d % 14 a4 & qei g P
wEAQ Y W AfET g Wt T
¢ AT | A A FEA ¥ WAAa g R fw
gara afeaw ot ¢ @ fegam w
wwer A wrAmat #t gfd A we
% fr ww wafam %1 a2+ s W gas
fo gqrwrs g o T@ o "ar &1
FEEMT AHRAAT TGN FT |

@ A T T T Ay
TaraT wga § fg & gt A Ay
wfx FWE Tw agT X AAfEr ®
W & &feT F wem § fr fggram
w1 fea et gur @ & 1 qA amdw
w1 Fw § oy fadedt == oo
wiife avt w1 o W w1 fgy wTw
Yier g i W W
§ | efeg @ ww awr &1 afaem
FT WY W AT AWET WL | afx
wTY word AEY W § W e A #
whearr frdaw W & o @t wvT
s fin g2ge faw &1 WX dfeara
vt dwren won wey § Afww qof
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MR. CHAIRMAN: There is one
amendmeny by Mr. Limaye and there
are two amendments by Mr, Daga.
Are they moving them?

SHRI MADHU LIMAYE: Yes. I
move. !

‘That in the resolution,—

for “present Lok Sabhg may be
declareq as a Constituent Assem-
bly and a new Constitution may,
be framed for the country imme-
diately”

substitute—

“next Lok Sabha, in addition to
its being the directly elected
House of the Union Legislature
be also declared as a Constituent
Assembly charged with the task
of framing a new Constitution
within two years of ils consttu-
tion™* (1),

SHRI M, C. DAGA (Pali): I move:

“That in the resolution, for “Lok
Sabha may be”.

substitute—

“Lok Sabha and Rajya Sabha
may jointly be”' (2).

“That in the resolution, add at the
end—

“in view of the fast chan in
times” ' (3). S

MR, CHAIRMAN: These
amendments have been moved,

*SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Mr. Chairman, Sir,
before I begin my speech I would like
to congratulate you on your recovery
from prolonged illness and once again
Preaiding over the proceedings of this

three
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House. Sir, this non-official resolu-
tion seeking to convert the present
Lok Sabha into a constituent assembly
for the purpose of drafting a totally
new constitution has been brought
before this House by one of the oldest
member of the ruling party. In his
introductory speech the mover has
said that after 26 years of indepen-
dence it hag been found that the Con-
stitution has become obsolete and un-
workable and it has been necessary to
make 31 amendments to this Constitu-
tion uptil now. It goes to prove that
the spirit of the Constitution by which
the Government and its policies are
guided, has only resulled in keeping
about 25 crores of our people below
the poverty line today. They are
starving and unable to find employ-
ment, This is known to every body.
This situation shows that a change has
hecome imperative in our country. I
will discuss later what path we should
follow to reach that goal. 8ir, at the
time of our election to the Lok Sabha
we had issued our party marmfestos
and have been elected on the strength
of those mamifestos. We had no where
stated there that we would convert
the Luk Sabha m a Constituent As-
sembly, Morcover, it has been pro-
vided in the Constitution that we can
amend the Constitution by a 2|3rd
majority and we have already brought
about 31 amendments to the present
Constitution. I don't know whether
ha is trying to prolong the life of the
present Lok Sabha by converting it
into a Constituent Assembly, Sir,
undey the Constitution the Parliament
comprises of the President, the Lok
Sabha and the Rajya Sabha, But, Sir,
Shri Mishra in his resclution seeks to
convert only the Lok Sabha into a
Constituent Assembly. How iz that
feasibility? What will happen 1o the
Rajya Sabha? Had he proposed to
convert both the Lok Sabha and Rajya
Sabha into a Constituent Assembly
that might have been more meaning-
ful? He has said that original Consti-
tuent Assembly was elected through

*The original speech was delivered in Bengali,
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indirect elections with each member
representing ten lakh votes. The
mover has further said what class of
people constituted that Assembly al-
though people like Pt. Jawaharlal
Nehru were also there and that Con-
stitution has not been helpful in solv-
ing any problems of our country, This
stattement has come from one of the
senlormost members of the ruling
party. Perhaps, he aims to draw a
new Constitution through this Consti-
tuent Assembly by a simple majority
vote and I don't think this to be pro-
per. Sir, the present Lok Sebha has
been elected according to the provi=-
edons of the Constitution itself, The
Constitution does not empower the
Lok Sabha to convert the Parliament
into a Constituent Assembly, Sir, I
cannot understand how the Lok Sabha
which has been elected and is guided
by the provisions of the Constitution
can act contrary to the Constitution
and convert it into a Constituent As-
sembly. Apart from this, some un-
democratic provisions of the Constitu-
tion needs to be amended.

For example. Article 22 of thg Con-
stitution which provides for detention
wihout trial should be totally scrap-
ped. Our experience is that as times
pass our pioblems are only increasing
through the working of the present
Constitution. In the Fundamental
Rights of the Constitution right to
property has been treated as more
sacred than individual rights. What
is this? IJow ean property get prece-
dence over individual.” Such provi-
sions need tu be amended. Many
States have passcd legislation for land
reforms but what has been the result?
Has it been possible to distribute land
among the landless. Have any ar-
rangemen{ been made by the Govern-
ment to take over all land which are
above the ceiling from the big land-
lords and jotdars and to distribute it
among the landless labourers and
share croppers etc. That has not been
done. That is why these people are
uniting todsy to obtain possession of
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land through struggle. In the Funda-
mental Hights of the Constitution right
to work and right to a lLving wage
has not been provided. We have not
yet made education free and compul-
sory for every body. On the strength
of the Constitution a post of Governor
has been created in each State which
I consider to be useless and a white
elephant for the State. What is the
purpose of this post of Governor? We
find that in all the Stateg the Gover-
nors gre acting only as agents of the
Ruling party at the Centre, without
wielding the powers given to them by

the Constitution. They are only
machines working according to the
dictates of the Ruling party. We

demand that the post of Governor
should be abolished. The most pro-
minent question today is that of Cen-
tre—State relationship. Sir, it is gaid
that ithey have got a Federal system of
Government but ip reality it 1s only
a Unitary Government. All the
powers arc concenirated in the hands
of the Centre. This is giving rise to
various problems and conflicts, There
is need for reconsideration what should
be the relation betweep the Centre
and the States. Jt is necessary to give
the States more democratic rights. It
is very unfortunate that all the finan-
cial] and cconomic powers are concen-
trated in the hands for the Centre.
This power is misused by them against
the Governments formed by the Oppo-
sition parties in the States. This has
been our experience in West Bengal
When the T'nited Fronl Government
came in power, the Centre prevented
them from functioning in a democra-
tic woy through the misuse of the
financial powers. This attitude of the
Centre has given rise to the demand
for autonomy in various States like
Tamilnadu ete. I, therefore, demand
that the Constitution should be
amended so that only departments
like Defonce, External Affairs, Com-
munications and issue of currency may
be kept under the charge of the Centre
et a1l other matwers.
plete autonomy in ma!
Wliri 'Mishra ks stited that people’s.
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Government have been established in
Ching through revolution long after
.. Bur they have surpassed us in
many ields of development. How was
that possibie? It was possible because
fuadamentaily you took over power
from the EBritishers and framed this
Constitution through a Constituent
Aszembly eiected by indirect elections.
You hava built up here the frame work
of a capitalist system of Government.
By maintaining this capitalist form of
Government it is never possible to
remove poverty. This system of Gov-
ermnent thrives on exploitation only.
It is not possible to bring about real
socialism through this system of Gov-
ernment. This system of Government
based on class complex and explona-
tion must end for the good of the
country. Thig system must be demo-
lished. As stated by the oldest mem-
ber of revolution is around the corner.
That revolution will not be g mental
revolution only. Sir, we are sitting on
a valcano. That day is mot far cff
whepn the present system of Govern-
ment based on exploitation of the
masses shall be smashed down. And
a recal gocialistic Govermnent will be
placed in power through a bloody
revolution as has happened in the
fovie{ Union and China where the
labourers and peasanis united to puil
down the old svstem of Governme:t.
In India also that day is coming when
a real democratic and socialistic Gov-
ernment will come in power under the
leadership of the labouring classes. If
you are really sincere ‘0 bring about
the desired changes then ms=rely con-
verting the Lok Sabha into a Consiitu-
ent Assembly is not enough. Then you
abclish the Lok Sabha itself. You
hold fresh clectiong on ths basis of
provortionate representation. The
voters may be given the right to re-
call their representatives. Then tihat
Constituent Assembly may be able to
produce a Constitution which will
meat some of the hoves and aspira-
tions of the people. The fundamental
thing is it is not possible to remove
poverty by keeping alive the present
frame of Government which is based
on exploitation. Socialism is but a fzr
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cry. Only then we will be able to
better the lot of the Indian masses
where over 25 crores of people living.
in starvation and semi-starvation,-
where over 5 crores of young and able
bodied persons are without employ-
ment and where there is no adequate
prov.sion for medical treatment and
education, If this is not done then 1
am sure that day is near when not
only a mental revolution but a revo-
lution led by the working classes, and
based on the unity of the farmers and
labourers will erupt in this country
it may be a bloody one but it will
take the people nearer their goal.
They will set up a real democratic’
Government in the country and they
will create a Constitution which will
help the people realise their ambitions
and dreams. In that State there will
be no place for the monopolists and
the capitalists who survive only by
exploiting the people. That day a
real democracy will be established in
the country which will not be a demo-
cracy of the Bourgeous and a demo-
cracy of the people. It won't be a
democracy of the rich classes as in the
present parliamentary system. Only
that day real constitution will be writ-
ten which will actually be by the peo-
pie, of the people and for the people
of India. Sir that day is net far off.

314

SHRI S. A, KADER (Bombay—
Central-South): Mr. Chairman. Sir
at the outset, I must welcome you
back amongst us, hale and hearty, and
we are thankful to God that one of
our colleagues has been restored back
to us.

The Resolution moved by Shri Bihn-
thi Mishra has to be lookzd at frem
the point of view of utility. I do not
know whether this House can convert
itself into a Constituent Assembly and
when this House is empowered to
amend and change the Constitution
what is the necessity of a Constituent
Assembly. Perhaps, if there is an
absolute necessity of a Constituent
Assembly then we should approach
the people, giving them certain ideas
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and ideals and spelling out our pro-
gramme so that ihey can give their
verdict and on the basis of that deci-
sion we should constitute a Conatit-
uent Assembly.

I would appeal to my friends not
to judge this issue from any political
or personal angle, 25 or 26 years of
national Lifg is sufficient to take stock
of the situation and find out whether
we have achieved something or we
have gone back, If we find that we
are going back or we have gone back,
then certainly some radical reforms
are necessary.

The field in which Indig has made
progress is population. The popula-
tion of India in 1951 was 36 crores
which increased to 43 crores in 1961
and b4 crores in 1971. That progress
was not because of the effort of the
Government but because of the effort
of the people. Having made this pro-
gress in the field of population, the
progress in the field of per camia
income is rather disturbing. The per
capita income in 1860-61 was Rs. 361
at the rate of pr.ce prevailing in 1861.
The per cupila income in 1970 was
Rs, 633 but if you calculate in terms
of the 1961 price level it comes to only
Rs. 348, Therefore, because of the
population explosion the per capila
income has also come down. It has
also severely affected our plan pio-
grammes.

That is not all. Have we utilised all
the natural resources that are at our
disposal? If we look to the irrigation
potentiality, it is about 27 per cent of
the tolal length of irrigation. Why
are we lagging behind? When India is
an agricultural country, why should
it be that irrigation falls far behind?
One thing more. We have got vast
natural resources of hydro-electric
power. I am told, about 17 per cent
of the potential power of hydro-elec-
tricity is being utilised to day. That
means, we have vet to utilise some-
thing Uke 70-80 per cent of hydro-

£lectric power jf we want to harness
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electricity fully. We have not been
able to do it in 26 years' time. That
speaks volumes where we are lagging
behind.

Now, 1 would like to come to the
question of the set-up of our Comsti-
tution. Administratively, the country
is one, Politically, the country is di-
vided. For example, we have got the
Parliament and the Central Govern-
ment we have got the State Assem-
blies and the State Governments; we
have got the Zila Parishads and the
Panchayats. As far as the Central
Government is concerned, it has all
the subjects at their command. At the
t.ame time, there are the Concurrent
subjects and the State subjects.
Therefore, a division of administ-
ration has been so done that no
one is the master of the situation
Sometimes, we say, it is the State sub-
iect; sometimes, we say, it is the Con-
current subject; sometimes, we say,
it is the Central subject. The Cenirrl
Government will say, it 1s a State sub-
ject: the State Government will say,
it is a Central subject.

These sort of things ar-) also hinder-
ing the progress of our country. This
Constitution was made 25 or 26 years
ago by our people, well-intentioned
people, and we should not apportion
any blame or say, anybody has done
wiong. It was in their wisdom that
they made this Constitution. Basi-
cally, the Constitution is not wrong.
But in details, it may not be to the
reqrirements of the country as a
whole.

Take the Constitution itself. I am
told, most part of it has been bodily
copied from the Act of 1035. Now, if
it is a copy of that Act, that mesns
the mind has not been very much ap-
plied to the requirements of this
country. At the same time, our lead-
ers saw to it as to what kind of Con-
stitution we want to give to the peo-
ple of our country. In the Preamble,
in the Directive Principles, all these
things were embodied. To that ex-
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tent it is perfect. But to the other
extent, I think, it is not perfect at all.
The time has come when we have to
:see whether after 26 years’ working
of the Constitution, it has given to the
people the things that they need.

Declaration of

Today, some say, that Constitution-
is supreme. I do not consider the Con-
stitution as supreme. The people’s
will is supreme. The Constitution is
meant for the people. The people are
not meant for the Constitution. So,
P! there is no hard and fast thing about
| it. If it is the people’s will, it can be

thrown out; it can be amended; it can
t be changed at any time.

16.00 hrs,

How does the Constitution operate
today? Today, the Parliament is sup-
reme. The will of the people is re-
flected in this Parliament. The Par-
liament is supreme over everything.
Is it supreme over administration? In
fact, in theory, it should be so. But I
doubt it. The administration is alsc
perheops absolutely independent of
the Parliament. If, for example, the
Ministry or Cabinet decides something
and things go wrong, what happens?
Who is the culprit? The culprit is
somewhere else, but the blame comes
to the Ministry. We, among oursel-
ves, fight and blame each other. Why
does this happen? Tt is because the

' administration is supreme and inde-
penident. They have been so well pro-
“tected under this Constitution that
nothing can touch them. Even a per-
son who is known for his inefficiency

« and corruption cannot be dismissed
outright. The utmost that can be
done is, he can be transferred. That
means transferring the disease from
one place to another. There is no
power with the Ministry or the Minis-
ter to dismiss him or take indepen-
dent and immediate action against
him. Therefore ‘it is necessary that
we consider this aspect. What T feel
is that we should make departmenta’
-action non-iusticiable along . with
changes in the rules of service which
were framed during the British time

i810 IL.S—11.
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and which are in operation even to-
day. When those rules were framed,
the requirement of the departments
was not considered, but the require-
ment of the British imperialists was
considered—what type of persons was
required to carry on the British em-
pire. And those rules are prevalent
even today. Therefore, changes in
those rules along with the Constitu-
tional amendment that I have sug-
gested are a ‘must’ if we want that
the administration should work in the
interest of the people and by the will
of the people.

Secondly, what do we find today
between the States and the Centre.
Are their relations so good that all the
directives of the Centre run in the
States? Therefore, the time has come
when we should think of basic struec-
tural changes in the Constitution it-
self. And what I am feeling is that a
unitary form of government in the
country is the roquirement of the day.
There should be no provinces. There
should be four strata of administrative
set-up under which we should work.
First and foremost. ..

SHRI R. R.
You

SHARMA (Banda):
are heading towards dictatorship.

SHRI S. A. KADER: You have not
listened to me. My hon. freind should
have some patience and listen to me.

What I am saying is that our Consti-
tution should Dbegin from village.
What is happening to our villages to-
day? Villages are being destroyed.
Cities like Bombay, Calcutta, Madras
and Delhi are full with people from
rurel areas coming there to settle
down in juggis and jhompris. Why?
Do they come there for cinema or
for some show? They come to the
cities to earn their livelihood. They
cannol earn their livelihood adequate-
ly in the villages. We have six lakhs
of villages. Without a regular organi-
zation there is an influx of people
coming to the cities and they create
problems in the cities which are also
very difficult to solve.
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Therefore, our ‘Constitution should
begin from the village, There should
be obligatory duties in the wvillage,

what they are supposed to do for their
citizens. Then it should be taluka and
then zilas, and a ‘unitary form of
Government at the Centre. It should
be completely decentralised. Every
village should feel a republic by itsef;
it should have its own, what we call,
resources, and if it does not have, it
should be given. But it should have
ample opportunity to develop by itself.
Similarly, talukas and zilas. The
Centre should have a few subjects
covering the whole of India. That
would be an ideal Constitution ac-
cording to me. Of course, it is a de-
batable point. Many people will say
‘ves®* and some people will say‘no’.
But the time has come when we
should look into it. A better one
should be brought forward. When can
it be brought forward? It can be
brought forward only if the leadership
of the country takes courage in its
hands and says that the time has come
when we should review the present
situation, in its entirety, we should
look at it with a revolutionary ap-
proach and shouldg bring about some
change.

I am quite sure that if the present
stalemate is to continue and if the
present Constitution is worked for a
number of years to come, things are
not going to be easy and things are
going to be hot for everyone. There-
fore, it is time that when we have got
such a big majority in Parliament and
even the Members of the Opposition
will not be against it if there are cons-
tructive approaches made towards
beautify and streamlining the Consti-
tution that is required. And if we
do not do it, then I think history will
blame us that when the opportunity
was there, you failed the people, you
failed the country, you failed everyone.
These are the dictates of times. Sir,
a poet has said:
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Now, these are the dictates of the time
and if we do not take time into our
hands, If we do not take courage into
our hands, make changes, drastic and
revolutionary, for the ultimate benefit
of the common man, for the ultimate
benefit of the man living in the village
or the man living in the slums in
Delhi or other cities, unless he is bene-
fited, unless his involvement is there,
unless he feels that this country belongs
to him, the few people of the country
cannot carry all the people for all
time. Therefore, my friend, Shri
Bibhuti Mishra is right when he says
that if you do not take stronger steps,
possibly there may be an explosion,
there may be a revolution. I feel that
our country is not in a mood to revol-
ution but, if it is, then God save us.

ot

Recently, I met a Russian who had
come to India. It is a very interesting
story. He said that he came to India
as an atheist but he has gone back as
a believer. I asked him ‘Why ? What
has happened?’ FHe said. "1 is simple
When I came to India and stayed here
for three months, I did not find a
single thing in a proper place. Every-

thing was wrong. Shortage here,
shortage there. All these things are
there. But, still it is going on. So,

I think there is some super-natural
power which is carrying on all these
things inspite of what is existing in
India here.” To-day, possibly, you
should not take it for granted because
people will not take it for granted.

Te-day if we look around we see
some kind of an agitation, either in the
form of Satyagaraha or in the form of
a Gherao or it may he in any othexn
form, but conditions are bad. There-.
fore, any delay to look into the mat-
ter will be disastrous as far as our
country is concerned.

One thing more, the last thing ang
I will close. Of late, the productivity
of the country has also gone down.
Why? I am told that the total output:
of a person—I am taking India as a
whole—the total outpu: ef the work~
ing class is two hours a day. Maybe
a little more or may be a little less but
it is not far off that figure
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SHRINC. M. STEPHEN . (Mavat-
tupyzhy): Who gave you this Sguee?

SHRI 8. A. xm Now, it it J.l
two hours a day, the productivity is
naturally hamtpered and, therefore, the
country becomes poorer in the ultimate
analysis, Therefore, it i time that
we should see that in the field as well
as in the factory, the productivity is
brought to the highest standard....

SHRI C. M. STEPHEN: What has
the Constitution to do with that?

PROF. MADHU DANDAVATE
(Rajapur): Everything under the sun
can be brought in the Constitution.

SHRI S A. KADER: The Consti-
tution can make all the provisions for
it, My friend, Mr. Stephen, knows that
if the Constitution is right, the working
of the whole thing will be right.
Otherwise, everything will go wrong.
Therefore, the Constitution is the
most important thing for a country
and that the Constitution should be
such which should reflect the will the
sovereigntv and the aspirations of the
people 1n the working of it.

Therefore, I would appeal to the
Government that while not totally re-
jecting the resolution moved by my
friend Shri Bibhut, Mishra, they very
fundamentals of the resolution should
be taken into consideration. The Gov-
ernment must give proper thought to
it. It would be advisable to have a
White Paper for the Twenty-fives of
our freedom. If it is not good, what
should be done? Something should be
done by which we can bring about a
revolutionary change in the country
so that the common man might get
hig due, That is what I have to say.
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HIE 2 | ggf o& a1 Igid ewifees
fofgae & wea< aqr faar 2 & s
w5 ¥ 9 $1 Sifww aam, 37 fF=9w
F1 oragIT & AD &I FFAT FAT |
St 99 qg 1T 3T & F4T I9 A qg
aT wrgw g A B w5 F7 2w
FT fqwm T 8, WIHET WIEHT AT
feafa w1 F9T ¥1TET 8, a1 ag afva=
9§ H a1g5 I, 42 57 F fewer §
AEF wmaT P agAr 2 f Sy g
¥ Uy wglEs g far A1 730 Arar at
“JT BT 23T 8, 48 g TEr @

# zafae ag 2 wr g f& 1971
F ITT H m“r agaa wmq &1 (44 |
Ig AT 9gRT (Had F arz «fy 741 US|
F S AT BT G E a8 a1 A TEr
fe zos &3 1 fagre & Heq war v

TERT AT WESAT ZI IT AT
TN FT Era'r qagad ! A fam oFar
§ T mgg 4 ?

AT ge &
[ E ad, FiAm 4:T
wor ad ErE ay '-:_;i"a 1 wIET 2
aar ? wifax w1 % wiAq e gnm,
uE RIS AT R0, FEAFH T AL
9HE WO S FIAl Afge Ag ;Y
FLJ 781 & AT i@ F1 I7G a4 AT
qaqe #7472 7 W G =W FT gIr
g1 S g 1 = gwre e FeT |
Fgl f® am fasm 730 gar | fsm §

Tt g7 ¢! T °ATH W 1T qEIfEr
% FT G & gt &1 ghEur a9y |rfge
oY | qT=ET AI9ET 9% 7=t w9 awg o
feafg ag 2 f& a@ a9 @@ W&t
¥ F UF GG T T & THD d JaT
¥ aga @& ? oA mwAa g ?
T ffeearT F Fgr o7 9T & STaeqr
F &< ? IRw ag W Fr fw adr a6

AUGUST 31, 1973

Lok Sabha as
 Constituent Assembly (Resl,)

P 78t gar | Adar AR aw Wi
# g8 @ 2, SaFT wFar Agr g,
IgF qET FT I9AN @A fawer F
forw 721 g1ar | Fo MEd FT AT
1951 § 919 & o1 &F WA HIX AT
& 4= F | gg g AT arar | FAL

&1 9 fage-afraag o) Ag F

qrer A wT WX R AT AT
ag |Y g1 AgY Z1qi, FENE A AZY ZIAT,
FATE FT AGT 1A | 2T HAT FIA
& ag AET g1aT | HiFAT ;| F T IH
7 4T & 9T F I94WT HLAT T
qT AT F TAT § 34 T H I
Tdr o1g F, @i q A ardl dar
feamarg &1 ©F T FF< TAT AT AT |
TS 9967 F4H TIHT ATY T FI
qfF T 910, IRT 3T ;AT M3,
AT & wA FA  ITAAT FST  TEIA
g1 & F1g A A4Y FT 94T T T AFIT
q AT arfge
wara g & agi

FHAT STHT g, 89

g "iEgE Fi

mrmrs*f:*fern%:ﬁ'ra =T |

1954 § QATTIE F7 A79 o087 | Zar
7w w4l 1 (e w3 fa g aar
NAY g L At Agi A7 A :;.gf -
F fa@rs ? Ardr T AT FHI5 T Y
A QAT TE TG ) F g AT
ATHTY BT FITT FIRN 7 T G,
qg 2@TH Byd $LA & BT I 1 98 G%-
FT ET AT FAG § | R AT AT
T TEHT 7 ?-rfr- r R0 BT FAR S 7
1T AT 3T & T B AT T AT
EEREICE G :r.-ﬁr g 1 ATga g g

sy A, 0-91'

qraT Y T FLIZ FT ATCHT HAE FT 74T
6 ) FUTET A ML AT 8T HUT F
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“

AT | o #Y few ¥ w97 | WreRA oY
Tl g ot o oy wry & amr
A AT FATY & 2 wre W AdY A
g ot esfifrafcr s & 21299
fEasdht s 5% 100 w9 FTERT
IEET | Qg &S AT F ary ®I Av
ION 2, AT A & PR A A dgyd
T 7 T 1 7 A7 am A wR
AT FTE W AV, 31 AW T T AT A,
g g Aan S st 4 amr T
FT FTgrwE 77 A fam, v aw A
JEY AT, AT ATATY AT, BT 3T F T
w91 9% | qrAd AT fafaesdy wny Ay
o7 WY v 3w A @ TTAE Arafa—
T AT FT S fAm P oq7d Ay FAT
& af 2 B ( T1IW)

avqfy 97 o7 F AT g 1 AEIA AT
e g ) fea fear 7 ag
weqaw faaa far ? oF & w2 A
argaws feaa fammm ? faear & T
FY aed fFmA 7 ? oA F9 QAT 9%
! faoe) fraq Yy ? s amra
wa 8 77 frar 7 feanfaaw 7
faareit Y At & Frver & frd o ey
&1 St faoret &) st # av ¥ fy T
Y FEATTAL 8, T TEEFAT FIA AT
FT & ? AW AT A * 1w\ A FT
q WTHT AW A7 AT 447§ T 97
YT AE WA AT TR arT ¥
wrATEr 27 T FNT AT a7 AT 5 AW
a7 faar frr g d 7 fid Cag afy
feravc 77 527 wardl apl, @
HATT HTA ST OT AT, 2 15
gfe fre saf from 7a #e v 4
WIET & WA EW O FXGEATITS A
FAT 21 9T mwar el Y AT 7%
fear &t g7 Wi ST A A 7o
Orr AR & e Y A & | W
wepen w1 farerer o e § o 9w ATAA
¥% ugafae WAy § oI W w®

BHADRA 0, 1805 (SAKA)

Low Sebhz a8
Constituent Assembly (Resl,)

qg qar WA fa gaTR AT oot Tl
T ave Y & gAY faerrr ¥, faamay
&, o AR waAT famT v wvw ¥ wr—-
ot 1 #ar gardt gfw w4 39 ? A
TET EATE Q77 |/OIT & 51T A7 ¥ Y ar
T q7 FEEHAT AL E P T A Ay
§° smagrg? gz s A qm
mvTr 7 Frfam T E €1 ? Ag gar awd
XAT Y| AR AT AEFA i AT
A 2 A& 0 AT AT A1EaT 2
¥ 7 FAaT @ oM T AT, R a8
T8 DA 717 FI7 T g
FYZ AL FS AT AR T 7 F ITAT AT
FHEM 7 SR AR F AW N Y
afrr g Sfar aw gE # 1 7g W
Tifr T FA N samSATA AR ?
FAT TG AT T 3F FET 2w PR
fe fere e fz o gz Ay fr AT ?
AAAarar fama WA wr "rfAw
a4, I {4 T4 3¢ 791 Tifaw a7
Sz & 7 g A §aw frar an, 3w
FT J@W AAT § — AfAET F A0 WX
# fa Y afcaar & am o ST §
# I FT AT TFT AT ASS[ AT THAAT |
qeAt & A1 9T AAN9, TFAE 97 T2
nE g3 FA T A F o ) fer
HAqam & —-FAT #0 §7q, "taqq
#q1 w7

71 72 2 f5 94 7 5% 78 9o
# & o nlwr 7ear 92 9% faF 4,
F—T7 |ATT iAW A+ I w1 A
astfm 7 A7 Y f—Ad Y R
X A7 F—72 T, &M 7 zav fad
1 afpar 2ft & ) el & 94 -
TA-a7 A wfFT R J s € aw o,
9 WT FET & 7 TH Fgd & F AT-E
g1 &, W w7 29T AR I g,
I waar § e dar arfgd— g
g & faed 25 orel ¥ wiw X 77 Wy
qar #3 At fear—
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[ o wrmqore St ]

I am not a prostitute in the inter-
national market to be purchased and
sold.
qg *¥ gwt fie 30 gfy orf o wlx
dar &, ot warar &ar v §, o W

frax &, & I8 {0 gf v&m 1 FQ

afg ¥ I &2 2 F @ Y, 7 A
wfer 1 s R AWM F fd Y, o
* wier 51 I7ET R A ¥ fad H—
qg AT 92T A fear | Rl
&Y IR § qoit w8, g gof A
F—arror O = Ay § quw fewe
w< fawT Jwey &, o w7 g v
A #gd §—9= fedwr =T & ot oY
TET E, Nl G T a1 G,
A AT X T H g R A w-
o @t & ? w9 el fedm &= TR
gt frx § dwr & 5 | ™
nNfemrwd s @ S
whwmwrd aargd o fier
oele ¥ Jwx wd §, SEwr et
frge feendr € wfer gfa @7 &
T I7 %7 ITGRT 7 & W7 7 q@g A
dar =¥ @Y ot e @ &
o w2 ?

ddr WaA a3 Far faeEr
=ifed, 0AT F AT I T FAAT W
qw 7 SeT—Ig A T | T A
od g warT sl S #Y o fymiare
TwaT § | 9w RN gfea § W
T8 Naar §, 1 ET 4-5 e |
w0 @A wfgd—ag W ¥ Ag
gt & | v7 ¥ w7 oF feam FT &Y
/AT AT | F U7 FY AT ATEAT F—

gerrafy A% gdERAd o

¥ T TR AR |
WIIRY A AT H AT IGH WY
e Wi wedr § 1 aw fod ot e

AUGUST 81, 197

Lok Sabhe a2 328
Constituent Assembly- (Resl,)
q-fearr § w0 o7 wfn fragw w7
g wifigd, arfis o o dw we g
WLHTT W ) oW W § W W
TuTr & ard wree av- & frdt dare
€, NO-fot oeit & Ay a3, G &
a1 9T, g ® g ¥ Ay g7 Yo v
& ot guw gaTr ¥ wee R syt dar
gt ? v fod ag vy 6w &
AN dfew &, ag o e & e
T # & I FAT WE, T T T
N owaRair o W g fF
YA FTH G TE F) IGFT AL ¥
frwrda o foe o7 wgar g, f
FTAFARNT | a7

You will come to regimehtation
that. Are we heading towards regi-
mentation.

WIS W A & R GO AT WY
wt 9w &, 99 T YF TG | W A
FEH g ¥ a1 I F AT weer A}
gz W W F-wifFag T
FEFTX §—37 T FT AT ATl )
Afsr o @ T € 5 ag W ot
&t w71 Tgar &, B ¥ o anw
2, <7 F1 @dr ¥ Q, o 7w § fe e
g, fog w7 ¥ ag W& v fw /G
wrs wefeat § a7 81 W 7 §—w R
frag e g 1 FER ax AT,
e TR AT T FT 2 @, wifE qrd
Y B T §, AT FO AN IH
T ¥9 § 94T A4 § | AT WTRHY
% qg s sqfr gt & Fr g
dzr war §, W 3 fF 97 W W
& v w1 wiwee § fog wTw
o w7 wiaeT adr § ) gl der A
g d—

Lol i H
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wrrEwaT ¥ wrer o A9w ¥ v F
e g, mA N Tw
R wT A AT Y fwar g gt
g dfemw @, 7 frare T wé &,
e wgt g &, 99 B W w7
sEET F WA H et et & ww
fork wror sifawrm o) frwsiare qmear
ardt g, o g Afem A E, §
ga R aff At FEN A AT F
wrg faator f5d o &, waaY o Afaan
& wreo frafor il ga &, fare & g
T W wr dmTAad § 1

afy w19 78 T § fr ag Sfaw
forr /)y ¥ awrar 91, ¥ TrAdiwEr
Q¥ BEET ¥ {2 # Af wd
T W BT AT HF AWT §, €9 HY
T &1 wigwT §, afy ww &1 3y
faere & fr g7 waan & aweafas wfa-
fafr gt g wAToR U ¥
1% qwt & i< fam aemat & 99 &1
Fr YRR E ! wifs ww
g fefo@m a2 ¢, o=
WY %1 9N F WA 7T -

How far and fully you represent
the will and wighes of the people.

gafed W & g H EER X s A
awrwrt &, 6 & T 03 afk @ et
dfagm awr § afafra sor g v &
g 5 g &9 § wAqT Harq omEd -
wife A7ar T WRW AT § 1 TE
o< vt e aferari= gt &, s
Zow g g § — AT FRA ¥ A ww
sfraam: #qeng aRkew afear-
¥z w1 g qREY & AY XgW HAr
¥ SRR FT WATT AR qIfqarie
Py frrascfaarar ! & v
% fe arfrarirz pftr 3, dfea-
Constifution is intact Parliament

was dissolved.

agt aw fo—

BHADRA 9, 1698 (SAKA)

L¢k Sabha os

Asgembly (Resl,)
Parliament was dissolved without

our knowledge. I was in the train.

0 O & gar W A& s
I am not joking
FIRT B4 wm fw q@ qmw
ffw?, nfeamee feorea @ g

PROF MADHU DANDAVATE:
You must have pulled the chain.

o WAy X WA

I never pull the chain because when
I am in the train, the train goes so
slowly that I need not pull the chain.

T FENE g ¥ ww giw )
But Parliament was dissolved taking
advantage of the Constitutional posi-
tion only.

dfaam & 9t whrerT s Wt
w famr o ¢ oW ¥ awad
9% IFN W FT feqr 1 vw fodk
AT GATH AT FT QAT AT § AF e §
AT AT HS § AT AT ¥ fawr g B,
FHAT A4 FO FT ARG | ¥H Fod
afz w31 #faam a=mr & &1 9
aF a7 7 HT GwAT , WIT T FAaT
¥ qr8 91 T1fed, SRaT ST wre w5
T AT a0 7w ¥ far Aav
T g Tfed, d@faaw qwr W
w4l wfed, 3@ =% awr  afew
W7 AT a9 qWAT , WG Farer T
EETHT FT AT EFT W TGt W §,
fred 3 &=t & A W g, afew
Y &, a3 A vy e e e
¥, & a3 weg voar fawe & Ay -
A FaT wrEEt N " @ o
qg @ e ey feesr ol oo
afx &g @ w9d fral § @) fawat ot
& sz e w0 @1 A 8, wfag
G wgm § fe wdalt @ wff, ard
T ®Y ®T Ty oy faw wr, A & W
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[t Forrre T o]

e ¥ Rl derewlY f 1 @@ @
AT f¥ qer FYwar g, Igww ¥ frera
¥t 4 g, saOn ¥ fawra 3 afy
w7 AFf ag ?

Tk & fr 20 B wandy aft B—
& ST AT8T FT  FAATAT ATRAT ¥
giemr & o wrardY 39 &, fEasr
&1 g1 Afa7, A1 {62 g agt smr
wrardY 7Y 741 &, 2. 57T 2. 7 ¥ wMA
A 7 &, 9T T Aw Y gART ;AT
& A ¥qT T | WAL gL AW WY AT
1§ wT FT AT A ara gEQ At )
&9 99 9WT 40 FUT ¥, w7 qfT 56
FOT § AT 3 AT WY A 7@y, af7 60
FAE PN NS AT 1 FAF
THAA A1 IQAEA ¥ qiwd 47 oA
¥ - W7 ¥ S oIl 2,
3T W W IWRW ¥ wWiws
g 1dgafe aN@rad 2
g W war agr ¥, 6 fafqaw @ A
23 fafagm z7 @21, svaw 22 fafaaw
&% g 44 fafaaw & a1, wgfr gaar
7T, TT Y gAY 7 ¥ 7y §, Afoa 3w
F qATA WTETEY AT I T WY A T
The root-cause of this population is
the sin of marriage, Abolish mar-
riage, ban it Constitutionally, stop it.
TZ AT T AR F7G HAEY &, T AT I
FoE7 § 9T gt (& AN &1 w36
F11 AT Frd a1 g B fp gw ar
T S R AN A, WAy W I
AATHL AET 4 qAT HAY, = AT
Frant v TfEw, agr far, s ar
ITARr FHT wiiEd, Ady fer, samwi
¥ qAT AU FT B FNT K7, FTAAT
w1 A WY g AfEy qv, a wg
agurar, e ¥ sfer fewrger s
a¢f grem, ag q¥ T wfgy 97, Hfew
wft fwar )

AUGUST 31, 1873

Lok Sabha as
Constituent Aszembly (Resl,)

Hq W1 §TX W WO AT
wnwgﬂtmmmmt
Iq w7 Srew gwwe &, e et
fore gt @ Wimwm R ¥
T qrvg Fw 1 0 ) Afen ot
qar &Y grar 2, qwi A v arad
&7 Fgg ¥, gAY Ry gw oy
e IR WrAn ATy AT R #

India that is Bharat, Shall be a Union
of States. India, that is an ancient na-
tion.

Af oy wrEarf &, el wY aory

vq 77 & 39 F AT §, T8 9T Wi 8,

T Y zv Az g g AT )

afx aTReIRT &1 WWTE graT § A
B g wvE P E AR wHE
aTEF 3 wET T A §T AT H v
ifag 93 =7 ®Wr fomww &
AR WIA AR WK &z F gad
Wt ot wg § a8 @ T ¥ Wy §
i gF ¥ AT WR TR
2gF ¥ oo £ oA & | wTEY T
TR § 6 AT TS O wwww
O o AT FAT dAr BT gt
WY FUET F FAM, g FOFE ALY
T § WifT ag #av f s A gredt
g @ gw ot AET | IS MAR T
RIIT AT F | W A€ WT §UAT
AT ZAT WY | o & & 1 afy wm
JOTIT AGT A9 AV BW TR (% HOET HAT
3w g &) fag W W OF aw
ATy oTE grAT & O 75T Y ot W
2 o7 faqree =it o ot ot 8,
IEN WG T @ wwAr | @l
Al w7 AR F1 Srivre FAT Tl |
wfay & fos off % sgT v g 5
foraeft Ty g Ty wd § I
favireer Ok dwd fir wy wfearr #
wag A § Tl S vy @
o &
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dhwr afierrr § sweY ez ¥ e
ey wY o7 et | aficheafr & sy
af st § for gt wow g wrfgg o
IaHY v wwy &) afcfeafiy ¥ gaare
X AT WAT § TG T KT AEN § )
FfeT s o amy 7w & B @At I
St arfieer ar SAEY g framar & ardr?
St argwerA 3w ¥ dar wIAT WG,
ot mf#a & zawr Iw A AT ¥ Py
AT 77 wra 92T qEr foan, foer X
afcadT a8t firar, T & afz =5 @Y
at fafrenr wdy & fafeen 3 & wreex @Y
& AR & A aveng AT &, TveAE }
ar arore ® fror 78 &, UL H AY aw
a9 g@ MA-urer § Ffew W e e
e & fory wrfarerer o d 7 afena
] At g A0 B O sEIAT
TTa1 &1 ¥Afag afe qar afearT qamT
gt oY a8 fad A &), amar & e
g A7q, opar & R g whfaf afiam
TIT 1 wAfar & @@ s & e
FATE

st gwe T\ Mt ¢ Sl ( Frarar-
arr) awrafy off, s FF e N F
ATYOT HT GAT | A IAET WIVT 97 47
AT A—NY BF  HCT T e
1 T # 1 eE AT AR I F ey
' A4Y 7@ T T AT WP I ¥ qaHI
A1 AfeT avr w0 wEEAT WY
afer £t w0 @ lawEgw TR
o 7~ fEqraar § ST ST oag
aqq v¢ & 5 ag asigz vAFTIR
Afpr a7 T & 19 T FLAHATL
 arrmrfefras ¥egwr dw g
sy &, P avg & Fowgr ST 7 97 90-
squr qur fvar § 9t awg & 18 w9
free famr St oA WEqEE dw AR
wox ¥, gl w1 o ot frr A
wT e o | e ggverer 3 waret ek ¥

" Lok Sabha as
Constituent Assembly (Resl,)
wiwpey wanT Wi webde Sy o
W & g W T Fqwr g S
wdr & 1 ey ool a7 e wifyw ar
fis wrdraquee wirasfr aar§ oy ar
7 TS TR | W WYY IO R 9T
gI0T WEET WA qt wewr geAT | @
foraet o i fargeara & & 97 &ir
T NI WG H ATX & | TGT AT IR
ag 3 § f wredigge o age T
FERT TEN , IHRE AT AW w A
AT FIATE AR IR QR AT

% fadw wwz wwar g o

% van  &fwer omfar ®r oY
& W | & wgar g i g o0 X R
aif ¥ e frarsrwr g o
TARTG AT §? gk Aw A
ary ate gfeow o oo oy & e
WA g ey |

T% RAAY ged  Fer o ¥
TR T AT

Y Qo UM o MITe W : Wt 7Y
¥ gFir AfeT andr s ¥ oAy ¥
qET & ST SPrAT G HQ § Ay I
AT A ATT TG §1 A wFA W
g 7Z § 5 T qw & qqAe
60FqT FFTC AT wE A X wwwATE 7
ford; vy w2 afer QA e
AMAA NFAHE A FATT qT AT T
qow & AW BT TR B GH AT
Afew § 1| W g R FreEegeT w
M Fazanar 7 agar A W
gaF g qgar g, ow qw@ A
0 W Wi A § TA ofd @
fr foft st & @ I & wamw
g A fral a9 A B dEw -
form Tt fel ot | nrfirfivee aTew
¥ & o femdt Wi won v £ ...
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[ T T e Twdl]

waref s : ot frer § 3@ T
W WT ATE,  wre o ey onfeer
qT 9T W |

ot gwo T Wt J[;d - AN
g w1 ww gg § fe wfeam W
TR W v 7 & | WY wed Sy
¥ fog s & aWET v & 1 O
g WX WY war wfgg i Saer
s % faur war A fae gfaar w
TR Y A A @Y | Ay WA
ag ¢ f& widftwe & Y€ o arf 25
Awr w) ot g qrfegrie A 9 Ay
wgwr forfmm st €W wfege ™
q66 W |

wuwfe whew : o fawg § o 0
Ll

=t gRo TrAmNTH W Wi Rk
% wrw ¥ o fofen ¥ ga¢ fom
Foafers 7o aft §, sredrequm wawrf
qar, FrediequT Y IT@T T afe
freft e R am g wE g
ot cgiwh el &
feq 0w ov o srdigqew fafww
R wAEHT & g o 5
o fer e w7 A i fgeat
&1 got o TEN anE A N g
w faar 1 o forg & oy e fie afor-
T Y AT GHEAT g & A )

& ot off & g waar g fn
g ATy &1 S e
Iq 9T oGy 9 ffe v & 1 Y
witw ¥ aft foree ey &
w fog w8 fore ¥ fag swer
iR wa S wifgy  fe weefi-
R ¥ W wifma gl
§ wwlt st dm wx
o (eew) vy r g e
aririrdwe § A o=l mfY § g

3

AUGUST 31, 1072

Lok Subha as 336
Aswemdly (Resl)

e & e wrwfre Wiy
# 0F wewr WY 1 o wvete e
ot woft fredardt wege WX Wi o
wow W & fee gwro wredeger
wod aTg & Wi 8 W § | wied-
Zqwa & ofc gr ot ww werAT
g § I w0 grivw s awA § 1 qw
rar § gdwe @7 ¥ gk for @
qi a1 @R, g, 9 grew
E T WA § IR 7T X 69T gore
TRAE VN T g e et ot qew
RaT T e § 1 AW T N gEedw
fomRfa g ST N av oy g
1 AT fam e g AT ag worformy
aw fow fm agr @ ooRw @
s fmdgrrqs R
winfvw & fog 7o de &t g% anr
A gEe ore 2 § Wi e fora-
R g B § | W Wl g e
areT g8 fF agr 93 weifaT ®r v
SU{TRE g A fFarqEd ww §
& svar & T @it | rafag A
¥ Wt faar g o

SHRI P NARASIMHA REDDY
(Chittoor1) Mr Chairman, Sir, after,
hearing the Mover of the Resolution,
Shr1 Bibhuti Mishra, setting out the
reasons which motivated lm to move
this Resolution before us, I would like
to place before the House for consi-
deration certain grounds for not ac-
cepting the Resolution.

It is no doubt true that 25 years of
independence has not given satisfac-
tion not only to Shri Bibhuti Mishra
but to many others, both n this House
and outside in the country The objec-
out in the Constitution,
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But the reasons given by him and
those who followed him while sup-

rejecting the present
Jock, stock and barrel and convening
a Constituent Assembly for drafting
an entirely new Constitution. The pri-
mary concern expressed by the mem-
bers was that in spite of our indepen-
dence and Constitution, we have not
yet succeeded in removing casteism,
regional disparity, mass poverty and
illiteracy from our country. But we
must remember that mere constitu-
tional changes will not abolish the
prevailing disparity or even the exist-
ing poverty from the country. No
Constitution by itself has ever done
it because it does not flow from the
Constitution as such.

If you go into the reasons given for
convening a Constituent Assembly for,
drafting a new Constitution, in my
opinion, it is a disastrous course which
weuld lead to disastrous results in the
country. Shri §. A. Kader. who part-
ly supported the Resolution. said that
the basic structure of the Constitution
has got to be changed if the future of
the country is not to be jeopardised
any further. He has also suggested
that the federal structure has got to
be given up in favour of the unitary
structure. According to him, because
the country is divided into many
States nobody is responsible for any-
thing that happens in this country, If
that ig his contention, the States may
as well say “we Will take care of all
the problems; let us abolish the Cen-
tre”. Such a course would open the
Pandora’s box of controversy, many
divisive forces will come into the
open which may undermine the very

integrity of the nation. -

1 do not know why some people
say that our Constitution should be
changed lock, gtock and barrel. Im-
mediately after the judgment in the
Golaknath case, in which the Supreme
Court had held that the Parliament

Declaration of BHADRA 9, 1805 (SAKA)

Lok Sabhna ns
Constituent Assembly (Resl,)

has got very limited powers with re-
gard to the amendment of the funda-
mental rights, one could have said that
a road block ig existing in the way of
achieving social justice hecause of
this judgment.

If thig resolution had been moved
in such g situation, certainly every-
one would have supported it because
then there was no other go on account
of that judgment of tne Supreme Court
which put a block on the amending
powers of Parliament. Now such a
situation no longer exists. Both the
24th and 25th Amendments to the
Constitution have been held valid by
the Supreme Court which has said
that Parliament is supreme in respect
of the amendment of this Part of the
Constitution also., Therefore, in such
a gituation, to demand that the present
Constitution should be abolished and
a new Constituent Assembly should be
convened to draw up a new Constitu-
tion is unimaginable and unnecessary.
Therefore, I do not support this Reso-
lution. In fact, I appeal to the mover
of this Resolution to withdraw it.

SHRI MURASOLI MARAN (Madras
South): M. Thairman, Sir, I congra-
tulate the hon, Member, Shri Bibhuti
Mishra, for having brought forward
this Resolution which is thought-pro-
voking. I welcome this Resolution
because We can demonstrate to the
nation and to the worlq that there are
many people who are not gt all satis-
fled with the present Constitution.

| As regard hiz Resolution, I may not
like the first part, “that the present
Lok Sabha may be declared as a Cons.
tituent Assembly”. But I am for a
new Constituent Assembly to frame a
new Constitution and to create a Se-
cond Republic.

My grouse against the present Cons-
titution is that it is not at all federal
According to the Administrative Re-
forms Commission, our Constitution is
neither federal nor umitary. We can
very well say that it is g hybrid type
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of Constitution. We all know ihai the
Constituent Assembly met in the his-
toric Central Hall just to frame a
Constitution in corporating the Cabinet
Mission Plan. Actually, the Cabinet
Mission Plan though of giving only
foreign aftairs, defence and communi-
cations to the Centra! Government
and all the rest to the States.

Uniortunately, Pandit Nehru who
was the leader of the Congress then,
on 10th July, 1946, in a press confer-
ence ot Borabay threw a bomb-shell
on this entire scheme. In one of his un-
guarded moments, he created certain
doubts, He declared that the Congress
was entering the Constituent Assem-
bly and it may change, at its own
plegsure, the entire Cabinet Mission
Plan. It came as a bomb-shell and Mr.
Jinnah went back to hig shell and
declared that no force on earth can
stop Pakistan. That is why the Cabi-
net Mission Plan did not come into
being. We saw the partition of the
country and, recently, we saw one
more nation emerging on the eastern
side.

Until June 3, 1947, when Lord
Mountbettan announced on August 15,
that Englanq will recognise two Indian
States, the Constituent Assembly was
working on a minimal federation in
the sense that the Cenire will be
having only defence, foreign affairs
and communications. So, many Com-
mittees were formed to go into that
kind of schemes only. Bui, unfortuna-
tely, as the ewvents turned out, afier
the creation of Pakistan, all the mem-
bers of ths Constituent Assembly
changed their mind. The phobia of
partition was there, So, the pendulum
swung from this end to the other end,
from the minimal federation to the
maximal federation.

Secondly, my grouse against the
Constitution is that even though we
declare, “We, the people of India...in
our consituent Assembly...do hereby
adopt, enact and give to ourselves this
Constitution”, it is not true. First of
all, as Shri Bibhuti Mishra pointed

AUGUST 31, 1973
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out, the Constituent Assembly mem-
bers were not eleeted on adult fran-
chise. As we elect the Rajya Sabha
Members, the election was an indirect
one and the member of the Consti-
tuent Assembly got elected- by - the
1935. Scheme, who were all property
owners. Thati is why those property
owners created a Constitution {o pro-
tect the property -and- it was conve-
nient for them to have a big common
market. That is why we find too much
centralisation in our Constitution.
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Even then, in many parts of the
world, whenever they made a consti-
tution, it was put to the people in ihe
form of g referendum. It was not done
in India. Even if the Constitution
were pul to the people, it is true, the.
Congyress would have ~got the majo-
rity. There is no doubt about it, But
they did not do it. If they had put
it to the people, a least those who
contested could have studied the Cons-
titution or the people would have got
some king of involvement in the Cons-
titution. That opportunity was lost.

The famous author, Mr. Granville
Austin, in one of his celebrated books
haq analysed the correspondence that
took place With the Congress Higly
Command and the local zila and talulk
Cangress offices. He analysed all the
correspondence. Not a single corres-
pondence contained any detail or any
discussion about the Constitution.
Even in 1648, when there was 3 Con-
ference at Jaipur, at the time the draft
Constitution was ready, nobody in that
conference discussed about the draft
Constitution.

S0, according to that author, the
entire Constitution was prepared by
obligarchy; a small groun of people
worked on the Constitution. So, even
the Constituent Assembly members,
the Congress members, and the people
were isolated from Constitution-mak-
ing. '



34

With the shadow of Pakistan, we
created a new type of Constitution, a
hybrid type of Constitution which is
neither unitary nor federal. In fact,
-according to experts like Basu and Iyer
.Jennings, we borroweq 75 per cent of
the clauses and articles from the 1935
.Act. That is why, many people eall
the present Constitution as a palimp-
isest copy of the 1935 Act. They forgot
the Gandhian Principle that decentra-
lisation should be the goal. At that
time there were leaders like Panditji,
‘Sardar Patel and Azad who were
really God-like. They all thought that
Congress would be ruling for ever.
‘That is why, it is a Constitution pre-
pared for a perennial Congress rule all
over the States.

Declaration of

All the nation-building activities like
educatior:, health, road-building, etc.,
fall under the State Governments.
But they have no financial resources
commensurate with their duties. That
is why we find that the Chief Minis-
ters gor Finance Ministers of the States
come to Delhi with begging bowl in
their hands.. .

AN HON, MEMBER: It is a distor-
tion.

SHRI MURASOLI MARAN: Shri
Virendra Patel, when he was the Chief
Minister, used the same expression—
‘we have to go to Delhi with begging
bowl’. Even Mr, Brahmananda Reddy
accapted this fact.

So, this is the position. The States,
even though theyv are given the Cons-
titutional duties—all nation-building
-activities—, are not in ‘a position to
‘implement them. In g country as vast
.:as ours, with continental dimensions,
with changes in cultures, languages
and even in food habits, this kind of
#{Centralised Constitution will never
work, will never deliver the goods.
‘The other day, Shri Shyamnandan
Mishra was saying, in India there are
no States but only estates of Central
Government. That is what we are
seeing now.

BHADRA 9, 1895 (SAKA)
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The Administrative Reforms Com-
mission went into the provisioens of the
Constitution regarding Centre-State
relations. They have agreed that
there are frictions. But their conclu-
sion was not to change the Constitu-
tion they suggested that the spirit of
the Constitution shoulg be lookeq into,
What is the spirit? Nobody knows, We
know how article 356 is being misused
to subvert all the State Governments.
At the time of enactment, Dr. Ambed-
kar said that that article would be a
dead letter, Where is the spirit of the
Constitution? It is flouted every day
and every minute. I want to finish
my speech with one quotatio in the
Constituent Assembly Prof. Ranga
said:
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“One of the most important con-
sequences of over-Centralisation and
the strengthening of the Central
Government woulg be handing over
power. not to the Central Govern-
ment{ but to the Central Secretariat.
From the chaprasi or daffedar of
Central Secretariat to the Secretary
there. each one of them will consi-
der hims=2lf a much more important
person than the Chief Minister of a
province and the Chief Ministers of
provinces would be obliged to go
about from office to office of the
Centre in order to get any sort of
attention at all from the Centre.”

This has come true. Recently we saw
that one Chief Minister, during his
short tenure of one year, had come
to Delhi about 110 times. Such is the
position. That is why the need to
change the position..

SHRI §. A. SHAMIM (Srinagar): He
hag got a housa here.

SHRI MURASOLI MARAN: I mean
the other Chief Minister.

That is why we demand that, to
deliver the goods, India should have
a purely federal Constitution .and we
should have a Second Republic based
on the principles of State autonomy.
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Pt e s (ant) : ey
Rw ¥ ey oo 9r Wit
wror oft § | §feww Hogw @

duteT 358 ¥ g wC @ § 1

wy e &Yt § 1 s oY P et
fiven o dotaw gw gfaw A @
W ¥ 9% & | g9 #T AT @
o e fegerr ow § v afeearg
¥ wriat 71 Wt gAY arz @A @
afwerar® & €Y wew 7 e W gl
§, o ¥ & Ty & 1 AW
Y THAT H FAT § T @ A AW
wgw &1 forq ®Y wrew & A7 97 a8
s oo g frogw owr @ owfrar
ST 7Y B, 7€ e 7 & 1 oA
¥ foi fawdt | afmare o #€
T IAAT I ¥ & | WA qT R
# I Araw & wifoor 77 R 1 wfaam
¥ gg arg AEY & 1 WA R @ WK
IAET A1 FEZA 7 fawrw AT ang |
TF ATET A T A &) faEm &
g A FRY ITVA IAET 97 TA-
Hifrw wmren @ & T div o
airdy e g faswar gza wr
FEW WY AWA @7 97 WY Wg
sver 7Y gar &1 v 7 afaa w1 g
N g &1 g v N #y afrgr
fiwd & ax gar ov W A &

R ®T HIE A4 wwEar § a1 Ia
ot ®oAE FGr §, THEW BT &
TE WAL FE IAH AT FY AT T
X A T & Mar g1 THET FT F
qu aft § | fggrr g e 7
sgad | wfeem ¥ w€ giwdew @
w1 §feEzmw qb
arife Y & | ag v Ay § ) wwie 9y
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! VClobigituent thun! )'w

Myt

o B & oy fo oY Wi
T e A ® o ey ¥, Sfefue
% | ¥R afeww § @ g W 0
are =Y § 1 3 ¥ oY wg § fr Rt
= &7 wo gy, feedfcd 1t fer
&N | I aTH WX EAT WA weT
A § A sw F afewrw wr 0 T
2 1| ww weF ¥ e wfawe wor T
wrfed 1 faegin awew w o &
I wg ) o owaw ®
qumaT afgam & I wfgr ) ew-
Ty & FW & qrg A Ay Y wsow (9
F 39 § ax I Aeirearfon @ Y
wf § W wadew W & 31 qE
o7 7 &1 W gOT WIT ING W W
B ag M | muT THERAT € & AR
TEIY GHTE | Trg W0 sy st
FTHFAZT A X7 GIAT | WY IS ARG
r vg ware 7 faEr gawad W
AT WG AEA & | 7 AT weEEw ¥ WY
7 a1 afasare & s v foer 7 s
& & o e 4r faewr | A Y AT
Heew A gg garm ¥ fy wfaew &
T AH F | WA W OwAY a1 gEIe
THR H ¥ W EET & F39 A 92,
A gw w1 IITH Wifgn @, A W R
afaam Frwr AW § ?

17.00 hrs.

WK BZH ¥ W , O dfee-
a1 7 €&g@ w1 < dY § | wav afww
v § 5w gewer  fgg?
w7 gfaaw wgey § fe vl g oA
grr wrfgg ? wfewarT ¥ @ wgr & fe
Ot 3T g wifgy W qw Wit &
st agx & g aaae A e
wifgq |
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i T fewgw ver avr W foer

Wit & sfvuw wine, 4 S @ Sy
wrafirfifirer oy wol @ | obwfifier
o wfiter® werle §) wik ww ¥
W wewr wowr §, & v ik
wg wfwae gnwe vy 1 itz
A oy dfiesrr ¥ qoeR Wy ¥
forg fadow T ¥ v WA R
o a7 afearT Tty & o ¥ S arew
ferr mir § & =7 o @AW wf W g
WIS STAERAT 59 AT A1 § fa ed
W AW FT A dEE WX TOET R
faem & fag wifmerd wor wo
wifed 1 afewrs & g9 & foo age auvor
sfe 1T fer g & 1 3w &Y ey Wy
&7 3 & far s 7T afmay @
#T 9% 4F € |

wawfa wgaw . g9 FEpm
w1 729 ¥ fag 27 w2 faifcr fad o3
¥ T FIT 3-37 AT UmgE AT} )
AR T A7 [AAW 193 F W w9

g

I seek the sence of tho House What
should we do with this?—Shall we
extend the time?

SOME HON MEMBERS Yes

MR CHAIRMAN I will call the
Minister at quarter to six

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H R GOKHALE) Sir, you may please
call me at 5-30 I will not take much
time I will just take five to seven
minutes

st oy fomd (Wrw): gt wgET,
st faqfr s & oY gew o &
g rar g e gfiad am ¥
qguA g g A g ¢ fe adw
df  agT gadwoAs §, S X
wrfaa aqv gfear § Wik gE F o B
gfirafr rA T g iw A v v )
FOR1T 30, 31 o W g

BHADRA 9, 1885 (SAKA)

Lok Sabha as
Constituent Assembly (Real.)

" & oY ofcadder el and, Befieey o o
T W ¥ Il g
gAfaaTT Aft w4, v a% ' & g
oLt i

o frw 2§ stedhage il
Wt aor e § e R awd
¥ AT ¥ 1946 ¥ &Y JoT4T 97 W}
T & % ur 5 O wredigee gt
o & gro gafss & o @ &,
37 ¥ gw wvr affax aft o W
g gt AT W-wnd A A,
off ST TFTA ATAT WX To [N
qR Mg IgA 98 FREg R
qaFadT w1 afgerre faar )

IgE gar *ar GFay gr ? I
Figrir a7 fr Frdigqee TAvaAT & fag
e TATT FIAT R, A TF v
& ¥ A g€ FreERgeE oA 4t
w7 HRAT F AN H AARTA A X
ferg fumEsr 71T 37 whaw qafee
¥ 19 wfrwa e w1 T 47 | TF
& wfafeer foma & Y afafafy 7,
q Awz fow go & 1w ¥ |t e
wrdg & (1) arfew wAfaa o
FIRITATE QAT T LA A gon
g, (3) s -fagrs whafifa waeoa
T & I 79 § W7 (3) ur-fagr
wfafsfy-fratear & sfaffa—<r @
wraore e i &0

o wfqaT amn, 99 F oY aft ot
afrar § S TR F qw s aqw
femvem argar g1 afeaw ¥ e
TEEA W Tradfeey ffenes X oY
wx foar mar g, & e o
frz st we § | 99 dx ¥ wrew oW
wfor agq, TF AF 159, gk AW Y
w1 fagm s ww Ww
qar %< faar s i Ao wrfrerd
wr efeettor fieay oy | S fiay a7
WEm ¥ R e gew § ¢



347. . Declapagion of Auewu. 18 Lo Sabihn v
Apgrnbly (Reot) 1“‘

[ wy el mhmmnc%w

® wuff wrger fe wfeww a9(1) -V TR W wrg e ofcawer
(qe), Wrowehr & w kg, wfeow € gy, o v ot g,
31, 31T, 31 g1 eraifu whweret VS SOV wperer Wi fear widey,

W aUew g eer AR ¥yw veAr
& § o 3 <war wfge fe awfe,
wreret oY wd ox wh, fafire aark
o faw & w19 v & whfomr
afer g, Tow w9 %) s o
fed wad gro ¥ A7 wr wiwwr gar
wfeg 1 77 fafre oF s s A1 @
ar 2 7 FIX F¥ Y, AFFT H1E 7 w7
fafre sex g Tfgq 1 g gg o &
g I A a1 FW & foy da1
g

Teife 9IX w@ET & a9 9
as v g, fafer s £ av &
¥ faq 7z ver 7 ft Wit 79 g9 AW
groe § fr wiy avafa a1 @ w4,
freqr e Fr T E AW 10w
qerfa ART QI I§A TR LIV TITE
arft T wierE of o ATy

foe’ 1 g AT« @34 - wET F
|y wE R TR STl
fagrer ¥ &fFa avFry 9T FEAT
qaT A7 & 1 7 aftarar mr Em
FtE ) g wesr ¢ O o s wn
fagas fagreat & ¥ fawrer teum sty )

wiwe Paarr ¥ gRETT Pafew
T A AN FFER | ATHT AR
g1 gAEaEt 51 faart & 1 s &
w7 f57 Tgt # fr 7w a7 wdY T
§ ATE q¢ AT FETH WIEAT & 1 T
arar ¥y fagaer fagr=ir &7 & fremer 2ar
=fgg |

fadwm fagre & qe7 97 wlgard
frrr % =gy v w1 W oy
¢ 1 & g fie ag fowr &, v

o feT e, ewver i S
wiew wife §o W o arer wfr 8
WaT A Frey, st der W, W g ony
TF Tper i qyly, O AT v A el
TR T ¥ wroh, v v el
@ Y fafere wicorda R
w|o ¥ 97 w0 & it o A ¥
FodY & o 2t g ) 7 & aqa ¥ ol
9T qur FT F wgTr wET § R el
AT #r w1 wE A ¥

T AT FH FH ¥ gfgme w11
frdo-Frgrear & aa1 v am &
afqgw & o7 Tr ¥ fir
fafres ATEHEITRT T fr
Tid-r e 7 737 ) |- T AT
UL IESAERR L s e S 1051
FEHST DA TAIAITITIFT Y M7
Ay« Car e

aamfy AgA T AT g
T AT qed g o A fae ww
2014 9MIIA N 8q  I@dAa F ¥
faa T 2177 § ma Amwa v ar /ry
& for o7 ST WA AT AT R

a?

At qy fead: arfas fray auaa
qReRe Fi 7 & qU faa wraF AreR
g, A1 WIT WA A@T |

s & e srfer<r 93 g fag
ar @ g | & 7 Wz fw Qeene e
v w1 sfiwredi afeew wifeesw
£ W TR wAgTanTizag W difaw
wfasre Har =fgg | Jfes wfowre
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W frdor fagial § o off § 7041
ufrert § e oF wfaw w ¥
wTT g MIE I gk S Fomawy
& W gat wigwrd & arit & g g
weradT wrdandYy A wT wwy &0
(caaam) ... .

Wradr ww & 7w Agw Wi}
ag wga (st & & wifers wfirerdd
A At F vz A9 3| g Afram
¥ aga wrt wfwared | nand 7 faqr e
ar zrgfer 7 fear o o ft weritea
ez § | wfwa | sz Fr saf
wrEar & oY wfaw f—aifs ¥
TR HRIATH TTEZH N ZHAOT qeq€T F7
g, & avifa & wiww ¥ mawa 74
& xu % fasrer Afd ar g oo sfgaey
T fifsg e =afe @ e
& oY wfawr § wrw 7 e,
§¥ ¥ AT T w & fawng vy
BT gAY § WA F wrd wuAY 1 @Y
EEl FTgwsd afimaaw
FGFT § | gur? T $1 & oo a2
fafqa 3 1 999z 37 ag Y Forrst
wAfwas YA a R $37 Frag ¥ wfir-
%1 § o o7 & far T oer ww Y
&Y wwar & 1 AfEw ox Fedt sfer
aaat & 39 ¥ a1 ¥ Saie fowy
*1 g WO &Y € 7 gfez § wwfe
¥ wiww< & 91T 5@ wfww e F £ 5
g ¢ afew T 1 qwer gEl WA
grar @1 ¥ w19 ¥ wgAr wgar g e
sl & Areww T 7 ¢® fgga
@ WX WA g §1¢ & qoie
¥ WA XF FT IoAG g1 W ) AT FY
¥ ardT & SN ¥ | 0% yg arfafae]
yrE i e 8, & dwqw ww
¥ ¥ SRy

‘“Self-government, as the Warren'

Coury sees it, begins with lively, in-
deed lusty and uninhibited, debate

1810 LS—12.

BHADRA 9, 1886 (SAKA)

Lok Sabha 15 350
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over issues, candidates for office and
ihe conduct of public officials, Dr.
Alexander Meiklejohn argued that
whereas other constitutional immu-
nities are restrictions projecting the
citizen against, abuse of the powers
delegated to Government by the
people, the guarantees of freedom
of speech and the press are meas-
ures adopted by the people as the
ultimate rulers to withhold all
power over these subjects from
their legislative and execu~
tive agents. The court adopted
something very like this view of the
absolute protection to be accorded
political debate when Justice Bren-
nan wrote for the court that ‘speech
concerning public affairg is more
than self-expression It is the es-
sence of self-government’. In a sub-
sequent lecture, Justice Brennan
acknowledge the indebtedness to Dr.

Meikhlejohn”
aY 7ar afeam av aF & g

far e £ S TacrwaT HY fauy e
gwaw )

TF & qET AT F FT 0F AW
FEM |

aawfe w@ew - & gz & g
argan g afww g & o7 faaz wgr ot
7 39 faae & @ )

oft 7y formd : war fiear o @
v ¥ 2 oY E

# wa ¥aw AT W @A | W
% faedww adt waav 1+ & oy wwar §
fe woafmam ¥ oo W & ol
faarg g § W1 i S EgE R el
w7 oot fat § wafe Tiaw aew i &
AN R I Wy ¥
war & | geal w1 a7 I
WA Ry F e o ey
e N ST qedl & N fus
¥ fow o@ ¥ ool € &
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[t oy fomd)

wh wr gTg wqE wr § T
TR wIC s arfw
® o oft ot wpw wdT &, AR Ng
qeardt gawdy § ) wrr g ¥ ow Y
wyffadferdt ofifare wfy 81 &viY sffia—
Horfrwr ) wearer W far AT
FEHEAT FIEIGT T OF  GIEAR &
T weaTRy 57 faar wor ) 9 weowRw
A AT WG O ¥ & q<wr
wRRgm) w3 gt N g
qifeer o foe & @& amaar @)
aTeTe W ufew mff o7 e §
% e o gfe s o=
T ¥ e A o Frol o ft wrgreresg oY
qrfr woere ¥ Sw A W erwar W
e P o1 wa ga@ grar o wr= i fear
ST Oy wTHET § I9 & 9ET 6y
T GIHTL &1 FEAAT A qqaqe | ay
¥ fare go Foowr &1 & wgm 5 qan
afqarm @ fa 7 difwa sfasre amn
¥, @fqr wfgwe T
T A wfiere ey syfafatfads
W W SR A g TE A ®

wx g ey # Nfoeg 1 owr
TE T T, IE TR A awar & o
-2 Q@@ QI AT s @ &
geet o § W s
we # ag wfaa o g o
grrqe & W ¥ frm T
fasd § 38 a@ o ow ¢« fawdt
TR o @RIV ¥ 7 qrfe gur |
vafg & wigm Fe oow qwr f aferr
Y ot ow wgwr Wgg | 9w e
FWF %Y 18wt ¥ wfeg gfag o

TF AT aXET : T W1 R !

i

AUGUST 81, 1978

Lok Sabha os
Consrituent Assembly (Resl)
ofy mq feo® ; o o 1 orwelt

w wifafger TR T Yt g o

e Troaf & O Wl Tk Qg ?

oo ow gt ¥ whierd W R

w7 Wi Iw &7 {RwT o o7 guey

VETA &7 §™W TR awr st &

TG WAT *T Qo T wifgy o fw

T o1 sfffaer w31 & g

fs @ e ¥ sfafafeer @ wyrar

T WR ¥ TR A FwK W_w

m“ﬁH1W“%m

R WIGT WY | T OT ¥ 9T A

BEE FEIT AF IT J A4 ) W

Wt & gt g fv T war W ¥

faviy sfgwre e @fwe + g

e qr frs Mg F 1 ¥ wigw
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W) TN wx Ay T4y WL
w Wyt wY wher frorar Y & qo ¥
wgET § whiedt & w@ awg ¥ A v,
TP W geawa & wrwar af) woar
¢ uw e fegw w1 gefEde
TR & I foafemgs qef & o
W EW 1 watwe & g froaw
HIT o Taw afwe | gRET AT
ot & f|gy ov wa ww@r s
(saarenH) fg off 527 & f
Tmaw wfeg 1 W), WgT anma
FA ¥ qgd W6 waT ¥ FwTeE w0
L

& aga qT Ay § 1w Afag
fir autes fadas & whg @ wfewm
¥ ¥ w1 P @ wwar &7
wofeg & =g g fv af fawva @ar
WARAT qE S AFTRA A A7 &
Tz & wrad f A afawra qar a7 awdr
¢ 1 ¥fFq 77 ¥ gare ¥ ame
qgT & | a7 TEd & T§ atwm
AF AT T FrEdgguE  wyrEer
FAET | WY HIAET 98 §TT AEY
AT NI ST A g ! WA WA
ate fqar o afsww Fwidr  ofoey
F o At fam) e wix aTe-
WY AT F agT TAT oW 1 79
fag & gar fF /T qovaw AN =g
71 7 far v A€ wrediegque wdse
FATAT AEY & A wAAT ¥ gWHA AW,
sAar B FATC fF W W WS AE

BHADRA 9, 1895 (SAKA)

Lok Sabha as 3354
Consntuent Assembly (Resl,

winft gerit, dwrh gereht ¥ 2 AR
% ¥%, 500 MF gz w¢, A I oy
foar & . (mzam).. . ...

wiw qmdg e agHs ko

st vy fed & strvar f fe qar
&t T W A fedr &t N g
w yare fwar ar 1 fae oy W
fewrar mr @1, wa wR WP W
sare wraT @ 1 ¥ e & ag aner
® dar< @ 1w W QT T
ST 7@ gwr & fF ww @ gwr At
FTEYTT AT aE | qaT 4%
AU giret e Ay §
A ST F T RY A4T TR, AR
#ifodr AR w7 w8 fagr ¥ wreme
9 791 gfaam aarsy |

g deew foafemr—are o
TR §—fr faeeardt & =2 o,
faafes 7 & A afeena ¥ fawen
¥ qaw dfed | ¥ giew o
WA Ay 4, 7R 4% & ol
M AT, e a7 A%
7w agy wge ¥ fr drow feafemw
samad Afew 1947 ¥ ang a ¥ feomr
e g W 1 W ey Y
T wrgAT g—aimAr ¥wr A wear §
Tax difed Wi ot o gan o
& Surw F wrfad, I W caryeat
W ¥ wfsr sy 1 &
v ¥ W wfm—agrar ahir o
q ot fa¥aflwor w1 Ao foar W,
wo wifigar & s wwr W AT
faur ay, 3@ 9 farare Afad, avft wowr
dfear adwr
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*DR. RANEN SEN (Barasat): Mr.
Chairman, 8ir, I cannot accept the
resolution that has beep introduced
by 8hri Bibhuti Mishra. I, however,
concede that there are many short-
comings and loopholes in the present
Constitution and this has been amply
proveq by the fact that thig very
House had to amend the Constitution
as many as thirty one times. The
Constitution was framed by people,
Who were elected indmectly
only 13 per cent votes of population,
and comprised mainly of those who
were at the higher strata of the go-
ciety, and because of this, the Con-
stitution contained many shortcomings.
Therefore, there is a need for a dras-
tsic change in the Constitution but
this by itself does not encourage me
to support Shri Mishra's resolution. If
the Constitution is to be amended
then it 1s necessary 1o form a Con-
stituent Assembly afresh on the basis
of adult franchise. But my submission
in this connection ig that the present
House was constituted in 1971 after a
general election on the basis of adult
franchise and this House has a1 powers
to make necessary amendments to the
Constitution and the latest judgment
of the Supreme Court has also con-
firmed this necessary right of the
House to do it. Therefore, there is no
doubt that the House hag the neces-
sary powers and the Constitution can
be and shouly be amended in the
interest of the people just as it had
been amended thirty-one times in the
past. T would not like to go into the
detaily of the various shortcomings—
big or small—that are there in the
Constitution but I would only like to
stress upon one point only. Sir, this
House has all the powers to curb the

and influence of the capitalists,
monopolists and the big-property class
in the country and through the various
smendments of the Constitution. This
House hag given these powers to the
Government to Jo needful but my par-
tinent question in this context is what
precise steps the Government have
taiten to sttain this objective. I do
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remember, Sir, that during 1067.88,
and prior to that also this House had
accepted with one voice barring a
few reactionaries. The Constitution
amendments that were made during
these days. But have we really been
able to put into action the principles
that lay behind those amendments

The last judgment of the Supreme
Courthaaaetatreatﬂaemm\rﬂrl}'
raiseq about the implications of the
Fundamental Rights and the Direc-
tive Principles of the Constitution,
There 1smm‘mmt that a
great majority of the members of
this House belonging to different par-
ties sincerely cherigsh the progress and
prosperity of the country as there are
equal number of such people outside
the Parliament too. But at the same
time, there are some reactionary forceg
who are against it and who want to
impede the march of progress. This
section of the people want tha: even
if it is necessary to amend the Con-

stitution, thep the amended provisions
should upholg their interest only

Therefore, there is a constant clash
between the forces of progress and
the torces of reaction Such a conflict
exists in this House, it exists among
the people ousside and it exsts
amongst the different political parties
m the country. Thercfore, it is neces-
sary to bring about many more changes
in the Conatitution to keep up the
march of progress and it is, ax the
same time necessary that all the pro-
gresgive forces both within this House

and outside must unite together to see -

how best thg provisions of the Direc-
tive Principles, of the Constitution
barring a few irrelevant can be im-
plemented in the interest of the
people, Such a polarisation of pro-
gressive elementy ip also necessary
to thwart the efforts of the resctionary
elements in the country who are out
to obstruct this march of progress by
taking advantage of the shortcommg*
ahd the weakness of the Constitution
and who gre trying to prevent the

o

.mmmme;wuwmmu.

-
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proper implementation of the provi-
gions of the wvarious Constitution
Amendment Acts. The question be-
fore us today is not the conversion
of this House into a Constituent
Assembly for the purpose of reframing
the Constitution but the real ques-
tiong before us today is whether or
not we are going to amend the Con-
stitution further, if necessary, to up-
hold the interests of the people and
to implement the various measures that
we have approved through the various
amendments to the Constitution made
sp far, to put an end to the growtn
of the monopolists elements, the big-
property and big money classes 1n
this country and whether we are
going to introduce radical changes i1n
Social, political and economic spheres
of our country. The path before us
has been cleared. We could not
achieve these objectives before, but
there is nothing that can prevent us
now 1n pursuing our journey to pro-
gress and prosperity. It is not neces-
sary for this purpose to convert this
House nto a Constituent Assembly
Seated 1n this House we can amend
the Constitution and on the bams of
the amendment that have been made
already, we can suppress the capi-
talists, monopolists and the big pro-
perty classes in the country.

With these words, Sir, I conclude
my speech.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R, GOKHALE): Mr. Chairman,
there have been ten speeches made
in the course of the debate and there
have been many points which have
been common and overlapping. I
whuld like to say at the outset that
I am not able to support the Resolu-
tion of Shri Bibhuti Mishra, nor am
I in a position to accept the amend-
ments moved to the Resolution by two
other hon. Members.

BHADRA 8,

1888 (SAKA) Lok Sabha as
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The discussion in the debate shows
that there iz misunderstanding that
once the Constituent Assembly is set
up either by comverting this Lok
Sabha, or the next Lok Sabha as the
amendment wants, into a Constituent
Assembly, 1t ig possible to bring about
changes which, accordmg to the
hon. Members, are necessary to be
brought about in the wvarious provi-
sions of the Constitution. The diffi-
culties in the way of declaring the
Lok Sabha, either this or the next
Lok Sabha, a Constituent Assembly
are not only legal but also practical.

I do not thmk it 15 necessary at all
to declare the Lok Sabha a Constituent
Assembly I agree with the hon.
Members that the Constitution was
evolved as a result of compromise, it
was evolved as g result of circum-
stances existing at that time. I also
agree that the present Lok Sabha is
far more representative than the
Constituent Assembly which framed
this Constitution in as much ag the
Lok Sabha is elected by adult suff-
rage and represents the entire mass
of this country. The Constituent
Assembly was pot elected on adult
suffrage and included, I concede, the
representatives of princes, the repre-
sentatives of States, some of them
nominated and some of them elected
by indirect elections. But that does
not mean that the Constitution which
wag framed and which has been here
for the last 25 years or more, has not
been the result of deliberations lead-
ing to the setting up of a democratic
structure of government in this coun-
try. In spite of the many shortcomings
which have been noticed from time to
time in the constitutional framework,
which have been established by the
fact that as many pg5 over 30 times the
Constitution thad been amended in the
last so many years, the fact remains
that the broad framework which was
evolved by the Constituent Assembly
still holds good, that it has taken into
account the circumstances which are
peculiar to thiy country, geographi-
cal as well as other, and the fact that
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it wag necessary to evolve a structure
whida was federal in character, at the
same time baseq on the parliamentary
gystem of government, at the same
time based on the principle of pre-
serving the esgential freedoms which
have been embodied in Part 1II of the
Constitution,

Therefore, 1 respectfully disagree
with the hon. Members that basically
the Constitution as a structure has
failed to work satisfactorily. I think
by and large the constitutional frame-
work nas worked satisfactorily. But,
even then when the Constitution was
framed the founding fathers envisaged,
as indeed any constitution-maker
would envisage in a written constitu-
tion, an amending process as a built-
in process in the Constitution itself.
That is why article 368 was intro-
duced in the Constitution. As tihe
debates of the Constituent Assembly
would gshow, at that time everyone
thought that the power of amend-
ment was as wide as it could be and
the Parhament had the power to amend
any provision of the Constitution. No
difficulty was experienced in exercising
thie amending power for g consider-
able length of time and a large num-
ber of amendments, including amend-
ments to the Fundamental Rights,
were carried on and we proceeded on
the basis that Parliament's competence
to amenq the Fundamental Rights, or,
for that matter any other provision of
the Constitution, could not be ques-
tioned. It was only by a judicial in-
terpretation that article had been in-
terpreted in a marrow way so as to
curtail the power of Parliament to
amend certain provisions of the Con-
stitution; the Parliament by virtue of
the same smending process had 1o
introduce an amendment to amend
article 368 iiself, which as the hon.
Memberg would remember, ig the 24th
Amendment to the Constitution. Now
by the latest judicial verdict it has
been established that the Parliament
hag the power to smend all the pro-
visipns of the Constitution.
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I know people will refer i the re
ference in the judgment to the basic
features. Evep there, what are the
basic features has been indicated, For
example, if anyone wantg to that
democracy will be substitu by
dictatorship, it is a basic feature, be-
tause democracy is g basic feature of
our Constitution.

360

By making dictatorship taking the
place of democracy, you will be touch-
ing the basic features of the Constitu-
tion. If you like to go to that extent
that we have powers to introduce dit-
tatorship in place of democracy, that
certainly, according to the Supreme
Court judgment, we are not able to
change.

AN HON, MEMBER: Limited dic-
tatorship.

SHRI H. R. GOKHALE: Not even
limited dictatorship; whether you call
it dictatorship or limiteg dictatorship

The basic features underlying the
framework of the Consfitution are thaf
it will be a democracy, that there will
be two Houses of Parliament that
people will be elected to Parliament
on the basis of adult franchise so far
as Lok Sabha is concerned, that it wall
be a Republic ‘These are the basi
features of the Constitution which, !
suppose, no one who is a believer i
democracy ever wants to be changed
Therefore, the latest judgement of the
Supreme Court, to the extent that it
only refers to these matters as the
basic features of the Constitution, does
not in any way curtail or put a curb
on the right of Parliament to smend
any provision of the Constitution.

]
With regard to property right, in
order that there should be po doubt in
the minds of any critic of the jude-
ment, one learned Judge, who struck
a different note with regard to 3
basic features of the Constitution ma
it clear in so many words, in an inde:
pendent paragraph, that no one ne¢
believe that he was referring to pro”
perty right as one of the hasic featurts
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of the Constitution. You can samend
PNPerty right; you can amend any

fundamental risht- you can gmend any
provision of the Constitution so long
as, for example, you do not go to the
extent and say that two Houses of
Parliament are abolished: so long as
you do not go to the extent and say
that India will not be a Republic; s0
long gg you do not go to the extent
and say that, here, democracy is sub-
stituted by monarchy or dictatorship.
Therefore, I for one, would have no
quarrel with this limitation if this
is the only limitation.

Deslaration of

As far as I cap see, the majority
judgment putg only this limitation on
the fundamental right, on the basic
right of the Parliament to amend any
provision of the Constitution. Under
the circumstances, it has been recog-
nised all along, even much before the
Golak Nath case, in Sajjan Singh's
case and in Shankari Prasad's case,
and it has been argued and upheld by
the Supreme Court that Parliament
functions on two occasions in different
capacities. For example, when it
amends the Constitution, it functions
as a Constituent Assembly body and,
when it amends any other law or
makes any other law, it functions as
a Legislature. Therefore, this Parlia-
ment is a Constituent Assembly to that
extent.

There is no question of making any
declaration either so far as this Lok
Sabha is concerned or the next Lok
Sabha is concerned, a8 to say that it is
declared as the Constituent Assembly
80 ag to enable it o amend or frame
a new Constitution. There is no diffi-
culty whatsoever in making such
amendments as the nation regards as
mandatory in the interest of the people
and as the representatives of people
regarg as necessary to be carried by
an amendment of the Constitution.

There is a legal flaw also. As long
ss the Constitution stands, you can
amend it only by the process given in
the Consitution. Even if the Consti-
tuent Assembly is wet up, supposing
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the Lok Sabha is declared as a Con-
stituent Assembly—I am not going
into the controversy as to whether it
is thig Lok Sabha or that Lok Sabha,
whichever it may be—even then, the
Constitution which it will frame, even
itlttnmeaanawComﬂtutlnn it
will have to undergo the same pto-

c:;. that is contemplated by article
3

ot vy fowd : 368 #w' weifire
=& Wi gfaaw fated sffe
"gar @¥d & W AY fagr wreh &
fomr &)

SHR} H. R. GOKHALE: ﬁ_&m’ a
';@’E ¥ v s v § Y S
1

I do not agree. Even afterwards, it
15 necessary to follow the constitu-
tional procedure of an amendment in
order to bring out & new framework
or a new pattern which is accepted.
But this is an abstract thing only.
The real thing i3 ag to whether it is
necessary or not. According to me, it
is not necessary at all.

All these changes which Members
pointed out in their speeches, different
suggestions were made in the course
of their speeches, could be made by
the present Parliament. Therefore,
with respect to the hon. mover of the
Resolution and the hon. mover of the
amendment, I submit that the Resolu-
tion proceeds on a misconception of
the powers of Parliament. The Par-
liament is powerful enough to make
such changes as it likes In order to
adjust the present Constitution to the
required situation which we might
want to meet.

SHRI SHYAMNANDAN MISHRA
(Begusarai): That was concelveg in
the pseudo-radical euphorla that you
have created.
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SHRI H R GOKHALE: That actu-
ally establishey that Parlisment exer-
cises the power to bring about changes
whenever those changes were neces-

I would, therefore, not be in a posi-
tion to accept the Resolution. 1 would
request the hon. Member to withdraw
the Resolution for the reason that, if
there are any changes which the Par-
liament requires to consider, they can
be considered by this Parliament it-
self.

st faqfe frm  (AfrErdY)

AUTAT HIgw AR TEATT A HAT 6T
agdt ¥ wwdw fear & T Y OW
arefadt ¥ ow w1 fadw frar € 0 &%
arra o ot X fardw fear €1
WAL AT wEe ¥ X wF
W a% ¥7 T a9 €qdA (w4 g
&Y guTT AW HF W AW W7 G )
dafrr oz aoaT i &3 o1d W%
i ¥R W grd s & o A
X @ | AV T FT g wg ir whaew
g awfa & ant § amaw T
og TG AT § WK W w9l A
et fadw fear 3 )

oft wewre Trw Wiy ;g A fdw
wf frqr orfrardr saetow w1 afew
gwdw foam

ot famfe  fawm : SAEE g
‘@R AT !

ot Wy foelt : WY W AT WY
fewek 7Y FAT wrgAT | T AN 6T
¥ sfa wRT § |

ot feqfe ey : o FORIC A
ot st s2q BET N gy
& g et 7 feft o &
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vt 1 o dfawmr ot Ao Y W
wig Hiferr w1 wA @ av wk g
Wy EY |

u% argw ¥ vy fn awy wr watw
7Y wer wwar | AgraT ¥ fawr § e
AT HTH T ®C7 § HTF TAT ¥7
wror Y & 1w T A A s
Y ITT THAT § TTHTL FIT Y O
awdt § | afew wT Y 1w Shaare
w1 a9 & TG worafear § Faw # aorg
F g & feawa Qi & 1 wnd
a1 AT gim AF & S 9« o
g1 fowedl & s TR W
wEaa g wrd § 1 & savw war o ¥
FeAr Trgar § v T sy o s
¢ ot wrat wv fawmr WY qo s d
afer s feeY o 1% fadia gqa
F FTH A& Y J1aT ¥ 47 I & wieaow
# ox faniy feafa w1 sew T T 9w
w14 & fod | gt avg ¥ awga oF o
# FiEZAZ wREEA Taq Ay Fraer
#1 AT faat g fewnr ¥ wrdsdr
qi aTHTL 7 o gfagm  aew &@
N wfowr #r AfwrT frdt Trie T
F faw Y grer a% FTETe ¥ A@rATAT)
arX fedft srgdz WA ¥ faor wY
FTHFT T FET AT G FEAT
fgw 38 B @ &7 F 7R B FAIC
T8 ¥ waifw gaar Wagradt Sw aft
§, vt ngErRE dE s frara At gw
Wi A AT @Y wer F wwEIC e
a7 FAreT /7 ¥ & | Afew g A
Far Wy 78t far

7 wex § fs o awr wY sifiwre
¢ AR wrfr wy fed o ¥ W
fF ¥@ T N W A gy 9F 3@ F
aw AT ¥ wgr aft ot e ofeme
¥ ofcdaw vt & fd g e
R & A forw afage g gw W
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WgEa T $ ¥ wvd o aQdy gay
edfaam Stazay Ffatar@
W frdfr o F of gurd e gk, ..
(wewm) wre o mfr & XY A
IR FTvew §fFw O
w1 ¥ fegt dvw war ¥ ag WA & e
T T a1 qATT TH 9T 9 qEET
ard dfagm ) azrd A rhE
#1 gT & AT S & & wat aw
sfeargar grt 9t I FY w7 ¥ 77
w9 ¢ | gAfwd arfoa v A%
aar &1 faaw frata afeag & ifaa
fear 7 | a @Y gz & AT A
T & @watar

# el oft ¥ wraAT FT WqET FCAT
§ wfe wra wgafa F1aw 10,000
To WAL JAEATE 3 & o7 fF gAY
ach AW F 70 gfawrr A qraEf wrgw
gt fe wrw & Fea F 4030
g ar 40 To F WX 10,000%e
ars /Y A7 FT 6F § | BN FW W
fada ®<d 4 fw IrgATT FY 22,500
®o auEATy AdY AT Afed, grf
o) gfw #1 ¥ w7 Y g s
gresg  wgr A wrfga, fadrar
®T AT ®1F qqearg T I} AfEa
oY g e St & fog gat faw
#¢ ag we fedft & fad gwriaw
¥y g 159 fod wo A Ama aw
g & mwar g g & wwT A
AN § famrr § e afedw w3
axdr & e & wgar § fx o7 Faama
¥ oY vt & 9 & qr} § A« qrf
¥ AT a1 7 F gfed v qfaara
¥ w7 AT FTHT AR

¥ A4 & w w7 § & g
AEHl W Tadde X wrar § O 97
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wfaPsarardy a9y tgard | sfaPwarad
&% &1 wreor ag Gar § Sy o
HAT F ArENA @A § 9 Ay T TGN
§ efAT FE A <gX arar wEd
stafwarardy & srar § s ao &
@ & o afabeacariear st &, 2af7?
THT & AT X TT 4T F97 F7
q@ 3@ w97 § wrar ¥

Aifqaz wfgara & fagr g fr

“Art. 130:—It 1s the duty of every
citizen of the USSR to abide by the
Constitution of the Union of Soviet
Socialist Republics, to observe the
laws, to maintain labour discipline,
honesty to perform public duties
and to respect the rules of socialist
society.”

o & Ffggra & 2 G4 e §7

o ag W ¥ fF A TEwr oA A
FHT, W 39 A fAar g |

“Art. 131:—1It is the duty of every
citizen of the USSR to safeguard and
fortify public, socialist property as
the sacred and inviolable foundation
of the Soviet system, as the source
of the wealth and might of the coun-
try, as the source of the prosperity
and culture of all the working peo-
ple.”

Persons committing crimes in res-
pect of public, socialist property are
enemieg of the people.”

gart fadet wrgat ¥ faad gadw
far s qand FF 3K frrt Lamieat
e wf fraey a§ oarg 1 W "
whram # € faar § e fored ager
e afw Fear o gwar Y 7 e
S1edf Y gAY gt gt dfew dfaww
¥ g 7Y & Fs g farems awdard
A A% e A ray @y far
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&firer e ¥ F gfvar § Weqaw
T 1A T @Y, gRT gy
WX AT Wt w7 & avqg Y 1@
A Wy Wi g WY aX S g g, Wevar
gArR Zrq § Frrawer oY | AT HY T
t fr dfrar w1 daifae =& ooR
war &7 far ww )

7 WY & arq ¥ qrawy awT ¥
g werw ) afra ar g o

SHRI MADHU LIMAYE: I press
my amendment

MR. CHAIRMAN: I will put your
amendment to the vote of the House.

Amendment No. 1 was put and
negatived,

MR. CHAIRMAN: Shri Daga has
moved two amendments, He is not
present But as they have slready
been moved, I have to put them to
the vote of the House.

Amendments Nos. 2 and 3 were put

and negatived.

SHRI BIBHUTI MISHRA: I geek
the leave of the House to withdraw
my Resolution.

MR. CHAIRMAN: Is it the plea-
sure of the House to grant leave to
Shri Bibhuti Mishra to withdraw his
Resolution?

SEVERAL HON. MEMBERS: Yes.
The Resolutions was, by leave,
withdrawn.

17155 hrs
RESOLUTION RE. ESTABLISH-

MENT OF CONVENTION  WHEN
GOVERNMENT SHOULD RESIGN

SHRI SHYAMNANDAN MISHRA
(Begusatal): Sir, I move that:

“This House resolves that a con-
vention be established that the GoV-
ernment should resign if it fails to
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fulfil the following basic program-
me:

(i) growth in national income at
T per cent per annum.

(ii) growth in per capital income
of those below poverty line at
7 per cent per gnnum;

growth in agricultural pro-
duction at § per cent per an-
num;

growth in industrial produc-
tion at 10 per cent per an-
num;

(i)

(iv)

(v) to contamn price rise within a
limit of 5 per cent per an-
num;—

I bave indicated 3 {o 5 per cent
Why {t has been put at 5 per
ceni?—
and (v1) i» generaie employ-
menti opportumtbizs at least fo
take care of the addition to
the labour force each year”

MR. CHAIRMAN: You may conti-
nue your speech next time,

17.56 hrs.

DISCUSSION RE: DELAY IN THE

CLEARANCE OF THE BANSAGAR

PROJECT BY CENTRAL WATER
AND POWER COMMISSION

MR. CHAIRMAN: Now, we shall
take up Discussion under Rule 193.
The discussion will bg confined only
to half an hour. It will be raised by
Shri Rana Bahadur Singh. There are
quite a few who want to ask ques-
tions. I shall be able to accommo-
date four,

SHRI RAMAVATAR SHASTRI
(Patna): This is not half-an-hour
discussion.

MR. CHAIRMAN: You will kindly
cooperate with me. In half-an-hour’s
time if four people are to participate
and each one is going to make a
speech and the Minister is to reply
and if the whole debate is also to be

meaningful, I do not know how is it

possible?
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Therefore, if we agree, Shri Rana
Bahadur Singh and one other Mem-
ber may speak and then the Minister
will reply. But, if four persons are
to speak, then we must accept some
time-limit, that is, five minutes each.
Then, the difficulty will be that even
Shri Rana Bahadur Singh will have
to confine himself to seven minutes
only and not more than five minutes
for the other four Members.

Shri Rana Bahadur Singh.

st gy Teg(fedt) ; wror
AT TgT SETAT 9T THT & T8 TH ATHT
grfger T & w9 93 us faard Wit
farsrelT Gror=T F1 W50 TRW F ATY IR
T NAT E, IGF WA G E 1
THATHY FI7 TR FILIAT ATK 7
v § | dtr A ot fe ww 510 e
N oras A § qex WV § Frww w7
fagrraam & femr 2 1 310w W
GIHAT T N2 F N AG AT HATE |
AT 7 97 310 GT FAT qF qW AV
% Filg AW 9 H ¥ fa=mg
FA &1 4 YEE ¥ avy § ow §
TF ¥ A yT AT qErEr § Ay oy
fra #7% 1T &Y ¥ wias M
fasrd’ & WY TR FT NFATH §F T@AT
¥ 81 ag wearr fro s At At
T TR & AW &, Y & 3 wi-
AT ATATTETENTR | ST AF AT
Ty 35T 1 e 9g v dg & Fr gawfem
TR ow W gmt WA g
w1 fawat AT 7 grar § @ Iw
wrew § wdr wfswat gast Sewy
7z g § san ud gg oF I wesy
FIOET FT KT A WE § I8 T
afT WA FT BIET HIOT §, TE EH
qIART STES & |
18.00 hrs,

EF TYAT F G+ 74T 6T AT 28,000
widYer & syrar w1 oY S gfear
IAH ¥ FOF 7200 THHT AT {TO-
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[ T ‘g fg)

T TFA Arer § 9% qrg Y ag WY
o e faarofn @ gw o Qe
T AT FTE 31 FUT T T HHT
#1 wfefor meor ot W F qar
w5 | TEh A9 g T4 14 T
§9% %1 wfafr fawet #1 Fearew g
T ) OXE AW § AR U gAY
FO9 45 FOT w97 gafeg @@T o7
@1 § 5 17 1 # T | 9T
efrpf g et &1 afe gamr &Y e,
TN fe ot gn 57 a7 ¥ Fr ag wme v
e §, TR BT AT AFAT §, TG
%7 OF @Y W & W7 F Twar g
ff ag A AT AgH & ArEE O
frar s AT 38 o7 fae gy

T8 aAr ¥ fow g9 & faamd
E1 %7 TeaTT §, T AT W7 G 7
Aq ¥f@gTgRT ARISTAT ] | SAINE
# rat, fend), araar w1 w@ e, ¥ =17
fa w1 &, IR0 @aRAT F 25 6T &
arz WY fa=rd &7 Hlaaw T 57 $EI%
g —0a 1.4vfqwa, fadt 0.6
gl qar 1.9 wfma ok
wgaE o, 7%fawma | g& wiafaaeda
¥ e 7 QR weq 93w ¥ fawnd v
whgaw 7.8 wfawa 1+ &1 ga¥ T
&Y amar § fr g garw fawrd & gy
¥ fog fooer gar &

TEF waET 5 23 WIS, 1973
1 st Wgy arf@r ¥ ww oawr §
W% §&T 1595 ¥ I A «ar4T 47
e wer 3w ¥ 46. 32 xhoe =afe
ol F e ¥ AN Wy € W IR
¥ &y g wivd® F ware fage #
42. 80 Sfawa AT FAwrd AT ¥
fifex § 1 dor fr 1 mft e fiar
§ T 7 mAw § fawrd w7 wtea
<& 7., 8 wfwa €, wra fir dan, fad,
wgaT oI mgAw & feard 1 wwea

AUGUST 31, 1073
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www: 1.4 Nfoww, 0.6 xfowa
1.9 v ®ix 0.7 sfowr & 1 9w
fame & are T o, ot gt qX W
waw ¥ w0AT 7 wrardt 46, 32 wfawe
&, agt wor < forat ¥ e o srandr
70 stfewer & warar g6fY | T qrevfir
¥ q w1 ¥ wreor § ford wraTe 0%
TE AT WY gt 3 & w7l faer
we?

™ e ¥ & ow dAifas gw@
1T WEAT § | A v &
TR @ T ¥ g fofa ge
¥ wifas s o< A o &, ey
ga wius agmar dfaear ¥ faeed
grft ) afe g7 oo AW & www ¥
Ffawar, algrd o 0T ¥ gfr o
Fdex ®Y IoT F, A wraw v Afaqy F
FrEeT §T E ) aEr gy, ¥ ar
g 3w W@ g & 99 qars § g g
A foard & srowr - o fafaa
qfefeafa goaw gy T @ &1 =y
¥ i g wwwx A § 5 gardr
A gw AT ¥ g g f v g
qa® § =07 ¥07 36 aray ey § 1
36 ST SYRRAT # TF AoEAT ¥ AW
famrarar§ | 36 wrer sfwrr ¥ faen
¥ gy gy ¥ o Wi faewar
faoodt & Wik a8 faewar a7 @%
FX A BT AT AwA G, Iw ¥ AT A
wTeT ¥ MT ¥ IAY wer ww ¥ qg
7 @ar fear oy fe ag AomT wqw
o ¥ wraifer A @Y qedr €
W a1 %7 Ao 5y el 1 e
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v ¥ & weft gy ¥ dmw @A
€ frdewr wem, faelY faiiy &7 &
Y ATHT X FOAT B UIAT TR
T wT wgT ¥ oW ¥ qreaer far v,
fg qfs qradft qwadffa o w7
wrey age e § ffeww fear
R aret 3, xufeT sra gwa W war
g2 F 3 9 ¥ w9 O g )
7g @ T 7 ¥ fF a8 T we
&Y wfvwa 2rf, 1 2 fw g e wea
1% atelt &, WA AIMAT WrEwT Tt
qaasia AT F =TT T arEr
23 o= ity gwof 71 e wawm
w1

Nt el Tmw foy  (s@)
aarafa weeT, ¥7 fawg ¥ ammEe
T A0 ATHIAT & ¥ §, I T0E0
%1 s 8, fove @ a7 W wamar g
trslom A ew ¥ fer 7 o
wYr 97 gfcaret o1 yww §, formed are
7% Wt W gwy g f5 ¥dr sasv
g A T BT 9T

ot qrag g A gEr &
7g dAT OF dqga A2 wifeaw,
T wEe, Fam g ¥ gAa Ay
frde g1 wgar g B sw mew
aifgeasIe, a1 WEZ, ¥ WAl WEW
ge®, I, ¥ oAEar ¥ i
Ty g wafod 9@ g T FemT 97
fame &< @ &, aY g¥ ®rawT 93w fE
T ATATAT T IR qO A AT QT
ZATFEA A TR )

& g der w1 fRd W og,
Afirer & wraeity axew g A feamr
w1gen § fo—aw ara w1 Ay fearg
wdr wgar wed ag ¥ wm §—
fir g drorT oy A A€ §, afew S

BHADRA 8, 1895 (SAKA)
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1873 ¥ &7 € grdr ¥ dvorr fagr
T E G AR e fow A
¥ @ Aft ¥ ooehy ¥ fagre #
Fam€ T T gt @ & 1 A wew
Ry ¥ IR o=t #r Wy aw @
T I TEY AT &, & Y fagre F =i}
fot—ea & o gt 17—,
THT, WETETE W QAT T THA B
e FOaT g Frear w2

FT weg AW ¥ § fawr &
e gt AT & ST SR § SO ©
A UFT wHEA Fr ferd get 8 1
#fgw fage &1 A oY W TEd dieg
AT TFz A Ay faerd g @ §
R FE W AwaTEr T wgar dae
ATE THE FHA #F faard w7 wea
g s fe qrdia @eem & W §
Aeg 2w ¥ forr =77 =) #Y o9 R |/
#1T, ITEY WAy 36 W@ § | AfwA
fagre ¥ =< foret Y wraTdr war sy
F g wer wew ¥ fawgw
fowré 7 & wWr & o fagre & &
gar q7 sifa & 1 gf amor awre F1
FermrTor &) T & T 40 FAT A w1
FT T AFFTT 9gRr 1 qfep fon oft
& o 0t A g fadw T
IS T FTAT g—WTT FAT G AR |
& wed & fF o ot Y T=r o ¥
firer %7 3a% faoet dar F— Tawr
fadw F4aT § | 3w q@ & AW A
qg ST §, I A I i )
ag AT F4 FATE AT G AW
e & fod, ol A7 W2 w10
FOT WY w1 wlalw amw gem, &fes
el A fagre s 40 FOw T o
TFE Erm, TEET Wi feed S
MTAT— &+ T 9T | |
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[ woT g faw)

T et SN W U & aer
¥ frg oy & wewer @ & aw whafaw
ool & §——raw ¥ wAY §, TE
FAT §— 40 FAT T X 74W G20 @
e am o & ¥T AT ¥
AT FIAT ATEAT § o F W weafad
Tra 3, Forgy weq 93w 7 1969 ¥ frear
g, waf® gard ato= 1966 § ¥
FHT B AT § -~37 T IFRAT
¥ faramz gar wrfed site avY 7 94T
qATE & & A< T &1 g7 T1a47 67
ra§ 74 wraAr IUlEy |

# 42 waa ¥ 37 vgm Agar g v
IH geew ¥ dEg qeee ¥ 5§ 158
Yoy, for ¥ fagre, ST wdw g ew
W & g W Wi faard wear
wifer gq, THAT 5% g 7R T
dar @Yo Qo HIT o Qo ¥ & Fwr
grr iy s & #€ 1) g @
B wwaY o, A6 Advar §8 7 fawer o
o4 ¥ 5w ¥ ag w09 wew 5 gaw
e @ £ 9 oY agr ard graad
fagre &7 gt & am = fa=ragw
o8t g% &, ¥ A T IAT FNFA QX
a9 ¥ 3 | fagre & w7 & qrar 27 dat
RNA1T T8 Wola 7 faax ¥
@rafa P " A e—miFoTT I
9T Wy frare w31

weqAT, &4 araqE ¥ sy,
WRIRT, FAZT a1 6T Froraed § foradr
Q e sfrare warfaa R § 1 qrevr-
%, war, sermrr— w§ ¢F fa¥x
§ oY T gawrer @ § | s #
AYAT QT TFAT FAT § WX At
Hrq w0 I5 ¥ wariar §

AUGUST 81, 1973

Clegranc Bansager
Proi:cto{Due.) e

& weq qAW ¥ wa¥ gl o ¥
wgor g § f gq T ¥ wwaw
& fordr forelY G o & 798 9T MBI
A8 wor wigd | T gTeTT W W
o7 Fre-gaw &< foofr ¥ anfgd
FAAT W AT JHT L FIC AW
wq iRy | @ T I WA A
TRV T—qTT FF FIT YA BT WK
wrar § ot ey &1 faar § i o)
A Y FTT Y & maT ? faady o
TET NI A 1T K FIH §, GA@ FI
Aoy, ga% arx g ar ifery | wfer
AT ot WrawwaT § Ian fedt T
IT gwe =g ge 4 Tfed | X wrwr
F7ar g % =10 Fo qHo 7T TA 47
wfaem faae 3@ )

ot TRIAATT wrewr  (geAr)
waraft weea, A gme afEmET
F araew ¥ wE a9t & fAag AW w@r g
oy framam usr F AT F §—
ey 3w, fazre |17 I9v 92w | g9
TrANr & qET FAT WOw wAr g
wdft g for mex g2 A avwrr fqad
& §rq &g fawdl §ar ¥ F7 WA
FCAT T1RA) &, AT AT AT

=Y T Im wigeae (S )
TgIATE

s TRMEWT Srewt - gE FTE
fegrgmrd (Ve

# g & wawn wrgar g fe e
®1 TIHAT HT U9 FATAG FET 92X
¢ a wif wwe A | ¥ Ap AT @
T & fe wrar A & o R Sta A7
#Armr g R g F Avg A frr e
I8Y fawat dar s el § 1 oy
fire forlt dur wear wrgd 8, A w9
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ATy P gz wgr & fr
18 SOT wI¥F W Iq & WA
gair | 7y sawaTa § | gafey & qw o
< g fe feenrd & fod g ol g7
e =rfed | gar =y iy & g=ev—
qERT, TIT, TAHF, ATgraE—feg a8
¥ fawrf @t d—e sowarT WaE
fares gwTY —

g% 7 7@ UFE

i 6 0T TYFE

T 1 0 UFe
9 HO FIT & AT TGy Y 57 77

wiq g7 Fral o & Gaer $fay 1 gl
At amag & fr fagrr st aw & w9
g fufeaw uFe sz 7T 5T a7
¥ a1 & fad wrawas fan € grommr
T FTAFAa+ g wfgy |

sy me7 @i fag 10 7@ fafe-
% IHT BT HTATTE |

oY TRT T Wl fagre a3
ot & wEr g, fom & wifwame
F i oY ¢, Y wEvege fAg WY SR
#F AT § W W @Wo UAo TWHo
fre|m SR E) o aufo &
waT 9T gH 9 femmw  oww
FEHATT FCRF R

@d a—fo o wwiof oy
ot fag & o ¥ g—xgww  FOC-
FWE FATNG  qfE@oET & g 4
Y, WIT, UWHa YR qg3 sramg
afeiteard wrfaa § 1 919 g9 IAT
saw fega fegue-ma a=r ¥ 97 R
yorer &  wreewqqare aA fre
i sgweqr vt @ fafeer W Y
wifgd wife o & owir & dad
¥y faarf & wyQly v T war 0

BHADRA 9, 1805 (SAKA)
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7g Ara ATl fagre wrere & atafa
I T ¥ T EW A FT |0 99,
w1 fwar & 1 &wrd 3g Avr oA A
¥ fis 9T w7 7 A fo¥, SaT Rm W
7 fadr 1 g8 & wra fawpg ferard Qo
¥ w7 ¥ e, faoet T WY A
e Hfwd | wIT 7 ¥ 77 "1y faoret
T % feafa & &1, av g CaTw
4 A Afer ag T et § a0
gAT wifgd | w7 TT AW qAT WY EW
A 7 qq AL FC AFT 7 wE A
AT WY A {7 By Ffrw 1, @R
Rt wgiEm ¥ wag ds% gk, Ay
T F #ETr  Adr ¥gr IqfAga 4@,
afsr feT ot 1€ twar qdt aF T@
freer  @H0 | F9 TfFTT & W &5
FT aag-Anfau 3 T g5d g, HusAaT
7 AFY &, g0 A F WG qAE A
#t g 3, M w47 A7 Ty 6
IFR—AT FIFR 0F & &5 7 §,
FHT T T §— FT T &07 qow
¥ &5 v dAM TE FT KT 7 oWy
RAET 1 ¥F TE A w4 @ w1
HTY 79 A ATAT & A B faarear
ATRA & 7 WA WA ;T QF Rrger 6/
ama § w149 o7 & &Y <7 awwy feq avg
¥ IAW qF | T, 7 gETL A0 Y qwAr
Ffar Awaa® ¥ X @w wgAr
wrgar g b6 mrrwy fusrd A gl gl
famdt =rfgd, FTEATT Y waAT R Fe
AT GA AE A &3 FGH T AT ST
AR ATATFTATIE | g7 At ga Jowl
¥ W4 T5FL AN H g $C
R Y qEIH A0 giadew ¥ 9 A
7 fim afew A wTER fraws
qearg & yFAE 9T, wraeEwar €
gfarz 97 a7 FT I § | TTEw v
ORI A §4 qraT T eAwi a8
& ¥ afer ddr fe qaad 7 gae

fret ¥, a@r w7 q& @ v ) ofy
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[ TR wwi]

ag AT af & O w0 B @ G wr?
AT Ty ¥ fagre o s & frer ¥,
fagre T ¥ faw ¥ o AT WY
iy & fawr WaRg fordrmr g
et g N gagw Hife F
Ter Ry &l o ofteT d,
T ¥ OIAE ETT A A R
feu, fe s qEFT N ? afc oz feafr
gy av  fafs o« fawdir 1 s
WS WRW FT ATHIC - qAGT T FW
& &< fear §7 o e a7 fear g
N ® oA IR @E fAd garom
W P wR TN ¥ oy g ar faw
FURYT ¥ W, oo Sy & 7 W
W g & @ At oy Ay gt
fam &, faar ST dfer v @
Iger g fear @ W AT e
¥ A& wAr dswe AR afz
wETA T8 Y g9 Iy 1 fazsrwT w18
war  frEm, wmwl w0 afs
AT T F Frard # s At
® ¥ g &Y ¥% wWiw  dEi  wsar
Fafod arf AR A oF R
ey AT R, uw I F fAd q W
WA AR 1 MW v F A
# wpd f¥ew w=n f ga Tt AT
Tt g e

§t wgew  wigrare (Fewg)
[YTHA AR, T I AT WEIT 907
gwT & 97 9% fawre w3 v g ¥ @3
# qarr amgar g f aew & frae
| w7 7gr ¢ fw arrasT 7 O
Twy faram o Y 1w A eyl
aurw 8, Pt aef gawr Paerir &
fagre o #r 3@ g fawdr
g, w1 wgwr & R W wEw g
Wi, @O A, WY A @ 7
¥few  frgre & Jaar & ot fear
aifed-ar T w7 a7

AUGUST 31, 1073
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O Iy 7y § fie oY dey daw
& ag faaeft fearf goe wdw & woht
§ wu® aw ¥ qur ¥ wrer ofF o &
AT AT ET qEr AT X Amromer g
T fagre aTee oy T v oawd §
fe o A & ot ® fage w0
T T 9T TEER | W 300 §F
et fawe  fear om gear & oar Wt
fioe ot fe &Y gwar & 1

& wy feadt s wwar g
® wew w2w fagd o5 q@f & -
fifow gagrer & ey @ | foadr
afaur msy w30 ¥ FgAT & AW AT
IqT W qIE ®i AF H oagdl §
TAAT 960 ZNT T Wew WEW T vy
g femar | auT gw ofvgw ¥ ao &Y
aqer 71 faae @wr g W, oww
ST § AT AT FAFT I AT A9 a9
W ¢ AfeT s atw g ¥ weg
Taw FY 7 Ox qfaz faoer frwdt @
g7 A oy g g famar @ 1 fwad
fr wwatA g7 Afws ¥8 A faw
@t 1 few aw a9t w6 fqg
ufite ¢ far 9w 3w s W
q3W ®Y 15 qeA fawdr w1 IR
WMafer a2 8 | udr stegr
dare a47 § IEF gAY 10 T IR
w77 g g of Jfaw ¥
soomxz W faw{ Yy 1| ow
7 & fyre e frr Wi T g,
Fae wTe /1 e 5 § Afew gex
wam & g vy & fe ol gw
A4 wwd & WY AW v e
TN FLRIT FT R &y wae § e wrd
afeqr asy w2w & A APpq IwEY
art 7 frdr ? e wdw ¥ ow fogrk
g WY sfeendt o §, Wy wad
T wAw ¢, gt wfear § Rea¥ oo
arft & ke grer e wew wdw ¥



$x Beloy in

v § ot u% few ¥ e qdw Y
T fererar wifie 9% aroreere dYwer
wt Pedt o & 2t Qar o wfgg

wgr a% fawr€ or warw §, dwut
9t ¥ 600 foz 3w & ot ag @y
& o wer wqW A g we faa,
fewdt &1 wEWTw F AT A T wg
o FY WA T ¥ W@ w7 o9ed
figgd Suvr-a8 wa@d, & wr IR
[o A e WP ! W
T qra waw wuy , faoreft [t
¢ ot g SurradY F far & s &,
fmamt 1 freft § w1 998 WY, vwR
wfedt g « st &
e et v ot @ § ) T
WTR ST W@ € g W s
urs ¥ w2d § e sy & fag fawslt
&re w1 g w2
% ware wier §, e s@w wlw A @,
TgT % W9 TR &, 971 9T AT WA
wor € dfgw  SewT W @
agt fear ot @ § vwdtfas sroi
wofeag & fdze wom wrgen g oo
%o To TT ¥ fi¥ woyr AW I 4 37T

BHADRA 0, 1898 (S4K4)

Clearance of Bansagir 388
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Is it & fact that the Bihar Govern-
ment was told by the Madhya Pradesh
Government not to expand its exists
ing irrigation system in 1960-81?

Is it a fact that Bihar, unilaterally,
increased its irrigation area by al-
most 75 per cent in 1968-697

Is it a fact that this area in Bihar
is rich in underground water?

Is it a fact that, with only 50 ft.
hift, this area newly covered in Bihar
from Sone water can be irrigated by
Ganga water?

A gy wEE (wgw)
aweft wEE, W SqW ¥ AW
gl faig waxf 1Y & + &
SAAT AT § W oW w_w w Wy
darsraam i agr N v Reafg g 7
gt & A feww o v W ®
gHT AW W A e w v
<§ § WX 9% W19 ¥ 9 §T WG
A wWE | A efEew W
gy ¥ fagrt SR SuT 2w @ i
T A & wea wrw gQ § + & v
TEA § TE@ NE & W 9w fqa 0
SwaT & e g frm o wy ?

o) o 7 & fe O @& www
ga v & 1 9w Tew ¥ wOW
W oA WF AW 6T e @ @ §
WIw AT I TEE S & [T
T WY Gar ¥ o }

mﬁ\'#@w;mmtﬁ;
T% TW aw R &

ot Ty RAW . WX 25 WS
¥ qry oft Cra ST ¥ @ § e
oY =ragr fiear oy wr § IER A
wrsmreror Gt oW wg
Wy oW W AemaT et f 1 W
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[ srovg war) WY 1 wrfere wer sdw o fiedt & 9
QW wemyr oy waar g8 Sréw weft O Wy s e ¥ or o § Iw e
& e g woere S wfers & wftw wgarr R Y sy It o), A oY e

@, eoieerer § g3 gEw §1 fey
gt ¥ oot ¥ wro o W faear
oy 1 T T A 36 SR ST
W TER, Wt fr el 1 W
IR W19 ww WY, avoreT W
Pt il wrroelt arrargeT £ T )

ot wogeTe WA (gF) ¢ Sl
e, & feamk St oY & @, oF waTe
oA g §, ST Ay g fr e A
it % 14 fafeae ooy dre oot Sgeee
t e Haolt fagrx 4.5 fafem
YHT VT THT ®T I9ET W @ R |

& wdw & fv o 14 fafoaw qww
Az qrit § W 4. 5 Fafee ot ot
wT 94N Y W § o W Iy WY
ot & fir o wea sdwr ot i  fir o
5. § fafaaw ey oie o faar s

o Sy QX ww oy § Fie ot oy &
Fr ¥ty T ol o % polr 2 o

@ A arar, e e e Wy g
TRAA W R Hawn g
fv gu fafoaw qry e it oo
sitw, fagrz, orenr w v Rl Srfer
fawrk welt wolht & fiolr wif wilt
a1 der g vl oft & it W
e ox gok ¥t ¥ qudter ax ¥ Q,
ore wet oft v xw faen & fadtew
&, fore ofr ool o arg e rrerdy e sy
= aff we o R E 1 el e R
Tl w9 & e fowraw § fr ag
AT WY waTg A W E | wT Y
o e ¥ T qdeT & wmd ¥ oW
Y WY oy g ¥ 7

MR, CHAIRMAN: Mr, Sukhdev
Prasad Verma.

SHRI VAYALAR RAVI (Chirayin-
kal): Mr. Chairman, Sir, India has
won in the World, Cup Hockey Tour-
ment. We congratulate our boys.

st gudw waw wat (waw) :
& faart @t o ¥ wvry e § v
w1 ag arw < § fe oY of w71 @ ol
sqUR i A 1957-58 ¥ fagR
TETT X W qoeT  “pfadr ¢ 13
0¥ o Y ¥ & TG F Wy o
T , W 10 W gR Wl 9
By frqr forg ¥ X 15 Ara Qey W
frark €t <6t & WIT ¢ T QRE N
* faaré Ivwerds age S PR T
q® € gt faes® wpr oot qur g
W g el & fe ww
W WY et famre A weere Wi
TET TRV T TORTT & i ot
wrow ufefiy omfy & i e fown
for #r & f fgre % oy ofy ofF &
wiity § faw o fevri @ o & W
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FarwsForey o =€ & Faowr ¥ 10, 51 Forforeer
ey e qeY ¥ AT § 1 T
9w o & e adt wor A g
sifadl ®Y 4o o< gwwtar wOR ¥ gaw
# At w17} ot &7 Fewrw fenr 9w
QY ®T dTATT N Wy ¥ NE
gifrad & Fawfor & Y, 9w &
ST T 4T | TART T 78 FT )

wer AW ¥ AT A fawrd &
wgT aF arenw § Iw 9T frt w Bk
afer aft & 1« & g W oA
WK § W TG WITT TTHIT FT {EA

wak § o woe wow € FRTdanh
& i & o % afew 7 fear o, qo
oY qfear Sqwq foar § 98 & Fx

ury fawrst dar v} ¥ fog T
s oy Y T ¥ fis arranre wiy % Y
t furoreft dar e Fare? el ey gy
& wwdt &, fararely oft Fordofy it el

BHADRA 9, 1896 (SAKA)
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ot faar§ Y &Y, i figre W el
fowrf @1 1 tw o T WO
I fifrw & Wi ¥ W1 ww el
eftgfr s o | fored fagre 1 ot
Fwarft St & quaw affr ey
T walow §rong o

SHRI B. V. NAIK (Kanara): Sir I
shall be very brief..........

MR. CHAIRMAN, Only question.
Mr. Naik. You put your question
straightway.

SHRI B. V. NAIK* Mr. Chairman....

AN HON. MEMBER: You come
from Mysore....

SHRI B. V, NAIK: [ feel as much
a part of Madhya Pradesh or Orissa

or Bihar. If Kerala is very parochial,
I can't help it.

MR CHAIRMAN: Order please,

SHRI B V  NAIK: These river
water dmputes are left hanging for
years together By keeping these is-
sues pending Like this does the hon.
Minister think that the rivers will
change their courses? Or, in the al-
ternative, does he think, the contend-
ing parties in this ease, whether it
is UP or Bihar, with considerable
political strength, or M.P, and the
respective leaders of these States will
change their political postures with
reference to the utilisation of the
water’ These are two non-variables.
This is just like expecting a leopard
to change its path, The leaders of the
respective States will maintain their
postures. Under these circumstances,
es, is it not proper that the Central
Government should finalise the river
water disputes irrespective of the
opposition that will come from wari-
ous States and come to a decision re-
garding optimisation of the river
waters? It may be useful for UP or
Bihar or MP. but there should be
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[(Spri B, V. Naik)

&ir, what steps the Central Gouvern
ment to come to this gcientific
obijective decision? The only thing
there is lack of political will in
behalf, and thip should be made
and T would urge this upon the
Minister, Incidentally 1 know of
many cases of river water disputes
which are tied up in the River Water
Disputes Tribunal and are pending
for a long numbexr of years. I re-
quest him. Let him filx some time-
limit. Otherwise, these quasi-judi-
cial bodies will prove to be futile in
coming to any conclusion. There is
a lot of national waste. So, I would
request our Engineer-Statesman (as 1
have always called him) to become a
Diplomat, and come to a decision be-
cause in the course of the Sixth Five-
Year Plan—mind it, not the Fifth,
but the Sixth Five Year Plan,—thit
country will not be in a position to
execute any river valley Dprojects
because, everything would have been
sub-judice. Now, it is in the hands
of the Chief Ministers as well as the
Central Government. In case it be-
comes irreconciliable, again it will go
to the Tribunal. In the Tribunal, our
friends from Madhya Pradesh as well
as the other friends from Bihar and
U.P. will have to wait for another five

FEML

Under these circumstances, some
instant and quick remedy must be

SHRI RANABAHADUR SINGH: 1
may be permitted to lay on the Table
the letter that I had drafteq out on
the basis of which I was speaking. If
you will permit me I shall do =o.

MR, CHAIRMAN: I am afraid, the
vermit laving on the
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Madhya Pradesh, They have besn
doing it. Most of the cases that are
being referred to have also been re-
solved. There are only very few
cases which are yet to be resolved.
There i8 no danger or fear of there
being no payments because of lack of
agreement, The last speaker spoke of
a difficulty with regard to the project
not being taken up. In fact we want-
ed to bring in an amendment to the:
Constitution in this session to make
waler as a national asect so far as
inter-State rivers are concerned, But,
we have not been able to do it because
there are so many ministries and States
which are involved and hence, there
ig delay,

Coming now to the Banragar Pro-
ject, I shall Tbriefly mention a few
facts for the benefit of the Hon, Mem-
ber, River Sone iz one of the very
rood rivers in the country It is of
the size of the river Sultlej, In sum-
.ner months the amount of water that
flows through it i1 however, much
lesg than that of the river Sutlej,
There, in summer because of shsence
of ice melting only about 800 cusecs
of water flows as againgt 4,000 to
5.000 cusces that flows In Sutlel.
Otherwise, the total gquantity of water
that fiows in this river is more, This
is a very good river, Hundred years
ago. under the influence nf Sir Arthur
Cotton, & weir was constructed. This
was irrigating 7 lakhs acres of Tand in
Bihar, It was recently extended by
another 8 lakhs acres, Yt is now frria
eatine more than about 18 lakhs seres.

In the next few years, as » rewylf of
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high leve! canal, another 2.75 lakhs
of acres will come under irrigation,

You may rest assured that the
amount of water that is needed will
be allowed, The existing irrigation
will not be allowed to suffer, Bihar
can be completely assured of the
water requirement for their irrigation,
There need not be any fear about
that, In fact we had number of meet-
ings and we did not remain idle. I
think the hon, Mehmer Shri Chan-
drakar unnecesarily abused me in this
respect, I have tried my best in this
regard, There were four meetings
with the three Chief Ministers and
we have tried our best to get them
round together, In fact there was
a near agreement—two Chief-Ministers
have signed the agreement, Only the
third Chief Minister said that he
would try to see once again and then
sign it. T won't mention his name,

As late as January, 1973, we have
again tried our best. It was a very
good argeement, We requested the
Chief Ministers of Bihar and Madhya
Pradesh to sit together and settle bet-
ween themselves. There was only a
minor difference, In fact there was no
big difference They said that they
would do it. There were gome poli-
tical troubles in Bihar and as a result
there was uncertainty there, That is
how things got delayed.

Again, a few days back, I had taken
it up with the Chief Minister of
Madhya Pradesh and requested him
to go over to Bihar and trv to settle
it. I am stating thig just to point out
that we are no sleeping: unnecessarily
accusations are being made against me,
and these are not justified in this
case, There may be a number of
other cases where they can probably
accuse me but not in thig case.

In the case of the Bansagar pro-
ject, 1 am particularly convinced that
the Bansagar project must be built as
earlv as possible. in the best interests
of the nation, because it would irri-
gute the verv heavily drought-prone
areas of the Rewa plateau, the Mirza-
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pur plateau and in the gouth of Bihar,
the Palamau dwstrict and Gaya dis-
trict and other distriets, I am firmly
convinced that it is the only solution
for these drought areag, The exist-
ing irrigation in Bihar also would be
greatly benefiied by this, because the
main defect in the existing irrigation
aystem in Bihar ig that it does not
have any storage, They have got al-
ways to depend on the run of the
river, On the other hand, on the
Bansagar river, there will be storage
of 4 million acre-feet, One million
acre-feet has been allotted for Bihar
and that will come in very handy
for the purpose of stabilisation of the
irrigation or other works connected
with it in Bihar,

Another thing that the hon, Mem-
bers from Bihar can be assured of i3
that we are not diverting any waters
for the suke of power, We are not
allowing any diversion of the waters
for power, We know that Madhya
Pradesh has got immense possibility
of generating power, We know that
there are natural falls there  Still,
we are not attempting to use it, be-
cause we feel that irrigation is the
most important thing. All that we are
doing is that we have allowed a
amount of water, adeguate for irri-
gating about 8 lakhs acres, Out of
that, water for irrigating one lakh
acres has to be lifted up and pumvped
for the areas below the plateau, This
water falls down before it is used for
irrigation, The water falling down
can generate power. Wa ghall be get-
ting only a small quantity of power;
the power would not be large; it
would be little; T do not know whe-
ther it woulqd be even 50 MW, In
the course of the run of the river; if
the water falls down it can generate
power, But otherwise: we ale not
allowing any water for power genera-
tion, because we are allowing the
maximum amount of water for irri-
gation. and especiallv in a drought
area like this, anv amount of waler
is needed for irrigation Any man
with anv kind of nlannine sense will
not do otherwise than that, There-
fore, there need be no fear in the
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minds of hon. Members from Bihar
that we are allowing water for power
generation,

One hon, Member said that the
work had gtarted. Where is the ques-
tion of any work starting? It is a
Rs, 120 crores project, Bo, how can
it be started like that? It is impossi-
ble. Even if comebody wants to do
it, he cannot just do it, In a big pro-
ject like this, he cannot do anything
at all, I am sure that he will wait
for an agreement to take place. I am
sure that we ghall be having that
agreement, In fact, I look forward to
the grand occasion when the Prime
Minister will be laying the founda-
tion-stone for this, and all the three
Chief Ministers would be present there.
That is the occagion that we should
aim for, The national unity of this
country demands that people should
try to get together and not allow any
kind of gmall little things to come in
and create any misunderstanding.

I may also submit that in construc-
ting this dam, Madhya Pradesh is fac-
ing one of the heaviest submersion
problems, A number of villages will
be submerged and a huge amount of
land will be submerged. We are
fully aware of this whole fact, Se,
I would request hon, Members to
kindly leave it to uws and not go on
wmpecting everything, as Shri Rama-
vatar Shastri from Bikar end 8hri
Chandrakar from Madhy Pradesh had
done before. They should not have
any suspiciong at all.

One hon. Member said that the
Ganga water could be lifted. All that

and the other Chief Minister; there
were some very small differ-
ences which Chief Minister from Bihar
would petile 1. In the meanwhile,
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other things happened ang therafore
there has been a setback. We ure
following it up dgain. In fact, I
wanted to have discussion with Shri
Sethi who was to have come this
morning in connection with the Cham-
bal Control Board meeting; I had
written to him about this also.
unfortunately, Bhopal hss been
off and therefore he has not been
to come here so far, and, t
I have not been able to have
sion with him.

Bo, I would like to submit that
question is fully in our mind, and
shall see that the Fifth Plan will con-
tain provision for this project, and we
shall see that this project is started
and put to use, and that the Sone
waters would be used for the benefit
of all the three States, and hot parti-
cularly one State only, so that the
drought-prone areas get benefited
thereby, and this project shall be our
national pride and not the pride of
this State or that State only, and
without any suffering to anybody.
Nobody would suffer in this. Bihar
would not suffer, nor will Madhya
Pradesh or U.P, suffer. Everybody
will get equitable share, and I am
sure that with the hon-Members' co-
operation, we shall be able to see this
through I can give them any amount
of information on this subject, bacause
there is nothing secret in this, except
the agreement.

F2f

i

138

T would not give you the text of

the agreement because it is still to be
signed by all the Chief Ministers;
there is excitement on the part of the
hon, Members. There will have to be
adjustments and so on, and so, except
the agreement proper, I will give you
any paper connected with it. Thete-
fore, there i8 nothing for the hon.
Members to fear and I look forward
to the day, which I think would be
very early, when we will be able to
settle this problem and etart on this
very useful project of our countcy.
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vt . 2 me to see that the debate has ended
s ﬂ‘! ;g on such a pleasant note to the satis-

¥ § 98 17 w03 & AF AART  gaction of everyone concerned,
TR Y PRI A o § Tgi
gardt afy ardw & 5 o gigt qg 1851 brs.

TR § WY | The Lok Sabha then adjourned till

Eleven of the Clock on Saturday, Sep-

MR. CHAIRMAN: T also come from ;.10 1, 1978/ Bhadra 10, 1895 (Saka).
Madhya Pradesh. It is a delight for er 1, 1073/
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